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DEBATES

LOK SABHA

Friday, May I, 1970fVaisakha 11, 1892
(SAKA)

The Lok Sabha met at  Eleven of

the Clock.

[ MR. SPEAKER in the Chair |

RE. MAY DAY

SHRI A. SREEDHARAN: On a point of
order, Sir. To-day is ‘May Day’-day of
solidarity of the working-class a the
supreme sacrifice of the working class. So,
I submit that on behalf of this House,
you may kindly greet the working-class
of the world on this May Day.

st foreez o weas wEET, & WY
T FTEAWEA FTAT § | W WA A
far 2, Agaawwt &1 f7 &, "W EEw
EaT g arfg T 39 faw 8 afaa 4
T W v o, AfET A9 ¥ gEe #
Teome Agt fFar | ST greA wawg U
T gET gy

SHRI 5.M. BANERJEE :  Sir, the
Government of Kerala have declared to-
day as a holiday. Letus all pay our
homage to the martyrs. [ request you to
kindly let uspay our homage to the
martyrs on this international working
class day.

MR. SPEAKER : Order, order. Let
the new Member take his oath or make

his affirmation,

MEMBER SWORN
Shri Yadav Shivram Mahajan (Buldana)

RE. MAY DAY-—-contd,

SHRI S.M. BANERJEE : Kindly make
a reference to the martyrs.

weqA WEAW: WG A &3 ATA |
6 fex s Affa @ am gerd 4,
AT ATF ¥ T Er qd 93§, oEr
TET T UFTEE FATSA - WA H F WEAT
waTfgs 4& &1 AmET afgy a1 fF
TH qgy T4md, §B ArSd F AT @M
Ha, a9 3T 4, AfF W aE V-
TEHT IBAT &1 IF AL &1 5T &«
Tt F ol #1% A7=T gFr g |

oft farerz o wf & @@ e W

st faese & &Y, afFr 9w for
o9 q&T A, L L () L

sitdfa T : gfrar & Ngea wwi A
HETFEATE 99 AT |

=t frawea w1 S FT wiAfA A€
dw #1 A =fEd o

SHRI LOBO PRABHU : You include
us also.

SHRI 5.M. BANERJEE : We  have
respect for the martyrs. Let us observe a
mi nute's silence.

MR. SPEAKER : On behalf of all of
you, I convey our greetings to the workers.

SHRI S.M. BANERJEE : Let us obse-
rve the May Day. (Interruption) 1 request
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you to kindly read Pandit Nehru's
writings. May Day ' is a historic-day. My
only request, without any party affiliatians,
is to observe silence for a minute to pay
our homage.

Wt frgwr wv A F oamt
§ foraee fear ar, e s g
AR W | WA ST gAY fgd |

SHRI S.M. BANERJEE : Let us pay
our homage to the workers and martyrs of
the world.

SHRI RANDH¥R SINGH: It is an
international festival of labour. Let us
send our greetings. That would do.

SHRI MANUBHAI PATEL :
not be brought up like this.

It should

SHRI S.M. BANERJEE : Those who
are unable to pay their homage to martyrs
may go out. We believe in warking class
solidarity. We will request you to allow
us to rise and stand in silence for a
moment in honour of the martyrs. [ had
expected the Leader of the House here a1
this moment.

SHRI E. K. NAYANAR : I think
nobody objects to a one minute’s silence.

SHRI MANUBHAI PATEL : This is
the day of birth of Maharashtra and
Gujarat. Let us send our greetings to
those States.

ot gt ww R fegETT wY
dar famsat & g 20

stgo Hto wadil: M FH TAT
Fr aww & ¥z OfGF

MR. SPEAKER : Unless he sits and
behaves, I will not get up.

st wo Wro et : forr STIT ¥ ATt
#r 2 T AR A AT w7

MAY 1, 1970

Re : May-Day 4

WeaW RETW: FH T &Y 9g qoH
qfz faar g, ®1 ww @wAd § 5 ug
T TofeE adwT & 1w A ot
g 41 e gE dlar R o mmd
ey faw 2 W A &0 T ¥ &
F@ | @ 97 fRE & oaTa A9 g,
¥-2 qT &g ) o fear ona, wifés
F1 g ¥ faar s, Afe 9rer 49 &
frar & (wTw AE AW G R
FY FE CTIATHE WA A0 ARG & |

I do not think any member in the House
objects to it. But why this. way of putting
it ? Why should we not meet and then
have a regular programme aboutit ? It
should have been done in a graceful
manner.

SHRI S.M. BAMERJEE : After the
question hour, let us stand for a minute
in silence,

st firar v @1 FF 9T W FE
g, 39 ga= &1 & w7 fem amm

W WERW AT AR FeE W
T FAT WET &\ U9 O®T AE gwr
=g, FAT w61 & I a1 & g

SHRI S.M. BANERJEE : You in your
power can allow this to become question
No. 1.

SOME HON. MEMBERS.: No, nc.

MR. SPEAKER : Let him not put me
in an embarrassing position. If 1 allow
that, there will be soms qusstion every
day and we will have to put it as number
one.
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ORAL ANSWERS TO QUESTIONS

Problems Re: Internationsl Tourism
Discussed at Tshiti Islands

+
SHRI N.R. LASKAR :
SHRI MAYAVAN :
SHRI DHANDAPANI :
SHRI CHENGALRAYA
NAIDU :

*1351.

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

() whether it is a fact that problems of
the development of International tourism
were discussed at a conference held in
‘Tahiti Islands in the Pacific on Bth and
Sth April, 1970;

(by if so, what were the other subjects
discussed ;

(c) the decisions arrived at the Confere-
woe; and

(d) the countries which participated in
the said Conference?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): {(a) and (b). Under the
auspices of the Pacific Area Travel
Association, a Tourism Workshop was
held in Tahiti to discoss problems of
financing and promoting the development
of teurist destination areas.

(¢) The Workshop revealed tha
massive financial resources ranging from
the big international banking houses, lacge
insurance companies, investment banks,
airlives and international hotel chains
envisage the raising of very substantisi
funds for investment in the development
tourist destination areas in the Pacific.

(d) Attendance was mainly from among
professional  travel industry personnel
oconsisting of abowmt 500 leading travel
agents,  airlines representatives, hotal
chains' represcntatives and banking and
financial imerests. The participation
glso included 44 coumtries/territories in
the Pacific and contiguous to it

‘Oral Answers 6

SHRI N.R. LASKAR : Itis notclear
from the hon. Minister's reply whether
our country attended that meeting. If our
country attended that meeting, what was
the comtribution made by us. or'by
attending this meeting have we gained amy-
thing ?

DR. KARAN SINGH : Yes, our
oountry did attend, It so happened that
oor representative, the Director-General-
of Tourism was chosen us the Director of
the Workshop. So, we made a very
impertant contribution to the proceedings
of the conference, and we found The
participation valuable.

SHRI N.R, LASKAR : Can he identify
the contribution that we made?

DR. KARAN SINGH : First of al,
we must understand what exactly the
conference was about. The Pacific Anea
Travel Association deals with the
development of  the Pacific  area
as various tourist destination points, and
it deals with the  tremendous new areas
that are being developed in the areas
beacause large sums of money are going'to
‘be spentin the Pacific area in order to
build hotels, beach resorts and so ons so
that tourists can go there. We found that
we must keep in very close touch with
what is happening in the Pacific area,
because firstly, potentially they are our
rivals and they will attract tourists rather
than India, and secondly, we might also
get some of their tourists en route to visit
India. Therefore, it is important for usto
know what is going on at that conference.
No decisions were taken, but a number of
these problems were discussed, and that
discussion itself proved to be extremely
wseful.

Creation ot Adl--India Services

+
*]352. SHRI HARDAYAL DEVGUN:
SHRI YAJNA DATT
SHARMA :
SHRI JAI SINGH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Govern-
ment had decided to create a mumber of
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All-India Services and, the names

thereof;

(by whether it is also a fact that now
Government have given up their plan for
creating those Services; and

if so,

(c) if s0s the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) :
(a) Yes, Sir. The All-India Services Act,
1951 as amended in 1963 provides far the
creation of the Indian Forest Service;
Indian Medical and Health Service; and
the Tndian Service of Engineers (Buil-
dings and Roads. Irrigation and Power
Branches). In addition the Rajya Sabha
had also passed a resolution under Article
312(1) recommending the creation of
Indian Educational Service and Indian
Agricultural Service.

(b) and (c). The Indian Forest Service
has already been created with effect from
Ist July, 1966.  Orders constituting the
Indian Medical and Health Service with
effect from Ist February, 1969 were also
issued. Steps are being taken to constilute
the Indian Service of Engineers. Since,
a large number of States have decided not
to participate in the Indian Educational
Service and Indizn Agricultural Service, no
further action is teingtaken 10 amend the
All India Services Act, to provide for the
creation of these two Services.

aflﬁi'n & oFaT F1 TATT @A
lr:ﬁrtr_ sfas =T Famt &1 fAmior
s wifed afew w@ faafed # st

% 1L AW TGN PAT | FIGEE AT T T
Qiﬂ'( ar®r 31 7 aft aF oF & fan
TEH g @ afew smw g R
gEd T 7G| T owET A WA &

e AW : AT IF F |

MAY 1. 1970
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st g W q1 §  quAr =@-
gar g 6 2w A1 o & o ot smawaw
am & Wi fowd fao fewfor #r wf
dt gud o aw feard =i @1 @ 47 @
# ¥ Ton § o we ¥ gwwr faow
AR A AN g e ¥
g am gar fs W owar T
gy %R gwfag & wies s dar
& ffn &1 fatg s ®© € o WAt
w1 ifadranwa §, @ FgfTee aef
& ST ATA1 FT HET-HAT AL 7T §
T I7% A | AR §0 faw wrdg
FaEli F ame A gersd I wE ¢
o FargT fF 3w § wor § W fa
e faim T § Wit sAe fauw
& s I g 7

st faens=or T : gg A A R
fo&ew feft & zarm ¥ wFT F 18
FH A W £ | 48 919 WAAE gee
WOl a%g § WA ®ha ¢ 5 F1§ A
W A 3A ¥ fAu gw wRf s
A & [AW T qZHEAT FT AME-
WEFar gt F&ifs % @gEm & faer
&9 wiad WA J5d &% 4 A 9
w%a & | gefy w art & favig gar @
9% 1967 & WIW 9191 F qR WAL
wodfas feafa & aga & 9 azw g€
#§ UE FTA A AT @1 IWE 9@y AT
Iq% A 0 A wE oAE ® TH
wifgz &1 AT 9@ gHA IAF I TEE
fraw, ot o1 w8 a@ & gEd
9 Wit gt #0 F feg oA e
IAEFT IOL 8T EHG FE a<g A www
Wt ogwe & 1 & A o aar a@war
g | ot gF witee afdw and § &
fens gew dr Afewwr wfmm ¥ fag
e e w7 fau § w9 frgwrat
gamfe & fan fa=re faow frar e ar
g ¥ a@r A T g & SR TE-
Far ¥ aga gF g fF  SH9 wer o
Tafy IR B A doATE € &
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aaﬁﬁmﬁiﬁrﬂmWam
fis v & mfwer @) &nt | afir AT,

@ & w7 & fF aw rwn afi @
|aa?al'a%‘mﬂw~.q’f!=€7
Qﬁ.fa-e.mgt.w&nuﬁ?ma@
B wTd@t §A LT ¥ & gEwa T
g Mgy S IE A dr SEET g
AT T AT wy gAfan gl W
fF waT WAt F7A F I F qTFA AGN
at g7 W IEW wifaw AgF g IWE
g gara & A OHT @ie FT oqAr S
gl 9T fF AR gEEr w1 qrE aw
# mifa=r g, fs 7g 1 7@ savEA w4 |
... ()

st gTEAW TN OwE ATEE
FasiF gw A2

st foen wowr e o AfEE et
HTFTL ZHL qTT Fgal & |

THT A% H AT AW $1 @A AT
#51 & ww sfear afads a=ms # foeet
T UEEAN  FE A IERT AT
¥ A TaAAe & STy A & gaH wifww
gAY a9 A1 wFq & 94T qE | 9w
waff gw swam & fad dmx @ @
%3 & Wiwg I A Fa fF afz amw
TEFT @A Ag AT a1 g¥ zaH mfww
g wfeard geit 1 9E aw @ wg-
T st wer g fF & mn wfaw
TE g AR & | 9fF s wrr Yy
qgr & Tafew aarm AT g fF s
Frow g faar & f6 9fF g9 =, i,
§: ¥eH mifae ¢ g1 @i & A AT g
afes e o AT FRTE | @A
T A€ ¢ THfag AW mif e g9 &
F1E FrAaT 7 EA | AR g @ w2
xad et gar g% wmfww & W Fed
ymfa 7@ guit e 9 fs aga-d 2w

VAISAKHA 11, 1892 (SAKA)
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wifest 78 &1 @ § sHfeC Tt e
g #Y F1E FTaTEFAT qE § 1 T AR
§ oo FEIT HT AT §CHTC A AT
wg  frogw wwd wifwe @ g
WEd & 1. .. (TAAF) ... They have

not given any specific reasoms: they
may have their own reasons.

gfeas afaa e goitfrad & are s
W AT @ A e F %ar & R oaw
wifws g grar =mE | 39F Ay g
afueary, ¥ AW, sTET W S
FHC 4T A A= ) 8 fF mfae
grr g ar

oft graare FEW : BU 9w 3 fE
T ATHIE AR H UT qATEA HER
1 fawifenr & wravw § W@ G
FrawAfe 87 W owh oo HE
gy fawed uw 7w A fF AaTet @
B &Y uFAT ¥ fAU @AWT wEww
gaEd & 7 e Ty 9Ed "@eRd #
ar &, 9% OF HAT YW | IHY A
g & 5 o afdfas oofr § afz g1 fade
oY 5% AT FAAT AT | IART WY
a1 grE &4 7.,

wHW WERA 47 grivrgfeae #6-
=T gl

st famr wTw e
e

st gemmw dmw  Afa s g?

ot fawr wew qew ¢ Afr o
a7 T AT AG qH AT qwAl,
e qfFam 7 towr wifgr #r &
zafad & @ wwgar g f& gardr Afa
ag & & sfes wedia Fad awmdt s
T I@ F wodg  FAA AN FT WA
fagr 3 faa 71 favs gw @a2 & wma

arr fafaa
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o AT awger AR FNE T
&9 qg FW TR W@ § 1 R
arma o sfereat o a® W|osE
#T 7§ Afa® a Afed g
Fif oF vEg wdt @ | Afa gard oy
t fr gn vasw Efo @ ¥ o<iafRE
grrr s wfersr W dad =T | o
fol o= #x @ & f& s & samEr
T TATHT 1T | T OF q1q FEAE
ge@ wTWH A 9ifgd fF @ aw gH
U FLHFT T FTHTEAT W ITH( &g
aF A foear v @F €W a| w9
F § wé wfearé a1

. W ywn fag: wt wsw AEr
gtz ¥ amt ff & TSy g A
fate fFar 1 ag w8 € f5 9=id 38
favtg wEAfmgw g 9T fEar &,
I FT 43T 9T §G W & A 40, 45
oo UHo SM] F1 awealg ¥I1T Afaw
FSrareg @gT &1 T, 2700%0 ¥ 3500
g0 ¢ & wifan e wfafwar gadt
gfddw 9T @@ grr? AT 1 ZEa wn-
wTEee Afade § AT ITR W aAEEE
q¢ TEAT arfaw gr? agifs fgaraer R
T a7 a8 W WM g fF mmadv g

st famn aw e AR g
T F amran 6 oF T /A O%
fafts &7 & g7 @ 5 dfF aga et g
U gwte i gw < w1 aarC g & 1 3ty
FE gYFTT @A AGT FA B WK
g drgw T ¥ wfaw g ¥ fag darc
& v TN ¥R A Tg 41T TEr 4T
g T @ 6 g8l Uw ' & A9
¥ o7 ag A g1, 9% T X WS H
g A 9T WT AT A W |

¥y &7 AT faOnt = A aE Er
fr smfo Uo Ggo AFH %Y WEATE TR
AdY, IT FT TH AF § FE GFFH T8
g1 A AT fRm g 3g e AT

MAY 1,
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F AR fa d49E § e ax &
& v waw ¥ foig fer mar &
#re wigt o fafoe Fare 1 wawa g,
ewftew afadw 51 waww § fr gw saw
ST A IYTET A=GT TATA &, SqTIT A STl
e €, 7g gafadim araat & kg
# w T g

DR. RAM SUBHAG SINGH : The
salary scale of IAS officers who are now
going to be Chiel Secretaries of State
“‘Governments is goingto be Rs.3,500,
whereas the salary scale of the specialists,
may be they belong to the Agriculture
Bervice or the Forest Service or the
Medical Service—if oneis going to be the
Director of Medical Services or the
Director of Agriculture—would not reach
that much, becauseit will be ssmewhere
around Rs. 2,000 0r so. So, how can
there be parity in these services and how
can the specialists be satisfied in these
civcumstances ?

SHRI VIDYA CHARAN SHUKLA :
We did consider this question. It is an
erroneous impression that the hom,
Leader of the Opposition is having, that
the pay-scale of the heads of these
techmical services will be only around
Rs. 2,000. As a matter of fact, we have
kept the salary of the heads of these servi-
<es like the Forest Service—the IG of
Forests or the Medical Service,- the Dire-
ctor - General of the Medical Services, elc.,
at the level of Rs. 3,000, It is not realy
Rs. 3,500 or something but we have kopt
itat Rs, 3,000, Therefore, there is not
much of difference between the salaries
that the heads of technical services get
and salaries that the IAS officers get.

SHRI THIRUMALA RAO : May I
know whether the State Governments
which have disagreed to fall in line with
the proposals of the Central Government
assigned and reasons for not opting for
the central services, and is this a new
pattern thai is now developing between
the State-Centre relations ?

SHRI VIDYA CHARAN SHUKLA :
1 have already explained in answer to an
earlier question the reasons that were given
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by some State Governments for not joining
this. Thisis, of course, new development
in our relationship with the States, but
we hope we will be able to carry the
majority of the States with us.

SHRIMATI SUSEELA GOPALAN : In
view of the opinion expressed by the
State Governments, will the Government
consider the question of changing the
recruitment policy of the Government to
the services ?

SHRI VIDYA CHARAN SHUKLA :
The recruitment rules, etc. are finalised
in consultation with the State Governments
and with the UPSC also, Therefore,
whatever opinions are expressed by the
State Governments, we give them the most
serious consideration and adopt them to
the extent possible.

st e fivg : T WA wETEG AATAW
f& g & mer T ww € 5 oaw
AT TT Y94 29 T TEAT 9IEG & AT
&=z #1 grear wmga 7

w famr W W cEwW Ami At
fifs facge ws § &F e afaws =i
TG F grEfwa AT #9 § 98 W 5
g 8 gy Fraw, seAafe e § )
arz § s wigwrd fag s § | o=
FETE & weawa o fed @ # Al
[@WH AT A TENA 9T ¥RT T AN
WA E | W A w www fmar
® i T orar @ AT FErTw OF
ot w@d w1 g §

SHRI ANBAZHAGAN : In view of the
fact that by adding more and more central
services or Union services, the integra-
tion of the country is not achieved at all
and in view of the fact that whenever the
Central Government think of some All
India Services or Union Services in subjects
which are primarily State subjects. the
States feel that their rights will be
curtailed to that extent, will the minister
tall us that the Central Govermment will
not pursue such proposals and will drop
such proposals of Hhaving All India
Services for either agriculture or for some

VAISAKHA 11, 1892 (SAKA)

Oral Answers 14

other subjects which are mainly State
subjects ?

SHRI VIDYA CHARAN SHUKLA :
Itis-not correct to describe these services
as Union Services. Asl said, these are
All India Services and thereisa lot of
difference between Union Services and
All India Services. Here we take care to
see that the autonomy of the States is not
disturbed by this. [Itis our endeavour
.hat the autonomy ef the States should not
be endangered or interfered with when
these services arc created. We do it with
the fullest consent and cooperation of the
State Governments and not unilaterally by
ourselves.

MR. SPEAKER : This question has
taken a lot of time. Next question.

frofrommee W wanfe it
awn srrafam wifew snfedt &
sfebsfas & ofz

*1353. =t WiWg S AT T
W ©ET Tg IAT I T4 FF

(%) war 2g a9 ¢ 5 wagha ¥
fe am wagfes wfzgw arfest &
siafafus % 3fg & Mt F e qTwe
F ygad wawg g Wrd f6d ag
feis 25 w4, 1976 F A% wwr
27/25/68 TERATHE (THo Hlo o)
& e & faeslt g, faeht fawre
sifawrr, 7§ feeslt Awe qrfewr &)X
feeeft A< feewr &P FaEr @ ®,
g ;9

(=) afz g1, ar fear acham oz
foprv qar qra g o @ &7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY): (a) and (b). A
statement is laid on the table of the House.

Sratement
The orders contained in the Resolution

of 25th March, LI97& are applicable
straightaway to the Delhi Admissstration.
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The other organisations, viz., the Delhi
Development Authority, the Municipal
Corporation of Delhi and the New Delhi
Municipal Committee arestatutory bodies.
The orders contained in the Resolution
would not apply to them automatically.
These Bodies are, however, taking neces-
sary steps according to the prescribed
procedure for adoption of these orders, The
Resolution of 25th March, 1970 increasing,
the percentages of reservation for Scheduled
Castes and Scheduled Tribes, having been
issued only abouta month back, there is
not expected to be any appreciable number
of additional reservations for posts inthe
Delhi Administration during the last
one month, particularly as the Resolution
provides that the increases providedin
the Resolution would not apply where
rules for a competitive examination have
already been published or where selections
for posts to be filled by direct recruitment,
or for posts to be filled by promotion,
have already been made prior to the issue
of those orders. The number of reserved
post filled Departmentwise and Class--wise
in the Delhi Administration from 24th
March, 1970 to 30th April, 1970 will how-
ever be collected and laid on the Table of
the House.

ot AE wEw : Ferw wEEE, S
fraoifm oot & =% sgr T g f&
25 W€, 1970 ¥ 30 ¥¥H, 1970 TF
- fawett womaa ¥ W wd arcfaw o= &
fammaic g7 agae genm oEfrw &
SOt d4T §ZF & 9IA 9X W@ &
S

# oy oft & ST Avgan g fr feeslt
wgigq, fesstt  fawm  arfawor, feedt
Te frm vz % faest AT afewr &
sxafes wifmi & sdafodi & feafa
25 WA & GEN Fui of, THE GFed 1
feraaor &1 7

TE-wT satea § g s (s faen-
wte §ww) : wE€T i | We shall
collect that information also and lay it
on the Table.

MAY 1, 1970
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ot TR Aww gl wAT o ¥ wgr i
AT & RO @ fegr | wWE gew
ar g ot g fR oA oA ogaer &
sradti | gafas g wRiT 9T @ ¥
f& Tay ma wr fofy &f 1 =
S FT wawd & QU o, Fg w
o g are ¥ T & Ay, & wE
Far el wrw, 9 W eqaedi F1 9 |

aeTW WEAG : TH W FrE wgaedr
FT N ALY, W AN ITH O WA
a1 ag e A Fan & |

st Wywg wEw oW oA ST 25
T, 1970 ¥ g% #f feafa 30 7

st faon = W cFT w TR
F 1 oy S gWA W4T 9IF ¢ @ g
zad faad ww 317 §, a9 & ga<faa
& ¥3w oF faeare F amw ger 4 e
& fan feeeli AL wrfast, o o Wo,
faeett mare faaa st fawer efafregaa
¥ aga faeqa g uwtA@ w91, 9
g oAl femard &, g waAfeE
degredi w1 Aifgm g4 AwA 3 f@7
Fg1, dfea g adl o)

3I9% aTg g w5 A 49E qan
25 714, 1970, fag fex garar gg smw
srdt fear war, fe® qreg ®§ 98 9@
fem & 96 AW & Wd g ¥
qga @ feafd of ag WAl @I
FAAT AT §, fAREETHE v ¥ €AY
7@, madm wwe Tgw % feafa
s wEa £ 1 g arg # feafo &
A ¥ s § aar faar | A s
HaE Ggs w0 gl afs wgy & A ITH
fraoy aafuw demsl ¥ oFfEd @
arg F & |

ot Hreg wate AT FEA T TR
t fr oo fagoo s f5 af WA
gror sege fear mn § waw w0
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t 5 o= @7 wai e fawE
sifagre, faeedtqaz o qur 7€ famelt
Fronfasr gifafas fasm 9 d5e
fife wmdwr e am g & Afer
o farda s seaor faam @
gagETe afafa & 17 aF@ET 1969 #7
T & frm % 2roa wR wgE
BT ag FemaT T ar fr faest f99-
gz oqifEr, faeet ofes  amedd #@ix
7 foelt mfafaee #08 aifz ¥ oz
wrrea fay § wafs s & wiemr
Faaoor # welT wEwa #w @ € A A
| A A &1 I FT 4g IAC T
g T & 9qqd wregw & A4 wERA A

ad & | IWE qOd S @A §Ean
§ o f oiferariie & aro o g€
§ ST IuT Ag W AN F § fad
ag wrawa § fF e Saeiiz o,
wfafersr FraTiaT wE freet B o
et mfafewsr wwdr wife o gEd
wgedadv § a8 wF k7 gu -
W % FaEw gAwr gEre w1 AR
IATH S 5T HEF F1 CEE A F
foar & WX g&fET gg wRT 9= dearEi
qT A Iy g

st MAE WA : WEAW WEIed, 4G
qeT dgd G g 0 8 Seoeae
g R A gFw #1028 AT
w1 ox faan afew 7 @ Faew s
AT A 8 AER AT ITH AW FIE
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IO ¢ 7T & | g aw I WRE
& g fear mar & 1 & s S
g fFoanfaxag #a1 woar w= wr i
AT IF R A ATE. UG T I @
8 (swwem) 8 wfgr & @ ¥ afeT 12-
w1 ST ¥ AR FT O IR G v
g AT & agm fF S oARE W ¥
FTC 9T T |

=t faon = g wEAE R
o wEr & IEE A H & oer wiw
qEATH FEAT |

st ®ax W™ qE: ¥ oAg qE R
f& faeeit 7z frrm s ety sorve
¥ 9 & ogy el &7 g afe-
¥ # agd FW 4 | Fq A q A
T fom ¥ SgE 12 9WdE FETg
/@A Faw QU oEr mv g afw ww &

AR T AqT F mATH FT E{
W HeAW WERW I§ WA T & ar §
IHFT AT FJALZ AT

st wa W g oy daw qen
g fFdm s e T owiwE ¥ oAk

a9 | g ? He is evading the issue. It
is a valid question, Let him give
the figures.

He should give both the figures.

MR. SPEAKER : He will look into it.
It appears that the representatives of both
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the governments are
ot

replying to each

| waT W O 8 of E &
W ¥T F wiwd @y w v g ar
I T H AR wge wifET 5w wEx
wi feafemr @ & 7

FeaW R : ATE, WET |

st fawr woo o AW AR
Io% frr weaw ¥ mawm  dEy 6@R
®fiFT #TeT g 3% q=fae fFy o
¥ aw # wrowr At gAr | A@ R
A F =T A1 gATE

- SHRI BAL RAJ MADHOK : He could
have said that he will collect the material
and place it before the House.

MR. SPEAKER : That he could have
done.

st WX W v wiET I Aiwe
AT FAAT ¥ FT A AgRT da w4t
wE?

it fretaw w : F Goe E
affT S IEET FET @ wEE e
T Z |

ot WA W R TEE d aT
R F AT A F wive fafreeT qET
T FTFTR G |

MR, SPEAKER Will you please sit
down or not?

SHRI BASUMATARI : We are glad
and thankful to the Home Ministry that
from time to time this circular has been
issued not only to the Delhi Administra-
tion but to all departments. But may I
know from the Home Minister categori-
cally whether Government is contempla-
ting the creation of some machinery to see
whether this circular issued by the Govern-
ment of India, the Home Ministry parti-
cularly, is being carried out or not? Why
I say this is because......

MAY, 1

970 Oral Answers r

11:MR SPEAKER : You need not explain
18.

SHRI BASUMATARI : Itis a long
Luestion and therefore I have to explain
this. From the report of the Scheduled
Castes and Scheduled Tribes Commissioner
it was found that the backlog and short-
fall was very high and not only was it
high but it was becoming higher and hig-
her. Therefore may I know what steps the
Government are going to take to fill up-
this gap of the Scheduled Castes and Sche-
duled Tribesin the services in all depart-
ments ? )

SHRI VIDYA CHARAN SHUKLA :
A constitutional office has been created to
look after this particular problem; that is,
the office of the Commissioner for Sche-
duled Castes and Scheduled Tribes. Apart
from that, we have our sections in the
Home Ministry which look after this parti-
cular matter regarding representation of
Scheduled Castes and Scheduled Tribes in
the services. We have also formed a high=
powered committee, which is chaired by the
Home Minister, which also goes into this
question from time to time to see Whether
our instructions are being properly imple--
mented or not and whether the implementa-
tion of those instructions is fulfilling the
aims that we have in our mind or not. It
is reviewed fromtime to time, I would
assure the hon. Member that we are very
keen tosee that not only the representa-
tion is fully given but the representation is
increased from time to time and from year
to year.
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feeely Gefafretam ¥ sTstET oTH
QI F AL H 1968 H FY qF AT TVV
mlwmmmﬁm&wﬂaﬁa
ag aaemat fe 3700 Atwfat 3w 60
frgee Fwew AT deyeE v W
grewd qg wrew grm & & 4500
o ¥ digger FEd W9 100 ¥
RITET AET 1T AT T STALACT ATH T RATT
F TR a(g 1 (WA 0 fF IR
fogite # degee wrem &7 %@
FH & fouq 50 7@ FH § F9 I
foxziz far s ?

ot fawr WX T W@ A @A
N FT AT ¢ & A 93 34
a® ¥ #1% g FTAfEw &7 a1 ¥
IHFY AT THfAT FIF AE F HOA
™ g

JET aF THT W W qAT g B
qoem & fe gard S gee § A
feeeht Gufufrom @ @] gt § W
gt o ¢ fr feeslt qefafrem & w9
Fawt ar fard | A foen fowma
fFa @1 ¥ 9 foagg a5 o3 Am v
wf FEEET gEAT AL WA TG 2
Sar argw Jqwrar g fF fem WA A
UF IOC & WA Gg  amamar a@r fE
3700 AT § Faq 60 dggee FRW
WX fzgeE o & A € Wi e
o s 30 WA &7 4gH 9T Jor4T § TAOA
# WO THE AL H ATH qIATH FEAT |

Use of C, R. P, and B. S. F. for

suppression of Naxalites

*1354. SHRI suaTu BHAN :

SHRI KANWAR LAL GUPTA:
SHRI SHARDA NAND :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether itis a fact that the Central
Government have directed the State
Governments to make full useof the Arms
Act and the Pepal Codeand the deploy-
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ment of C. R. P. and the Border Secu-
rity Force to suppress Naxalites and other
violent activities in some States for poli-
tical purposes;

(b) if so, the details thereof:

(c) the reaction of State Governments
thereto; and

(d) the strengthof C. R. P.and B.S. F.
deployed in West Bengal, Nagaland,
Manipur, Tripura, Assam, Kerala, Kash-
mirand Bihar?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN): (a) to (d).
While the Central Government have not
issued any directives to the States, they
have made available units of the C. R.P.
at the request of the State Government to
assist in the maintenance of public order.
Attention of the State Governments con-
cerned has also been drawn to the cxisting
legal provision under which the specific
activities of the extremists can be dealt
with. Tt will not be in public interest to
disclose the details of deployment of such
armed forces of the Union in the diffe-
rent States and territories.

ft g WW ey WEId, T AT
e § W gr 5 gare S A
AHT FIA & TG AT TEAHETAA &
faa & @ffFa wror 2o ¥ Aweranfadi &
aefaady gLEdl ¥ AT g dar
FC fear & s amer g Awawarfaat o
m & fafwer sl & W dreed wy
T § AT T wmr fer qw §
forrif e wrel 7 aer? wdt @ dr §
T A W F WA AL 1 AR
gwF gAE araw o & i @ oo
& aga & sfooms ok Tefaddt
T AT T FIHIL TEH (X AEAEE
FEA AT AE W awE *oafa-
fafgar s wifgr A o1 &% WX
qY aedl 1 AEGHT W FTHATE § FAEy
¥ foq @ty WYT 2y w0 FT A ?

SHRI Y. B. CHAVAN : This is a gene-
ral question which is under  examination.
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femem 7 oo W E
H TAAAT A WGE TR TF AW
wiit § fr fadfer fedmm q® @@ W
o & fear o7 ? 3w fawfed § s
9 9F Q0 A fAAT FA AT @ R
AT 39 qury 2w ¥ are A famwr s
5 amd waw § few @ e
tfefadis &1 %t & fad s a1 F=w
s ?

SHRIY, B, CHAVAN : A suggestion
has come from West Bengal administration.

Naturally, before undertaking any such
Act, we will have to consult the Consulta-
tive Committee which is to be constituted
in the near future.

SHRI RANGA : Are you going to wait
till then?

"SHRI Y. B. CHAVAN : These are my
limited powers subject  to your
approval.

st waT e A AEEAEE Gfe-
fadtr Faw dw & @ 4 2, fee
ogEl A & W § wwr wx wfem
i o @ & A awFi@ &
it wfeeat & Fw femmr v @ g,
gl aF fe fgrgeam & ame # qg &
T T &1 & vt A T 4v AT
¥ W1 ATEAT & wEAET § 99 A9qArE
tfecfadter a9 o #¢ 4% & Al v
grfe &t weg ¥ & 1 9y Faw w2z
TAAHT & WO HTET FT AAF A F
|y Fm wETC @ ot foeerd e
ot & | W A wEE §ER w2
TaHT & RO & #1€ gEaEE AraAr
agl amwh AR sed ardr faEnfd@
s/ #X dgw o ofem &t weg A
A, a9 v I afefade o s
T G oEwar g & qe W g fw
T FEE AT A AT A F FE
™ aE F AN A g 7 wifs e
#ifwy fF gfem s dme & 9791 qan
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AT & AT g I AW IS, gEO
g fagsw sma & 1 anfac foe o &
o q‘{to@oaﬁ'{'ﬁ'ﬁ e L

fefade o @sd aw@ ¥ F29
wh A% Ff wgew @ wrgee g ?

Fadt o weft whew & wn b adx
AT T rET &Y AT 9y R & 1 F S
wizgat § fr ofses ardfifrs # ot
arer §41 & oy, favigse afvafeds
§ Useda gadz av o oC IAAT A3
2, o fog wfr wgmEw 7 |y Faw
o1y 7

SHRIY. B. CHAVAN : I think, there
are three or four ways of dealing with this
problem. One is giving the assistance of
the Central Forces. I have mentioned that
as far asthe C. R. P. and other Armed
Forces are concerned, they are offered to
the State Governments whenever they want
to make use of them,

Second is, where some of these under-
ground people try to cross the borders of
uur“ry, certain precautions can be

t? are being taken not only now
but the very first moment when the
N te element started asserting itself in
north Bengal.

Third is about having coordination bet-
ween different States concerned, as it is
between Bengal and Assam....

SHRI RANGA : Orissa and Andhra
also.

SHRI Y. B. CHAVAN : Yes; only by
way of an illustration 1 was mentioning
Bengal and Assam. There also, we are
giving them necessary cooperation for
coordination. ...

SHRI KANWAR LAL GUPTA : What
coordination?

SHRIJ. B. KRIPALANI : How are you
educating the people?

SHRI Y. B. CHAVAN : About educating
the people, I would require the coopera-
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tion of the hon. Members also.
alone educate the people.

1 cannot

In this matter, we are in communication
with different State Governments from the
latter part of 1968. The Home Ministry

have written official letters and 1 have
also written to the Chief Ministers concer-

ned from time to time. We have communi-
cated to them what steps can be taken
under the present Acts also. There are a
number of Acts which, certainly, can be
made use of. For example, about these
posters of Mao, =tc., under the present
laws also, if it is likely to create some sort
of a public disorder, the police can procecute
them. It is not that they cannot take any
action againstit, What is necessary is
vigilant administration in the matter and
to act promptly and effectively.

The fourth pointis whether it is nece-
ssary to have other legislative or legal
powers. As I mentioned, some of the sugges-
tions are under examination. Fifth
is certain socio-economic steps
which also inlcude the education of the
public mind, Education -of the public
cannot be done by the Government alone.
For that matter help and co-operation of
political Parties and non-political Parties,
University forums. etc, is needed. It is a
question of educating them not only of
the bad effect but they will have to be told
about the futility of the policies and the
ideologies that are being preached,

SHRI J. B, KRIPLANI : You only
want our co-operation in  difficult
situations.

& ;e A= § uet AgEg ¥ FEar
argar g 5 #01 32 I sfaa avafea
Fare #§ var & ferar & 5 o v el
9T wfwere fear AT <@ &, 97 &7 94T Fgr
¥ T €1 @ & A wer-wEt § Gk a
W@ & ? W g Al Avar F1 qar g
AT & ot w4t o gEd A # qg A
sTea g 5 #n T safaat w7 fege™
fr srafeee wifzat, gafaw dm e aa
uY T® Afawrd SremgT ¥ @R A
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@ R ar? § w wgver oy
G 7

st o e wit: Fafae 9 afg
zg%%ﬁ‘(mo TH- QF I @rfeat ¥
g1

SHRI Y. B. CHAVAN The hon,
Member asked me two questions if I have
understood him correctly, We are trying
to get information about sources of finan-
cial assistance, We are also trying to get
information about training centres and
arms supply. This is a continuous process.
I do not say that I have all the informa-
tion. Icannot also say that we have no
information. Even if I have information,
lcannot disclose it here. But I would like
to assure the House that every effort is
being made.

Secondly, about the co-operation of
other political parties, I cannot say with-
out any evidence that any particular poli-
tical Party is helping the Naxalites as
such.

SHRIMATI SUSHILA ROHATGI :
The Minister in his reply has said that
enforcement of these measures may lead to
public disorder. I would like to know
what greater public disorder
can exist in West Bengal where one after
another all the Universities are being
closed under pressure, and knowing full
well that Naxalities are anti-national
elements and are working to subvert the
democracy, may [ know what prevents the
Government from arresting men like
Kanu Sanyal who is the father of the
Naxalite movement and is organizing
people’s army on guerilla footing, and
preventing the provocative speeches
being made by Mr. Jyoti Basu who is
preaching bloodbath in West Bengal ?

SHRI Y. B. CHAVAN : As far as
arresting persons who are wanted under
the law is concerned there is no question
of any difference of opinion. As a matter
of fact, some of the facts on whose names
the non. Member mentioned were arrested
and convi cted by the courts. But, unfor-
tunately, the then Government released
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them. Naturally, I learn, they have gone
underground. Even now there are certainly
some legal cases pending against them.
Government is making every effort to
arrest them.

SHRI1 P. GOPALAN : Itis really strange
that this Government which pretends to be
very much concerned about the Naxalite
activities are on the other hand boosting
them & supporting their activities for
political purposes. I can understand the law
of the land taking its own course in dealing
with Naxaliles. I would like to know from
the hon, Minister whether numerous inst-
ances have been brought to the notice of
the Prime Minister and the Home Minister
of innocent people and people belonging to
other political pariies like my Party and the
Right Communist Party being harassed and
tortured and shot dead in different parts of
the country and also even Naxalite clements
being tortured and shot dead in cold blood
after being tortured. Were these instances
brought to the notice of the hon. Home
Minister ? What steps are being taken by the
Government to sce that the general rule of
law prevails in the country ? I would like to
know from the Home Minister as to what
steps the Government proposes to také to
see that even the MNaxalites are given fair
and free trial as was given to Godse, the
assasiin of Mahatma Gandhi 7

SHRI Y. B, CHAVAN : The Government
always stand for the rule of law and all the
processes under the law will be observed.
Certain complaints were brought to me
notice by the General Secretary of the CPI.
He saw me and gave me some Memoranaum,
Also Shri Sundarayya, your party Secretary
has mentioned this metter. I am taking up
this matter.

DR. RAM SUBHAG SINGH : Four
unexpected events have occurred in Bihar
recently. The first is the event at Chaibasa.
The second is the attack on Mr. Jyoli Basu.
The third is the attack in a meeting of Prof.
Ranga and the fourth is the attack on
Mahatma Gandhi exhibition train at Patna;
and the Government of Bihar has sought
the assistance of ihe CRP and other forces.
May I know whether the Government of
India has been informed by the Goveroment
of Bihar about the causes leading to these
happenings in Bihar in recent weeks ?
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f-SHRI Y. B. CHAVAN : They are infor-
ming us as to what is happening. In the
case of the attempt on the life of Mr Jyoti
Basu, the investigations are going on. They
wanted cooperation from us and we have
offered such cooperation. About the other
point, Professor Ranga's addressing a -
meeting and the incident, the State Govern-
ment are investigating the matter, After I
get a litile more information, if the hon.
Member asks for it, I will give it.

SHRI BEDABRATA BARUA : Sir, may
I'know if the Government of India have any
information about the whereabouts of Kanu
Sanyal ? The rumour goes that he is in Assam,
Itis also stated that he is in Nepal, but
such a rumour has been started by the
Naxalites themselves. I would like to know
if the Assam Government has made a
request for more forces to deal with the
recent events of accelerated movement of
the Naxalites. I would also like to know
whether in regard to that request nothing
substantial has been done and the Assam
Government has mnot really received the
assistance that is necessary.

SHRIY. B. CHAVAN: The first part of
the question is about Kanu Sanyal. If the
Hon. Member has got any specific i nform-
ation he can passit on to me. If I have
any, I won't giveit to him. About the
other part as to whether the Chief Minister
Mr. Chaliha had asked for certain aid etc.,
I can tell the Hon. Member that we are
always giving the CRP or police aid to
Assam Government and even at the present
moment we are trying to do what we can,

SHRI A.SREEDHARAN : Till today I
was under the impression that the Naxalites
and the Marxist Communist Party are two
different parties. But, from the question
put by my hon. friend Shri P. Gopalan, I
feel that the Naxalites are the underground
wing of the Marxist Communist Party
of India.

"SHRI P, GOPALAN : Sir, 1 rise ona.
point of order: '

MR. SPEAKER : No point of order
during Question Hour: .

SHRI P. GOPALAN : Sir, I have puta.
definite question and the hon. Minister has
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replied to that. But he is attributing bad
motives to my question.

SHRI A. SREEDHARAN: I have stated
only cold, naked facts. It has been
corroborated by my colleague. Sir, the Home
Minister stated that he has received certain
complaints, regarding the functioning of
the services from the Secretaries of the
Communist Party. While going into all these
complaints, will the Home Minister keep’
in mind the consistent and persistent camp-
aign that is being conducted by certain
political  parties including the Marxist
Communist party of India to disrupt the
services, having regard to the integrity and
solidarity of the country, and see that guilty
persons are punished? Otherwise such
enquiry will not lead to any desired results
(Interruptions)

MR. SPEAKER : Order, order, Don't
behave like that. Be clam.

SHRI Y. B. CHAVAN : The hon.
Member has also made another point. I can
only tell him that while we shall examine
the memorandum given by the Communist
Party of India, 1 shall take note of what
the hon. Member has said just now.

SHRI N. K. SOMANI : The extent and
scope of Naxalite activities would persuade
any Government to provide help. This is a
little beyond law and order. And so I
would like to know specifically, since this
is a problem among the students, whether
the Home Minister has taken the advice of
the Education Ministry also in this regard
and has also thought of providing economic
assistance of special and massive nature to
the West Bengal Government? Apart from
law and order problem, the students are
misled and they are becoming cynical and
are being advised to damage the portraits
of Mahatma Gandhi, Rabindranath Tagore
and 50 on,

As far as law and order situation
is concerned, the Government of West
Bengal has demanded more police, stating
that their police personnel was quite inade-
quate for meeting the situation.

SHRIY. B. CHAVAN : As far as the
latter part of the question is concerned, I
did mention that the State Government have
asked for help, including police help, and
we have given it.

VAISAKHA 11, 1892 (S4KA)

Oral Answers 30

SHRI KANWAR LAL GUPTA : You
have not given.

SHRI Y. B. CHAVAN : They have asked
for it and we are giving it from time to time.
As far as University matters and the
violance in campus is concerped, we are
taking up this matter with the Education
Ministry.

SHRI 5. M. BANERJEE : Even after
22 years of freedom, I see that the line
between hunger and anger becomes thinner.
Young students who have no job after
getting their diplomas are tearing up their
diplomas and they are frustrated. Their
frustration is being changed to anger. And
thisis in fact the real cause, While I do not
support the movement of the Naxalites,
I would like to know from the Hon.
Minister whether he sincerely believes
that the bullets can possibly suppress
the ideology; if not, what further steps are
being taken to fight out the Naxalites
with a better ideology and not by killing
them. After seeing the failure of the
Parlia* e 'tary D mocracy for 22 —yearsor
s0, th y have s'arted feeling that there
should bz a rsvolution and the Naxzalites
are leading it. There is a feeling among the
young men and so I want to know what
concrete steps are being taken by Govern-
ment to create public vpinion against this
and to give an impression that this sort of
terrorism cannot change the system. [ want
to know what concrete steps are being taken
by Government apart from sending C. R .P,
etc.? -

SHRI Y. B. CHAVAN : We have not
taken any position that only the bullets
will stop this. This is not our approach to
this problem. We have constantly emphas-
ised that this will not solve the problem.
The hon. Member said that there is a
failure of our Parliamentary democracy. I
do not think that he claims that Parliament-
ary democracy has failed in this country.
(Interruption).

I think it is our faith; I do feel that we,
who are sitting in this Parliament, at least
feel that this Parliamentary Democracy i“.

effective.



31 Oral Answers

SHRI S. M. BANERJEE : We have
increased our salary and not the salary of
the ordinary people.

SHRI MANUBHAI PATEL : Then why
did you accept it.

SHRI Y. B. CHAVAN: So far as the
other aspects, particularly the problem of
economic development, in the State are
concerned, they are much more important
and we are giving priority to them.

SHRIMATI ILA PALCHOUDHURI :
Two hundred targets have been sorted out
by the Naxalites. Information of this is
available with Government. What are
Government doing to protect these 200
targets?

Secondly, when Gandhiji’s portraits have
been brought down, tarred, desecrated
and burnt and where people seek to res-
tore them, will Government give police
protection for the purpose? As has been
reported in the Press, Gandhi literature is
now stopped from being distributed in the
whole of West Bengal. What steps will
be taken to restore the circulation?

SHRI Y. B. CHAVAN : So far as
Gandhian literatare and the restoration of
portraits are concerned, if anybody wants
prot:ction in this particular matter, he will
b= provided protection.

SHRIMATI ILA PALCHOUDHURI :
What about dessscration of national
flags?

Hl A daw qEE: a9 T AgRa
¥ TH O T ¥ I H war & e ot
AT TA6Taf341 &0 T & 7T AT
HEH Fi wRIT F ¥ fag £g warafw
Faq I3 ST L, T@ @E T =g
grarfas w1 sifas s @t § 1 I
s & aweat &0 @t oo frar @1 F 77
JAAA AT § F A7 dwew A It
g g, arfe F=m oser 9=
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SHRI Y. B. CHAVAN : Asfar as the
land problem in West Bengal is concerned,
it has become a little more complicated
because of certain steps which have already
been taken, particularly the taking of un-
authorised possession of land and other
things. That matter is being looked into.
I think whatever be the reforms no doubt
they will have to be made expeditiously
but at the same time they will have to be
through legal processes.

MR. SPEAKER : Calling Attention. Shri
Hem Raj.

SHRI HEM BARUA
standing up so many times. But you did
not call me. I do not know why you let
down members from Assam like this.

I have been

MR. SPEAKER : I have called members
from Assam.

It is not only one member standing but
sometimes 15 and 20, I have to move
from side to side. I wanted that the ques-
tion hour could be extended so that he
could also be accommodated. ButT am
helpless in the matter.

SHRI HEM BARUA : Unfortunately
you did not allow me to put a single
question even though you have allowed
more than one question to some
members.

MR. SPEAKER 1 Let him look to the
difficulties of the present, not of the past.
I am sorry he could not be called.
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Shifting of Para-Psychology Institute
from Ganganagar

SHRI SAMAR GUHA ;
SHRI ONKAR LAL BERWA :

*1355.

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether late Dr, Sampurnananda,
the former Governor and Chancellor of
the Rajasthan University invited Profe-
ssor H.N, Banerjee to shift his Para-Psy-
chology Institute from Ganganagar and
re-organiseit as a Department of the Uni-
versity at Jaipur ;

(b) whether at the time of setting up
of this Department, its Director, Prof.H.
N. Banerjee, was assuned full scope for
the research work on Para-Psychology
based on his earlier works coveringa
period of 17 years ;

(c) whether the University undertook
the responsibility of publication of the
quarterly journal, *The Indian Journal of
Para-Psychology™ to cover research works
of the Department ;

(d) whether a number of foreign coun-
ries appreciated the new type of works on
Para-Psychology and its Director was invi-
ted by different universities and institutes
outside India to explain the merit of his
works; and

(e) if so, the main features of the work
of the Department and the appreciation
of, and comments on, the research works
done byit ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.
V. RAO): (a) and (b). The University of
Rajasthan has informed that it is not
aware of any such invitation; nor did it
give assurance of any kind to Shri H. N.
Banerjee when he was appointed Director
of the Research Unit of Para-psychology
in the Department of Philosophy.

(c) Permission to publish the Indian
Journal of Para-psychology was given to the
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Resea-ch Unit in Parapsychology in Nove-
mber, 1963 on a proposal made by Shri
Banerjee, which stated among other things
that the patrons of the Institute of Para-
psychology, Ganganagar were not intere-
sted in the continuation of the Journal
and that its publication would not mean
any financial liability to the University.

(d) A few communications were recei-
ved by the University both for and against
the work done in this Unit. The University
however, did not receive any request from
any foreign Universily or institution for
the visit of Shri Banerjee.

(e) The Unit conducted some studies
in different areas of Para-psychology. An
expert Committee of the University Gra-
nts Commission made the following ob-
servations on the work done by Uit :-

1. The choice of topics selected for
study is so wide, diverse and un-
delimited that it is not possible for
one person to cope with this work
with the help of just on research
assistant. Even if expert assistants
were available, we doubt whether
the topics selected for study and
the methods used would result in
advancement of knowledge or
development of new techniques in
parapsychology.

2. Studies made by the Unit lack
scientific control necessary for
successful application of the scie-
ntific method. None of the studies
conducted so far would be accep-
table as academic or scholarly
work of a high standard.

3, The studies conducted om many
areas of Parapsychology, e. E.,
ESP, mediumship, collection of
Psychic experiment, effects of dru-
g8 on ESP effect of yogic traing
on ESP., Apport phenomenon
i.e. materialisation by yogic pow-
er, Extra Cerebral Memory (re-in-
carnation) and snakecure pheno-
menon are all on a superficial and
popular level . This could not be
otherwise considering the resour
ces of the research unit and the
diversity and complicated nature
of the topics chosen for study.
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4. The present emphasis of the Unit
is on the collection of case studies
based on hearsay and paper repo-
rts. The three cases claimed to be
studied in depth and detail will
not stand the test of the scientific
method.

Deteriorating Standard of Education in
Post Graduate Classes

*1356. SHRIS. KUNDU : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether Government are aware
that there has been deterioration in the
standard of education provided in some
post-graduate classes of most of our Unive-
sities and consequent loss of quality;

(b) whetheritis afact that some of
the foreign Universities particularly some
of the Universities of the U.S.A. are not
recognising M. A, Degree of certain Uni-
versities of India which they used to reco-
gnise earlier;

(c) whether the Agra University has
produced maximnm number of Doctorate
in Philosophy (ph. D.) during the last
three years. and if so, the number thereof;
and

(d) the steps Governmemt are taking to
improve the standard. quality and content
of education in the Universities ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.
V. RAO) : (a) Taereisinherent difficulty
in the objective measurement of standards
over a given period, and to say definitely
to what extent and in what respects they
have been falling or rising. However, as
observed by the Education Commission
(1964-66), over a large area of education,
the content and quality are inadequate for
our present needs and future requireme-
uts and compare unfavourably with the
average standards in other educationally
advanced countries, similar concern has
been expressed by the U. G.C. also.

(b) Inquiries are being made about this
matter and the information will be placed
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on the Table of the Sabha as soon asit
is received.,

(¢) Yes, Sir. According to the available
information, the total number of Ph. D.
degrees awarded by Agra University duri-
ng 1966-67, 1967-68 and 1968-69 was 488.

(d) The University Grants Commission,
whithin the limited resources available
withit, is making earnest effutis to impro-
ve the quality and content of higher edu-
cationin accordance with its statutory
responsibility. Some of the important
programmes undertaken by the Commissi-
on in this regard are given below :—

(a) Development of libraries, labora-
tories teaching and research facil-
ities in umiversities ;

(b) Centres of Advanced Study ;

(c) Summer institutes, seminars, etc ;

(d) Modernisation of Syllabi;

(¢) Examipation reform ;

(f) Scholarships and fellowships ;

(g) Travel grants to
scholars ;

teachers and

(h) Utilisation of services of retired
teachers ;

(i ) Construction of hostels and staff
quarters ; and

(i) Student welfare programmes like
student homes, students aid fund
and text-book libraries, provision
of physical amenities, health cen-
tres etc.,

Pakistan boats operating in Sunderban
Region of West Bengal

#1357, SHRI N.K. SOMANI :

SHRI S. K. TAPURIAH :

SHRI D. N. PATODIA :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI YASHWANT SINGH

KUSHWAH :

Will the Minister of HOME AFFAIRS
be pleased to state :
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(a) whether the attention of Governm-
ent has been drawn by the local authorities
to the fact that motorised and gun-moun-
ted Pakistani boats are operating in the
Sunderban region of West Bengal keeping
up a constant surveillance on the Indian
borders ;

(b) whetheritis also afact thatin the
event of conflict any effective resistance
from the Indian side would be difficult as
no Rail or road connections exist from
Calcutta to these outlying regions; and

(c) if so, the reaction of Government
in this regard ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Pakistani
patrol boats carrying armed men have been
noticed patrolling in the border areas in
Sunderbans.

(b) and (c) . The BSF have the necessary
number of river crafts for effectively patr-
olling the border areas in Sunderbans; they
have also the requisite strength and equip-
ment for effecti vely discharging the 1cspo-
nsibility of securing the border and main-
taining constant vigil in this region.

Steps to prevent Hijacking of I.A. C.
and Air India Planes

*1358 SHRI A. SREEDHARAN : Will
the Minister of TOURISM AND AVIA-
TION be pleased to state :

(a) whether itis a fact that there has
been widespread hijacking of planes; and

(b) if so, what steps Government have
taken ‘to prevent hijacking of planes of the
I. A, C. and Air India ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR.KARAN SINGH):
(a) and (b). There has been a steady inc-
rease in the incidence of hijacking, though,
fortunately, there has been no such inci-
dent involving any of our aircraft.

The Government of India has participa«
ted in international efforts towards evol-
ving a suitable solution to this serious
problem and will continue to do so.
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Taking over of Deshbandhu College,
Kalkaji, New Delhi by Delhi

Administration
#1359, SHRI BAL RAJ MADHOK :
Will the Minister of EDUCATION

AND YOUTH SERVICES be pleased to
state :

(a) whether itis a fact that the Desh-
bandhu Collcge, Kalkaji, New Delhi is
the only Colcgecin Delhi directly under
the union Ministry of Education ;

(b) whetheritis also a fact that the
Delhi administration, which is running
dozens of colleges in Delhi, is prepared
to take over this College; and

(c) if so; thsreason why this College
has not been handed over to the Delhi
Administration ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAQ): (a). The Deshbandhu College is
managed by a board of Adminisiration
constituted in accordance with the provi-
sions of the scheme of Administration of
the College framed by the Central Gove-
rnment under the Charitable Endowments
Act, 1890.

-

(b)y The Delhi Administration has spon-
sored the setting up of 11 colleges which
are registered under the Societies Registra-
tion Act. The Administration is prepared
to take over the Deshbandhu College also.

(c) Before any steps could be taken in
this bzhalf a representation was received
against the propossd transfer from the
 Staff Association™ of the College. After
taking various factors into consideration
the proposal to make the transfer dropped
but the scheme of Administration was
amended to provide for an elected Chair-
man in place of Education Secretary as
the Ex-Official Chairman.

Pilot scheme for Reorganisation of
Administrative set-wp of
Government Offices

*1360. SHRID. AMAT: Will the Mini-
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ster, of HOME AFFAIRS be pleased to state:

(a) whether a pilot scheme for reogani-
sing the administrative set-up in Govern-
ment offices and departments was put to
experimentation in certain Ministries and
Departments of Government around 1962-
63, for the purpose of achieving economy,
efficiency and above all the secrecy of
clas:ified documents and papers ;

(b) if so, whether the scheme was aban-
doned owing to non-availability of Sec-
tion Officers of a suitable standard ;

(c) thesteps taken and being taken to
find suitable personnel to man such jobs;
and :

(d) if this scheme has been finally dro-
pped, the reasons therefor and whether
such a system is working in big private
and public sector enterprises?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA). (a) A sche-
me popularly known as pilot section sche-
me was introduced in selected sections in
practically all the ministries and depart-
ments of the Government of India in 1956
with the object of eliminating unnecessary
and repetitive noting and speeding up dis-
posal of work.

(b) The scheme was discontinued in all
the ministries, on the basis of a review in
1962, expect in the Ministry of Defence.
Mon-availability of Section Officers of
suitable standard was not the reason for
its discontinuance.

(c) Does not arise.

(d) There is no plan to reintroduce the
pilot section scheme which was disconti-
nued for the following important reasons :

(i) Contribution made by the section
officers was not beyond the capa-
city of an average assistant.

(ii) Section Officers were not in a
position to dispose of enough
work finally.

However, a recommendation of the A.R.
C. suggeting the introduction of a desk
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officer system of workingis under consi-
deration.

No survey has been made of public
sector enterprises with a view to ascertai-
ning whether a scheme like the pilot secti-
onis working there,

Hotel accommodation in big
four Cities

*1361 SHRI 5. S. KOTHARI: Wwill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the existing
hotel accommodation in the four leading
cities of India is inadequate to accomodate
the tourists ;

(b) if so, what is Government’s schedule
for establishing hotelsin these four cities
and also at other places ;

(c) whatis Government’s scheme for
extending loan and other assistance to
persons setting up such hotels ; and

(d) what are the categories (Star-wise)
of hotels sought to be established in these
places ?

THE MINISTER oF TOURISM AND
CIVIL AVIATION (DR.KARAN SINGH)
(a) Yes, Sir.

(by The India Tourism Development
Corporation Ltd., propose to construct
a 100 room transit hotel at the Calcutta
Airport and Air India is considering plans
for the construction of two hotels in
Bombay.

The India Tourism Deveiopment Corpo-
ration Ltd., also has plans for hotels at
Srinagar, Jaipur, Kovalam and Gulmarg
and forthe expansion of the Laxmi Vilas
Palace Hotel at Udaipur. It is also exami-
ning the question of taking over the Aura-
ngabad Hotel from the Ministry of Rail-
ways. An ITDC hotel at Bangalore is under
construction and is expected to be ready
by the end of 1970.

(c) Several incentives are available to
persons wishing to construct hotels. These
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include substantial tax and fiscal reliefs,
assistance under the hotel Development
Loans Scheme and sale of Government
owned land in the Delhi area on concessi-
onal terms.

(d) The public sector hotels are being
planned for the 3 Star and above category.
In the private sector loans under the Hotel
Development Loans Scheme are now avai-
lable for all categories of hotels,

Grant to Aided Colleges by U.G. C.

*1362. SHRIMATI SUDHA V. REDDY:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that Government
have taken a decision to the effect that the
University Grants Commission will not
give any grants to those aided Colleges
which fail to follow the rule of providing
admission to at least 1500 students yearly;
and

(b) if so, the number of colleges in My-
sore State likely to be affected by this
decision ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAO) : (a) No, Sir,

(b) Doesnot arise.

Steamer service between
Buxar and Farakka

DR.SUSHILA NAYAR :
SHRI YAMUNA PRASAD
MANDAL :

*1363.

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether thereis any proposal under
consideration of Government to start Stea
mer service between Buxar and Farakka ;

(b) whether it isalse a fact that this
proposal had been suggested by the Inland
Water Transport Committee some time
back to Government ; and

(c) if so, the reaction of Government
thereto and when this cheme will be imple-
mented 7
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA.
TAH) : (a) to (¢). The Indian Water Tra-
nsport Committee hasin its interim report
submitted in December, 1969 recommended
the running of river services on the Ganga
between Buxar and Farakka,

The recommendation of the Committee
is under examination in consulation with
the State Government of Bihar. A decision
will be taken after the examination has
been completed.

¥ ¥ glaare aar wiven arex
T gt

*1364 = SR FETH @AW FT TE-HE
/AT Fg A FT I A F

(F) 71 a9 8 fs e & T fammat
# $g wraEaEt srgarfagi § v wor ¥
A qar TiATaTEs TUHT @I 4T

(&) afz g, a1 aaeTsat TR ;

() STH & F17F glagre aqr Tre-
aregfazmi T avgu ¥ ;

(w) 39 gfaami aar meTares o7 fer
for awit & fag &) i

(¥) =T AT & 76 a9 & qa71 T=
7 warw fFur @ fr 9w gfaar<t aar oo
AET FATFA T GE wAF AW F
qEaE a1 A4 A0 w0 T@r & o< afy &, ar
ok qformm T g 7

TR At (oft aeraE T )
(%) & (w). fadum: faam=g, 1969 #
T F AE FEAAT F AL H T WA
Ry s w &1 1 7@@T, 1969 F 14-
HELi, 1970 aF FTH ¥ WG gFaArT
9T AT ATER F AT § 3 %AW, 1970
T FFEAT HATAHT TH =T 5060 F
I &1 AT oA sl frar s g



43 Written Answers

(%) wware & wra T FE A
e
Confederation of Central Governmeat
Officers

%1365, SHRI DEVINDER SINGH

GARCH :

SHR1 VALMIKI CHOUDHARY:

SHRI MANIBHAI J. PATEL:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
that a Confederation of the Central
Government Officers has been formed

recently;

tb) if so, its aim and objects a.l_ld
whether Governmznt have given recognit-
ion to it;

(c) whether representatives of the
Confederation had a meeting with the
Prime Minister; and

(dy if so, the nature of talks held

with her?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Government have sccn a
press report about the formation of a
Confederation of Central Government
Officers, including Officers working in
public undertakings. No specific official
intimation has, however, been received
by Government of the formation of the
Confederation or of its aims and objects.
Nor has any request for recognition of
the confederation been received by
Government.

) No, Sir.
(d) Does not a rise.

Pay and Allowances of N.D.S. Instructors
on Transfer to States

#1366, SHRI S, M. BANERJEE : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :
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(a1 whether it is mandatory for the
Finance Commission to continue the aid
to the States committed by the Central
Government towards the pay and allow-
anes of National Discipline Scheme
Instructors till their retirement, on transfer
of their services to the States; and

(b) if so, in the event of transfer,
whether the Government of India would
incorporate this clause in the transfer
order to be issued to the National Dis-
cipline Scheme Instructors by the Central
Government ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr. V. K.
R.V. RAO): (a) No, Sir. The Finance
Commission  makes recommendations
to the President under Art. 280 of the
Constitation to :

(i) the distribution between the
Union and the the States of net
proceeds of certain taxes which
are to be or may be divided
between them and the allocation
between the States and the res-
pective shares of such proceeds.

(ii) The principles which should
govern the grant-in-aid of the
revenues of  the States out
of the oconsolidated Fund of
India. '

(b) Does not arise,

Abolition of _Privy Purses

*1367. SHRI MUHAMMAD SHERIFF:
SHRI SITARAM KESRI:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Gaekwad of Baroda
submitted any memorandum on behalf of
the former rulers to the President urging
him to refer the question of abolition of
privy purses and privileges to the Supreme
Court for its opinion; and

(b) if so, the reaction of Government
thereto ?
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THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN): (a)
Yes, Sir.

(b) While Government consider that
it is not necessary to seek the opinion
of the Supreme Court, representation
received in this regard is under examina-
tion,

Suggestion for Increase in Freight Rates on
General Cargo by Indiam Coasial Con-
ference

#1368, SHRI HIMATSINGKA : Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Indian Coastal Con-
ference has requested Government to
make the recent increase infreight rates
of 20 per cent on general cargo applicable
to the Coal Cargo also in view of the
fact that the principal item of Coastal
Shipping is coal and is its mainstay;

(b) if so, what other grounds have been
put forth by that Conference in support
of its demands; and

(c) Government's reaction thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH)
(a) Yes, Sir.

(b) The other points made by the
Conference for increasing the freight rates
on coal are that the coal subsidy paid by
Government is not for the Shipping
Companies but for the consumers receiv-
ing coal by the sea route and the Con-
ference are not concerned with this.
Further, the Conference's representation
for freight increase was on the besis of
the operating results for 1967-68 and since
then expenses have increased on account
of several factors such as increase in
stevedoring cost, Dock labour Board
levies, scamen's wages and other charges
such as wvictualling and increase in oil
prices,
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(c) To the consumer receiving coal in
the Southern and Western regions from
the Bengal-Bihar coal fields the present
cost of transport by the rail-cum-sea route
is higher than the cost of transport by the
all rail route. A subsidy is being paid to
such consumers to meet the difference in
the cost of transport., This subsidy
is paid out of the proceeds of a cess
levied on coal. Ap increase in sca [reight
rates on coal would necessitate a corres-
ponding increase in the subsidy payable
to the consumers which in turn would
necessitate the levy of an additional cess
on coal, but this would be undesirable
as it would adversely affect all
consumers of coal. If the increase in sea
freight were to be allowed without an
increase in the subsidy, the present coal
traffic by sea would get diverted to the
all-rail route and this would adversely
affect the interests of the coastal shipping
industry itself, For these reasons, it is
not comsidered advisable to alter the
decision already taken in the matter.

Uniform System of Electing Vice-
Chancellors for Universities

*1369. SHRI S. A, AGADI : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that still in a
good number of Universities, Vice-
Chanezllors are nominated by the res-
pectvie State  Governments andfor the
Central Government ;

(b) if so, the names of the Univers-
ities where Vice-Chancellors are (i)
nominated and (ii) elected;

(c) whether there isany proposal with
the Union Government to introduce
uniform system of electing the Vice-
Chancellors on democratic principle to
prevent entry of politics into educational
field;

(d) if so, when it is likely to be
implemented; and

(e) if not, the reasons therefer?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr. V.K.R.Y,
RAO) : (a) and (b) . There is only one
University namely Gujarat Ayurveda
University where the Vice-Chancellor
is appointed by the State Goveroment.
There is provision for election of Vice-
Chancellor in four Universities namely
Baroda, Karnatak, Poona and S.N.D.T.
Women's University, Bombay.

(c) to (e) . No such proposal is under
consideration of Government. The question
of evolving a subitable procedure forthe
selection of a Vice-Chancellor has, how-
ever, been considered by the Committee
on ‘Model Act for Universities’, as well
as by the Education Commission, who
have made certain recommendations in
this behalf. These recommendations have
been forwarded to the State Governments
for consideration and implementation.

‘Tamil Nadu Chief Minisire’s Statement
for Securing State Autonomy

*1370. SHRI BABURAO PATEL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government's attention has
been drawn to a statement of March
8, 1970 in Madras, by the Tamil Nadu's
Chiel Minister, that D, M. K. would not
hesitate tolaunch an agitation for securing
State autonomy if ths Constitutional
mezans failed; and,

(b) whethsr this statement is another
spelling of session of which D. M. K. had
previously talkedand, if so, Government's
reaction to the statement ?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y.B. CHAVAN): (a)
Government have seen press reports of
the stat:ment of the Chiel Minister of
Tamil Nadu,

(b) The Chief minister is also reported
to have said that the demand of the
D. M. K. for more powers to the States
should not be misconstrued as an attempt
to weaken the Centre.
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Chhoti Sadri Gold Case

#1371, SHRI RABI RAY: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) the progress of investigation made
by the Central Bureau of Tnvestigation in
rezard to the Chhoti Sadri Gold case;

(b) thereasons for the delay in the
gaid investigation and inthe submission
of the final report;

(c) the specific points in respect of
which the enquiry is being made and whe-
ther the Bureau has submitted any interim
report and, if not, when the said report
is likely to be submitted;

(d) Whether Government propose to
conduct a judicial enquiry in this respect
keeping in view the wide-spread discontent
among the public; and

(¢) Whetheritis a fact that obstacles
are cropping up in the way of impartial
and propar invastigation as the administ-
ration is in the hands of those persons
against whom allegations have been level-
led in this case ? '

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN): (a) to(e). A case
relating to alleged misappropriation of
gold by Shri Ganpat lal and others under
Sections 406, 414 and 411 I.P.C. is pending
in Court, The factsin the criminal case
have a direct bearing on the subject matter
of the C. B. 1. inquiry. Certain pre-
cautions have to be taken by the C, B. 1.
while recording statements of witnesses
who figure as witnesses in the criminal
case, to avoid legal complications. So far,
C. B.I. have recorded statements of 18
witnesses and completed the scrutiny of
records. Further progress of the inquiry
would depend on the progress in the cri-
minal case.

The main aspects of the case under
inquiry are:—

(1) Whether on or about 16. 12. 1965,
gold was recovered from Shri
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Ganpat Lal in two separate lots,
each weighing 56. 863 Kgs?

(2) Whether any quantity of the
gold recovered from Shri Ganpat
Lal has been misappropriated by
anyone?

(3) Whether any impropriety was
involved in the acceptance of the
offer of gold as donation to the
National Defence Fund?

A progress report was received from the
C. B.1. in the case.

The question of having a judicial inqu-
iry into the matter can arise only if there
is a prima facie case.

Summer Institutes

*1372. SHRI N. R. DEOGHARE:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) Whether it is a fact that Summer
Institutes are being held by various Unive-
rsities and Colleges in the country;

(b) if so, what are the objects achie-
ved by such Institutes;

(c) the type of persons who participate
in these Institutes; and

(d) the expenditure incurred on such
Institutes during the last three years,
year-wise ?

THE MINISTER OF EDUCATION &
YOUTH SERVICES (DR. V. K. R. V.
RAO): (a) to (c) Summer Institutes for
college and School teachers and talented
science Students of colleger/universities are
being organised by the Unlversity Grants
Commissions at various universities/
college and institutions in the country. The
Institutes have trained teachers and have
provided opportunities to the participants
to acquaint themseleves with new develop-
ments in their subjects. The teachers also
gain a better understanding of the
basic and modern conepts of the disciplines
concerned. The Institutes for talented
science sutdents have provided instruction

VAISAKHA 11, 1892 (S4KA)

Written Answers 50

in science content and method at a leavel
higher than what is normally available to
them in their institutions,

(d) The relevant information is as
under:—
Rs.
1967-68 71.94 lakhs
1968-69 47.68 lakhs
1969-70 61.97 lakhs

Financial Assistance for Mormugao Port

*1373, SHRI R. BARUA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the World Bank teams
visited Mormugao Port and gave indicat-
ion for granting Rs. 27 .28 crores as aid
for the Port Project;

(b) if so, whether the final grant of the
assistance from the World Bank has since
been received;

(c) whether in the absence of the said
assistance the Project will be executed;
and

(d) whether difficulties faced, both
financial or otherwise, have been sorted
out ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS; AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): (a) A World Bank Misson
came to India in September-October, 1969
for an appraisal of the Mormugao Port
Development Project., The Mission was to
submit its Report to the President of the
World Bank.

(b) No, Sir

(c) and (d). Action has already been
initiated on the Project without waiting
for World Bank assistance. Consulting
Engineers for the Project have been
appointed and contract for dredging and
reclaimation has also been awarded.
Dredging work is proceeding.
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Declaration of 1st May as  Public
Holiday

*1374. SHRI SHIVA CHANDRA JHA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether itis a fact that Govern-
ment have received representations from
various organisations in the country to
declare 1st May as a public Holiday
throughout the country;

(b) if so, from which organisations;
and

(c) the reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MITSTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and
(b). Tn 1968, representations were received
from the General Secretary All India Rai-
Iwaymen’s Federation and the National
Federation of P & T employees for decla-
ration of May Day as a public holiday.

(c) The matter was examined in detail
and the conclusion reached was that the
total number of 16 holidays given each
year could not be exceeded and if May
Day were to be a holiday it should be
be in liew of one of the existing festival
holidays. Last year, this matter was
placed before the NMational Council set
up under the Scheme for Joint Consulta-
tive Machinery and compulsory Arbitra-
tion for Central Government employees
who felt the matter need not be pursued.
It has thzrefore, bzen decided to maitntain
the status quo.

Principles accepted for Settlement of
Inter-State Border Disputes.

*1375. SHRI S. M. KRISHNA: Will
the Mimister of HOME AFFAIRS be
pleased to states:

(a) whether Government have finally
accepted the principles of village as a
unit and language of the village for the
purposes of deciding inter-state  border
disputes;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) It
has not been possible to adopt these or
any other general principles for resolving
such dispules.

(b) Does not arise.

(c) Government are of the view that
adoption of principles could be helpful
if the principles could be first agreed
upon by the parties concerned,

Two Scales of Remuneration for
College Teachers

*1376. SHRI JYOTIRMOY BASU:
Will the Minister of EDUCATION and
YOUTH SERVICES be pleased to state:

(a) whether it is a fact that from the
Ist April, 1966 two scales of remuneration
have been adopted for College teachers on
All-India basis ;

(b) whether it is also a fact that 80 per
cent of the increased expenditure has been
accepted by the Centre for payment and
20 per cent by the State Government;

(c) whether it is further a fact that
pocts created after the lst April, 1966
have been debarred from such entitle-
ment;

(d) whether the West Bengal Govern-
ment have accepted the uniform pay scale
with effect from the 1st April, 196g; and

(e) if so, whether the Central Govern-
ment are considering to revise their scales
and, if not, the reasons therefor ?

THE MINISTER OF EDUCATION &
YOUTH SERVICES (Dr. V. K. R. V.
RAO): (a) The following two scales
have been recommended for college tea-
chers:

Lecturer (Sr. 400-30-640-
40-800,

scale) - Rs,

Lecturer (Jr, scale) - Rs, 300-23-600,
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In the Post-graduate colleges, thereis
also a provision for the scale of Rs.
700-40-1100 for Senior Lecturers/Readers.

(b) Yes, Sir.
(c) Yes, Sir.

(d) and (¢). The Government of West
Bengal has adopted an integrated scale of
Rs. 300-800 for college teachers w. e. f.
1. 4. 1969, This scale has been intro-
duced with the agreement of Govem
ment of India subject to the condition
that Central assistance would bz limited to
the entitlement in terms of the approved
scheme which provides for two scales of
lecturers,

fagre wiew 1 & e ®
far v s
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Rules of Procedure for Staff Councils
in Various Ministries

*1378. SHRI RAM AVTAR SHARMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have formula-
ted any Rules of Procedure Conduct of
Business for the Staff Councils of the vari-
ous Departments and Ministries of the
Government of India;

(b) whether Government are aware that
notices of resolutions given by represen-
1atives of staff in these Councils, which
are inconvenient to the Officers and which
seck 1o expose some mala fide, are rejected
by the Chairman of these Councils who
are always high officials of the Depart-
ments{Ministries; and

(c) if so, the steps Government propose
to take to frame Rules of Procedure to
see that these Councils function effectively
and no inconvenient resolutions are rejec-
ted by the Chairmen arbitrarily?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.S. RAMASWAMY) : (a) Yes, Sir.

(b) No such information has been recei-
ved by the Home Ministry.
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(¢) Doesnot arise,

Revocation of Licence of an Eating

House in Connaught Place,
New Delhi

*1379. SHRI RAMAVATAR SHASTRI:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Police had recommended
to the Delhi Administration the revocation
of the licence of a Connaught Place eating
house on the ground that the floor show
arranged in the eating house around mid-
night was of an obscene nature; and

(b) if so, what actionlhas been taken
by the Delhi  Administration in this
respect?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) : Yes,
Sir.

(b) New Delhi Municipal Committee.
who issued the licerce to the eating house
under Prevention of the Food Adulteration
Acty were consulted by Delhi Administra-
tion. They have intimated that there are no
legal provisions empowering the Munici-
Fality to take action for revocation of
licence for obscene cabaret dances. The
proprietors of the eating house promoting
floor shows have been advised to keep in
view the legal provisions regarding disp-
lays of an obscene nature,

Appointment of Director of Indian
Tnstitate of Public Administration

*1380. SHRI LOBO PRABHU : Will
the Minister of HOME AFFAIRS be ple-
ased to state :

(a) the circumstances under which one
of its own officers has been proposed for
Directorship of the Indian Institute of
Public Administration, which should be
an independent body to advise Govern-
ment;

(b) the number of Officers, still on their
respective cadres. who are  working with
the Institute and their names;
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(c) whether the administrative experience
is considered necessary for these appoint-
ments; and

(d) if so. the reasons for not appointing
the retired Officers to such posts?

THE MINISTER OF HOME AFFA-
IRS (SHRI Y. B. CHAVAN): (a) The
Government did not propose any name for
the Directorship of the Indian Institute of
Public Administration. The selection has
been made by the Executive Council of the
Institute,

(b) There are at present 10 officers on
deputation with the Institute, Their names
are as follows :

(1) Prof. H.K Paranjape,
(2) Shri S. S. Viswanathan,
(3) Shri R. C. Goyal,

(4) Shri P. N. Balu,

(5) Shri K. B. lyer,

(6) Shri N, S. Bakshi,

(7) Shri P. J. Varnekar,
(8) Shri A. S. Nagar,

(9) Shri Amar Nathani and
(10) Shri D. R. Bhanot.

{c) and (d). Itis for the Executive
Council of the Indian Institute of Public
Administration to decide the qualifications
or restrictions for appoiniments o various
posts at the 1IPA.

Recognition to Shiksha Shastri Degree
by Delhi Administration

B162. SHRI P. L. BARUPAL : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to refer to the
reply given to Starred Question No- 448
on the 13th March, 1970 regarding reco-
gnition of the Shiksha Shastri Degree by
the Delhi Administration and state :

(a) whether the Ministry of Education
vide its letter No. F. 11. 1/66-SU dated the
Ist January, 1968 to the Director of Educa-
tion, Delhi Administration accepted that
the Shiksha Shastri Degree awarded by
the Kameswar Singh Sanskrit Vishwa
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Vidyalaya, Darbhanga. (Bihar) was equi-
valent to that of B. Ed, for all subject;
and

(b) if so, what are the circumstances
under which the decision of the Ministry
is not being rigidly followed in the Direc-
torate of Education, Delhi Admini-
stration?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AWND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) and (b). The letter
of the Union Ministry of Education and
Youth Services. quoted in part (a) of the
question, should beread with the then
Education Minister’s letter No- F.11.1/66
-SU, dated 13th December, 1968, addressed
to the Lt. Governor, Delhi Administration,
wherein it was made very clear to the
Administration that the Shiksha Shastri
Degree of the Kameshwar Singh Darbhanga
Sanskrit University, Darbhanga, was
recognised as equivalent to B. Ed. for the
limited purpose of employment as Sans-
krit teachers only. As far as we aware, the
Delhi Administration has accepted this
advice,

Action against Parties preaching
Secession from India

8163, SHRI BABURAO PATEL : Will
the Minister of HOME AFFAIRS be ple-
ased to state :

{a) whether it is afact that political
parties like the Awami Action Commiteee,
the Plebiscite Front, the Kashmir Politi-
cal Conference of J: and Kashmi
State, Mizo National Front. Naga Natio-
nal Council and Council of Naga People
openly preach secession from India or
seek sel(-determination;

(b) the names of four top leaders of
each party;

(c) the reasons why no action has been
taken against the leaders of these Parties
under the provisions of the Unlawful
Activities (Prevention) Act, 1967;

(d) whether itis also a fact that these
Political parties have decided to participate
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in the elections with a view to sabo-
tage our democracy from within; and

(¢) if so» the steps Government have
taken to prevent these anti-Indian activi-
ties and, if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
parties or groups which preach secession
or seck seli-determination are the Awami
Action Committee, the Pleziscite Front
and the Kashmir political Conference of
Jammu and Kashmir State and the Mizo
National Front, the Naga National Coun-
cil and the Council of Naga People.

(b) According to information avai lable.
the following are the office-bearers and
prominent leaders:—

Awami Action Commirttee :

Mauivi Mohammed Faroog, President.
Raja Ayub Khan, Secretary, Mohammed,
Ismail Mujahid, Publicity Secretary. Mufti
Bashir-ud-Din, Member, Working Com-
mitiee.,

Plebiscite Front :

Mirza Afzal Beg, President Sofi Moha-
mmed Akbar, Vice-President. G. M. Shah,
General Secretary. Sadaruddin  Mujahid,
Secretary.

Kashmir Politcal Conference:

G. M. Karra, Founder-Presideni. Sham-
lal Yacha, Acting President, Ghulam
Ahmed Mir, Acting Vice-President
Ghulam Ahmed Thokur, Acting General
Secretary.

Mizo National Front:

Laldenga, S. Lianzuala, R. Zamawia,

Lalnunmawia
Naga National Council;
A.Z. Phizo (now residing in the U. K.)

Imkongmercn Ao, Issac Swu, Zashie
Huire.
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Council of Naga People

Kughato Sukhai, Zuheto, Scato Swu,
Vikiho Sema.

(¢) to (e). Of the parties and groups
referred to in answer to part (a), only the
Plebiscite Front has announced its inten-
tion to participate in eleciions as a party.
Government will take appropriate action
to defeat any activities aimed at under-
mining the integrity of India. Action
was taken under the Unlawful Activities
(Preventiony Act against the Mizo
National Front.

Recommendations by the Indian
Historical Records Commission

8164. SHRI BABURAO PATEL : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state :

{a) some of the impoitant recommenda-
tions made by the Indian Historical Reco-
rds Commission to Government after its
40th Annual Session held in Madras

recenlty;

(b) whether it is a fact that a number
of rare and ancient manuscripts and records
have found their way to libraries abroad;
and

(c) if so, the names of owners who sold
their manuscripts, and the nature of manu-
scripts sold with their respective prices?

THE DEPUTY MINISTER IN_ THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH) : (a) The Govern-
ment has not yet received the recommen-
dations made by the Indian Historical
Records Commission at jts 40th Session.

(b) The Central Government have no
direct or definite information about it.

(c) Question does not arise.

Serving of Liquor in Ashoka Hotels
Ltd.: New Delhi on Dry Days

8165. SHRI ARJUN SINGH BHADO-
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RIA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether it isa fact that liquor is
served on dry days to the forei gners in the
Ashoka Hotels Ltd., New Delhi;

(b) if so, whether this practice exists in
any other hotel in India or in other
countries; and

() if not, the reasons for adopting this
practice only in this Hotel ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir. Under the local
Excise Regulations, hotels in Delhi are
permitted to serve liquors on dry days to
foreigners.

(b) and (c). The sale of liquor in
hotels in India is governed by the local
Excise laws as applicable in the various
States and Union Territories. The Ashoka
and all other hotels in Delhi are gover-
ned by the same laws.

Development of Iron Ore handling Plant
at Visakhapatnam
SHRI ARJUN SINGH
BHADORIA :
SHRI JUGAL MONDAL :

8166,

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether there is programme to
develop the Iron Ore Handling Plant at
Visakhapatnam during the Fourth Five
Year Plan period; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH): (a) and (b).
There is at present an iron ore handling
plant at Visakhapatnam Port with an
estimated annual capacity of 4.5 million
tonnes per annum. Certain modification
and improvements to the plant are being
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carried out to increase its annual capacity
to 6 million tonnes.

It has also been decided to construct,
during the Fourth Five Year Plan period,
an Outer Harbour at Visakhapatnam,
capable of handling deep drafted ore carr-
iers, with handling facilities to cater to an
export of about 10 to 12 million tonmes
per annum.
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Firing Upom Workers in Bokaro

8172, SHRI BHOGENDRA JHA : Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Uns-
tarred Question No. 2954 on the Sth
December, 1969 regarding firing upon
workers in Bokaro and state:

(a) whether the incident took place be-
cause while negotiations through informal
discussions were being carried on by the
Assistant Commissioner of Labour with
representatives of the Bokaro Ispat
Kamgar Union and Management, the
Deputy Commissioner of Dhanbad called
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him on the 28th October, 1969 and asked
him not to continue his efforts and ‘keep
his hands off” and the next day repressive
measures were taken; and

(b) if so, the action taken against the
Deputy Commissioner, Dhanbad ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
and (b). According to information received
from the Government of Bihar, it is a
fact that the Assistant Labour Commissi-
oner, Bokaro, wrote to the Labour
Commissioner on October, 29, 1969
stating that the Deputy Commissioner
Dhanbad, had advised him to discontinue
his efforis to bring about settlement
hetween the management and the workers.
The then D:puty Commissioner, howevers
denied that he had given any such advice.
Inquiries made by the state government
indicate that the Assistant Labour commis-
sioner had some talk with the Deputy
Commissioner on the labour situation, in
bthe course of which, due to misundéerstand-
ing, he drew the inference that he had been
advised to stop his efforts for conciliation.

School of Buddhist Philosophy at Leh

8173. SHRI SHRI CHAND GOYAL:
SHRI HUKAM CHAND
KACHWATIL:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state:

(a) the reasons for non-confirmation
and withholdine of incr of teachers
of the school of Buddhist Philosophy,
Leh;

(b) the grounds of removal of teachgrs
in December against the principal’s
desire and reasons for not following the
prescribed procedure;

(c) whether protests were made by
Lamas, students and parents, resulting in
reinstatement of one teacher;

(d) the obstacles in the reinstatement of
other teachers and the action taken on
their representations;
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(e) whether an officer junior to the
appointing au-hority, advised by the
Administrative Officer, ordered removal
of teachers without show-cause notice and
opportunity of repre-entation therz by
violating Article 311 and, if so, the action
proposed to b: taken to punish the guilty
and for reinstating the teachers; and

(f) the reason why no action was taken
on the principal’s report against the Vice-
principal’s coniinuous long absence from
school and the justification for his promo-
tion as Administrative Qfficer for such a
small school?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SMT. JAHANARA
JAIPAL SINGH): (a) There are three posts
of teachers at the Institute. All these posts
are temporary and therefore the question
of confirmation of any teacher against these
posts does not arise. Out of the three tea-
chers, the Tibetan language teaaher is get-
ting his increment regularly. The other two
teachers viz philosophy, and Hindi-Sanskrit
teachers have not been allowed increments
as their work and conduct have not been
found satisfactory.

(b) The Board of Management of the
school at its meeting held on 7.11.69 di_d
not consider the Philosophy and !-lindl-_
Sanskril teachers to be fit to continue in this
School and directed that they may be dis-
charged after giving them notice in accord-
ance with the terms of their appointment.
The termination orders of the philosophy
teacher, howsver, have been held in abeya-
nce till a suitable teacher becomes available,
The services of Hindi and Sanskrit teacher
were terminated with effect from 31.12.69
by giving him one month’s pay inlieu of
one month's notice.

(c) and (d), Yes, Sir. The termipation
orders in respect of philosophy teacher
were withheld chiefly because of the diffi-
culty of finding a suitable teacher in the
subject. Both the posts of Philosophy
and Hindi-Sanskrit teachers were adver-
tised. No application has been rece-
ived for the post of philosophy teacher but
a good number of applications have been
received for Hindi-Sanskrit teacher. The
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selection to the post of Hindi-Sanskrit
teacher will be finalised shortly.

(¢) No, Sir, As stated in reply to part (b)
of the question, the orders regarding termi-
nation of their service were issved on the
basis of the decision of the Board of Mana-
gement of the School of Buddhist Philo-
sophy, Leh, which is an autonomous
body. Tho Board is fully competent to take
a decision in the matter.

(f) The post of Administrative Officer
is not a promotion post, It carries the same
scale of pay as the post of Vice-Principal,
viz, Rs, 300-700. The post of Adminis-
trative officer was created by the Board of
Management to assist the Deputy Commi-
ssioner of the District, who is the ex-
officio Secretary of the Board and who is
required to deal with the normal admini-
stration of the organisation involuing budg-
eting, scrutiny of accounts, issue of sancti-
ons, appointments and correspondence with
the Government of India, The post of
Vice-Principal since being vacated has been
held in abeyance.

Service Conditions of Deibi University
Teachers

8174. SHRI GADILINGANA GOWD:
Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether Government have considered
the suggestions made by the Delhi Unive-
rsity Teachers' Association regarding the
service conditions of Teachers and other
matters; and

(b) if so, the details thereof and the
decisions arrived at?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO\ :(a) and (b). No sugges-
tions under reference have been received
by the Government. However, the Delhi
University Teachers’ Association had
brought to the notice of the Vice-Chancellor
of the University the question of termi-
nation of services of Assistant Lecturers
in certain colleges and the University took
immediate action in the matter. The Vice-
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Chancellor sent a circular to  all the coll-
eges to keep in abeyance the matter of
termination of services of the Assistant
Lecturers and alsointimated to the colleges
that all cases of Assistant Lecturers should
be sent to the Standing Committees set
up by the Vice-Chancellor in pursuance
of the decision of the Academic Council
of the University.

Head-Hunting in NEFA

8176. SHRI BEDABRATA BARUA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(2) whether three cases of head-hunting
have been reported from Tirap District of
NEFA by the Wangcho Nagas;

(b) if so» whether the details about the
incidents have bzen received; and

(c) the ac‘ion taken to prevent such
practices?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
VIDYA CHARAN SHUKLA): (a) and (b).
A villager from Jagan who had, as usual,
gone for cultivation to Katkak village
across the Burma border was murdered by
some Kamka villagers. As a revenge, lwo
Burmese villagers who had come for marke-
ting on the Indian side of the border
were killed by some Khasa villagers:

(c) the villagers have been instructed not
to go to the other side of the border and
patrolling has been intensified. The matter
has also been amicably discussed at the
border by our Tirap District officers
with their Burmese counterpart wherein
it was agreed that both sides would pers-
uade the villagers to remain peaceful .
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Kidnapping Cases in Union Territories
and in West Bengal

8179. SHRIMATI TLA PALCHOU-
DHURI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of kidnapping cases in
the Union Territories and in West
Bengal reported to the police of :

(i) adult married women;

(ii) young unmarried girls below the
age of 20 years;

(iii) adult men ; and

(iv) young boys below 20 years of
age during the calender years
1967, 1968 and 1969;

{b) the various reasons for these kidnap-
pings;

(c) the number of prosecutions launched
and proved successful ; and

(d) the other steps taken to check
these kidnappings, especially of young
girls? .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(a) to (d). The information is being
collected from the Governments/ Admini-
stration of Union Territories and West
Bengal and will be laid on the Table
of the Sabha on receipt

Changes suggested in Legal Procedures

8180. SHRI B.K. DASCHOWDHURY:
SHRI SAMINATHAN:
SHRI CHENGALRAYA NAIDU:
SHRI N.R. LASKAR:
SHRI DHANDAPANI:
SHRI MUHAMMAD SHERIFF:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether some drastic changesinlegal
procedures have been suggested recently by
him and also by Shri S.R. Das, former
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Chief Justice of India, and the present Chief
Justice; and

(b) if so, the details thereof and the
reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Govern-
ment have seen reports of the views expressed
by Shri S.R. Das, former Chief Justice of
India and the present Chief Justice in
regard to the need for certain changes in
the legal procedures. The Home Minister
has not made any public statement on the
subject recently.

(b) A summary of the suggestions made
by Shri S.R. Das and the present Chief
Justice of India in regard to question of
legal procedure is laid on the Table of the
House. [Placed in Library. See MNo. LT-
3374/70)

The Law Commission has suggested
certain specific amendments to the Code
of Civil Procedure, 1908, in its Twenty-
Seventh Report which are directed towards
eliminating or minimising delay in civil
litigation and thereby reducing costs. A
Bill further to amend that Code for giving
effect to those amendments is now pending
before the Joint Select Committee of both
Houses of Parliament. The report of the
Committee is awaited.

‘The Code of Criminal Procedure has been
examined recently in detail by the Law
Commission and the recommendations
made in its Forty-First Reportare being
examined in consultation with the State
Governments.

Typed Appeals for Delhi High Court

8181, SHRI HARDAYAL DEVGUN:
SHR1 RAM SWARUP
VIDYARTHI:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government would exa-
mine the feasibility of changing the practice
in the Delhi High Court for receiving typed
appeals instead of printed one;and
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(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
printing of the record in first appeal is
required under Chapter 2 of the Punjab
High Court Rules and Orders, Volume V,
which are enforced by the High Courl of
Delhi by virtue of its powers under sections
122 and 129 of Civil Procedure Code and
section 7of the Delhi High Court Act,
1966. Whenever the circumstances of a
particular case so justify, printing of the
record is dispensed with by the High Court
under its inherent powers.

(b) The rules of procedure in this respect
are framed by the High Court, who have
informed us thatif any change is to be made
in the rules, other High Courts will also
have to be consulted in the interest of
uniformity.

Alleged Acceptance of Bribe by a Magis-
trate of Delhi

8182, SHRI P. VISWAMBHARAN:
Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that an Honorary
Magistrate of Delhi was arrested on the
26th August, 1969 while accepting a bribe
of Rs. 100 inside the Court Room,
Kashmiri Gate Old Courts (Traffic);

(b) whether it is also a fact that the
same Magistrate was bailed out the same
night;

(c) whether any court case has been
pending against the said Magistrate; and

(d) if so,the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir, an Honorary Magistrate was arrested

on the allegation of accepting illegal grati-
fication.

(b) Yes: Sir.

(c) and (d). A case under Section 5(2) of
Prevention of Corruption Actand 161 TPC
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was registered against the Honorary Magis-
trate. As investigation has no' disclosed
sufficient evidence to substantiate the alle-
gations against him, the Police has sent the
case to the Court of the Special Judge for
orders to file it as untraced, The matter is
pending in the court,

Suggestions by a Member of Parliament
Re: Award of Merit Scholarships to
Students

8183. SHRI S. KUNDU: Will the

Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether a Member of Parliament
had written a letter to the Minister on the
26th March, 1969 regarding award of merit
scholarship to a student studying in the
Mayo College, Ajmer;

(b) if so, wkat were the important points
raised in the said letter;

(c) whether the Minister promised to
examine the scheme of scholarship to
students of such schools ‘in depth’ and 2lso
promised ‘to give due consideration® to the

suggestions made by the Member of Parlia-
ment in this regard ; and

(d) if so, what steps have been taken
on this assurance given by the Minister?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) Yes, Sir.

(b) The important points raised in the
said letter were as follows:

(i) The pay drawn by the parent at the
time his son or daughter was admitted
to the Public Scoool should be
treated as final so far as computing
the categories and incidehtal incre-
ment should not be calculated to refix
the categories.

(ii) The merger of D.A, with pay should
not in any case be considered in
refixing the category.



MAY

75 Written Answers

(iii) The net incorae of the parents should
be taken into consideration and not
the total income.

The scales“C’ and ‘D’ should be so
revised as to raise the lower limit
upto Rs. 500/-.

(iv)

(c) and (d). The above suggestions were
examined in the Ministry and it was not
found feasible to accept them.
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Chinese Poacher Boat captured in
Andaman Waters

8185. SHRI K.R. GANESH: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether a Chinese poacher boat
caught in the Nancowry Island in
December, 1969 in the Union Territory of
Andaman and Nicobar Islands, moved out
of the Nancowry Harbour while in custody;

(b) if so,under whose orders it moved
out;

(c) whether the captured Chinese
poacher boat moved to nearby Islands for
disposal of fish and for taking water;

(d) ifso, whether the captured Chinese
crew were in the craft; and

(¢) whether Government were aware of
previous case of escape of captured Chinese
poacher boat ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (d).
No Chinese boat was captured in Andaman
waters, However, one Singapore fishing
vessel No. SMF-692 was captured on the
16th December, 1969 in our territorial
waters while it was engaged in unauthorised
fishing off the western coast of Meroe
island near Nancowrie. There were 8 crew
members, of whom 7 were Singapore
nationals and 1 was a Malaysian national.
While in custody, the boat along with its
crew, was taken apparently under the
orders of the Circle Inspector, NMancowrie,
to Champin situated across Nancowrie for
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disposal of fish found in two hatches of the
vessel and from there to Ramzao for taking
water. The vessel in question escaped on
the 25th December, 1969 from Ramzao
Island.

() No case of escape of a Chinese
poacher boat hascome to the notice of
Governmant, However, in March 1965, a
Singapore boat SMF-480 was caught ofl
Battimaly Island. While being escorted by
police boat on the 11th March 1965, the
foreign boat in question put off her lights
andslipped away n darkness leaving behind
her captain on the police boat.

Instructions to Navy for towing of Chinese
Poacher Boat from MNancowry Island to
Port Blair

BIB6. SHRI K.R. GANESH: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether a Chinese poacher boat was
caught in December, 1969 near Nancowry
Island in the Union Territory of Andaman
and Nicobar Islands and, if so, on what
date;

(b) whether instructions were issued to
the Navy to tow this boat to Port Blair
and, if so, on what date;

(¢) the date on which the Naval craft
Panvel reached Nancowry; and

(d) whether the said Naval craft towed
the Chinese boat and, if so, on what date
and, if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (d).
Mo Chinese boat was captured in Andaman
Waters. However, one Singapore fishing
vessel No, SMF-692, along with a crew of
7 Singapore nationals and 1 Malaysian
national, was captured on the 16th Decem-
ber, 1969, off the western coast of Meroe
Island near Nancowrie. The Andamans
Administration made arrangements with
the Naval authorities for providing a Naval
vessel to escort the captured foreign vessel.
The Maval vessel reached Mancowrie on the
23rd December 1969, The Naval vessel
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could not tow the captured Singapore
fishing vessel as neither of these vessels had
towing arrangements. Moreover, towing
was not considered technically feasible in
view of the conditions then existing.

Orders given for Towing of Chinese Poacher
Boat from Nancowry Island to Port Blair

8187. SHRI K.R. GANESH: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether any efforts were made to
shift the Chinese crew of the Chinese
poacher boat caught near Nancowry Island
in the Union Territory of Andaman and
Nicobar Islands to Port Blair as a precau-
tionary measure;

(b) whether the D.S.P,, Car Nicobar
and Circle Inspector, Mancowry had sent
messages to shift the Chinese crew to Port
Blair;

(¢) whether T.S.S. Yerrewa was to
leave Nancowry a few days after the
Chinese boat was caught; and

(d) under whose orders the decision was
taker to permit the Chinese crew to tow
the Chinese poacher boat from Nancowry
to Port Blair?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No
Chinese boat with Chinese crew was caught
near Nancowrie, However, one Singapore
fishing wvessel No. SMF-692 was captured
on the 16th December, 1969, with 7 Singa-
pore nationals and one Malsysian nartional
off Meroe Island near Nancowrie. Arran-
gements were made by the Andaman and
Nicobar Administration to transport the
wessel and the foreign crew to Port Blair.

(b) D.S.P. Car Nicobar sent message
to S.P. Port Blair on the 17th December,
1969 suggesting that the crew of the
captured Singapore fishing wvessel in
question, be taken to Port Blair by T.S.S.
“Yerewa' sailing ex-Nancowrie on the 19th
December, 1969. No such signal was sent
by the Circle Inspector of Police,
Nancowrie.
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(c) T.S.S. Yerewa was to leave on 19th
December 1969 ex-Nancowrie,

(d_) There were no orders permitting the
7 ansapore nationals and 1 Malaysian
national crew of the captured Singapore

fishing vessel, to tow their vessel SMF-692
from Nancowrie to Port Blair.

Construction of  Bridges

Stages

vinarious

8183. SHRI SHIVA CHANDRA
JHA: Will the Minister of SHIPPANG
AND TRANSPORT be pleased to state:

(a) which is the longest Road Bridge
in India;

tb) when was this made and how much
did it cost in making;

f
(¢c) how many new bridges have bzen
tllonslructed during the last three years and
in which States and at what costs; and

(d) the proposed bridges to be con-
structed during the Fourth Plan period,
Statewise, and the specific amount allot-
ted for that purposein the Fourth Plan ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING & TRANSPORT (SHRIIQBAL
SINGH): (a) Bridge at Dehri-on-Sone

over river Some on National Highway
No. 2 in Bihar.

(b) This bridge was constructed in 1965
at a cost of Rs. 269.37 lakhs.

(c) ‘Ths Govt.of India are primarily
concernad with National Highway works.
Alist of bridges completed on the
National Highwavs during the last three
years in the different States showing the
pame of thz bridey, national highway No.
and its cost is laid on the Table of the
House [Pluced in Library See No. LT-3376
[70].

(d) No clear indication can, at this stage
be given about the bridges proposed to be
constructed during the Fourth Plan period
as that would depend upon the i unds that
are available from year t0 Y€ar.
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Financial belp to Dr, Abid Hussain of
Jamia Milla for publishing Magazine

8189. SHRISHARDA NAND:
SHRT SURAJ BHAN:
SHRI KANWAR LAL GUPTA:

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state;

(a) whether Government are aware of
the fact that the Ford Foundation has
given some help to Dr. Abid Hussain of
Jamia Millia  for publishing  some
magazine;

(b) if so,to what extent and what is
the name of the magazine published by
Dr. Hussain;

(c) the details of financial help given
by Government to Dr. Hussain;

(d) how much financial aid has been
given by the Chief Minister of Kashmir to
him; and

(e) the reasons for the help given
by Government, the Ford Foundation and
the Chief Minister of Kashmir to him ?

THE MINISTER OF EDUCATION and
YOUTH SERVICES (DR. V. K.R. V.
RAO): (a) The Ford Foundation has
given financial help 10 Islam and _lh.e
Modern Age Society, a registered Society
of which Dr. Abid Hussain is Secretary.
One of the purposes for which the assista-
nce has been given is the publication of
two quarterly journals by the Society.

(b) The Ford Foundation has approved
a grant of 50,000 dollars, spread over a
period of five years on the understanding
that thz Society will raise from donors &
matching amount of Rs. 3, 75,000, As
on 23.4. 1970 a sum of Rs. 1,14, 600
had been paid by the Foundation to the
Society-

The two quarterly journals published by
the Society are:—

(i) Islam and the Modern Age (in
English); and
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(ii) Islam aur Asr-i-Jadid (in Urdu)

(c) Government of India has not given
any assistance to Dr Hussain orto the
Islam and the Modern Age Society.

(d) The Government of Jammu and
Kashmir has saoctioned a grant of Rs.
25,000/- to the Society.

The Government of Maharashtra has
also given Rs, 10,000 and the Society
has collected donations from some other
sources.

(¢) The Ford Foundation sanctioned
the grant to the Islam and the Modern
Age Society to help it to provide a forum
for interchange of ideas by responsible pub-
lic men of Islam culture and leaders in}India
and overseas. The grant is to be utilised
substantially for the following purposes:

Support for publication of journals in
English and Urdu; Research  Scholar-
ships for scholars preparing books or
articles; purchase of books, journals etc;
overseas travel of rescarch scholars and
non-Indians attending seminars of the
Society.

Statement

The grant paid by the Jammu & Kash-
mir is also for the furtherance of the
objectives of the Society. A Statement
containing the declared objects of the
Society is Attached.

(ay To promote and propagate a libe-
ral interpretation of religious
principles so asto reconcile the
true sprit of religions with the
legitimate demands of the Modern
Age.

(b) To review and assess the contri-
bution of religions to scientific
and philosophical thought.

() To encourage a comparative
study of all great religions in order
to promote harmonious relations
between followers of different
faiths.

(d) To analyse the causes of the intel-
lectual isolation of communities
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and persuade them to think and
act asintegral members of their
national society and of the world
Society.

(¢) To keep in touch with liberal
movements of thought in the vari-
ous parts of the world.

(f) To takenote of the progress of
scientific and philosophical thought
in the world,
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Conmstroction of Building at Hussainiwala
Border

8192. SHRI ABDUL GHANI DAR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the estimated expenditure to be
incrurred for constructing building at Hus-
sainiwala Border and for making other
necessary arrangrments there;

(b) the details of construction work
being undertaken; and

(c) thetime by which the sameisexpec-
ted to be completed?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS:
(SHRI VIDYA CHARAN SHUKLA) :(a)
About rupees fourteen lakhs,

(b) It is proposed to construct builid-
ings to accommodate the needs of the
Border Secuirty Force units, the Depart-
ments of Customs and Tourism and the
State Covernment of Punjab. Facilities
are proposed to be provided for guard
rooms, luggage cxamination halls, cargo
sheds, store rooms, electrical and water
supply installations and transit rooms,
beside canteen facilities and parking space
for cargo-vehicles.

(c) Theworkis expected to be comple-
ted before the middle of 1971,

Appointment of Scheduled Castes to
Gazetted Posts in Manipur

8193, SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of the Scheduled Caste
persons appointed to the Gazetted posts
in Manipur so far;

(b) the percentage of reservation to
the posts of Grade III and grade IV under
the Government of Manipur;

(¢) Whether the Manipur Chakpa Sche-
duled Caste Association made representa-
tions to the Government of Manipur
regarding the unemployment of the Sched-
uled Caste Graduates and M. A. Degree
holders; and

(d) il so, the steps Government have
taken to give employment to the unem-
ployed Scheduled Caste persons?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AEFAIRS: (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). The Goveroment of Manipur have
informed that three members of the Sche-
duled Castes have been appointed to the
Gazetted postsin Manipur so far. The
percentage of reservations for Scheduled
Castes to  Class IITand Class IV posts
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under the Government of Manipur is as
under:—
(i) By direct recruitment 2.5%
(i) By promotion through
limited Depratmental
Competitive Examination 159

(iii) By Selection 15%

(¢) The Manipur Government have said
that no such application is tr bl

(d) Does not arise.

Cases pending before High Courts and
Supreme Court

8194, SHRI SURAJ BHAN:
SHRI KANWAR LAL GUPTA:
SHRI SHARDA NAND:
SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of HOME AFFAIRS
be pleased to state:

(v the number of cases pending before
the High Courts and Supreme Court for
the last one, two, three years and more
than three years, separately;

(b) the steps taken by Gowernment to
reduce the number of cases;

(c) the names of High Courts where

the number of pending cases is more;
and
(d) the steps Government propose to

give speedy and cheap justice to the

people 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS :
(SHRI VIDYA CHARAN SHUKLA): (a)
A statement giving the information is

laid on  the the Table of the House
[ Placed in Library See No LT-
337770 1.

(b) The State authorities have been

advised to take the following measures;

(i) the judge-strength in each High
Court should be increased to the
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¢xtent necessary, taking info
account the institions and dispo-
sals and the arrears to be cleared;

(ii) the vacancies in the High Courts
should without delay;

(iii) whenever a serving Judge is diverted
to other duties and he is not likely
to come back to the High Court
within six months, an additional
or ad hoc Judge should be appo-
inted in his place so that the work
in the High Court does not suffer.
During the last few years several
posts of Additional Judges in the
various High Courts have been
converted into posts of permanent
Judge. The judge-strength of the
various High Courts has also been
increased from 245 (on 1. 1. 1967)
to 300 (on 1. 5. 1970).

(iv) A Committee of three Judges
with the Chief Jusiice of India as
Chairman has also since been
appointed to go into the question
of arrearsin the High Courts and
to suggestfurther remedial mea-
sures.

As regards Supreme Court, the judge-
strengh was incerased from 11 to 12 Judges
in 1969. The file of pending matters is
always under review of the Chief Justice of
India. If additional help is considered
necessary for the clearance of arrcars, the
question of increasing the Judge-stréngth
further within the prescribed limits will
be considered.

(c) The pendency is larger the High
Courts of Calcutta, Allahabad, Madras,
Bombay, Kerala, Andhra Pradesh and

Punjab & Haryana.

(d) The Law Commission has suggested
certain specific amendments to the Code of
Civil Procedure 1908, in its Twenty-Seven-
th Report which are directed towards
eliminating or minimising delay in civil
litigation and thereby reducing cost. A Bill
further to amend that Code for giving
effect to those amendments is now pending
before the Joint Select Committee of
both Houses of Pariliament. The repor
of the Committee is awaited.
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The Code of Criminal Procedure has
been examined recently in detail by the
Law Commission and the recommenda-
tions made in its Forty-First Report are
being examined in consultation with
the State Governments.

Number of Bills received from West
Bengal for President's Assent

8195, SHRIBHAGABAN DAS :

SHRI JYOTIRMOY BASU:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of Bills that were sent
during the month of November, 1969
from West Bengal for the President’s assent;

(b) the particulars of those Bills;

(c) the particulars of the Bills which
have been given assent lo; and

(d) the number of Bills still pending and
the reasons for the same in each case ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)to (d).
During November, 1969, the Government
of West Bengal sent only one Bill, viz. the
Trade Unions (West Bengal Amendment)
Bill, 1969, for the assent of the President.
Assent has not yet been given. The views
of the Central Government have been com-
municated to the State Government and
their reaction is awaited .

W i aifern & dire e

8196. & fwreATR Ag :
=t gt se i

W N ARt 9g q@T E
w4t fr

() 1 =4, 1969 & 31 AT,
1970 % AT HHEH 9T qHEEE
& ary fpadt goat gé, AR I7% afom-
ey frad sfe ot a7 ol feas
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g §Y T9T IW §d § Ay s
e

(@) swms safy & arfeemt
fead oet &1 o w7 XA AR
TRy fmTafma @y ar d

(1) =& mawd H geaHTT A7 qrieeaTy
&1 feaa faie o w9 ¥ & ofem
o & feae fadrag oAt &1 9w A

g & ; AR

(w) & wzamdt &1 {wA ¥ fau
VEHIT A T FraaE &1 & 7

w70 wWATed ¥ e sy (s fawn-
T W) (q’-]m(a)‘ w=ml
qfs9® S 79T qE9 & @@ § AT@-
qifeeaTT T 9T g% veast § awfad
AT G 92 9K @ ay faaww ¥ &
aTeT & | [varem ¥ v femn mam ifed
gegT LT-3378/70] Torg aar
faga & www # gwAT ST@ g1 9
qEA & g 9T 7| & AT |

() @i *E sramE @1 ST
w0 9 fadw wwe fear mam g

(%) #rar goaT T wrEarfeE
@ & wrg-arg faufag 7@ awr s
9l BT &€ feroer @ @ e

Agreement with Malaysia on Cultural
Agreements

8197. SHRI MUHAMMAD SHERIFF:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Malyasia and India have out-
lined a series of agreements covering Cultus
ral exchanges and the copyright when the
senior Government officials of both the
Governments met in Kuala Lumpur in the
month of February, 1970; and

(o) if so, the details thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH) : (a) A Cultural
Agreement has been under consideration
but no bilateral concrete programme of
cultural exchanges was outlined at the
meeting. No bilateral agreement was out
lined in respect of copyright either.

(b) Text of the Cultural Agreement has
nol yet been finally agreed upon. As far
as copyright is concerned, the question
does not  arise,

Renovation of Temples, Mosques,
and Churches by
U. N. E.S. C. O,

8198. SHRI MUHAMMAD SHE-
RIFF: Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state

(a) whether it is a fact that the U. N.
E. 5.C.0. has been spending some amount
on the renovation work of temples ;

(b) whether the renovation work will
be extended to the mosques, churches and
gurdwaras in India also, and

(c) ifso, the details thereof and, if not,
the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ): (a) Yes, Sir. During the three
years 1966 to 1968 Unesco made avail able
services of two foreign experts as Advisers
and equipment worths 12,000 for the
onservation of Shri Ranganathaswami
Temples at Srirangam.

(b) and (). The assistance of Unesco
is available for cancient monuments. which
include temples, mosques, churches and
gurdwaras. All State Governments and
Union Territories have been requested to
submit proposals for Unesco assistance for
renovation and preservation of -ancient
monuments, priority being given to menu-
ments which can become centres of cultural
tourism and the restoration and conserva-
tion of which may require the services of
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foreign experts and equipment or material
not available in India. It has been made
clear to the State Governments that Unesco
assistance, if made available, will be
marginal and limited to the services of
foreign experts and supply of equipment
as may not bz available in the country,
The rupee expenditure on the actual reno-
vation will have to be met by the State
Governments or other sponsors concerned.

Gang Counterfeiting Dollars

8199. SHRI RAMAVTAR SHARMA;
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government's attention has
been drawn to the existence of a gang
which counterfeits the dollar

(b) whether any arrests have been made
in this connection; and

(c) if so, the details thereof and the
steps Government are taking to curb such
gangs which impair the image of the coun-
try in foreign countries?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) State
Governments of Andhra Pradesh, Assam,
Gujrat, Haryana, Nagaland. Punjab and
Rajsthan and all the Union Territories
other than Delhi have reported that there
are no such cases. Information is awaited
from the State Governments of Bihar, J&K
Kerala, Madhya Pradesh, Maharashtra,
Mysore, Uttar Pradesh, and West Bengal
and will be laid on the Table of the House
on receipt.

(b) and (c). In February 1969 a case
of forged United States Dollars was regist-
ered in the Union Territory of Delhi in
connection with which 20 persons were
arrested. In July 1969 two persons were
similarly arrested in the Union Territory
of Delhi for a similar offence; In January,
1970, 14 persons involved in a dollar for.
gery case were arrested in  Madurai in
Tamil Nadu State.



91 Written Answers

Necessary vigilance is being maintained
by the police concerned.

Unemployed Graduates and Engineers

8200. SHRI ABDUL GHANI DAR:
Will the Minister of HOME AFFAIRS
be pleased Lo state:

(a) whether it is a fact that dueto the
progressive policy adopted by Government
that pumps and dealership of Indian Oil
Co. be allotted only to the unemployed
Graduates or Engineers, the unemployment
has decreased to a great extent ; and

(b) if so, the number of uneniployed
Graduates and Engincers in 1968-69 and
in 1969-70 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMSWAMY): (a) The Indian
0il Corporation had introduced scheme in
November, 1969 under which future dealer-
ships for petrol pumps, kerosineflight
disel oil and distributorship for domestic
and commercial gas would be given only
to suitable unemployed engineers and
others graduates, viz (i) who are whithin
the age limit of 30 years; (ii) who belong
to the districtsin which the dealership/
distributorships are to be operated and
(iii) who belong to low income group fami-
lies. It is too early to assess the progress
of the scheme and its impact on the
problem of unemployed engiDeers and
graduates.

(by Precise estimates of unemployment
of graduates and engineers is not available.
The number borne on the live registers of
the Employment Exchanges gives a rough
indication of the exent of unemployment,
There were 50,204 -engineers (graduates
and diploma holders) and 1,46,564 gradua-
tes (other tham engineering graduates) on
the live registers of the employment ex-
changes on 31.12,1968. The corresponding
figures were 57,569 and 1,76,676 respec-
tively on 31.12.1969.

MAY |, 1970

Written Answers - 92
Visit by a Group of Soviet Artists

8201. SHRI N. R. LASKAR :
SHRI MAYAVAN :
SHRI DHANDAPANI :
SHRTI CHENGALRAYA
NAIDU :

Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether itis afact thata group of
Soviet Artists arrived in Delhi on the 8th
April, 1970 under the Indo-Soviet Cultu-
ral programme;

(b) if so, how far their virit has impro-
ved the cultural ties between the two
countries; and

(c) whether an Indian artists delegation
is to visit Russia and if so, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH ) : (a) Yes, Sir.

(b) The visit has further strengthened
the cultural ties between India and the
U. S. S. R. Itis not possible 10 make an
assessment in quantitative terms.

(c) Yes, Sir, during June, 1970.

Seminar on Misorities in Nation-Bailding

SHRI N. R. LASKAR :
SHRI MAYAVAN :
SHRI DHANDAPANI;
SHRI CHENGALRAYA
NAIDU :

8202.

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whetherit is a fact that the Semi-
nar on Minorities in Nation-building held
in New Delhiin the first week of April.
1970 has recommended amendments to the
Penal Code and the Representation of the
People Act, 1951 1o provide for punishment
for promoting feeling of hatred between
different classes of citizens; and
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(b) ifso, the reaction of the Union
Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)Yes, Sir.

(b) The amendments made to the rele-
vant provisions of the Indian Penal Code
and the Representation of  the
People Act. 1951, with the enactment
of the Criminal and Election Laws Amend-
ment Act, 1969. cover substantially the
suggestions made by the Seminai.

Sixth All- India Languages Convention

8203. SHRI N. R. LASKAR :
SHRI MAYAVAN :
SHRI MUHAMMAD SHERIFF:
SHRI DHANDAPANT :
SHRI CHENGALRAYA
NAIDU :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(b) whether it is a fact that the
Sixth All-India Languages Convention was
heldin Delhi on the 10th April, 1970.

(b) if so, the details of the subjects dis-
cussed; and

(c) the main purposes of this Conven-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes, Sir.

(b) and (c). The necessary information
is being collected and will belaid on the
table of the Sabha as soon as possible.

Survey of Hotel Accommodation
in India by Indian Institute of
Management Ahmedabad

8204, SHRI N. R, LASKAR :
SHRI MAYAVAN :
SHRI CHENGALRAYA NAIDU:

. Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :
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(a) whether it is a fact that Government
have asked the Indian Institute of Manage-
ment, Ahmedabad to conduct a survey
among foreign tourists to ascertain their
resction to hotel accommodation;

(b) if so, when the survey is likely to be
completed;

(¢) whether earlier also a survey was
conducted by the Delhi Institute of Public
Opipion; and

(d) what is the main purpose of these
surveys and how far they have been proved
helpful ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) The survey has been completed.
The report of the survey is awaited.

(c) The Department of Tourism
commissioned the TIndian [Institute of
Public Opinion to conduct a Sample
Survey among foreign tourists to study
their composition, reactions and expendi-
ture patterns. The survey was conducted
from November 1968 to October 1969
and the Report has been published.

The Survey entrusted to the Indian
Institute of Management, Ahmedabad, is
desizned to obtain a comprehensive
analysis in depth regarding the quality
of facilities available in specific hotels in
higher categories.

(d) The object of these Surveys isto
elicit the opinion of tourists about the
quality and adequacy of various tourist
facilities in the country and take remedial
action where necessary.

fet agrawi am @@t squael w
frafem

8205 ot FTaaT™ Faw : T MR-

w4 Wt 27 T A For 4 fR

(%) 7, 1959 # fFw warw *
fad ax fom frge & arfta &9 e
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AT A T T g g b A
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7o 5w fefear g€ o% warmi /
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SAeE 8y @ 7% owdi frwi #
WAETL ST F1T AL S F | S
IO & W (F)F(7) § aforw wroi
W H T@T FQ W 99F 93 @
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(3.) afe adf, a &7 5@ T &
o Aifa swgam & fay fafes gared
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Aont @ B WA W A AT FevRiw Wit

e srpafan anfew st & wert
w1 e

8210, st AN SO : FTHEGO
W m% F@T &1 FO FA F

(%) Tz WaE@ & ERW &
e § IAe  Hared g weez a4qr
auE A FrateE) i el /sEe # el
A W FW E AT AT ; AT

(@) & waTew ¥ wgfe i,
sgfaa sfan sifadi @t &= FR =l
# geqr fHadr @ #T I ATH A
qeT Fi-aTe #@r g ?

dae-wrd faam st Araga aa aft-
g s (it F o) : (%) FE A
FTOieT Gog  FW AW & @ a9
o wefT e

(@) smgfea sufa R G
qa;q;faawrfmanfa: ar
o - Q'!i'lﬁ’

o fareer fome sox frmmg @
s W qEAW WY AW ® WML
firazat fout T @, &1 wew 9 @i
araT & | [warerm ¥ v faan mar ) 2fed
gear LT- 3380/70]

w9 aw &an smEm & oden fww

8211 it dwarcaw fag - w1 18-
w1 WEl ag AT &1 FNT FGT F
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.(aa)masn—-rzﬁswaﬁm far
AET F qiew fagas § @ AT g ¥
oF =fem w1 frgwa fear mr g

(a) afz g, &1 &% A qur

SgaTe ¥ §

() 77 78 o v @ Iw e &
e ¥ WY A qAT ATA I A
s @ie; et & fag fgeEr &
AW & &7 ¥ wuwtd arq F e #
I gama MR

(7) afz zi, aram ag virewg &
39 =fa F71 92y F1 @@ & AU
A9 A% HE WHEE & OGEEl & B0
fet %1 aregw & &9 swwg WA ¥
aaE AT KT AT Ei g ; Wi

(%) afz &, a1 7ar 37 afw
qerafa & &9 a9 %1 afg & af 4
wafs amraaar s@d ife®d @raT 9T
gfg t s 27

T WAew § Tew A (s
fagraon 5@ ) : () @11 (@), 99 9%
AT WA § 9dar fqdas & 9@ qeed
g ® &rf sfgwrdr frgea @@ faar
I | SHIE § qOHM 9TCR A
gawas #1 fgfe 1964 7 %7 7% 4t )
20-2-1968 § 3741 aay frafe
W (58 aW)RTATA 9T 21-2-1968 &
g% Famre wrAm few Har ot &
fau azr ®1 faw fRr mar oy
g % g frewa ffar o @ fe A
fag & W 9T 21-2-1970 ¥ UF W
# o wafa - & fag #avafy e e
¥aT § FA@T @M ATH | F AT qriged
# UHoTe FT INY @A F |

(w) ofrer frftas % sl #
& # AN F AT e qar o
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& gy qd3eror F year A W
g7 IeEaT FeEIT gaT qEmi & oo
fer #1 0% dwfoes wTAW F ®W OH
oW F ¥ fAu /@ gra fFE
ny fyofq & weafga Sfw® @ #0
GISAT FATHT 4T Iq FEEY AT Fefea
g | a5 ¥ fog wq = faoa & afcoms-
weq fF, wuer & s, afaam # v
smedt weget W Sfefaa @it wmd @
qiet ¥ fau Jwfeos mema & w4
¥ gra-5TY AW FT A4, TE w14 AT
qite fraas 1 8197 74T )

(=) st =g, sime

(3.) star fF w7 F W (7F) "7
(@) & o< & Fam@m s 997 § 59 9=
F qAH GTCE F IANT araaq fAafo
"™ EF 9% 21 ®IAL, 1968 ¥ AT A4
# wit feT 21 @A, 1970 ¥ TF
T #t Jarqfg &t wf 6 | T FaETafaat
d9 &rF P qEE A ohwTE & fag
d=feas mreanl ¥ gau @ fadi v faorgi
F fufeeT & @ ¥ gfearsag
afeaF w14 gy § 79 €7 gawmFwa
® W F TEe guo yoaar are-fga
afrw

st awdw fog #Y gen & A § ¥ i i
ST gra Wi

8212. =it FxmTaw fg -

st sifeTe T v
sit ST T W
ot wrear g e
ot geR T wgA

T qgw@ HeA A awg fag A
g & I ¥ wfowgz 91 s=wF H9g
¥ 20 A9, 1970 ¥ wav<ifea g
FeqT 3752 & YT F FHEE A qgaary
Y g FGAF :
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()7 afagz g 91 of siv-foe
# g & ¢ e Tew wrw gfae g
AR arz # fadw gfw gra #t wf wiw-
qeare g faidi &

(&) mar aTFIT TW AT & AR
§ wm o s ¥ wfr i
FUAA

() ufz zf, & 78 miwEr =
W A #1 few e &1 &Y
S ; HIT

(w) afz =&, @ sud =T T
87

ng-ww wmEw ¥ v wAr (o -
Tt o) : (F)fermem o e A
gfaa fear & 5 <@ w9 &1 d=w
faviw gfew g1 w1 4@ foFam mar a1
wa: wardta gfew @ar fasw gfeaw grer
F; 7§ 9w & fedwl § o fainy
g FT ¥W TE IIAT N

(@) wfoez gra oga #F s T
T AW A @A GO, wEG AR
U T WIT HAEF TGN AT STAT
g

() s =i 3zar o

(7) "fF @ amw & afage ara
9gw g1 Wiw & 9T qH 3, Wiwg FA
ST WEAEE AG T ARG )

ot awdw feg &t gen
8213. st SiwTC AT &<
i WG A W
ot wra fag g
st gOR T wYAT

FaT qg-evd W adar (feo wiwer)

Aeftawg fag ar gar & I #
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3 3, 1960 & FATUTFT ¥aA AT
5085 % TWT & G4 F TZ q@M W7
FIT w4 fF

(%) w0 &g & wia few arda
® orow & wf @ o oTw Wi 7
feas afewe = &

(@) #=n oz sta waT gl &
qTFE

(w) afz g, @ za4T AT IATE ;

(w) afg 7&i, drom aw Q@ T
BN & #T FW g WK 9 F9 a5 A
& s

(s.) afe aﬁﬁm(q)tﬂ'{(w).
& IAC TEFTAEF gi, a1 wmel fF7w
air| #7 a9 fFar m@r 41 @ e
fafarm arsi & sava ae fFarmn g ?

ng-eT wwem ¥ e @A (s
fawrwnr ) : (F) & (3). SmmEs
FAST G0 FRAT AT wiT F AT
# fgwmas wiw v@ & gfva fear @
fF = v & wwra ¥ g9 fafo-wadt
Ffeareat adt g1 7f &, foadt ¥ o-
am e g

Interviews by U. P. §. C. for Posts in
Manipur

8214, SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS

be pleased to state :

(a) the number of interviews called by
the Union Public Service Commission
during 1969-70 for appointments to the
vacant posts in the Union Territory of
Manipur;

(b) the number of candidates, postwise,
who appeared in the interviews;

in how many posts, the requirement

(©
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of knowing the Manipur language was
here;

(@ in how many interviews, any
Manipuri knowing official was present ;

(e) whether the Union Public Service
Commission insisted on the presence of
a Manipuri knowing official to be in the
Committee taking the intervi ews ; and

(f) whether, in view of the inconven-
ience caused to the candidates or other-
wise, Government propose to create a
separate Service Board for Manipur ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) : (a)
to (f). During the financial year 1969-70
the Union Public Szrvice Commission
conducted interviews in 26 cases pertaining
to 33 posts in the Union Territory of
Manipur. 155 candidates appeared
for interviews for these posts. The
particulars of the posts are given inthe
statement laid on the table of the House,
[Placed in Library See No. LT-338/70]. Out
of the 26cases mentioned above, know-
ledge of Manipuri was prescribed as a
desireable qualification in 19 cases in-
volving 25 posts, In three cases iavolving
4 posts, it was prescribed as an essential
qualification. However Union Public
Service «Commission associated one
retired official knowing Manipuri as an
adviser for the post of lecturer in
Manipur. The Union Public Service
Commission did nof insist on the presence
of a Manipuri knowing official 10 be in
the Committee taking the interviews, The
Study Team of the Administrative Re-
forms Commission have recommended
setting up of Services Selection Board
for the Union territories including
Manipur., The recommendation is under
examination.

Manipur Civil Service Cadre

8215. SHRI M. MEGHACHANDRA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the particulars of Class 1 a.m} H
posis to be held by the Manipur Civil
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Service cadre under the Government of
Manipur;

(b) the posts to be held by the LA.S.
cadre under the Government of Manipur;

(c) the posts now at present held by
the I.A.S. cadre in Manipur;

(d) the total Manipur Civil Service
strength till date; and

(e) whether the Manipur Civil Service
cadre strength is being increased and, if
50, to what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHR1 VIDYA CHARAN SHUKLA) :
(a) The Manipur Government have in-
formed that there are 49 posts included
in the Manipur Civil Service. Out of
these 12 posts are reserved for deputation,
leave and training. In addition there are
7 duty posts which have been created
temporarily. Out of 49 posts, 5 posts
are in the Class [ Selection Grade. No
particular posts have been assigned to
Class I.

(by The following posts are included
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in the I. A. S, Crdre (U. T.) for
Manipur:—
Posts No.
1. Chiefl Secretary 1
2. Secretary 4
3. Additional District
Magistrate 1
4. Director of Land Records
and Settlement 1
5. Director of Vigilance 1

(c) The posts of Chief Secretary,
Director of Land Records and Settlement
and 3 posts of Secretaries are held by the
Senior Scale I.A.S. Officers. The Chief
Secretary belongs to the I.A.S. Cadre of
Madhya Pradesh and the remaining
officia’s belong to L.A.S. U.T. Cadre.
In addition, two I.A.S. Officers in the
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Junior Scale are working against the
Manipur Civil Service posts of Registrar
Co-operative Societies and Superintendent
Printing and Stationery, One I.A.S.
Officer is holding the Senior Scale post of
Deputy Commissioner in I.F.A.S, Cadre.
The posts of Directors of Vigilance and
the Additional District Magistrate in the
Senior Scale of I.A.S. are vacant.

(d) 30 Officers have been appointed to
Manipur Civil Service so far. 16 more are
being promoted to Manipur Civil
service with the concurrence of ihe U,P.-
S5.C. on the recommendation of the
Departmental Promotion Committee.

(¢) No, Sir,

Assistance to Polo Clubs in
Manipur

Financial

8216, SHRI M. MEGHACHANDRA:

. Will the Minister of EDUCATION AND

YOUTH SERVICES be pleased to state :—

(a) the list of the Polo Clubs which are
functioning in Manipur;

(b) the list of such clubs which were
given financial aid by the Government of
Manipur during the last three years and the
amount of the aid, Club-wise; and

(c) whether the Government of Mani-
pur give assistance to the clubs to maintain
polo-fields for the respective clubs
concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND

YOUTH SERVICES (SHRI BHAKT
DARSHAN):
(@) 1. Kumbi XI Polo Club

2, Thoubal Polo Club

3. K. Charangpat Polo Club

4. Thiyam Konjil Polo Club

5. Leimaporkpam Polo Club

6. Oinam Polo Club

7. Fhayangthang Polo Club

8. Oinam Sawombung Polo Club
9, Sangai Yunpham Polo Club
10. Eastern Manipur Polo Club
11, Vkpaobitak Polo Club

12. Samurou Polo Club



109 Written Answers

(b) and (c). The first seven of the above
were given non-recurring financial aid for
maintenance. Information pertaining to
the amount given for each club during
the last three years is being collected and
will be laid on the table of the Sabha as
soon as possible.

Arrest of Persons connected with the
Revoluti y Go t in Mani

8217. SHRI M. MEGHACHANDRA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of youth arrested and
detained in jail so far in coonection with
the activities of the so-called revolutionary
Government of Manipur;

(b) whether they are detained only
under the Prevention Detention Law;

(c) if so, whether all the charges
against them have been withdrawn;

(d) if the reply to parts (b) and (c)
above be in the negative, the nature of
the charges and the provisions of the
penal law under which they are detained;
and

(¢) whether the Government of Mani-
pur are thinking to withdraw the charges
and to detain them only under the Preven-
tion Detention Law ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(@) One hundred and thirty eight
persons have been arrested.

(b) No, Sir. Only seventeen persons
were detained under the Orissa Preventive
Detention Act, 1970 as extended to
Manipur.

(¢) Does not arise,

(d) They have been
section 3
of the IPC, section 25 of the Indian
Arms Act and seciion 11 of the West
Bengal Security Act.

(¢) There is no such proposal under
consideration,
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Victimisation of low-paid employees of
Colleges in Delhi

8218, SHRI B.K. DASCHOWDHURY:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased .0 state :

(a) whether the low-paid employe:u
of Colleges under rhe Delhi Universily
demanded the setting up of a Centralised
machinery to bring an end to victimization
and abuse of powers by the Principals;
and

(b) if so, the details thereof and the
reaction of Government thereto ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.-
R.V. RAQ). (a) No such demand appears
to have been received by the Delhi
University.

(by Does not ar se.

Development of Mababalipuram as
a Tourist Centre

8219. SHRI B. K. DAS CHOWDHURY:
Will the Ministe of TOURISM AND
CIVIL AVIATION be pleased to
State :

(a) whether Government are consider-
ing a proposal to develop Mahabalipuram
as a major tourist centre;

(b) if so,the details of the amounts
likely to be spent on it; and

(c) the time by which this centre will

be fully deveioped ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH : (a) Yes, Sir.

(b) A provision of Rs. 10 lakhs has
been made by the India Tourism Develop-
ment Corporation for the development of
Mabhabalipuram during the Fourth Plan
period. Plans for adding a new kitchen,
dining hall block, cabanas, parking space
and 10 tourist cottages at Mahabalipuram
during 1971 are under preparation. It is
estimated that this work will cost about
Rs. 5 lakhs.

(c) By theend of the Fourth Plan,
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Correspondence Courses of Delhi
University

gz;o, SHRI S. KUNDU : Will the
Minister of EDUCATION AND YOUTH
SERVICES bz pleased to state °

(@) how many students have applied
for admission in the Correspondence
Courses of Delhi University for the next
academic year;

() who originated this scheme and
whether such a scheme has any relevance
to the circumstances prevailing in  our
country; and

(c) whether Government have finalised
details about the classes to be taken etc,
of the Correspondence Courses in the
Delhi University ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R. V.
RAO) : (a) The admissions in the Corre-
spondence Courses for the next academic
year have not yet started,

(b) The scheme came in to being as a
sequel to Central Advisory Board of Educa-
tion Resolution passed at the 28th meeting
held on 16th/17th January, 1961, In
Marqh. 1961, an Expert Committee was
appointed under the Chairmanship of Dr.
D. S. Kothari to work out the details and
pattern of the scheme. In pursuance of the
recommendations of the Expert Committee,
Fhe scheme was started as a pilot project
in the Uaiversity of Delhi in July 1962,
and the same has been functioning success-
fully since then,

"I_‘he scheme aims at providing opportu-
nlltlus for higher education to those who
wish to continue their education, and who
were denied these facilities earlier in life
and are now in full time employment, and
10 those who, for other reasons, are pre-
vented from availing themselves of facili-
ties for education at colleges. The scheme
thus fulfils a genuine need of those who
c!o Dot have time and resources for full
time regular studies. The popularity of the
scheme has fully justified its commence-
ment.
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(c) The University is already running
Correspondence Courses for B. A. (Pass)
and B. Sc, (Pass) degrees. The question of
starting B. A. (Hons.) and M. A. courses
through correspondence is under conside-
ration of the University authorities.

According of Administrative Approval
to Orissa Government for spending
Rs. 9 Lakhs on Construction of
Subernarekha Bridge

8221, SHRI S. KUNDU : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that the Govern-
ment of Orissa have asked for admini-
strative approval for spending mine lakhs
of rupees which they have budgeted this
year in connection with the construction
of the Subernarekha Bridge in Orissa;

(b) if so, the date on which they had
asked for such approval;

(¢) whether the approval has since been
communicated ; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) No communica-
tion has been received from the Govern-
ment of Orissa asking for administrative
approval to spend Rs. 9 lakhs budgeted
by them during this year for the constru-
ction of the proposed bridge. That Govern-
ment  have, however, approached the
Government of India to accord technical
approval and financial sanction to the
project estimate for the work asa whole,
They have been informed that the matter
is being reviewed in the light of the recent
change in the pattern of assistance for
such project from grants-in-aid to 10 %; loan
assistance.

(b) to (d). Do not arise.
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Setling up of a Kendriya Vidyalaya in
Gurgaon

8222, SHRI N. K. SOMANI ;
SHRI S. K. TAPURIAH :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state :

(a) whether the Gurgaon branch of the
Central Government Employees’ Associa-
tion has urged the Central Schools Organi-
sation to set up a Kendriva Vidyalayain
Gurgaon for the benefit of the Children of
the Central Covernment employees;

(b) if so, the reaction of Government in
regard thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN] : (a) Yes, Sir.

(b) The proposal is under considera-
tion.

Library of the National Archives of
India

8224. SHRI N. K. SOMANT :
SHRI S. K. TAPURIAH :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased ‘to
state

(a) whether .tis a fact that the Library
of the Mational Archives of India has not
been functioning properly for the last
s2veral years;

(b) the total number of books available
in the library as against the listed books;
and

(c) whether Government are contempla-
ting to take some effective measures in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH) : (a) Partof the
collection of the National Archives of
India Library comprising books transferred
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in bulk by other Organisations has yet to
be listed and technically processed. With
this limitation the Library has been cater-
ing to the needs of its clientele satisfa-
ctorily.

(b) Out of 1,590,000 volumes (estimated)
about 1,00,000 volumes have been
listed.

{c) YesSir. Itis proposed to clear the
ariears as early as possible, during the
Fourth Plan period and a sum of Rs,
28,000 has been provided in the Budget for
1970-71 for this purpose.

forent worerr ¥ frt &

8225 =it fraem @™
=t T AT,
=t sr(w fag weifean:

s fen @@ gaw dan Har 4
Fary & gur w3

(%) 9a% wamwg ¥ q@r wAwE &
afrreg fawent # @ s @ fwad
afsai, ggam wfaal, se-wiwai qar &=
sfamifear & waa fgdy g Wi &
s far 07 §

(&) % warem qar AT
forsreii ® fard wAaTReai &1 fordt €A1
o i sfweror frar war & s SAA @
fray waarfal ®1 39 yfawaEl &
;g AT T E

() frax sdarfal ¥ fgdr =
e & ode arw FAr §oeyg
wamse & w9 fagE aff fwar wr
L LSS

(w) 99 sw=Tfa@l & fgdr &t
e F v # frawm e ¥ fR
T &7 faare a4 Sy $ 7 w1 !
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o aar gaw e W (wodtowo
Aot oTA): (%) (). go TFA T
ST @ & AT qAT TEw o T &Y AT

g% FAe & afees afewfal @
foit wifedi & sfmw s fret
sy € frafea

8226. it fara=wam™ :
sl oW =T
stwa @ fag witfan :

F4T ME-HTY T Tg TATT I FAO
Fia

(¥) 3= a3 s TE-FE FATIT
9T THE weiwer wEiwEl o fEaw
afwal, sgwr afeadt a9r sw-sfei w5t
o fgedt aar ash F = fay
w e

(@) 3% "arem ¥ fraw saaTlCqy
&1 fgrdt Sare § sfrgor fagr wmar
g T FH ¥ ooy sv=fai #1 394
afawrfay aar s afasrfai & &
Rl

() fom =i £1 o7 7% T 0=
, T frg e 78 fpar wm @ 99T T o
g & fog s w0 fra s
FTHATEr FTH FT & 7

g F e ¥ T S ( o6 farereroe
ww): (%) "< (@), 0F gag aWiwa
HT.BiTFT Tg #ATMA q4( Iah §AG
WX WHEY FEEET F a7 sqfaa
FERT FT OF faaor §aT G2 9T @1 A
& [sraverg & ey o man e | ww LT-
3382/70] 3§ Fratem F FIw F A
uwfag &7 o1 @ § 9 83w & ge
9T T S AT |
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() fedr sofefami & 4 921, AT
qg WY, g HAEw Eonen e fedt
qaEE & A wwarfEi § &R
wfaforr o A & qa% & sig +1€ 9
T & e A dr G A o fee e
® & ) s smfafed st wET A
fofewt 71 fet smmfefe e fg)
& § $wm:  sfgew fam oar @ @
X FrAwFar & HAAL I AT AT
Smm faar ot g

Kidnapping of Children by a Monk in
Delhi

8227, SHRI1 A. SREEDHARAN :
SHRI YASHPAL SINGH :
SHRID. N. PATODIA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government’s attention
has been drawn to the kidnapping of three
children in Delhi by a Buddhist monk on
the 4th April, 1970;

(b) if so, whether Government have
enquired into the matter; and

(v) What steps Government Rave
taken or are proposing to take to prevent
child lifting?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (@) A
case under Section 363 I, P. C. was regi-
stered at Police Station Hazrat Nizam-
uddin against one Boudh Bhikshu on the
allegation that he had kidnapped three
children on 4. 4. 1970,

(b) Thecase was investigated by Crime
Branch of Delhi Police but the allegations
of kidnapping were not  substantiated by
evidence, The above mentioned Boudh
Bhikshu was discharged by the Court con-
cerned on 24. 4 70,

(c) Beat patrolling has been intensified.
Prompt legal actionis taken whenever any
report regarding kidnapping/missing of
children is made to the police. A scparte
‘Missing Persons Squad’ in the C.I. D.
Crime, Branch is also functioning for the
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-purpose, Complicated cases are inves-
tigated by the Cirme Branch of C. I. D.
Police. Deterrant punishment under the
law is proposed against the culprits when
produced for trial in the court.

Shifting of a Delhi Village from its
Existing place ncar Palam
Airport

8228, SHRI BAL RAJ MADHOK:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it isa fact that one of the
village of D2lhi has been cut off from the
rest of Delhi by Palam Aerodrome and
that a2 narrow tunnel under the runway
connects it with the rest of Delhi;

{b) whetheritis also a fact that there
is a proposal to shift this village to some
other place;

(c) whether it is further a fact that
implementation of this plan is being und-
uly delayed in spite of the pressing demand
from the people of this village to shift the
village elsewhere; and

(d) . if so, thereasons for the delay
and the definite time by which this village
will be shifted to an alternative site?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). Village Manglapuri has been
acquired for the expansion of the Delhi
airport. Compensation has already been
paid in full to the villagers for theirland
etc. They have also been permitted to con-
tinue to live in Manglapuri village till an
alternative site has been acquired for their
village. In the meanwhile, for safety rea-
sons, an underground tunnel has been con-
structed to provide access to the villagers.

(c) and (d). Action to acquire an
alternative siteis being taken by the Delhi
Administration, It is, however, not possible
to give a firm date by which this will be
completed.,
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Need for More Air Services

8229. SHRIS. S, KOTHARI ;
SHRI GADILINGANA GOWD :
SHRID. N, PATODIA :

Will the Minister of TOURISM AND
CIVL AVIATION be pleased to state :

(av whether it is a fact that air services
in India need to be increased;

(b) if so, what are the I, A, C, ’s plans
for expansion; and

(c) what new proposals have been initia-
ted by the new Chairman for the improve-
ment and expansion of the country's Air
services?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR.KARAN SINGH):
(a) Indian Airlines are constantly endea-
vouring to expand the scope of their opera-
tions,

(b) and (c). Seven Boeing 737-200
aircraft are being purchased by Indian Air-
lines and orders have been placed for ten
more H5-748 planes manufactured in the
country. With the augmentation of their
fleet, Indian Airlines propose to air-link a
number of new stalions and subsz ntially
expand their air services.,

Public Sector Hotels in
Madhya Pradesh

8230, SHRI G. C. DIXIT : Will the
Minister of TOURISM AND CIVIL
AVIATION be plased to state :

(a) whether Government have under
consideration any proposal to bui'd some
hotelsin Madhya Pradesh in the public
sector; and

(b) if so, the salient features thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(@ No, Sir.

(b) Does not arise.
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Tifl & fae fofeaat &1
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#feF Iqw 21 § | o
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fea a7 wgd S Faa-
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& g9 A & Farerar A7
wafa wery & wafa &
wE } i afx 17 gwT wany
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AT A T H e W
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FH OE
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Conduact of West Bengal Officials during
United Front Regime

8233. SHRI GADILINGANA GOWD :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Central Government
have taken a serious view of the conduct
of several West Bengal officials who are
undersiood to have violated the well-
established norms of behaviour during the
United Front regime; and

(b) if so, the details thereof and the
sleps being taken by Government against
those Officers?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and {b).
A reference is invited to the answer given
to parts (a) and (d) of Starred Question
No. 1055in Lok Sabha on 17th April
1970.

Sapersonic Flight Plans Discussed at
International Conference held in New Delhi

8234, SHRIGADILINGANA GOWD :
Will the Minister of TOURISM AND
CIVAVIATION be pleased to state:
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(a) whether the Supersonic flight plans
were discussed at an International Confere-
nce held in New Delhi in the month of
March, 1970; and

(b) if so, the detailed discussions held
and the decisions arrived at ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION: DR. KARAN
SINGH): (a) A mesling of the Meteoro-
logical Consultative Conl'cre_noe for Jet
Aircraft Operations over India was con-
vened at New Delhi by the India Meteo-
rological Department on March 30 and 31.
which was attended by teprmnuu?res_ of
seven Indian and international _alrlm.is
and two international organisations viz
I. C.A. O.andI. A. T. A.

(b) The Conference discussed the mabo-
rological services required for Supersmluc
Transport (SST) in thelight of the specifi-
cations developed by the [CAQ and WMO.
No decisions were taken by the Confere-

nce.

Part-Time Chairman of India Tourism
Development Corporation

§235. SHRI GADILINGANA GOWD:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there has been any ap oint-
ment as part-time Chairman of the India
Tourism Development Corporation rece-
ntly;

(b) if so, the name of the officer ap-
pointed and the reasons for making the
appointment on part-time basis; and

(c) the detailed functions being perfor-
med by the said officer ?

THE MINISTER OF TOURiSM AND
‘CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Shri S. K.
Roy, Dircetor General Tourism, has been
appointed as part-time Chairman of the
India Tourism Development Corporation
with effect from the 28th March 1970, on
which date the Board of the Corporation
was reconstituted consequent on the merger
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intoitof the Ashoka Hotels and the
Janpath Hotels Limited.

S:v:eral functions of the Department of
Tourism are proposed to be progressively
transferred 1o the Corporation so that it

mes a powerful instrument for integr-
ated tourism development. In this back-
ground, it was felt that the appointment
gr the Director General Tourism as part-
time Chairman for a limited period would
help in the smooth and expeditious transfer
of the functions involved. and also ensure
complete co-ordinaticn  between  the
Department and the Corporations.

(c) Shri Roy is working as Director
General of Tourism (ex-officio Additional
Secretary to the Government of India)
and part-time Chairman of the India
Tourism Development Corporation.

Attack by Pakistanis at Padmamala
village in Krishnanagar (West Bengal)

8236. SHRIGADILINGANA GOWD:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware of
the armed Pakistani miscreants who threw
bombs at Padmamala village near Krish-
nanagar in West Bengal on the Ist April,
1970;

{b) whether any casualty was caused
thereby; and

(c) if so, the details thereof and the
reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS)
(SHRI VIDYA CHARAN SHUKLA): (a)
to (c). Yes, Sir. On the night of 3lst
March/1st April, 1970 about 15 Pakistani
miscreants, armed with deadly weapons
and bombs trespassed into Indian territory
at village padmamala, P. S. Chapra,
Dist,ict Nadia and committed dacoity in
the house of an Indian national. They
decamped with some cash, utensils, and
ten heads of cattle. On the owner of the
house raising alarm, some villagers gathe-
red joined him in chasing the miscreants,
‘While retreating towards Pakistan territory
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.they hurled crackers on them, resulting
in tt_u: death of one of the wvillagers; one
Pakistani miscreant however was arrested.
Su:ong protests have been lodged at appro-
priate levels. Efforts are continuing for
recovery and restoration of the looted
property to the Indian owner.

fewelt % gferwr &1 snfeadi & wisnis
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Central School Danapor Cantonment

$239. SHRI RAMAVATAR SHASTRI:
Will the Minister of EDUCATION AND
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YOUTH SERVICES be pleased to stale:

) (a) whether itisa fact that the build-
ing for the Central School in Danapur
Cantonment has been completed;

(b) if so. the class upto which educat-

ion would  be provided in the said
School;

(c) whether it is also a fact that in
spite of the completion of the new build-
ing, some classes are still being held in
the old building and, if so, the justificat-
ion therefor;

(d) whether it is further a fact that
the number of teachers in the said School
is 40 but there is no arrangement for
residential accommodation for them and
whether Government propose to comstruct
houses for them and, if so, by when;

(e) whether Government also propose
to construct a hostel for the students and,

if 50, when; and
(f) whether Government also  propose
to construct a boundary wall round the

said School ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES ( SHRI BHAKT
DARSHAN): (a) The first phase of
construction has been-completed and the
building has also bzen formally inaugura-
ted.

{(b) and (c). This Vidyalaya provi-
des education from Class 1 to Class XI.
The ncw building consists of Library
Room (1), Laboratories (4), Stores to
Laboratories (4;, General Science Room
(1), Home Science Room (1), Class
Rooms (4), Office Room (1), Princi-
pal’'s Room (1), Staf Room (1) and
Lavatories (4) Classes IX to XI, along
with the Library and the Laboratories,
are being shifted to the new building. The
middle and primary sections will, howe-
ver, continue in the existing accommod-
ation, for the present. This accommod-
ation is good enough for the current needs
and will be replaced when the second
phase of construction is taken in hand.
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(d) The number of teachersis 39. No
quarters for the staff have been constructed
so far. However, some staff quarters may
be constructed in a year or two, subject
to availability of funds.

(e) No, Sir;
future.

not in the immediate

(f) A proposal to provide barbed wire
fencing around the building is under
consideration.
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T gy 9@ 9 frwifa feet &
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Looting of Crops and Mounders by
Extremistes in -Bihar

8241. SHRI SITARAM KESRI: Will
the Minister of HOME AFFAIRS be
plzased to state:

(a) whether Government have received
reports from parts of Bihar about looting
of crops and murders committed by the
extremist elements;

(b) whether it is also a fact that State -
Government have not been given adequate

protection; and

(c) if so, the steps taken to curb the
increasing crimes ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA  CHARAN SHUKLA) : (a)
According to information received from
the Government of Bihar, while there have
been some stray incidents of violence, the
activities of extremists have been on the
decline since November, 1969.

(b) No, Sir,

(¢) The state Government took some
special measures in November, 1969 to deal
with the problem posed by the extremists.
Additional police officers were posted in
the districts concerned and the system to
collect  intelligence about  extremist
activities was strengthend. A large number
of extremists have since been arrested in
connection with specific cases and are be-
ing dealt with according to law.
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Complaints Against Auto-Rickshaws and
Taxi Drivers in Delhi

8242, SHRI DEVINDAR SINGH
GARCHA :
« RI VALMIKI CHOUDHARY:!
SHRI MANIBHAI J. PATEL:

Will the Minister - of SHIPPING AND
TRANSPORT be pleased to state:

‘(a) the number of complaints received
by Government against the drivers of Auto-
rickshaws and Taxis plying in Delhi
against their rowdyism, mis-behaviour and
overcharging during the year 1969-70;

(b) the number of cases wherein the
guilty drivers were punished;

(¢) the number of cases where no
action was taken and the reasons there-
for; and

L]

(d) the concrete steps taken to save
the public from harassment by the Auto-
rickshaw and Taxi drivers ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) 6,029 complaints
are reported to have been received by the
Delhi Administration and Delhi Traffic
Police during the years 1969-70.

(b) 4,002 casese were convicted and
punished.

() No action could be taken in 221
cases for the following reasons while the
remaining cases are pending trial in Court
or pending enquiry with Police:—

(i) Complainants themselves with-
drew the complaints,

(ii) In some cases no addresses were
given or the addresses given were
incomplete or fake.

(iii) Certain complaints about over-
charging on checking the meters
were found to be wrong.

(iv) In some cases, no cognizable offe-
nce was made out,
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(d) Some of the important steps taken
by the Delhi Admistration and the Delhi
Traffic Police to save the public from
harrassement by the scooter and taxi
drivers ars reported to be as under:—

Delhi  Administration

The Directorate of Transport has formed
a special cell to attened to the complaints
of misbehaviour, refusal and overcharging
against taxi, auto-rickshaw drivers. On
receipt of complaints against taxifscooter
driver the Enforcement staff serves notice
on the permit-holder under the provisions
of the Motor Vehicles Act, 1939 and the
Rules framed thereunder.

Enforcement Staff is also being deployed
for dealing with public complaints against
auto-rickshaw/taxi drivers on the spot for
over-charging misbehaviour and refusal to
carry passengers.

Traffic Police

(i) Whenever any member of the
public sends a complaint on the
subject, the driver concerned s
duly prosecuted after necessary

" enquiries and the complainant is
informed,

(ii) Complaint books have been sup-
plied to all police stations for
the fecility of the complainant to
lodge a complaint at the nearst
police station. Publicity to this
effect is also done for the infor-
mation of general public that they
can lodge complaint against such
drivers with the nearest palice
station or send such complaint
direct to the Superintendent of
Police, Traffic.

(iiiy Atthe monthly public meetings
at the police stations the members
are also informed about the pre-
sence of the complaint books at
police statioms.

(iv) Delhi Traffic Police organises
Special raids with mobile Magi-
strates at various important roads,
inter-sections to bring delinquents
to book, :
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(v) with the help of the Unions of
Taxi and Scooter Drivers, meet=
ings of taxi and scooter drivers
are also arranged and drivers are
educated for a good and disciplined
behaviour towards passengers.
The Traffic boards have been dis-
played at Delhi and New Delhi
Railway Stations and complaint
booths have been set up at both
the Railway Stations and [Inter-
State Bus Terminus to register the
complaints.

(vi) Besides prosecutions in court of
law, a number of complaints of
serious nature are also referred
to the State Transport Authority,
Delhi 1o take disciplinary action
against the defaulting drivers and
permi* holders to cancel their dri-
ving licences and permits of the
vehicles under the provisions of
Sections 16 and 60 of the Motor
Vehicles Act, 1939.

(viiv Special efforts are made after
evening show and night show
practically in all cinema houses,
by the Delhi traffic police to faci-
litate the public who are in need of
Taxi, Two Seater Rickshaws and
Motore Cycle Rickshaws.

Terms and Conditions of Transfer of
N.D.S. Instructors

SHRI S.M. BANERJEE : Will
of EDUCATION AND
pleased to

8248,
the Minister
YOUTH SERVICES be
state :

(a) how many times his Ministry had
to approach the Cabinet for the revision
of earlier terms and conditions for the
transfer of the National Discipline Scheme
Instructors on the plea that the States
did not agree 10 take them over; and

(b) when the States do not agree to
take over the Mational Discipline Scheme
Instructors, the reason why his Ministry
does not first get the concurrence of the
State Governments before approaching
the Cabinet for revision of ecarlier
decision?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES ( DR.V. K.
R.V. RAO. ) : (a) and (b). At the
meetings of the State Education Secreta-
ries held in February, 1965 and April 1965,
it was agreed that the NDS Instructors
who were under the control of the Central
Government should be transferred to the
States. The terms and conditions for the
absorption of the Instructors in State
Services were however taken up for a
decision with the Cabinet in May, 1968,
As the terms and conditions approved by
the Government were not acceptable to
the majority of the States, the matter was
again taken up with the Cabinet in 1969
for liberalising the terms and conditions
of transfer. The revised terms and condi-
tions as approved by the Government have
already been communicated to the State
Governments and negoiiations with the
state Governments for ‘the absorption of the
Iostructors om these terms are im
progress.
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%) fewdl sarest & w1 # af@fad
FIA FT AAEFAT AGl £ | I FraAT=F
wo # fafgg sz w1 sow g 5
fe<t mgmwt ¥ fFeft 77 AT g A
fipar sy ik w7 g wEw W
g feagl @t 9§ W 7 9@ afe=
AT #7 famr 9@ weus waed |
fomr &t sraTEal & A R
wAART F G2 FT gAA 9fHT Fwaw °
faa da7 w1 FATE(210-425%0,320
530%e TeATEY) & feaT o1 wwaT & | TH AT
#1 =  wmd gu e 1 fw faedt agmaai
¥ o fedt smaresl § i § ofvafew
fFd o & wa: fewT ggmdl Fagi
ge fgedl wpamesl & GE ¥ SO W
weT & Adl vsarn |

(=) fort arpamest & 92 seaw WA/
frmm v st rEREwaTT & SETC
TAM 7T 99F 9% § | GF & F1 -
fraa e | famm aro R E fag
FAC T AL AT & wET WU
srav g | ww ferfa qar aa sSTem A
WAL fF & 7@ Faw = oW
TE ¥ wY Haa g% 3 oo a=e @
¢ 9= {5 ¥ afmme & sand
fet a1 F197 v wA AT A F A
S ot # & wfesw Aot i F 92 §
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T WU EY &% f9T §F darfEw
& Ay § o Tl A oAn § fag
wY §1F ¥ AR GTU FTE ®ETA
a7 fasre R & 1 qwnfy
weiw watey | fawm @ro & oOE ¥
fere @ 7o wdt frawi § g o2 W
T ¥ fau wtfaw wgar wur wewA
FT qTAIEH 3

(w) s (=). SITwa W (%)
0T (@). § IAT F7¥@E gU W G
& |

Reorganisation of Country into four

Zones

8245, SHRI MUHAMMAD SHERIFF:
Will the Mipister of HOME AFFAIRS
be pleased to state:

(a) whether the Akhil Bhartiya Ekta
Sabha has urged for the reogamisation of
the country into four zones;

(b) whether the Sabha has also stated
that the present trend of creating small
States has encouraged provincialism
and communalism in the country and that
it should be stopped; and

(c) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
and (b). Yes, Sir,

() Provincialism and communalism
are evils which can exist and grow irrespe-
ctive of the size of the States. Strong
public opinion against such parochial atti-
tudes, and oot the creation of large zomal
States, is a safeguard¢ against such
tendencies.

Use of Eanglish for Educational Needs

8246. SHRI MUHAMMAD SHERIFF:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state :

(a) whether the President of the Inter-
University Board of India and Ceylon said
that Enpglish was essential for fulfilling
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current educational needs and stressed for
bilingual competence; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R.V. RAO): (a) Dr. P, K. Kelkar,
President of the Board for 1969-70 had in
his presidential address to the 35th Annual
meeting of the Board held at Madurai in
February, 1970, said:

“The Indian University has to face a
critical situation in relation to the language
question, The behavioural pattern of
individuals to a great extent depends on
the syntax and vo y of their h
tongue. The regional language, therefore,
holds an important position in relation to
the learning process. But then those very
elements on which the entire modernizing
process depends are not available in any of
the regional languages. The English
language, therefore, occupies an unique
position in the country not only because
of historical reasons but for fulfilling cur-
rent needs as well. The regional language
will have to interact powerfully with
English for a long time before it can
satisfy the needs of the majority. As a
plan therefore it is necessary to educate
three classes of people as indicated
below:—

(1) Those who are
Eoglish  and
acquaintance
language.

proficient in
have  sufficient
with lhe regional

(Z) Those who are proficient in the
regional language and have suffici-
ent acquaintance with English.

(3) Those who are proficient both in

English and the regional language.

It is the third category which is most
important. Most of us have unilingual
competence but the needlof the future is
bilingual competence in English as well
as the regional language. So far as the
langusge for communication on an all-
1ndia basis is concerned it is obviously
Hindi™.
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(b) The Government's views on the
subject are summed up in the following
Resolutions embodied in the National
Policy on Education issued in 1968;—

Three--language Formula : At the secon-
dary stage, the State Governments should
adopt, and vigorously implement, the
three-language formula which includes the
study of modern Indian language, prefera.
bly one of the Southern languages, apart
from Hindi and English in the Hindi-
speaking States. and of Hindi along with
thu regional language and English in the

“non-Hindi speaking States, Suitable cour-

ses in Hindi and/or English should also be
available in Universities and colleges with a
view to improving the proficiency of
students in these languages upto the
prescribed university standards.

International | iges :  Special emp-
hasis needs 10 be laid on the study of
English and other international languages,
World knowledge is growing at a tremen-
dous pace, especially in science and tech-
nology. India must not only keep up this
growth but should also make her ownm
significant contribution 1o it. For this
purpose, study of English deserves to be
specially strengthened,

W WwFm AT g & ond
Thwnel ¥ fag fet &
qrATeTT (= )

8247. =it Avtrgw exeq wak: #ar
TR WA 4g A A Fr FLA
ﬁ‘-.

(%) frgw 3 ast & W« v
T gEara At g e fagm § wdar
STE A A T IEGaATy A A
fradr & for &1 seeen fgdt w g
faarmar ar ;

(%) fras @17 a6f & &9 &=
#rar wrar zara fafws odes & fag
feaeit ar geeg fAmam
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(T) 37 s & wa@% waA A
fFas gwfigardi &1 qeman mar a1 @i
I # & foaq Iedteardi ¥ Ty
ferdt #t wreww & ®7 F wa
T

(w) foq Ioflam & smearere #
fet #roemw T @ 34 oW oA
feaa gefreard #1 gar marg ?

T wArew A wew W@ (o
ferert wreor qew) < (%) 5 (=) . 1967-
68 ¥ 1969-70 a% §Y W% [T TR
@ra &t g oAt ¥ fw i
affmes Tdar/aifes cdsr & fag
HIATHTC Wi TEr g7, i 3afEar
T o TRl it fafas ot & aA
&F T T TS ¥ fao wdar
T W, IAHT EEATHT TF  qG-AC
fqaoor a1 g2 X <@ W ¢ (wer-
ma v fer o ¥fed | s LT

3384 [70.] & | I7 qOwm &
faq s Fam s@gh Hfed
T g |

Seu® grafaa o0mr F fag sem
¥ armemT FFT o § amemeert #
wEaT qEETHT ¥ GEATEF  HATC grT
g

(7) arerT & faq qwnyr g
IeftgaTd FY UST AT HEqr IO
Tt & 1 foeg, ST fe e & W (%)
qaT (|) HEE T @, EEATCHIT FaT
et ¥ fd o

(9) w9QFT AR (1) & gAXT F
A F @A §O AW Ad Ssar |

Purchase of an old Building at Rohtak
road, Delhi by tourist Department

B248. SHRI KARTIK ORAON: Will
the Minister of TOURISM AND CIVIL
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AVIATION be pleased to state:

(a) whether it is a fact that an old
building situated at Rohtak Road, Delhi
belonging to one Shri Ajaib Singh Sjo
Shri  Inder Singh was bought by the
Tourist Department of his Ministry some
time in the month of January, 1967; and

(b) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL) AVIATION ( DR. KARAN
SINGH : (a) No, Sir.

(b) Question does not arise.

Looting of paddy in Jalpalguri District

8249, SHRI KARTIK ORAON : Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whetheritis a fact that lawlessness
is rampant in West Bengal and that a gang
of 50 to 60 people robbed Shri Binode
Bihari Oraon of Purba Satalis P.S.
Kalchini, District Jalpaiguri, in broad day
light and took 250 maunds of paddy from
the thrashing ground on the 15th Febru-
ary, 1970; and

(b) if so, the details thereof and the
action taken by Government in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : (a) and (b).
Facts regarding the specific incident are
being ascertained from the state govern-
ment.

Restrictions on toarists visiting North
Eastern Region

8250. SHRI HIMATSINGKA : Will
the Minister of TOURISM AND CIVIL
AVJATION be pleased to state:

(a) whether it is afact that certain
special restrictions exist on tourists visiting
the North Eastern region comprising
Assam, Tripura, Manipur etc;

(b) ifso, to which specific areas tour-
ists are not allowed ;
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(c) whether on account of these restric-
tions, the yield from the tourist traffic to
the States in this region is very limited
and, if so, the actual yield from the
tourist traffic to these regions vis-a-vis
other tourist regions.

(d) whether the total expenditure on
tourist development during the first two
decades of planned development has been
far too little in comparison with the rest
of India; and

(e) if so, the percentage of such expen-
diture incurred in this region asrelated to
the area of temitory included in this
region?

THE MINISTER OF TOURISM AND
CIVIL AVIAT'ON (DR. KARAN
SINGH): (a) and (b). Yess Sir. Foreign
tourists are required to obtain permits for
visiting the following places:

(i) The Mizo Hills Districts (Assam)
and Manipur under _lhe ‘Foreigners
(Protected Area) Order 1958" and

(ii) all Districts of Assam and the Union
Territory of Tripura under the
‘Foreigners (Restricted Area) Order
1963,

(¢) The Department of  Tourism
compiles statistics of the overall tourist
traffic to India and does not maintain
separate figures relating to the various
regions of the country.

(d) and (e). While the expenditure in
Assam on Centrally sponsored schemes
during the Second and Third Five Year
Plan periods has been Rs. 1,54,945 and
Rs. 39,850 respectively, no expenditure was
incurred on tourism schemes in Manipur
and Tripura because of the restrictions on
the entry of foreign tourists into this area,
The total expenditure on Central tourism
schemes during the Second and Third Five
Year Plans has been of the order of
Rs. 86.885 lakhs and Rs. 145.12 lakhs

respectively.
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Demands of Chandigarh Subordinate
Service Federation

8251. SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the President of Chandigarh
Subordinate Services Federation observed
a week's hunger strike in front of the
Secretariat of the Union Territory of
Chandigarh;

(b) if so, what were the main demands
made by the Federation; and

(c) the steps taken by Government to
meet the demands?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
VIDYA CHARAN SAUKLA): (a) Yes
Sir.

(b) and (c). A statement based on infor-
mation given by Chandigarh Administration
is attached.

The following were the main demands:---

(i) provision of Punjab Grades to the
employees recruited or promoted by
the Chandigarh Administration on or
after 1-11-66,

(ii) Allotment of plots on concessional
rates.

Allotment of quarters on hire pur-
chase system.

(i)

Increase in the daily wages of the
work charged staff and implementa-
tion of Court award and Awards in
respect of confirmation and regulari-
salion of work charged staff,

@iv)

As regards the demand at (i) above, the
decision has been taken to give Central
Scales 1o employees of all the Union
Territories with effect from 6-3-1970. The
demand at (ii) is being examined. In regard
to demand (iii) it was not considered
practicable to sell the existing quarters on
account of paucity of land for constructing
more simi lar guarters,
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About demand at (iv) above, the rate of
unskilled labour has recently been increased
from Rs. 3/- per day to Rs. 4/- per day.
The industrial Tribunal Award has been
implemented. Most of the Stafl has been
brought on regular establishment. [n
regard to confirmation of the staff there
was no direction in the Award to this
effect.

Development of Chandigarh as a tourist
Centre

8252. SHRI SHRI CHAND GOYAL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Chandigarh
has started attracting tourists from and
outside the country; and

(b) if so, the steps being takem by
Government to provide necessary [facilities
to the tourists and also to develop Chandi-
garh as a tourist centre?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir.

(b) Adequate accommeodation is avail-
able at Chandigarh. The Chandigarh
Administration is also constructing a
Bungalow-cum-Guest House for tourists.
There is a Tourist Office at the Bus Stand
to provide information and guides [for
sight-seeing,

WFHE N3 § AreaaTaal % ane
a faewtews mrasit wt

xgax g

8253, wit §WW W wgETa @ @
WE-®1G WAi qZ qGTH F1 FUO FA F :

(F) smag w7 ¢ f& sivadr, 1970
i arter sw ¥ wrvaw fox & fedr i
¥ rneafedt & s A ¥ faewes
armiT aXmE &1 wE oA ;A

(&) =fz g, @ awaz fFd 7%
ghaardi six faeqie qrast w0 =6 =
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¥ Wk @R e W aEe e
a5 =fral & favg  sriagy % @
g FT FaAE vy g g ?

Tg-ed waAn ¥ Tea wwr (s
ToTEw W) : (F) % (@), avw
IRT FTHC § AT A0 F AAHT 6
Fadl, 1970 ¥1 UF gfew @A §9
Swifgdi & & Afwgas fow & qa-
ferft wta 3 azdT gidy ) qfaw & 0w
sfeq 1 W‘T!ﬂ'{ﬂ"’ﬁ'mﬁ dte THo
Qo T, 31 T T T4 UF FI8 F7 a0
fora® 6 Feqw, 12 T aA, FTAT AR
a1, 517 0F atae foad faewes gerd ar
Fowz fFd | ofew g & mAE &t
FT 9TATT FT AT El

ArmEE—RegT ww e faafgat
% fgrd & weat & gfaard
& &THT g

8254. Wl FEA W WYY : A
TE-ETE WAl qg AATH B HA

(%) ®n aga=gfeswad, 1970
% wige R AnmdE & dwadl da
qr fagifedi & fouw & fafwer wegi &
AT FATAT 7 FTET A H0AT F gl
Az w7 d ; aR

(@) afz &, & aow: f5a @ gfa-
ard & srTEn § Wiigw g ¥
fraar suferai &1 forchen < fovar mar &7

TgeTd WA § v WA (s
frarwew ) < (F) Frah, A
(=) wewmT wR foemrei qar 9w
ghaardi @@ 115 seyem aawe fsd m@
T goem = T 53 FaEE a6 W
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mw) (faeelt) fean wmi
AR STAA T eqrATA

8255, &I vwaie fag wredt : w7
fn oo que ¥ WAt A FaE
MET AT fF:

(%) #rag 7= g 5 Tean (faeelt)
feqq @it wgm= F@ T F faar-
fadi groa e s fed ™ a3
@

(@) 7 ag Wt ag EfFatem &
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gt dz% § Frbr ¥ fifdwew qur waew
sfafa % % wrw et 7 gvare fean
a1 & T Tew w7 g 7@y e
ST

(w) #uT gg Wy &= 2fF  AEAM
(femeft) & farfadi grer e a facw
s¥2 5% 99 F F9E SwWE S
F1 frdi 790 W 9 samafa w7
famrmar g ; W=

(7) Far v faest ¥ o= wiai 1
g1 ¥ 7T UF Y@ TF § AT Hw
[ qOT H GG WG FTO AW
LICIEEE

fat aav gaw G WA (w0 dto
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frar maTar )

(%) e
It g s e, et

" 8256, oY voete fay west ;s
ferert e quw & ) a7 qarT A Far
e

(%) 71 g = f& a%=n, et &
fratfedt & eamft sgriz s & fay
st WHT IA FE

(=) =1 ag fiaad fF faestr wmm-
a1 7 IH A 9T FTAA I TR FATH
FAA A E; O

() afz &7, &t @arew § faaea
F WU FTOT § I IET W ST A
ffror 7727 & foo ;v sraard % 7
fame 2 7

fien aaqr gww ¥ WA (W dte
¥o FrCodoTA) @ (F) el

(|) stx (7). frlor @ o
& wrdt ferg gro smow feam @
¢ WA ¥ Al & wvaew ¥ sramafe
garr 93 faesy fara mfosror & sy
st forar s )

Circalation of Chinese currency in certain
parts of Assam

8257. SHRI BABURAO PATLE :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that Chinese
currency is extensively circulated and
accepted by the people for day to day trans-
action at many places in North of Gauhati
like Mangatdoi Kalaigoon, Udalguru,
Pachnai, Tamulpur, Dhekiajuli, Tezpur etc;



147 Written Answers

(b) whether Government would take
some steps to stop the circulation of
Chinese currency in these sensitive territo=
ries by declaring all these who circulator
trade with Chinese currency as traitors and
punishing them to protect the stability of
our currency and economy; and

(¢) ifnot, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY) : (a) to (c). Facts
are being ascertained.

vy wry nfafafd ¥ fog sfee
ST WX @ AFY NI qqw
weg w3 & afraven

8258. it WNwR wWw: w7y
wT HAl T TAOF FT 3T F 5

(F) a1 §4FTC 1 37 9917 F far-
Far qra g€ § e aFm w20 ¥ wrd-
arfeat w397 At & F0gT Amr W w
¥ I 3R vt wfgewr ¥ A A
vz FY nfufafagi & fao gfqeor foar
Eilke1 -5

(=) =ar ag W 9= & 5 937 sfwer
N F & AU w9 sfzarfadi st f2w
T T & ;s

(7) afz af, & w7 meew & Tl
T T R TR ATEY 71 91 G R 7

TE-wTd swrew ¥ Trew st (st
feren wrow ) (7)) ¥ (7). arw wRw
AT ¥ O Gy WY qow @ R ey
TR ATHTT F TerT F A vy 7 91 @ F

Application of Article 335 of the Cons-
titation to Jammu and Kashmir

8259. SHRI YASHPAL SINGH : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether he has since examined the
application of Articale 335 of the consti-
tution to the State of Jammu and
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Kashmir as was promised by him on the
2nd April, 1970 during the course of his
reply to the debate on a Short Duration
Discussion on Jummu; and

(b) if so, the result of the examination?

THE MINISTER OF STATEIN THE
MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
(2) and (b). The matter is under consi-
deration.

Amendment of Delhi University Act fur
providing facilities to private stndents

8260. SHRI YASHPAL SINGH: Wil

the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether Government intend to
amend the Delhi University Act for
providing the facility of examination to
private students;

(b) if so, whether the views of the Delhi
Administration have been sought; and

(¢) when the Bill would be brought
forward?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAD): (a) Yes, Sir.

(b) No, Sir.
() Assoon as possible.
Opinion of Supreme Court on Lotteries

8261. SHRI YASHPAL SINGH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the former Governor
General has asked for the opinion of the
Supreme Court under Article 143 of the
Constitution on the lotteries now being
run by the State Governments; and

(b) the reaction of the Central Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
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(b). Letters had been received from Shri

Rajagopalachari in 1968 and recently on
the subject of lotteries being run by State
Governments, where imter alia he had
suggested seeking the opinion of the
Supreme Court on the subject. In reply,
the various aspects of the matter were
explained to him and he was informed that
a reference to the Supreme Court was not
conside.ed necessary.

Measures for Improvement of Roads in
the Country

8262. SHRI R. BARUA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that as compared
to the National output the share for road
improvement was only 0.59 per cent at the
end of the Third Plan;

(b) if so, whether it is the lowest in the
World and therefore neglect of the High-
ways is going to affect economic growth;
and

(c) whether in view of the increase of
revenue from roads from Rs. 220.48 crores
in the First Plan to about Rs. 3,500 crores
in the Fourth Plan, Government propose
to have a new look on the question of road
improvement ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRIIQBAL SINGH): (a) Presumably
the Hon'ble Member is referring to the
expenditure incurred on original works. As
compared to the national income, the
expenditure incurred on original road deve-
lopment works during™ 1965-66 which
marked the end of the Third Plan works
out to 0,58 %.

(b) No, Sir. Theoapenditure on road
development in India-is not the lowest in
the World and is constantly on the increase
from plan to plan although considerable
leeway yet remains to be made up to make

the plan ne ed based.
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(c) The provision for roads in any Five-
Year Plan depends upon a number of
factors such as (1) requirements for deve-
lopment of roads; (2) availability of overall
resources for the Plan and (3) Require-
ments of other competing programmes.
Within the available resources, the outlay
on roadsin the 4th Five-Year Plan now
stands at Rs. 876 crores as against Rs. 110
crores in the Ist Five-Year Plan which
represents an increase of 800 per cent. Due
to financial limitations and claims of other
compeling programmes it has not been
possible to step up the Road Plan Alloca-
tion further which is thus largely resource
based.

Seizure of research material, unpublished
data and manuscripts of department of
Para-Psychology by Rajasthan
University Aunthorities

8263. SHRI SAMAR GUHA :
SHRI ONKAR LAL BERWA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whetherit is a fact that all the
valuable research material, ynpublished
data and manuscripts and other books of
the Department of Para-Psychology at
Jaipur have been seized by the Rajasthan
University, authorities;

(b) whether these research papers and
other equipments of the Department
owned by the Director have not been
returned to him;

(¢) whether it is also a fact that an
American Researcher on Para-Psychology
in collusion with some highly placed
person in the Rajasthan University, mana-
ged to misappropriate research papers,
data and manuscript seized by that
University ;

(d) whether Government would take
steps to release all research papers and
other materials and his personal equip-
ments without further delay and institute
an enquiry regarding misappropriation of
the unpublished research data and papers;
and

(e) if not, the reasons therefor ?
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) No Sir.  According to the
information furnished by the University,
following the closure of the Para-
Psychology Unit of the Rajasthan Univer-
sity on November 21, 1969, the records
and other material of the Unit were remo-
ved from the rooms formerly occupied by
the Unit to another place in the Univer-
sity and are safe. An inventory of the
material was also prepared by a Notary
Public.

(b) Shri Banerjee (who was Director of
the Unit) has claimed some material from
the University as his own. On the other
hand, some material belonging to the
University is reported to be with him. The
University is looking into this whole
matter.

() According to the University, this
allegation has no basis.

(d) and (¢). The matter concerns the
University of Rajasthan. The University
has reported that it has no desire to retain
such material as legitimately belongs to
Shri Banerjee. s stated in reply to part
(b), the matter is already being looked into
by the University.
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faa goefafen ol & qrmg fafw=
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Revised pay scalesfor teachers in Rural
Institutes

8266. SHRI S.M. KRISHNA : Wil
the- Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the revised pay scales [or
teachers as recommended by the University
Grants Commission have been introduced
in the Rural Institutes sponsored by the
I’lhtianul Council for Rural Higher Educa-
tion;

(b) if so, since when; and

(c) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.
V.RAO) : (a) No, Sir.

(b) Does not arise.

(c) The matter is under consideration.

Memorandum from JTC/JAV/CT tenchers
of Delhi

8267. SHRI S.M. KRISHNA : Wil
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have received a
Memorandum from J.T.C.[J.A.V./C.T.
Teachers' Union, 30/19 Shakti Nagar
Delhi—7;

(b) if 50, whether any action has been
taken ‘on the 'sarhé; and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes, Sir.

matters raised by the
Union are the concern of the Delhi
Administration and the Delhi Municipal
Corporation, the Union was advised to
approach these authorities in the matter.

(b) Since the

The representations were also forwarded
10 these authorities lor necessary action,

{c) Does not arise.

Anti-National Army in Doda District
of Jammu

8268. SHRI YASHPAL SINGH :
SHRI BENI SHANKER
SHARMA :

‘Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether his attention has been
drawn to the statement made by the
General, Secretary of the Jana Sangh in
Jammu on the 9th April, 1970, that there
is an Anti-National Army working in
Doda district of Jammu,

{b) whether any investigation has been
made; and

(c) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRL
VIDYA CHARAN SHUKLA): (a) to
(c). Government have seen press reporis
about the statement referred to. The state-
ment is entirely baseless.

Agitation in Andaman and Nicobar
group of Islands

8270. SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether agitation is going on in the
Andaman and Nicobar group of Islands
covering different issues :
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(b) if so, the details thereof; and
(c) the steps taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRT VIDYA CHARAN SHUKLA) :
(a) Government have not received
report of any agitation going on in the
Andaman and Nicobar Islands at present.

(b) and (¢). Do not arise.

" &iw AE s § st Samatw A
# welt & fag frgwr wom  wfafedt &

wgfem wfent st srgfea sfw
wifaal w1 Sfatafee

8271, it Arq ww sifgar< : =1 8-
W WA AG FATA FTFU FGT F -

(%) #a1 a9 FiF JarAEm 7 AT
fafwer somfas famm o 9@ 573 &
fre fraws s afafear & sl
arfagit  ®1T segfaw wfew anfaar 1
sfafafasa 37 & W o 7@ fa= <
LaciH

(@) afz g, &1 =g few smaeaz
fear amam;

(1) T FEX T AW W
T Sfwr #1 s ¥ F fag fadm
ary F4; 5T

(&) afz =& & 8% sarFrow g ?

nE-wT wArery oAt (st feer
wow ) © (%) T (@), @9
AT AW F wEE FT IO A= I
afvad wiwmsi & frafas g & &
swe W vt & Ifaa fafagar g
wfgr afe s & f fafws
gaeqrei @ fAgear & SEer Wie aar
e &9 ¥ Ja" g 746 | TW I F

MAY 1; 1970

Written Answers 156

AR w@w, wfafes =i, fe
s, foe, fafa svaam earfr a7
T ¢ g e o & 1 ga am
¥ H e gu fae sqaw
¥ fau s A e i w18 s
@ e st awar fer o, wom B
fraferi &<t awa smm § waafe
sifa/safaa sifaq wfe & weegi
ST FF T IS F7 H F CET
iGi- |

W wrfadt s sqafaa i
sifedt & fac Femor swaft afafy
T A9 agd afadeT § aww arai ¥ Ay
arg gz fawfar #1 & 5 ot waoor
1St swar wat wifesrfat &1 o 7
T A FA OF wgiad ot/ st
sifer wifs &1 weeg wffag s
wifge 1| = fewfes %1 oiw #F ar
@R

() ® (9). “Trow e FaTo HT
T W% JaT T wfaaw Y e
ﬁ@ﬁmqﬁﬂ'ﬁﬂﬁh% oa:
g QU ST AN F Gt ¥
2 | WHOUT WG §GETX AT 56 6w
T U GO F1 % fAEW &9 w1 gW
& @Y Fzar |

et fret Swerg (wow wam)
# ogrfte e W st
afewre & s

8272, Wit ATy T fgar<: wT fwr
A e Jan A g FAT A FA K
fF:

(%) 7 g &9 f& ar@d qU-
dearr waawr fawrr 7 dwaag faem, wer
S, ¥ HICST # AT wgiiiC qAge W
aaw afasr & Ffaan &



157 Written Answers

(w)afz gf, &1 ¥dm aw ¥
;!rjm:-m % fe Fa1 syaear 1 &

() afz w1 as ¥ sqaeqr 7@
W wE ] A I Far Fror 7

‘mﬁnm AqIqEE  Fan Haram#H I

(it :

H_H_éh wgrAwTe s feag ) (%),
(@) =& (7). s =& vzam |

fagre & et w1 e
& w1 ¥ faew woar

8273. st ®o fio
wer aw whfE swem w0
T A P w0

(%) 71 7z 7= ¢ f¥ fagre & mar-
T e & et ow et
HeTd FT HY1T 3 AT A6 afed  gfaad
T A TARE

(') =ar A7FTT 37 TqA@ FT OF
qdeF F+E i €7 2T

(w) afzgi, arawF 7 ™ Hag
A 9T A% 47 FHAE # g A gEwr
T oo e 8 ; wk

(w) afs 7, a1 =% #=0 FOw
g7

T AW Wi JEEA WA (2o
s fag) : (%) & (¥). dmeit & 0%
A § w9 W g & gfq avwc wmw-
®F & ; W AW HGHCA FTO q@
YgH 8 g %o Tdeq glaam 71 agear
ol & 1 ¥ =7 g Er # Swer mw@Ar
a1, .7 agr arey gfawHi § gEeES
¥ gwor afsm ET ¥ fasie fFar o
" R

VAISAKHA 11, 1892 (SAKA)

Written Answers 158

st W oAt

8274. st ®o fyo WHWT : FAT AL
wti gAY 7 aATT A FOFA &

(%) wn ag &= ¢ fr o AAW, 1870
¥ “fz aréem s e (€ feweT)
§ SRS GNTRE  WAATL 272 ATHIAE
fararrr wrea & et Faan & weaw 7 €
& & wwoe @ JFar & fao g A
gary fza & ;

(=) v srwersii Y Awam H st
¥ ¥ fag aeere w0 o gaat 1A
FRFr w A}

(w) afx &, ar IAgmAT T AT
1 2 ¥R q@R 3% Oeafaw # F
fam war FaEr F741 TEAT £ W

(w) afzagr, diga® a0 T

g7

g ®W@ wAem W TeW HAt (it
fawr =T ) (%) W7 (7). HES
WA weceerg e, wf faedt ard
srarfar  fa=re ST CwmeUd wRaE
_wadT 741 gfewm’ 97 gu Wi f-
a% faare famst & Wi 7 g @
araifors fasm geqr & swqera-faam aar
TOEERT TATHT AT F weqed ¥ WA
FUFITH ¥ TS FATCAT GFT T
w7 fzar a1, &8 fy, 3 AR 97 wOA-
i ¥ faezg wefres qafm AT qar
fadg =7 & gyt F fafoee sawdi &
fawze swar &1 fofaga F7ar 1 qoadi
F OFATH 9T FAAD, 1967 F FAT
ARG T Fra AT Corfae W
drr gqTg fau A’ # fr s
wzAtA ¥ % snarewa acq fawre-fam
¥ faug 72 31 o & sAeer #, Sar
¥ graws ® # gias goear | T



159 Written Answers MAY 1,

TH 4@ ot ¥ ooy arfae ¥ 4 H®
3% fufas s gg 1968 § F
HAAYW T IO TE AR qIAH
friras geaTg 1 wrEras fRaT 4T 9t )
WA FETT 4 T gy ;1 7A1 3g
TG FEIT F Y T feam At gw
maae g7 odr fosmw . gfes o -
fir. &t of ot faa¥t azfemgman f&
IqTHt F qFAg & fAw Far w0
anfge stcdar 7@ ww=r wifge o

(7) A (7). 1967 F OF THE
oy A | & AT F1 95T
21

were fad (fagre) § ufen
% ofe .
8275. st ®o fwe wwwx T

fren aurgaw Fw S g qE A
U FEA fE

(F)wmazavs g & f@e &
o fow # Fafar 1 o@iw ow
oY

(@) afz zt, #t wredr zfme &
weqga W T4 wamal & ofegifas wwe
At gai 1 mfexa f&d o3 7
] Freor § 7

() Far AT a1 faa ge AR
3 T A A o AR

() afz &, &t azré &1 Fv 7%
wroew R o o weamE § AR

(5.)afk 7, @1 T & s ETN E?

firar aar e ¥ Awwm § 9w
Fot (st g s few) (F)

1970 Written Answers 160

a3, Fafan, e s ®
‘'gez w”’ Arw | <P wrow awfafoR
3w £z ¥ av fofor & faeaey 3¢ Y
@ wdfEa faowm & fad sk
97 fewr wtr wrav #,  Tafr @@ oW
L '

(@) w7 a& 3 A & TO¥ H
oAy, FrE AT s F AdY wrd g, foed
W wrm § ofagfas wemw & qge
T oaEw gt

() == =ar7 9% fragre, wr§ wzrd
FA F TFAF TR |

(W) a9 72 2T |

(=) wiedha qoad adevr fawm
F1 @arE qrET £ I AFAYH 1AL B
s # A 7€ &

et ® ofagfes rurt ox wo

8276. st IAW A : ¥91 g AW
wéfre Swema 1 gz @ATR & FAT
Far fF:

(%) 77 dm aqt & a7 feeely
H qizxw i v ofmeifew wew &
AT g7 feamr-feam = faar;

(=) war e fpan, g e aar
s wfeww &1, W1 faeelt ® dfogrfew
aqr WEF T § gRL TAN a9 TAH
wfax gfawrd 31 & fog wowic o v
faim sniarg: v & frww §; W<

(w) afz &1, dragwr g ?

T aa watre ygmm Wl (we
wifag) : (F). o faaeor dow &0

(=) oY (). fesht & qew -
ST 4§z FT FEmEET F U STHER
feesft wfafe & emoar & o 3 oY



161 Written Answers VAISAKHA 11, 1892 (SAKA) Written Answers 162

feweit % wiew wiwefa & aami & fawm (vii) w3 FTeFt avw A FLINA

¥a F fawfar wh ¢ g @
TT g R AR AT AT Aot
¥ s, wfafy 7 g7 A ¥ fad
freafafaa ot & feerfor #F &:-

(i) mmes & =z Aifew et
& W # af@ad &@T |

(ii) e i dfer )
(iii) 5 ¥ qrer *7 SEEaT

(viii )

(iv) ¥ & ame #1¢ O
=qEHT |

(v) =F § oF T am F I

(ix)

T ZITAT JYT TIAT ® TR
T FeET AHET AT sHAear
FET |

UF ¥ &7 sqaeqT aqr
o &  aTgl drgde W
Feare &1 faafm

wWg iz faww famm &
TEEE FT AAEC |

W@ sz fagre fow e
fex ¥ oF EW-EAMI
(wafr wd wwm) SEEA

qET TF T FTT FT HAET | AT FE@TE |
(vi) fewe-fowg-sra'eT &1 admm
T ¥ AR a4 9 freett fagre wifaoor am wfer
# feelt qadi Wi wEenr ¥ wEwE & A9 A R W H F
FCAT | FET ® AT ST W@ R
farw
fea® g &S
& 1967-68 1968-69 1969-70 o a1
g feer &7
9 F-HTA — 1,17,760.00 16,400.00 adzT faamm
(¥ arefe) gra
sfemt iz w1 — — 44,216.00 9wz fammr
g S-S ara
faestt sy F acfue AT g

TATCHT FTHUTCT  4,54,100.00 6,08,648.00
o FYEn

6,77,653.00 TA=W gTU




163 Written Answers

Family Welfare Ceatre at Rousc Avenue
New Delhi

8277, SHRI CHENGALRAYA
NAIDU : Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have received
a Memorandum for the opening of a
Family Welfare Centre in Rouse Avenue,
New Delhi;

(b) if so, the action taken thereon; and

(c) when the Family Welfare Centre in
this area will be opened?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : () Yes, Sir.

(b) and (c). The matter is under

consideration.

Under-Graduate Course In Delbi
Colleges

8278 SHRI CHENGALRAYA NAIDU:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that about 180
teachers of English in the Delhi Colleges
have strongly criticised the proposed sch-
eme of under-Graduate course;

(b) if 8o, whether they have formed a
fivesmember committee and have submi-
tted a memorandum to the Vice-Chanc-
ellor of the Delhi University; and

(c)if so. what are their main objec-
tions and the reaction of Government
there to?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) No, Sir,

(b) and (c). Do not arise.

Delay in I. A. C. Flights between
Delhi and Gwalior

8279. SHRI RAM AVTAR SHARMA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:
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(a) whether Government’s attention has
been drawn to the irregular flights of the
Indian Airlines planes between Delhi
and Gwalior and to the flights being delayed
for as long as nearly twelve hours,
thereby causing great inconvenience to the
travelling public?

(b) whether Government's attention has
also been drawn to the lack of basic
amenities at Gwalior airport; and

(c)if so, the steps Government are
taking to improve the panctuality of :the
flights and provision of amenities for pass-
engers at the said air port?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Gwalior was introduccd as a sched-
uled halt by Indian Airlines from Ist
November, 1969, and out of 302 fights
operated between Delhi and Gwalior from
this dateto 31st March, 1970, 3 flights
were badly delayed.

(b) The following amenities are avail-
able at Gwalior airport :—

1. Fully furnished passenger lounge.
2. Fans,

3. Toilet facilities.

4. Telephone,

5. Water cooler.

In addition, a public adderss system is
in the process of being installed,

(c) Great carcis being taken to avoid de-
lays. Sometimes however unforeseen factors
occur over which Indian Airlines have on
direct control.

Promotion from Grade Ilto Geade I
in the Central Secretariat Stemo-
graphers  Service

8280. SHRI N. K. SOMANI : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the criteria, other than the well
established principle of **Seniority subject
to the rejection of the unfit”, adopted for
purposes of promotionfrom Grade II to
Crade I of the Central Secr etariat Steno-
graphers® service;
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(b) whether it has been done to benefit
a few juniors at the cost of senior persons
in Grade II;

(c) whether promotion from Grade
I to Selection Grade of the same service
have been made on the cardinal principle of
seniority subject to rejection of the unfit;
and

(dy if so, the reason why a departure
has been made in the case of promotions
from Grade I to Grade 1 and whatis the
rationale of this discriminatory measure?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
criterion adopted for the purpose of prom-
otion from Grade Il to Grade I of the
Central Secretariat Stenographers Seervice
is “*merit with due regard to seniority™
in accordance with the relevant provi-
sions of the Central Secretariat Steno-
graphers Service Rules, 1969, and the
Regulations framed thereunder.

(b) No, Sir.

(c) and (d). At the initial constitution
of the revised Central Secretariat Steno-
grphers Service, under rule 7 of the Central
Secretariat Stenographers Service Rules,
1969, appointments to Selection Grade
from the erst while Grade I Central Secre-
tariat Stenographers Service officers were
to be made by the respective cadres on the
basis of semiority subject to the
rejection of the the unfit since these appoin-
tments did not involve any change in the
nature of duties and the officers concerned
continued to hold the posts they were
holding prior to the reorgan ization of
the Service. Appointments to Selection
Grade at the maintenance stages are, how-
ever, required to be made from among
Grade 1 Stenographers on the basis of
“merit with due regard to seniority”.
Appointments from Grade II Central
Secretariat Stenographers Service officers
to the new Grade I of the service involve
assumption of higher responsibilities. It
wai, therefore, decided that such promo-
tions should be made on the basis of
*merit with due regard to senjority.
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Sarkar Committee Report on C.S_ LR,

8282. SHRI TENNETI VISWANA-
THAM : Will the Minister of EDUC-
ATION AND YOUTH SERVICES be
pleased lo state:

(a) whether itis a fact that the final
draft of the Report of the Sarkar Commi-
ttee on C.S.1.R. presonted to the
Members of the Committee for adoption,
omitted some paragraphs containing
facts regarding irregularity of appoin-
tments originally included in a previous
draft circulated to them and, if so the
reasons therefor, and
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(b) whether Government have considered
the dissgnting minutes and if so, what act-
ion do they propose to take on matters
disclosed in the dissenting reportsin addi-
tion to those found in the minority report?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) According to the
information received from the Committee
the working paper described as ‘draft
report’ was circulated to the members
for consideration. It was discussed in
detail in the meetings held on 6th and 7th
December, 1969, 13th and 14th December,
1969,13th to 15th January, 1970, 3rd to
Sth and 20th February, 1970 and some
portions were added or deleted in the
light of the discussions in these meetings.
This happened in the normal course of
the working of the Committee. As a result
of the conclusions arrived at in the discu-
ssions. the final report was drafted whici
was signed by all members on 22. 2.
1970.

(b) The whole Report is under consi-
deration,

- Acquisition of Land in West Bengal
For Central Forces

8283. SHRI JYOTIRMOY BASU:
SHRI E. K. NAYANAR:
SHRI BHAGABAN DAS:

Will the Minister of HOME AFFAIRS
be pleasedfto itate:

(a) how much land has been acquired
s0 farin West Bengal for the Central
Forces like C.R.P., ;B. S, F., Indus-
trial Security Force, Intelligence Burcau
etc;

(b) the total value paid so far;and

(c) whether any part of it has been
acquired without obtaining prior sanction
of the Staie Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) About
512 acres.

(b) Rs. 11,88,211. 75 only.
(c) No, Sir.

MAY 1, 1970
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Expenditure from Home Minister’s
Discretionary Fund

8284, SHRI JYOTIRMOY BASU:
SHRI E. K, NAYANAR:
SHRI BHAGABAN DAS:

Will the Minister of HOME
be pleased to state:

AFFAIRS

(a) whether he has spent the whole of
his Discretionary Fund for last year;

(b) whether he has recently spent Rs.
1,200 out of the said Discretionary Fund:
and

(c) if so, for what reason and the total
amount given for similar purposes during
the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN ,SHUKLA) : (a) The
amount provided in the budget for this
purpose in 1969-70 has been utilised.

(b) No such amount has been sanctioned
to anyindividual or institution recently.

(c) Does not arise.

Amalgamation of Air Corporations.

8285. SHRI JYOTIRMOY BASU:
SHRI E,K NAYANAR:
SHRI BHAGABAN DAS:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is any immediate plan
under consideration of Government to
merge the two Air corporations into one;

(b) whether it is a fact that during the
debate on the Air Corporations Act in
1953, Government gave it to understand
that the merger will be done;

(c) whether it is also as fact that-the
Estimates Committee had made similar
recommendations; and
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(d) if so, the reasons for delay in imple-
menting the recommendations of the
Estimates Committee ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) No, Sir.

(b) When ‘the Air Corporations Bill
was under discussion, the then Minister
of Communications stated that Govern-
ment would consider whether the Corpor-
ations would be amalgmated into one.

(c) The Estimates Committee in their
415t Report on Air-India recommended
that Government should review the ques-
tion of a common Corporation.

The Committee on Public Undertakings
{3rd Lok Sabha) in their 21st Report obse-
rved that is was quit probable that a
merger at that stage might create certain
administrative problems and retard the
progress and profitable operation of the
merged Corporation for some more years.
It accordingly supgested that a merger
scheme for implementation at a later date
should be evolved and that in the mean-
whiie efforts should be made to have
common facilities on various specified
matters.

(d) It is Government's view that while a
merger of the Corporations would not be
in the best interests of aviation, the closest
coordination between them is essential.
This coordination is achieved by having the
same Members on the Boards of the two
Corporations, the only difference being
in the Chairman,

Development of Kanha in Madhya
Pradesh as Wild Life Sanctuary

8286. SHRI RAM AVTAR SHARMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Kanha in Madhya Pradesh is
one of the Sanctuaries to be developed as
a tourist attraction by the Government of
India;

(b) if so, the amount of money to be
spent and the details of the tourist facili-
ties that are to be provided there; and
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(c) when the work in this regard is
likely to commence ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes., Sir.

(b) A sum of Rs. 52,500/- has already
been spent on the Barasingha breeding
project at Kanha. |t is also proposed to
provide two Mini-Buses and six units of
tourist accommodation at a cost of approx-
imately Rs.3.70 lakhs.

(¢) In the current year.

Statement made by President of Indian
Roads Congreess at Darjeeling

8287. SHRI DEVINDER SINGH
GARCHA:
SHRI MANIBHAI J. PATEL:
SHRI VALMIKI CHOUDHARY :
SHRI SH1Y CHARAN LAL:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government’s attention has
been drawn to the statement dated 5th
April, 1970 (at Darjeeling) of the President
of the Indian Rords Congress that the
progress of the road transport was dis-
appointing as the condition of the roads
by and large was still far from satisfactory
and further neglect of the highways would
be at the cost of integrated all round
development and economic growth of the
country ;

(b) if so, the
there to;

reaction of Government

(c) whether Government have received
by suggestion from the Indian Roads
Congress for the improvement and the
development of road transport; and

(d) if so, the details thereof and the
action Government propose to take in the
matter?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPNG AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (d). Presumably.
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the Honrable Members are referring to the
reports published in the press regarding the
address delivered by the President, yndian
Roads Congress at the 74th mecting of the
Council of the Congress at Darjeeling on
5th April, 1970, Itis understood that this
address will be examined in the first
instance by their Executive Committee and
thereafter forwarded to Government for
their consideration with such other sugges-
tions as the Executive Committee might
like to make in the matter. No such refer-
ence has been received from the Congress
5o far.

Radar Facility at Palam Airport

8288. SHRI DEVINDER SINGH
GARCHA:
SHRI YASHWANT SINGH
KUSHWAH:
SHRI VALMIKI
CHOUDHARY:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) Whether Government are considering
the possibility of having a Radar facility at
Palam Airport and, if so, the details thereof;

(b) if not, the reasons therefor;

(c) whether Government’s attention has
been drawn to the comments of Captain
Ettelore shortly before he flew the first and
only direct day light flight introduced by
the Lufthansa Airlines from New Delhi to
Rome regarding need for installing a radar;
and

(dy if so, the reaction of Government
thereto ?

THL MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(a) Yes, Sir. An Airport Surveillance
Radar (ASR) and along-range Air Route
Surveillance Radar (ARSR) are to be ins-
talled at Delhi Airport. The former will
have arange of about 70 miles and will be
useful for air traffic control in the vicinity
of the airport and in giving directions to
aircraft before landing. The ARSR will be
used to guide and control aircraft when
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flying along air routes upto a distance of
about 200 miles from the airport.

(b) Does not arise.

(¢) and (d). Yes, Sir, Though the radar
facility is essential for air traffic control, it
is not so from the point of view of naviga-
tion. Necessary action is being taken to
procure and instal the radars at Delhi
airport.

Dilapidated Condition of River Bridges

8289. SHRI MANGALATHUMADAM:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) how many river bridges falling on
the National Highways are in a dilapi-
dated condition;

(b) whetheritis a fact that heavy loads
are passing over these bridges in violation
of the Indian Road Bridge Code; and

{¢) how many such bridges are being
rebuilt in the Sourhern States, especially in
Kerala ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIFPING AND TRANSPORT (SHRI
IQBAL SING): (a) On the basis of a rapid
survey in 1968 the number of damaged
and dilapidated bridges has been assessed
to be about 600.

(b) The Indian Roads Congress Bridge
Code, while specifying theloads for design
of new bridges, does not lay down the
actual loads which may be allowed by state
Transport authorities on these bridges and
hence the question of violation of the
Indian Roads Congress Bridge Code does
not arise.

(c) The number of bridges in dilapidated
condition in the four southern Statesof
Andhra Pradesh, Mysore, Tamil Nadu and
Kerala is about 314, of which 16 are in the
state of Kerala. All these bridges as well
as those in other parts of the country are
proposed to be reconstructed during the
4th Five-Year Plan provided sufficient
funds are available.
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Amount spent on Natienal Highways in
Uttar Pradesh

8290, SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of SHIPPING
AND TRANSPORT be pleased 1o
state:

(a) the amount spent annually on the
development of National Highways in Uttar
Pradesh and in the whole of India;

(b) whetherit is afact that only 0.5 to
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incurred for the entire country is spent in
Utter Pradesh; and

(c) if so, the reasons there for?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH)™: (a) A statement
giving the requisite information for the
years 1965-66 to 1969-70is attached;

(b) No sir;

2.5 percent of the total expenditure (c) Does not arise,
Staterment
Year Amount spent Amount spnt Percentage of the
all over in Uttar amount spent in Uttar
India. Pradesh. Pradesh to the all
India Total
( Ra. in lakhs )
1965-66 2918.90 203.68 6.98
1366-6T 2109,82 197.48 9.36
196768 1506,81 158,29 10.50
1968-6% 1218.15 157.12 12,90
1969-70 1248.11 (Final 133.21 ( Final 10.63
allotment) allotment )

Planes of 1, A. C, not yieldimg profit,

8291, SHRI ARJUN SING BHADORIA:
SHRI JUGAL MONDAL:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the number of those planes of the
Indian Airlines which are not yielding
profit;

(b) thelosses incurred during 1969-70
on this account; and

(c) the steps being taken to avoid the
losses and the results thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Apart from the Caravelles, the other
aircraftin the fleet of Indian Airlines cons-
isting of 14 Viscounts, 14 F-27s, 14 HS-748s
and 9 (operating) DC-3s are at present not
yielding a profit due to the low fare stru-
cture and heavy operating costs including
the cost of fuel.

(b) The exact figures are not vet available
as the accounts for 1969-70 are still under
compilation,

(<) With the limitations mentioned in rep-
ly to part (a) of the question, India Airlines
are constantly endeavouring to improve
their efficiency by higher utilisation of
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aircraft and adopting the most economical
pattern of flight service.

Reorganisation of Districts in
Himachal Pradesh

8292. SHRI HEM RAJ : Will the Mini-
ster of HOME AFFAIRS be pleased to
state :

(a) whetheritis a fact that the Union
Territory of Himachal Pradesh proposes
to reorganise its districts;

(b) whetherit isalso a fact that it
has reorganised two districts arbitrarily and
not on any established principles regarding
reorganisation of districts;

1) whetherit is further a fact that great
resentment prevailsin the Kangra District
forits bifurcation and on the bifurcation
of Tehsil Dera to make a new district of the
Shuvaliks against the wishes of the people
of that Tahsil; and

(d) whether Government have received

any representations to that effect and, if
s0, the decision taken thereon ?
THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI1
VIDYA CHARAN SHUKLA) : (a) to (d).
The Government of Himachal Pradesh have
proposed to reorganise the districts in
Himachal Pradeshin view of admini-
strative convenience, geographical conti-
guity and the needs and aspirations of the
people of affected districts et¢, Prior to
the announcement made by the Govern-
ment of Himachal Pradesh on 15. 4. 1970
of their intention to reorganise the distri-
cts, afew representations were received by
them in regard to the inclusion of a part
of Dehra (Jaswan Kanungo circle) in the
Shiwalik District, in particular, and to the
bifurcation of Kangra district in general,
There were also some representations regar-
ding the location of the district Head
quarters at a central place, Similar repre-
sentations have also been received by the
Government of India. The matter is being
examined.
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Resignation of Directors of C. 5. L. R.
Laboratories

8293, SHRI TENNETI VISWANATHAM:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whenand how many Directors from
the Regional Laboratories of the Council
of Scientific and Industrial Research have
submitted their resignation and what are
their names;

(b) whether the resignation were submi-
tted directly to the Prime Minister as
President of the Governing Body;

(c) how many resignations have been
accepted and, if no resigoation has been
accepted, the reasons therefor; and

(d) whether sufficient number of
Scientists are not available in the services
and the pool of Scientists with equal or
better qualifications to replace them?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAQ): (a) Threc Directorsof the
Regional Research Laboratories of the
Council of Secientific and Industrial Rese:
arch (CSIR) have submitted their resigna-
tions on the dates noted against each .

Date of
resignation

MName of
Director

(1) Dr. G.S. Sidhu, director,
Regional, Research
Laboratory, Hyderabad. 7. 8. 1969

(2) Shri G. S. Chowdhury,
Director, Regional Research
Laboratory, Bhubaneswar.

22, 11. 1969
(3) Dr.M. S. Iyengar, Director,
Regional Rescarch Laboratory,
Jorhat. 23,12, 1969
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(b) Dr. G. S. Sidhu and Shri G. 5.
Chowdhury submitted their letters of resig-
pation to the President,C. S. 1. R. through
the Director-General, Scientific and Indus-
trial Research whereas Dr. M. S. Iyengar,
submitted his letter of resignation directly

to the President C. S.1. R.

{¢) None of the resignations have been
accepted as the matter is still under the
consideration of the President, C.S. L. R.

(d) Does not arise at this stage.

Allocations made to State Governmeats
for Mahtenance of National Highways

8294, SHRI ARJUN SINGH BHADORIA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the details of Central Government's
allocations 1o the States for the mainte-
nance of National Highways for the
current fiscal year and the proposed alloca-
tions for the next fiscal year; and

(b) whether the allocations so ‘made
have satisfied the demands of the concerned
State Governments ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
{SHRIIQBAL SINGH) : (a) A statement
showing the tentative’ distribution of the
budget provision for 1970-71 among the
various States is attached. Actual alloca-
tion to States are being worked out and
will be intimated to them in due course.
The allocation for 1971-72 has not yet
been fixed.

(b) Itisnot possible to say, at the pre-
sent stage, whether the allocations, which
have yet to beintimated to ¢he States, will
gatisfy their demands. -~ =t ..
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Statement

[Figures in
lakhs of Rupess]

Name of State Budget Estimate
1970-71

Andhra Pradesh 100.73
Assam 60.95
Bihar 85.63
Gujarat 51.18
Haryana 35.63
Kerala 23.78
Madhya Pradesh 85.45
Maharashtra 93.43
Mysore 42,63
Nagaland 5.41
Orissa 54.75
Punjab 20.58
Rajasthan 44,09
Tamil Nadu 66.73
Uttar Pradesh 93.93
West Bengal 99.53
Delhi 9.29
Himachal Pradesh 6.79
Manipur 9.49
Central Reserve 310.00

1300.00

Amount spent on National Highways
In West Bengal

8295. SHRI JUGAL MONDAL : Will
the Minister of SHIFPING AND TRANS-
PORT be pleased to state :

(a) the amount spent annually on the
development of National Highways in
West Bengal and in lhe whole of India;

(b) “whetheritis a fact that only » smal]
percentage of the total expenditure incu-
rred for the entire country s  spent 'in
West Bengal; and '
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(c) if so, the reasons therefor?

THE DFPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
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IQBAL SINGH) : (a) A statement giving
the requisite  information for the  vears
1965-66 to 1969-70 is attached;

(b) No Sir;

(c) Does not arise,

Srarement

Year Amount spent all Amount spent in Percentage of the
over India West Bengal amount spent in
West Bengal to
the total all-India
figure
(Rs. in lakhs)
1965-66 2918.90 428.86 14.70
1966-67 2109.82 236.26 11.20
1967-68 1506.81 198.71 13,19
1968-69 1218.16 80.39 6.60
1969-70 1248.11 (Pinal 108.86 (Final 8.72
allotment) allotment)

Reply to a Complaint sent by a Member
of Parliament to Deputy Minlster
of Shipping and Transport

8296. SHRI S. KUNDU Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whethera Member of Parliament
had forwarded a complaint sent by one
M. L. A. from Orissa to the Deputy Mini-
ster of Shipping and Transport on the 17th
June, 1969;

(b) if so, whether the said complaint
letter was acknowledged by him on the 18th
June, 1969;

(c) whetherhis P. A. was reminded
regarding the non-receipt of reply of the
said letter by the M. P, on the 19th March,
1970 and if sp, whether apy reply has since
been given and if not, the reasons therefor;
and

(d) the nature of the complaint made
and, if any enquiry has been made, the
result thereof?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). Yes.

(¢) Yes, a reply to the concerned Mem-
ber of Parliament has since been sent,

(d) The complaint was that while calling
certain applicants for Interview for the
Post of Junior Bngineer (Civil) (a class II1
appointment) by the Paradip Port Trust,
Shri Sadasiv Sahoo who was one of the
applicants was not called for interview
whereas certain others of lesser merit were
called. The Paradip Port Trust has infor-
med Government that Shri Sahoo was
also called for interview in & later baich,
However, no selection has been made .and
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the Chairman has ordered fresh interviews
due to some lacunae found by him in the
sclection proceeding.

Loss suffered by Employees of Union
Territories by opting for New
Pay Scales

8298, SHRI VIKRAM CHAND MAHA-
JAN : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whetherit is a fact that a member of
the Delhi, Himachal Pradesh or Andaman-
Nicobar Islands Civil Service by opting for
the new pay scale granted by the Govern-
ment of India in 1969 will suffer a loss of
morethan Rs. 3,000 in his service career
in Grade Il of the Service;

(b) if so, what has been the basis for
granting the new pay scale; and

(¢) whether Government had taken into
consideration the recommendations of the
Second Pay commission for the revision of
the Central Pay Scales in the preseni
case”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Question does nol arise.

(c) Allrelevant factors including the
principles enunciated by Second Pay
Commission were taken into consideration.

Payment of Allowances o Members of
DHANI Civil Service in Himachal Pradesh

8299, SHRI  VIKRAM CHAND
MAHAJAN : Will the Minister of HOME
AFFAIRS bepleased to state:

(a) whether itis a fact that the
member of the DHANI Civi! Service who
are posted in Himachal Pradesh arerefused
allowances admissible to the Central Gove-
rnment employees on the ground that they
are borne on the Punjab Pay scales and
therefore entitled only to the allowances
admissible to the Punjab employees; and
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(b) ifso, the steps proposed to be taken

" in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a)and (b). Those members of the
DHANI Civil Services posted in Himachal
Pradesh who have opted for the revised
scales of pay, get allowances at Central
Government rates; those who have opted
for pre-revised scales (Punjab scales) of pay
get allowances at Punjab Government
rates.

Emoluments of Delhi Magistrate
belonging to DHANI Civil Service

8300, SHRI VIKRAM CHAND MAH-
AJAN : Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether itis a fact that a magistra-
te in Delhi belonging to the DHANI Civil
Service gets emoluments equal to that of a
Stenographer of the Central Secretariat :
and

(by if so, how the Government of India
propose to keep the members of the said
Service efficient and shield them against
temptation in view of their poor salaries”?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : No, sir.

(b) Question does not arise,

Provision made for Tourist Centres
in CURRENT budget

8301. SHRI LOBO PRABHU : Will
the Minister of TOURISM AND CIVIL
AVTATION be pleased to state :

(a) the provision ade Statc-wise for
the Tourist Centres in the current Budget;
and

(b) how many approved proposals from
the Mysore State have not been included
in the said provision ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) The Central Government draws up and
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implements tourism plans keeping in view
the actual or potential attraction of a place
for tourists and not on a state wise basis.
A provision of Rs. 280.10 lakhs has been
made schemewise in the Budget Estimates
for 1970-71.

(b) The following tourism schemes are
proposed to be undertakenin Mysore
State during the Fourh Plan period.

(1) Development of facilities in
Mysore City.

(2) Constructionofa Youth Hostel
at Hampi.

(3) Provision "of facilities in Belur-
Halebid and Aiholi - Badami com-
plex.

Due to a reduction in the Plan outlay. it
has not been possible to include the follow-
ing schemes which were previously propo-
sed to be taken up in the Central Sector :

(i) Development of tourist facilities
in Karwar. Marvanthe- Shervathy
area .

(ii) Development of tourist [acilities
in Coorg-Mercara area.

Defective D. T. U. Buses

8302. SHRI LOBO PRABHU : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to State :

(a) with reference to letter of Shri Salen
Ghose in the Hindustan Times dated the
17th April, 1970 what is the number of
buses under the Delhi Transport Under-
taking which are subject of defective com-
bustion, leading to discharge of monozide;

(b) what steps were taken last year to
reduce the loss arising from this to the D.
T. U. and the puisance and injury to the
public ; and

(¢c) what workshop facilities exist for
the D. T. U. buses and have they been
fully used to remove defects in the buses ?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMETARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRASPORT (SHRI
IQBAL SINGH) :(a) According to the
G. M., D.T.U. approximately 74 buses
out of a total of 923 buses on the road
daily emit black thick smoke.

(b) A schedule was prepared by the
Central Workshop of the D.T. U. for the
change of fuel injection pumps last year,
A special squad has been deputed from the
Central Workshop to attend to such wvehic-
les as emit heavy smoke in other depots.
Vehicles are checked at the time of out-
shedding of buses, Vehicles which emit
heavy smoke are detained and attended to
immediately,

(c) A ‘HARTRIDGE' Calibrating and
Phasing machine for carrying out repairs
to fuel injection pumps has been installed
in the Bentral Workshop. The capacity of
the machine is being fully utilised.
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Reapproachment with Prioces on
Privy. Purses

8306. SHRI YASHPAL SINGH : Will
the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether his attention has been
drawn 0 the news published in the Sunday
Statesman dated the 19th April, 1970 that
Government are seeking a re-approachment
with princes and there might be delayin
the introduction of the Bill; and

(b) if so, Government's reaction there-
to ? '
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THE MINISTER OF STATE-IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Gover-
nment have seen press-reports in this con-
nection.

(b) Government have already anmoun-
ced their decision to introduce the Znece-
ssary legislation in parliament in the cur-
rent session,

12.64 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

STIKE By NON-GAZETTED STAFF OF
HiMACHAL PRADESH

SHRI HEM RAJ (Kangra) : I call
the attention of the Minister of Home
Affairs to the following matter of urgent
public importance and request that he may
make a statement thereon:

The situation arising out of the
sirike by the non-gazetied stafi of
Himachal Pradesh and the steps taken to
meet their demands.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
Pay  scales of cmployees of
Himachal Pradesh were previously based
on the pattern of pay scales in Punjab,
Similarly, pay scalesin Manipur, Tripura
and Pondicherry were patierned on the
basis of scales in Assam, West Bengal
and Tamil Nadu respectively.

It was noticed in 1968 that some
States had started giving stecp rise in
their pay scales and in some cases these
scales exceeded even the Central Pay
scales for similar posts, This created
dificulties for the Government of India,
and it was decided that the policy of
automatic linkage of pay scales with the
neighbouring States may continue subject
to the condition that any revision of pay
sf:ah:s of employees inthe Union Territo-
ries inclusive of dearness pay amd/or
Dearness Allowance would not raise their
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emoluments beyond the level obtaining for
similar categories under the Central Go-
veroment. This decision was later on
reviewed by the Government and it was
decided to adopt Central pattern of pay
and allowance for the employees of all
the Union Territories and NEFA with
effect from 6th March, 1970. An announ-
cement of this decision was made in
Parliament on 11th March, 1970,

The non-gazetted employees of Hima-
chal Pradesh Government are, however,
agitating for Punjab scales of pay, We
have already stated earlier that the
Government would sympathetically consi-
der the cases of such employees who would
be adversely affected by the present deci-
sion and give them an option to retain
their existing scales of pay and allowances.
Necessary steps are being taken to ensure
that the employees do not euffer any re-
duction in their emoluments, Certain other
suggestions made in  this behalf by the
Chief Minister, Himachal Pradesh are also
under consideration of the Government,
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f@r #w7 & smaw s Gy amam !

ot frwr wow e weEw wETEY,
AAT wee F Fgr @ fe afe gfmm 26-
el #Y whitfas feafa somr o 2,
wfou 9 ¥ TR & Y-Sew
g 2% wrfgw 1 & gwr T wgA §
fr &dilm T ¥ T-Pew gw AT W2
ara-faame 75 & FC M@ g 5 A
T & FHAT Wreaag w1 # fafaer
g 1 wwifes ferfodl 8 @ ww
FH F@ § W I TE TRew 2y
am &1 wa & fafem w6 o
gfrm Eet § gaer Afaw feafa
F aTn agl & fAu amr www gohew
ward o, § T ewwr e oweer
1% T §
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wgt 7% f o st § v
¥ Fa & g9 AW oW oam § faw
ot & W sR AT W A AR e
fF ow govr w27 &1 fF gw amw A8 F
TRy | ufz A w=Sg g ¥ A AW
¥ gWH AT FIAT WIEA £ AT W ama
F ¥ fAT ghrda &

@t ow 3w for o
I aAdE w4 7

it farw wow ww ;ST S e
gu & I ¥ afawae &vo o far &t
T AT 9T qF T A T W AW
£ 1 9 o A § Wi S g faee,
o f I g o @ fe

ot frow . TARE o FRE §
A wg A AT H &

it ey wow g oo A AT &
o Wt famar wmgy € 3 feed & fag
g dare £

wgt v fr dor S w1 g
qg @ wwaga feai ¥ wvor ot
oYt gE I fawre w1 & O @ oo
st faokr foear &7 )

T A% FrefRa o w1 aarE A
#q A9 o6 ¥ fagr mr & Iwer @-
wmfrea chee ¥ § a1 ag, TEw
# ot gwam o famewt @ ¥ o
e F9T aga aedr foig & &R

oft ow. ow. Wl (TT) o aremw
wgren, foaew s¥w & wiwfai o
ag wrae aga & aie fewr qar § o
o1g aa Efe o oae v w #
FE AT =T gE W AT AL eI
g =g wward 5w @ W R
war g B o1 i ¥ wwo™
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qAT g T wear AE gt | e fE
AYH TUTH | A& ARG 7 4441 6 A
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& W WTgd ¥, @ oA AWy A GEen
frar 2526 W F1 & 25 W9 &
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FEA 24 A9 W WA fag awia
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¥ %z 3ma & fAu, a7 T ade W@
weuw ffw ond & a7 w3 AFAE 8
a7 fx wrafass o oqra qma g 7

T yedi wr H K aewar g fw
ET " T woA fzar @, IEE "=
¥ o¥ g oarargr fam @ fr e
faffer ¥ sovigm g = & 1 &
arAar A fr oIAET gEw e § 7
i & %3 7 A1 5 77 wEE qE
far aft 7z 11 WS &1 wOA dEe
femr, o= @ & fAu daer faar afew
sar fr aradin foa Eors St 7w
IAH q2d 14T AF fAm ) A9 IAE
FOT AT AT 72 F WY IAET AFT &
AN gEAIE & | AT gAET AT AR
# gAwr dF@rg A Hf At saTEe
TR FRET F AT AFAAH F | AW
dar s & & @ e A e ITEw
foq smFr zaar a3 AF wfge W
Fifs 3% @19 T AT g Wy,

W @ fFar o B S ogmm w6
aTE & o qAfat A wd AT IEE
A FF T § 7 IAET qTA Ao |
g ATE A AT weAT gEN @ A A A
augdl & Fg fe st e I
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arEd@ w4 7w 9fF ya § weda
&1 g & A1 wwwT 3AF ATHA A oA
# #rf faaga 7 g wfzw | wafw
e 99 W & = wifewi & A=
fF 913 1 @= s A g1 maza
Tadiiz 1 GF A0 g AT e ¥
ged A fgwrae vimw FgEa 0w &
@ a1 Gz@ EW 1 AW TA w7 Aw
#ét R Tz f we g Ofr odgw ma-
ARZ & 7w AR @ R, A 39 fawa
%, A A% AT W@ F | WaT g
T[AAT T UF FOAT S FE 2 AT IAHT
T2 41 A faar srg ¥ @z FAFr @Ew
AW E AT TWE I AT B F A0
7 ag a3g fF a@T S dEar §¢
f& dr= 1 o gF i & ag st fa
T AT G w1 77 AniEn faar
A, 98 6T AT HE | a9 aF IT60
frzré &1 aix e dF & Tz 3% a7
FTE AFTAT T A N 7 WU FE qaqw
frar g1 A1 ag 9t aww wwa §
afer 3=l o fFnr sw% fao Gd
am A gdr =fge 1 ar s el
TR AT 2 A AmT 2 5 awmn
Ay gz gW WA AAX AR A
AT # FegrE F 0T, SATEE FULY F A
¥ g st ® 01 AT FHEA FY
o qqE F 7 ZW WG A W ag
oA 4 @ AT 9EE 99T W1 favg
az ¥ ag ¥m0 "A, TEh faw e
a1y AArT &1 AT RIAET A7 g1 §HAT &
AT A TEE AL H W ETE &q ¢
AT UTER g FarA AfEU, WA
& =few

st fae = e ;. e oo W
& I =oe WATH A AT |

& 7ft amwar fF e o= =
F I WMET FEE A oy W wE)
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¥ oF wfafafr dz9 s o qw
& fagar amgar a1 &5 IEwr aE
& orew fen s g fom w0 @@
#1 | gaa wfafafa we=  aman, A
TR WAl # FWg AOT | IFA IAE a0
FT At | i T am e gk
(vwrer).. s & ag ff aar fe
si% fafre 3 #v arer fear ar #
FT ATAT ATIT 7 ZHA IAET A W G
fz wew fasy wrgr gwA wW ATE
TET #1, FAr ITA fAww #  wrATE
T R O AR A AN AT FT
aquAT ZfFior IAAT FNATAT WL A0
T[T FNET w1 YU fRar s gEr
gaowdr ft FTA &1 AT E | A

wgT TF AT HAT F GATAT FT FATH
2 wem Wt F A gEE o ERww ww
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Amegiefv |uaa IR E
ag &rm ¢, difod 1 Sfe wEw A,
' 1970 % TTH | FEAL, 1968 ¥ Afaw
ITHT 7 GATT § AT THF FIC g g
sgrfagds e @R § sk afe
#F g1 W TEET g WA ¥ wh
QU Cil i o
SIS K E L R
awit fe woe grar fe 7 ox gardt o
HIATEAT W gEry & wfy &

T T Ay a1 fF wF dga e
& AT 34T 9w, e oRTeRw
Wm%ﬁﬂm | THET HIT
FH W OF a8 wlee g @ fe fawr-
T RW A TG § ¥ A 6t
THFE & WIF FEM ogwR ¥
TERT AR (uATSw 39 § 1 afx gw
foras ww ¥ wifal & 9

, fex
Tg @A™ ¥4 fgaree a5 @ difmw
T QW owrerad & fafwsr e
§ aga & qgrd oow N & s e
FEIT ® A FW oFA § WA
aTF TAET q@TT gEm ST fRT Twwr
T W A Ee
i wmod wma modt wfsAré aw

T g \a faar sy s qgi xS oe-
TR FT @< 2, ag fen_any | qAE g
ag Wt wg fear § fe ofe fedt e O
e Fw F@E F XA WR
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% gawar g 5 gov o e
aiw frare fem @ sle it gfe-
aray ¥ & & qar fgmras

S

ot W g o (TR
st gE W @ ¢ e e
Ay TeRE € AR I9F wmal #1 g
T ¥ 7 s ifor f o & § O
T IF 95 WHAT FW @ W !

ot fawr wow spev cTEE fad am-
are wifeer s § o & g
Ug ATHAT AGA AT EA g1 AT |

SHRI S. M. KRISHNA (Mandya): The
question of the revision of pay-scales of
non-gazetted officers of H. P. is hanging
fire since the last three years, Itis sheer
treachery on the part of this Government
that they have slept over this question
for thelast three year. Even the Chiefl
Minister of H. P, has not a kind word
to say about the attitude of the Home
Ministry with reference to this question,
The statement itsell contains certain in-
herent contradictions. The minister says,
they have taken the decision on 6th March
1970, when the scales have been raised to
the all-India pattern. In the next para
he says *‘As stated earlier, Government
would sympathati cally consider cases of
such employees who would be adversely
affected”, When you gave that award on
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11th March, 1970 if you felt that you
were helping the non-gazetted officers in
H. P., there was absolutely no question
of your giving sympathetic consideration
to some of those employees who have been
adversely affected by the award,

In this connection, 1 would like to
know how many persons in the NGO
cadre in Himachal Pradesh are adversely
affected by the decision of 11th) March,
1970. Secondly, would the government
release  unconditionally all those people
who have been arrested during the last two
or three months and start negotiations
and discussions with a clean slate with
magnanimity ™ In this case, government
can afford to be large-hearted. Simply
because their majority in Parliamant is
reduced that does not mean that they
could not afford to be large-hearted.
The Minister should give a categorical
assurance in this House that all those
who have been arrested would be relea-
sed unconditionally and all those prose-
cutions that have been launched against
the NGOs would be withdrawn, and that
they would start negotiations with the
government servants (o arrive at some
sort of settlement.

SHRI1 VIDYA CHARAN SHUKLA
While framing his question, the hon.
Member ;- has unfortunately used some
phrases like Etreachery. If he sers the
whole history_of the dispute he would
find that there is no treachery or sleeping
over, as far as this particular matter is
concerned. When this matter came up
before us we decided first of all that they
should be given the Central scale of pay,
or the pay scale of the adjoining State,
which ever is lower. Later on, we decided
that we should have a unifosm policy: that
is to say, as we pay our employees all over
the country, we should pay the employees
of the Union Territories also all over the
country. There is no question of sleeping
over thematter. It is true that there has
not been agreement on this matter; that was
an unfortunate factor. But to say that there
was treachery on the part of the govern-
ment is absolutely wrongand 1 hope the
hon. Member will correct his statement.

Then he referred to some alleged contra-
diction in the statement. According to him,
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if the Central scales of pay were going to
benefit the NGOs of Himachal Pradesh,
where was the question of adversely affect-
ing anybody. As I had stated in reply to a
question by Shri Joshi, there are instances
where the scale of pay of the Himachal
Pradesh employees plus their compensatory
allowance sometimes totals more than the
Central scale of pay and Central allowances.
We have given an assurance that in such
cases—it may be 100, 200 or 500; I do not
know the exact number; but the number
is immaterial—where any employee stands
to lose any money in his emoluments as a
result of our new policy. we have given a
blanket assurance that they shall not lose
anything. Their salary shall be protected.
Their salary will only go up; it will not go
down. Accordimg to the decision we have
taken, the Himachal Pradesn NGOs will
be benefited to the extent of Rs. 21 lakhs
annually. Therefore, the question of any
contradiction in this statement does not
arise.

Then he referred to the unconditional
release of the employees and dealing with
them with a large heart. I can assurc the
hon. Member that we are dealing with them
with sympathy and understanding. We are
not taking it asa matter of prestige. After
all, these people have been working for
us and they are doing their best to discharge
their dutics. we also kmow the hardship
they are undergoing. We have every sym-
pathy for them and we are trying to settle
the dispute according to our resources
and according to the conditions. So, the
question of not dealing with them sympa-
thetically and properly does not arise.

Regarding the release of these employees,
as T have already said, as soon as the con-
ditions are normal all these matters will
be looked into.

o 9w ww W (FECQ) - WA
wgrem, & e qgArd § R oW 5w
reeaqnt arew & oy wwg fan ) & -
T war o F1 A gAY g W
¥ ar # feafr amend | 367 & g9 T
fF W F A T AR g oA
T WA § | e WEIEE, 1 A,
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1966 F1 97 o™ & fgey fgmrawr w24
i fady, a4 ¥ I AT H FTEAE A
% wafas faadt & 0 o SE%
aE 1-2-66 F GA@ 7 W g fearEA
fFe ) w1 919 1-11-66 F1 F FHEAT AT
7 fprew W@ @ AFOH w¥ ArIw
s & ag 2ot o1 fr o awery 9w
F wyafal 1 foselr @@ a9
fearaw wRw & Fr=rfat #1 faseit 1 ag
ara I UM W a9 g, I w9 H A
g ogm T awa faraw & vEW
am ¢ fF fewre By & ww=fan &
& FasaTe e SfE ot F Feantai
%1 faerdt & 1 gafan o wEa 1 7€
a1 AT g1 ATt § fF I g aaearg
faer @ & =11 % gotra & =t #1 foaar
ot a1 IHE FW A g | afen OF WEH
F1 A1, A gare fgaraw w@w # oW
FLET & HIT T 92H oA H FT6 F7 91,
AT 150 Fo S § A7 99" ¥ qJAATE
A AT AT WA} IAEC 225 FOC
frma g odft e=a Tomo A @
FR AT g o aw A aveg T @ E
witfw qoma @eAT #1 A E oA oF ara &
agFgar § & ag @@ qarfas ad & w0
TRETE 9T qaAT @ & |

O amag g & 1-2-66 7§ & fammr
73 &, ufwewa T @ & | e feedt gy,
g graT, gfearon grar ar IR 9qq@ g
AT 7 91 §F qTAHE § T TS g1 A14T,
farerfr & AT ag wTRET Agi 9 T W
fararft & at<, gaTc W1 HAT § 7 IEET
gewra fF wifaa $7@ 1 afsT & are
wrgaTg f tq are Haar o Qe o, A
SATEZ O FHST IART §; AT F Forg<r 7
THTEFT TATT § IAHKT AT n‘ru{as
are gAY aadT XL 7 11 714 71
o 9t dmen fwar @ a8 1 sardz qmmA
FHET AMF AAGU H ARG ¢, IAG
98 i et e & M o e A
9§ 77 Gaer fear @ @ & s s
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g onram dramoamex 2 fr 1 2w
qAE & SHAT FT IAFT JTL AAZL ATA 7 ¢
qE AR ETAFAT | 13 ATOAE &1 AT
gEaT ¢ € SA% a1 w1 AU fgwEra a3y
T T W1 IEE qg o wifa g1 o
fe ar0 RO % A # &) A AU
fex arasfa g wic s ot 7 gaTz W
SFT T IEH F T agr a7 7 FEar
HEAT E | IHEA AT S FgT A qgA
g3 9% §TE & | IEK AR A gFA™
G FTA FV FfarOr Y TE, FAFT AFiarr
w0 41 grfww &1 af (Ffew A7 g
9T AT WRIeq # %77 i o T S A
fomew™ w1 7 wifad | ST agr @
ITH ARTEAT BT Y ¥@ 1 A7 WA A
AETEAT AT Ig GAAT IW HIW HOEA
T ERATHARNE | w19 9 A | AR
fewrae sar # geare & ) ST 9 T
HAg 9lFEAH £ | UF @@ u sgnEr
FHATL g7 ZeAT 9T & | FOEHTT FT A
TR FH T GATE | FE AT FH
TENET @I R 1 ®rE o7 wer AT A
TR TFATE | FIE ATTHT T @ AFAT
¥\ FgA 7 e A 2 v ozaw A oy
T #g @ g fr mgeafa § feE
T A1 ¥ 39 gwedl A mgrpafa &
afarz o @ o A § 7 S daen
U FIA  IAFT F q T2 T Y
SATET e FHS & Srew F fa=re fa
T FT 7 AT I W ar e
T a1 W7 IqW ag  qfreva aw @t
ST ? K wAwar § ag aw A@ gr |
T qg HEAT ST H 5 A GAN Al
ag ¥t 9T € Gwern grw oran 11 w4,
# fear mr & wafe & b war
Mg g fguraw v3w &t fF gF e
el isden) Tl F oadE FHATd
TETE 9L @A a1, maﬁmaag
T E, IAF @« oarEr )

mﬂﬁam%aﬂm ittgag
F art aes foeaa & @ qE

~g %
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o (wewR). ... wAF R, T T
daz § wfE weT & qrww A8 oy g
AU WP AT A1 T AFLCHTE
TF ITH FAE Y AT AT I3 TAE AT 7B7
ot 5 o qAl : FAE HgRT, 43
F1§ GrEY ® A1F AENE | WAL FF AT
faedlt & gt A1 7 WA & grar 1 g
q7 ged qg @ fF wmg 9wz w1 Tm aw
F¥ 7T wew 74§ AT w1E aA gr
&t A1 fgaras g3w & ag oF AT
T ATHAT | TAET 42 A FEAr Fifgn
19 ATrA £ Ag 97 FT TR AT IAA
ag 3ar famr & f5 =@l S A
FHAMAIF ar9 7 £ § J741 am@ar §
fs #m sAFTwaw 2 f& fa=iEqe o
AT ATE AT FAT AZ OF AW 9T FH
mﬁtﬂqummrrwzr"ﬁmm
wem Z f o @ e g wAE AL 6
#5i qeEe 71 F15 frard fadfr 2, ;v 9aF
AT { A1E Jrw AT AL F AT AT AG, AT
T FTHTT IRET AT T 3 A0 FATC
2?7 7z @A faega mw AR 2
faAmAgz § S AT ETS gH qE AW
‘{TQTﬁﬁm 2, T wm
§mi{|uugm-1=rrargdt§ fa fammaygc
AT ATAT ATH AT AT, AW, AW
IMET 97 S EATT AT AT IART A9
SR FTAET ! OTHE A9 g & A
oigar g f& wr a® g 9 fEee
gt € & w1T 9wd § fear a9-
A3 Eqitﬁ'f s 59 % Wt & 7
e fopa AT A gl 9T aWE #1 F-
A AT E P T AT dAEw & w1 AgRd
& e wgm F fraw @ § oW ew
swrT & a9 87 freeare fFa qo g 2
md amaz ¢ v feea Ra &
qa-TaE wEaifeE FrATaz W g fE
1-2-66 & IAFT 9HAA ¥ Feq 77 A,
T8 W Y GO FIA T TF a1 @
™ A T qEAT 7 F dwew A
arzan £ fr s Tx@m ¥ @ 3T T,
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fea s A1 A feed T s
93t A @ ag WA ww v
FIHE F( AT g A fgwra waw A
Wt 3uF w1€ fz=r gow ? wie s AR
THA AT AFT FTE XA § AT g
#ER HATA AL G F1 I@T GO IAXT
zg9 1 & fa@ w1 wig w34
A @9 #1320 FT F fAw qare
aradr ? s A, A adi A 7

dradt ara ag ¥ f& amwar & fao @
AFAIT W T RFAAT F1E AT HT
2 fe 37% e wa & fed At &
siear wrEar g v sfan & qameedt
F R AT Fddiq gl Fa0 I9F O
amEr At mfaw w7 fqmr soom fE
1-2-66 ¥ IA®( Toid & T (a0 AT HIT
ITRI #Ho Wo HT I&T F Harfaw faq ?
<t arT ag & fe @ frowartoat g8 &
3q% fare angz 0 FE AwI AL
T & T IAFT A ©ie fuar s ?
(s .. AT ST FA F2AA AT
q4 £ 441 39 T AT AMG qTY FHAT FC
fzar @@ ?

it fawe wow W - WA aEe A
§o aanty A fFraat w0 fors frar w5y
are SaEr g 7@ & gafan & i *7
Rl f& @1 a1F IR T & A I E
or TeE § | IgAE fF sardT dave wEer
& |aTe &, §% ager & aqran fr gH Iy
FAET FA T T A K Al A9
2 | WA q3Fq g @4 v fEogErd
I qadG g T § A AHAT w1 Y
qgT 9T ATAT | o7 AT F vy fyare
FCH AR ARG F6 g9 TH AT FT
sy & fraaae £

% @iq IRiT 48 797 47 fF zag
fra &1 freware g0 v feay awrm
o frar 77 fag w1 adwm gEer &
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waTe 805 aafas frewart gu AT 703
sxfeai #1 orarra a7 fegr F fzar mar
2t safwerdi #1 won faeft & Afes o=dia @
yqT wT T Y

wgl a% T@ ¥@ & gara g w6 awe
qua ¥ ehe fad orid @t feaan @@ AR
T, AL W IAE HIHE AG & AfHA
¥ searr 2 L. 9T AT RS F FAE
T & @z qiq | s & w fE
Tg wAT ¥ fgaiAw gz A% & qiwa
Y & afew i gt aftar A £
g% foq o1 Fraem 93 | WA gL
q ¥ fF g fgmrw wxw & feaar
qgT | g7 AT £ qLETL F1 fFAr
FH( WS FO | WAATG §EU T AT H
FAa g fE Wz a5 Fw wwfas dFE
1T 4 g 2, 39 e #1 faum
Rt § ®ré fasm  wew A 20 AT
d9% FErUEq I8 GF 1w AT
TeAl § WY 4= F I9T ¥ #rag dar fzar
qEr

SE1 &7 ¥ EH A Ao & @
are # fadg & 7g € 1 Wi ww s R
fs o=t & o AAE H fAorg g s
DR. RAM SUBHAG SINGH (Buxar):
All those who have been arrested should

be released. Some of them are in hospitals.
They should also be released.

12.41 brs.

MAY DAY GREETINGS TO
WORKERS OF THIS WORLD

MR. SPEAKER : Hon Members, it
gives me great pleasure to associate my-
self with the sentiments earlier expressed
in this House regarding May day. This
day, as you all know,isa day of great
significance for the working class all the
world over. We in India have always
stood for an egalitarian social order. In
its very Preamble, our Constitution pro-
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claims the ideal of social, economic and
political justice and what is more, the
Directive Principles of State Policy specifi-
cally ordain the State to promote the
welfare of the people by securing and
protecting effectively, asit may, a social
order in which justice socialy economic
and political shall inspire all the institu-
tions of national life.

I'am sure allof you will join me in
sending our greetings to workers all the
world over and in paying our deep hom-
age tothe many martyrs, known or un-
known, who have laid down their lives
for the cause of human frecdom and in
the movement for the elimination of all
forms of exploitation,

=it <fa T (330) : Hemer WA THE
fa7 wosT qurs & @ W gam § wser
FHOEAT E 1 ’

SHRI RANGA ( Srikakulam ) : Mr,
Speaker, we have accepted the proposition
that you have placed before us and we are
glad to agreewith you. But, at the same
time, before this 1 would like you to be
considerate and good enough to consult us
in advance before you placz any such
proposition in future for general accept-
ance in this House, Otherwises it would
become a very bad precedent.

SOME HON. MEMBERS rose—

MR. SPEAKER: I quite agree with Prof.
Ranga. As I observed this morning, on
such occasions it should have been much
better if the leaders had met me earlier
and we would agree upon thc language.
This morning when 1 took the sense of the
House, T clearly said 1 might mention it
after the Question Hour only if you autho-
rise me to do so. (Inferruptions)

SHRI RANGA : But the procedure
adopted is not correct. 1 hope this would
be borne in mind for the future.

MR. SPEAKER : I will gladly accept
the proposal or suggestion made by Prof.
Ranga. In future we should all meet
carlier and agree on such matters. This
question arose abruptly this morning.
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SHRI RANGA: Abruptly you are doing
it so,

. MR. SPEAKER All the time I was
listening. I was also writing and looking to
it. ( Interruptions ) Please don't get
excited. This is all accepted with grace and
pleasure.

SHRI;SHRI CHAND GOYAL (Chandi-
garh) : In our country the harbinger of
labour movementis Vishwakarma. It is
much better if you convey these sentiments
on that day. ( Interruptions

MR. SPEAKER : Vishwakarma day
should also be shifted to 1Ist of May,I
think, ( Interruptions ).

SHRI M. L. SONDHI ({New Delhi ) :
Sir, [ wish"to place certain facts and I will
justitake one minute. The Class 1V
employees living in Panchkuin Road, just

a stone’s throw from the Parliament House, .

have not been'given felectricity for thelast
20 years. The Prime !Minister is here;
the Minister of Works and Housing is
here. Iwish to bring it to their notice
that these Class IV residents of Panchkuin
Road have been denied electricity. What
is this spirit of 1st of May, Sir, il they
are denied this? [ ask the! Prime Minister
1o lend me her ears on thisSoccasion.
These are the Class IV employees who are
living in Panchkuin Road who are not
given electricity. How do they explain it,
Sir? I wanted to meet the Minister, the
Minister does not give an appointment.
What is Mr, K. K. Shah doing? No
electricity has been given to these Class IV
employees forthe last 20 years. Whyis
it 507 Whatis his answer? (Inferruption)
The Minister does not give an appointment.
How are their children to study for their
examinatjons, Sir? (Interruption)

MR. SPEAKER : Order please. Ithought
1 will have some peace since Mr, Samar
Guha is not here. Papers to be laid on
the Table, Dr. Rso. =

12.47 brs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF NATIONAL COUNCIL
OF EDUCATIONAL RESEARCH AND TRAIN-
* o, 1968-69

THE MINISTER OF EDUCATION AND

YOUTH SERVICES (DR. V. K. R. V.
RAO): Ibegtolay on the Table a copy of
the Annual Report (Hindi and English ver-
sions) of the National Council of Educat-
ional Research and Training, for the
year 1968-69. [ Placed in Library. See No.
LT-3362/70. |

ANNUAL REPORT ETC, OF INDIA TOURISM
DevELOPMENT CORPORATION, NEW
Devwi, 1968-69

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : | begto lay on the Table a
copy each of the following papers under
sub-section (1) of section 619 of the Com-
panies Act, 1956:—

(1) Review by the Government on
the working of the India Tourism
Development Corporation, New
Delhi, for the year 1968-69.

Annual Report of the India Tou-
rism Development Corporation,
New Delhi, for the year 1968-69
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General
shereon. [ Placed in Library. See
No. LT-3363/70. ]

2

—

ANNUAL REPORT_ETC. OF SHIPPING
CORPORATION OF INDIA_LTD.
BoMBaY

THE MINISTER OF PARLIA-
MENTARY AFFAIRS!AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) : 1 beg to lay on the Table—

(1) A copy each of the following
papers under sub-section (1) of
section 619A of the Companies
Act, 1956 —
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(i) Review ( Hindi and English vers-
ions ) by the Government on the
working of the Shipping Corpora-
tion of India Limited Bombay, for
the year [968-69,

(1) Annual Report of the Shipping
Corporation of India Limited,
Bombay, for the year 1968-69
along with the Audited Accounts
and the comments of the Comp-
troller and  Auditor General
thereon, [ Placed in Library. See
No. LT—3364/70.)
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STATEMENTS SHOWING ACTION TAKEN
By GOVERNMENT ON ASSURANCES ETC,

SHRi RAGHU RAMAIAH : | beg to
lay on the Table following statements
showing the action taken by the Govern-
ment on various assurances, promises and
undertakings given by the Ministers
during the various sessions of Fourth
Lok Sabha:—

(i) Statement No. I

{ii) Supplementary Statement
and III

Nos, 11

(iii)
(iv)

Supplementary Statement No. 11

Supplementary
XVI

Statement No,

(v) Supplementary Statement No. XI

(vi) Supplementary Statement - No.

XVII

(vii) Supplementary Statement No.
XXV

{viii) Supplementary Statement No.
XVILI

(ix) Supplementary  Statement No,

XXVI
[ Placed in Library See. No. LT—3365/70.

Tenth Session, 1970,
Ninth Session, 1969,

Eighth Session, 1969.
Seventh Session, 1969,

Sixth Session, 1968,
Fifth Session, 1968,

Fourth Session, 1968,
Third Session, 1967.

Second Session, 1967,

Fmvance Accounts OF THE CENTRAL
GOVERNMENT, 1966-67

THE MINISTER OE STATE [N
THE MINISTRY OF  FINANCE
(SHRI P. C. SETHI) : 1 beg to lay on
the Table a copy of the Finance Accounts
(Hindi version) of the Central Government
for the year 1966-67. [ Placed in Library.
See No. LT—13366/70. )

=t faex @ (AgadY): go el
7%, AIEZH HFAT 6 OO HI GEE AE HI-
T E

1966-67 ¥ WIEAR HHIICH  FI
et weanz v T W @ TR

™ 1 fedt waEre #7970 A A A
a1 § qgwat aw faa g ?

MR. SPEAKER : You have stated your
views, [tem Mo, 7,

ASSENT TO BILL

SECRETARY : Sir, 1lay on the Table
the West Bengal State Legislature (Delega-
tion of Powers) Bill, 1970 passed by the
Houses of Parliament during the current
session and assented to since a report was
last made to=the House on the 3rd April,
1970.
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12,48 hrs,
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAM-
AlIAH) : With your permission, Sir, I
rise to announce that Government Bus-
iness in this House during the week
commencing 4th May, 1970, will consist
of :—

(1) Furuher consideration and pass-
ing of : The Finance Bill, 1970.
The Petrolenm  (Amendment)
Bill, 1969,

(2) Consideration and passing of :
The Contingency Fund of India
(Amendment) Bill. 1969,

The Merchant Shipping (Amend-
ment) Bill. 1969. as passed by
Rajya Sabha. .
The
1969.

(3) Discussion on the Report of the
Study Team on Prohibition on a
motion to be moved by Shri
Prakash Vir Shastri at 5 p.m. on
Thursday. the 7th May, 1970.

shefe T (3)  wemw e,
aq Az w7 ¢ fF ot a7 qe
FT aTF H I AL H Fr§ G@T AG gAT
& e ot Pl & spaqd o s
WAqE T, e ¥ fasir #re #
ey A% (A0 §FR i@ omw ¥ w4
dfaar dxivaw fadas &1 W & ? ww
s § ff g9 899 ¥ a1 @ s w4
1T g WAt g wreATEa frar war @
fF az v wvag ¥ s@ws dfaar g9i-
uA favas Tt a9 &= & 210 FET
afwa avft ot ey gamg & fa wrwy
axr Tt mar @ SwE TEET S8 = forw Y
2 Al § FRFR A9 F AR & 796z
AT qr s 9Em R g W F fag
FEQ Fieegmaa swsae o 76 a9z
dTA F AT H AW W @R @A ?
AT A T T @ a6 AW A
qEdT & WifF 5 F ddmEd ¥ 0w
FEe it AT gwT fAg &W A gal

North Eastern Council Bill,
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AW FT A1fF T AR froaw g@
A frr W IR ¥ gEEE AW
®E

70 gaq fadzw § fr dvoaart. s
%t e Fart ¥ wew F i dww F
WL TN grAT IR0 |

e frdew ag § fr degee Feew
Ut WegeE gieew  FfAWT A7 AT
i fare mr a9 & Afew 9 v ad
% agw ¥eq ¥ TE @ w%r § wwfag
T Wt FEm ¥ fau dww T oAww
faram v _

s w@R anfedt fdew w2 fe
7 9T A7 g dw Fagw gy Tifem
ag ATTEA ST FT A |

st W e greE (aTEET) CEr
Ay garem F¥ g fewizgs qesw
Tza g afew 9fs 5w 7 a1 W
saTar I 9T fme 4E fFm amaET
oo g 3§ & AT H IO AR AT
Fogre 3 T A T & AT A
ew fafiga feg 2 7799 37 @ wfF
ferest Afee drae ag Wk gf & fr
TN 2 v B fred e wie @ &
YT 97 F # T agT grava g
Tz & ztm W qgy fe oy § o waw
& ¥ ager & Faomar fr feoma & ) feem
o A A A WA E @ E MK
sgmfesst 7a ¥ @ fogr w
feae ®#r ¥ fav wug samm  fasrem
Eipdl

ot Tt g (Eew) . ogw A
qd 37T F $O9 ¥ qgHq § AT AT §
fF o9 7HA O TET 9 F T2 A )

SHRIS. M. BANERJEE (Kaopur) : T am
sare, Sir, you remember that the Home
Minister gave a solemn promise to this
House that the Bill on abolition of the
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Privy Purses will be introduced in the

budget session. But, Sir, thereis no time
now,

I want to know from the hon. Minister
whether the Government has any intention
bring forward this Bill. If so when? My
second roint is this that in the other
Hruse, the hon. Prime Minister announced
that she would include a labour representa-
t'v- in the Pay Commission. Unfortunately,
no'hirg has been announced in this
House.

Iwould request through you that she
may announce that a labour representative
would be included in the Pav Commission.
My other point is this. 1 would request
youto kindly ask the Prime Minister or
the Minister of External Affairs to make
a s'atement to-day on the naked invasion
of *h: Amesrican imperialists on Combo-
dia that has been made.

SHRI PILOO MODY (Godhra) : Also,
we must have a discussion on the Chinese
invasion of Combodia?

MR. SPEAKER : There is a Calling
At'enti n Motion. That has been allowed
on Monday.

At AR STET (&ETAC): Weme
wgrz i, & 21, A AT £ o0 quiq Jay
ofi 7 ST H9F ATAN J i wnzAr
giogfatgag & fs *7 w1 sq ¥
a7 i feq, MT AR @ wiwm & fay
g fr o for & a9m 7 mgwr
wre gfrar f&F 7 9937 w4l 995 %
FATAET GHEN WEHT WL T E | GaTEr
far & aa 35 wradt A4v 0§ qMEw
ff 997 WAl ®T ¥ 3T AT F1 A5F77
mwzmAr fam

gafraw § vz wizat g fr fawiw
faamr A §1T w5 see w2w faya AT
g1 #T w7y agt #7 Fiara Taze o w3
%7 gears I F7 fear mat & a1 § wom
T S & AT AMgat ¢ oTw @A w
Fgw A1 T fF faae ofmdt w6
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AT FTH & ATAA ATASAE AR
TR AT Y ¢ wAAT AgY | G LA

T HOFAT AHA & |

ST &5 aedi Fgr wAa a€r we
gere fagre % fasra 71 & 1 SO Wet R
175 #%iz  wqam fqed &ai &1 faww
0 & fqo tar &\ A oA wE g 6
FuT fagre ¥ fawrg 18 weaw F AN
fegeiar gewey & fag w8 & ¥ feaan
wrar fear s ? 37 fagre & gew
& 1 vty 21 TG A Ay F WwaT w1
37 ar Fex sreenfAdi F shEw faar @
# 1 @z o % Frf Awr Ad & graife
9z F1 Tgq Ifgar R @ W EA R
& o Atga g fr g wf o IO
fazre & fasra 7 773 7 faq 39 w53
%2 7 Toar §aT 397 AE € 7

st ferem w1 (WgEAT) 0 wer
wErr, 1z fma 19 3 & mweaa o e
g fam & Ao aiw gefaz @ g &
37 5t wvim a7 faare Pear ani wgan
it afF R A Ay A oow
z&fan & a7 smaAr FEATE |

st TETAET e (93AT) oA A
ard fraes o & | ogel A AT ag #
fF #a gionfs guawT A ge| § oA
w7 feafa & at & s=i v oy Afed a0
faare &1 awarats F w0 A/FT AL
faar (s smA & 7 gt fage &
w5 OF FOT Sy awrw ¥ dfex &
azear fod, zzawt fad & af grea @y
2 & Wl wawr #Y frafy dzigr @ &)
zdt a7 aveqE # garer w7 Aaq €
wfan s F1 foodfh & art & oy v
# faare & fauw gy fraraar Tifgo

Zadr ave ag & gt 3w & s
IFEET ¥ A AFT TAH g AFTAT 3
REl 9T § ITH! FAWE ARAT
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I g1 gATT wifeai axATE TE 0
AT ag qza wrwaw g % @@l W
frafest & oo dowrd age &1 f®
TH dFX phfad &1 gw #9 AE
& 7 Aty g7 § aET AT @A
agm g arfe g5 oz o T wAH AW
# foro qw fgar s

SHRI S. K. TAPURIAH (Pali) : Therc
are more important subjects pending before
Parliament concerning a larger number of
people, than a few princes, like discussion
on the Fourth Plan. Also what is the fate of
the Resolution given notice of under rule
193 for a discussion on the growing Naxa-
lite activities all over the country, specially
Bengal and the paralysis of the administra-
tion in that State where the Government is
not even on talking terms with  the Chief
Adviser and where he is rebuking senior
advisers in public, resulting in complete
demoralisation in Writers Building with
no papers moving and no administrator
listening to him.

SHRI SHRI CHAND GOYAL {Chandi-
garh) : Itis practically over two months
that we are having the budget session. In
the beginning, it was decided that all
motions, either no-day-yet named or others
under rule 193, would be taken up as soon
as the financial business was over. Now
thatit will be over by about the 6th, it is
absolutely necessary that some of these
motions must be taken up.

Then there are importam reports, like
the report of the Public Service Commi-
ssion, report dealing with the industrial
policy of Government and so on. These
have not been discussed for a considerable
time for lack of time. These should also
figure in the agenda so that we can take
them up.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : 1 would emphasisc  that we
would very much like a discussion on
Naxalite activities all over the country,
Also when are Government  proposing to
bring the Bills for the abolition of the
Upper Houses in Bihar and U. P.?
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SHRI R. K. AMIN (Dhandhuka) : The
Report of tne Licensing Policy Inquiry
Committee—Dutt Committee Report—has
been published, but Parliament has not
had an opportunity to discuss it. Without
taking Parliament into confidence, the
policy is being pursued by the Govern-
ment, It is high time that the Report is
discussed, the views of Parliament obtained
and then the policy implemented.

13 brs.

SHRI M. L. SONDHI (New Delhi) : It
has been the practicein connection with
the foreign policy of this country to wel-
come any initiative by Asian countries. On
the question of Combodia, this Govern-
ment is not availing itself of the helpful
advice of our Asian neighbours but is sub-
jecting itself to great  power pressure.
Combodia is bleeding to death. The Prime
Minister is sitling pretty here without lifi-
ing a little fioger to welcome the initiative
that Mr. Adam Malik has taken, Pralia-
ment should be taken into confidence,
They are departing from the established
policy, which Parliament has approved of,
always backing Asian initiative. This
Government must be charged with betra-
val of this policy.

st qaw oo mwb (26r) ;i s
AT T A FT AWET FAT § F wATT
F A A E A ¥ faare g afen o
FE AT & T F G947 fawd G
ar= & oar feafe woft o1 @ & | T
HAFL AT & AT H A @1 g9 fAg
AFTA & AR A F A A Ay o
39 g7 famT gmr wnfegd

SHRI RAGHU RAMAIAH : With
regard to the Privy Purses Bill, as  Shri
Banerjee has said, the Home Minister has
already made a statement. I have nothing
to add to ‘t. The statement is pucca. hon,
Members wanted discussio of various
important matters. Actually, the business
provided here for next week excludes the
time given to the Finance Bill. We will
take about seven hours for the Finance Bill,
Therefore, discussion of my other matter
can only be considered in the week there-
after. There are so many important matt-
ers, as hon. Members pointed out there is
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the Report of the Scheduled Castes and
Scheduled Tribes, the Draft Fourth Plan,
discussion on industrial policy and so on.
All this will be considered according to the
time available.

sl TRYA® @A T F( AT gEa
¥ 9@ 9T TRADT AT E I T A€
fa=re g anfga

MR.SPEAKER : I will get them discused
in the Business Advisory Committee, and
we will find out time.

=it farr ATevgor (@t )ag aga g e
FATHT qor T g 1 4. d A faee ®
TEwA ore g T § Sifew ¥ wEr-
fama %7 1 39% T ¥ 7 fas 72 &
T | 91w fafamy FT @@ EfF =
T FT AT T |

MR. SPEAKER : In future when such
reports are presented, it is much better
that Members give their views tu their
party leaders who can speak, so that no re-
gular debate is allowed.

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : With reference to
the Upper House in Bihar, one or iwo days
back a communication was received from
the Government of Bihar, and the matter is
being processed. So faras U. P. is con-
cerned, we have read it only in the
newspapers.

13.05 hs.

The Lok Subha adjourmed for Lunch till
Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
at four minutes past Fourieen of the Clock

[MR. DEPUTY-SPEAKER in the Chair.)

MATTER UNDER RULE 377
FinaNCE BiLr, 1970

MR. DEPUTY-SPEAKER : Before we
take up the next item on the agenda,
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namely, the Finance Bill, 1 have toinform
the House that I have received a letter from
Mr. Dandeker who wants to raise certain
points under rule 377 relating to this Bill.
Mr. Dandeker.

SHRI N. DANDEKER (Jamnagar) : I
am raising this point under rule 377 rather
than as a point of order, though 1am
told that it could be done ecither way. I
do not raise a point of order because I
hate to interrupt any Minister when he
speaks. Rule 377 is a simple rule
where by :

“*A member who wishes to bring to
the notice of the House any matter
which is not a point of order shall give
notice to the Secretary in writing stating
briefly the point which he wishes to raise
in the House together with reasons for
wishing to raise it, and he shall be peri-
mited to raisc it only after the Speaker
has given his consent and at such time
and date as the Speaker may fix™.

You, Sir, have been kind enough to
allow me to make my points, and I will try
to be as brief as possible. The substance of
the pointthat I am making—I may as
well put the cart before the horse is this:
that this is a money Bill, and that a
money Bill,-1 will presently read the
reference in the Constitution to money
Bills,-must be strictly confined to matters
relating to mooey, raising of money, and
taxes and so on plus only such matters as
may be striclly consequential thereto. Sir,
my submission is that this Fipance Bill
proposes a whole range of substantive
amendments to the Inocome-tax Act,
Wealth-tax Act, Gifi-tax Act and the
Companies’ Profit Surtax ‘Act, all of
which ought not to be here but cught to be
the subject matter of a separate Bill, I
will presently elaborate on that point
further.

Now, I would like to take up this
matter logically from where it begins,
namely, article 110 (1) of the Consti-
tution of India which defines Money
Bills thus:
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“For the purposes of this Chapter, a
Bill shall be deemed to be a
Money Bill if it contains only pro-
visions dealing with all or any of
the following matters namely-"

I will emphasise here the word **only™--

“(a) the imposition, abolition, re-
mission, alteration or regulation
of any tax; "

And then there is sub-clause (g), which
extend the definition to cover—

‘“‘any matter incidental to any of the
matters specified in  sub-clauses
(a) to(f).”

My submission is going to be that this
Bill contains many matters which neither
impose a tax nor do any ot the things
that are mentioned here in sub-clause
(a) norare strictly consequential to the
imposition of a tax. And herel again
repeat the word *“‘only” a Money Bill is
concerned, and should be concerned, only
with the imposition, remission etc., of
a tax or ‘‘only” matters comsequential
thereto, that is to say, necessary upon the
imposition of taxes, etc.

There are in this Bill a large number
of clauses which do not fall within that
definition. T do not, at this point of time
wish to challenge either the necessity or
the validity or anything contained in these
clauses on  merit. 1 shall deal
with that when I speak on the Finance
Bill, both in the general debate for con-
sideration and during clause-by-clause
consideration. Here, | will assume only
that there is justification pes se for amend-
ing the Income-tax Act in the manner
suggested and the Wealth-tax Act etc., but
not necessary that this is consequential
upon the imposition of the taxation,

The first clause 1o which I take except-
ion on this ground is sub-clause (a) of
clause 3. It says quite explicitly that **it
secks to amend clause 14 of section 2 of
the Income-tax Act which defines the term
«capital asset’. I will not read more. It
is concerned gwith amendment of a sub-
stantive provision in the Income-tax Act,
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relating to definitions; what is sought to
be radically amended by sub-clause (a)
of clause 3 concerns the definition of
‘capital assel’. Similarly, as regards sub-
dau?e(b) of clause 3; although this makes
a minor change but nevertheless, ! take
exception, in this taxation measure, (o
changes coming about in respect of the
organisation of the income-tax department.
The notes on this ¢lause says that ““sub-
clause (b) seeks to amend clause 16 of
section 2 of the Income-tax Act which
defines the term ‘Commissioner’, They
are now introducing a number of Add-
itional Commissioners and also introducing
a definition of their Jjurisdiction including

the conferring powers on the Central
Foard of Direct Taxes to define their
Jurisdictions  wherever  they are over-

lapping several Commissioners of Income-
tax.

Then, Sir, I mention clause 4. It seeks
to amend section 10 of the Income-tax Act.
Sub-clause (2) of clause 4 seeks to insert
a new clause (20A) in section 10 of the
income-tax Act restrospectively from the
Ist April, 1962. There could not béa
more glaringly substantive amendment to
the Income-tax Actthana new exception
in the Income-tax Act being inserted re-
trospectively from Ist  April; 1962,

Similarly, sub-clause (b) seeks to insert
anew clause (22A) in section 10 of the
Income-tax Act, the effect of which will
be that ihe incomes of hospitals, etc.,
will not be liable to tax, in certain circum-
stances. As I said, I will not deal with the
merits ofjthese things. I am only saying
these are substantive amendments of the
Income-tax Act which should have no
place in the Finance Bill,

Clause 5 and 6 cmbody amendments
which are going to make wide sweeping
changes in the law relating to the taxation of
charitable trusts: the charges will affect the
definitions of charitable trusts what are or
are noi charitable trusts; the circumstances
in which and the extent to whichincome
of charitable trusts will be exempted
under section 11; and so on. Again, I do
not wish to join issue here on the merits
of these clauses, as to whether and to what
extent the amendments of sections 11 and
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13 of the Income-lax Act are desirable or
justificd. 1 would only say that clauses 5
and 6 ol the Finance Bill are going to make
permanent, long-term extensive and wide
sweeping changes in a law which has been
there for years. The law relating to charit-
able trusts, the circumsiances in which
income from charitable trusts will be
exempt from tax, ete. is well established
law, both statutory as well as case-law.
Now it is sought, under the cover of the
Finance Bill 1o amend in a long-term way
the substantive provisions of the Income-
tax Act, having very far-reaching consequ-
ences, through clauses 5 and 6 of the Bill.

Clause 7 see¢ks to amend section 16 of
the Income-tax Act with effect from Ist
April by subsiituting a new clause as
regards the allowance for motor cars in
the case of salaried persons. 1 will not
here join issue on the merits. Perhaps it
can be argued that this is a clause giving
reliefl and it ought not to be objected to. But
again it is of a long-term measure amend-
ing the basic provisions of the Income-tax
Act. That is why [ have taken exception to
it. However, Sir, il you were to hold
that this clause gives specific relief from
taxation—it is not vague—and that there-
fore I ought not to take exception toit, I
would accept your ruling.

Clause 8 seeks to amend section 35B of
the Income-tax Act relating to the grant
of export markets development allowance
retrospectively from Ist April 1968, Here
again, it is not merely a consequential
amendment of substantive provisions of the
Act, but an amendment of substantive
provisions with substantive effect on earlier
years. Normally, there can be question
of imposition of tax with retrospective
effect or things of that kind.

Clause 9 seeks to impose an ‘‘explana-
tion" to section 36 (1) (viii ) of the Income-
tax Act retrospectively with effect from
1966. Here, too, I can repeat thatany
provision of this kind which is substantive
and retrospeotive is not an incidental,
consequential matter under the Finance
Bill, which should be concerned only
with imposition of taxes.
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Sub-clauses (b) and (c) of clause 10 are
again amendments of basis provisions of
the Income-tax Act and must therefore to
be challenged, us not relevant in the
Finance Bill.

Clause 11 and Clause 12, - | have some
doubts about these; 1 will be frank. But
clause 13 secks to amend section 80G (5)
(1) of the Income-tax Act; and this must be
objected 1o as the proposed amendment
is consequential to the insertion of a new
clause (22A) to section 10 of the Income
tax Act by clause 4, to which | have
already objected as being a substantive
amendment.

Clause 16, it is true, seceks only to make
@ clarificatory amendment; put it seeks
substantively to change the law. The
explanation givenis that section 80 MM as
presently worded lends itself to an inter-
pretation that the concession it unbodies
will be avilable in a case where an emplica-
tion for the approval of the agreement is
made before Ist October of the relevant
assessment year, regarding of whether such
approval is ultimately granted ornot. In
other words, it is a substantive change to put
matters right because of bad drafting
when section 80 MM was first introduced
intothe Income-tax Act.

Clause 17 seeks to amend section 116 of
the Income-tax Act by substituting the
existing clause (c) of that section by a new
clause Under the amendment, Additional
Commi s of Ince tax will now be
included within the categories of income-
tax authorities,

Sir, | want to draw your attention only to
some more of the major clauses which offend
Article 110 of the Constitution. So, T will
go a little faster. 1 will object to clause 18
and also clause 19. Clause 20 inserts a
new clause (4A) in section 139, Under this
new provision, the trustees of a charitable
~or religious trusis will be required to
submit a return. It has been well-established
law that only those people have to submit
returns who have income chargeable to
tax. Now they are going to amend this
provision to say that even if you have in-
come not chargeable to tax,



221 Matter VAISAKHA 11,

being @ charitable trust, be even if the
income of the charitable trust is exempt,
a substantiveliability is put on the people
who are not liable to 1ax to smbmil returns
arising out of this clause 20.

Clause 21 is really a very very important
clause and it has extraordinarily far-reach-
ing effects. It has been the subject matter
of debate all over the place. The new
section introducd by this  clause seeks
to change drasticaily the basis of taxation
with certain types of cases. Thisis nota
Finance Bill imposing a tax or anything
of that kind. It secks tochange the whole
basis of taxation of certain representative
assessees, namely, the court of wards, the
administrator-general, the official trustee
or any receiver or manager appointed by or
under an order of the court and a trustee
appointed under a trust declared by a
duly executed instrument in  wriling
in  cases where such representative
assessees do not receive income and on
behalf of any onme person or where the
individual shares of the persons on whose
behalf the income is received are indeter-
minate or unknown. This is 2 most com-
plicated provision. I have been endeavour-
ing to study it and I have been endeavour-
ing to formulate adequste amendments
1o remove the harshness of the proposed
amendments. To some extent | accept the
objectives of the new section 164; but I
say these changes are irrelevant in a Finance
Bill. They are going to make most far
reaching changes in the taxation of, what
I would call, discretionary trusts.

Then, Sir. clauses 22, 23, 24 and 25 are
all right. I have no obiection to them
under Article 110, Then 1 come (o sub-
clause (c) of clause 26. This is concerned
with having two or more Commissioners,
giving the Board the power to define their
jurisdiction; to this I object.

Then 1| come 10 sub-clause (e) of clause
26, which secks to insert a new sub-section
(4) in section 21 of the Wealth Tax Acty
This is really important. This is the new
provision in the Wealth-tax Act correspond-
ing to the new provision in the Income-
tax Act in relation to the assessment of
discretionary trusts. The one | referred to
earlier was concerncd with the assessem@nt
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of the income. The whole law relating to
the taxation of discretionary trusts is being
changed and here sub-clause (¢) of 26 is con-
cerned with the taxation to wealth tax of
the net assets of discretionary trusts.
which is making a substantive change in
the whole law.

In clause 27, again, sub-clause (b) is
concerned with making some changes in
the organisation of the income-tax depart-
ment by introducing new taxation autho-
rities, 1o which 1 object.

Finally, there is clause 39 to the same
effect relating to the companies profit
surtax.

My submission Sir, is, that all or many
of the provisions to which I have made
reference are not concerned with i mposit-
ion of tax, nor concerned wilth conseque-
ntial changes upon the imposition of taxes
that is involved in a Money Bill. I emp-
hasize the word ‘‘consequential” in the
sense that if a certain imposition or change
of tax is made and if a certain
concequential  imposition or change
is not made. the imposition are change
in the tax might not he effectvic. There-
fore. consequential and necessary changes
which came under chause (g) of article 110
(1) of the Constitution would be legiti-
mate. Now, all this which 1 have besn
urging is not something new. It is new
only in one sense. Gradually, in this
country, because of the over nding maj-
orities that have been in fact enjoy is by
Government. as the years go on the
governments are becoming more and more
irresponsible.

Back in 1956 the then Speaker dealing
would a similar point, like the one that I am
raising, raised by an hon. Member, said as
follows-1 am reading out of Volume X of
Part Tl of Lok Sabha Dcbates of 1956 at
column 2105:—

*“I would normally urge upon the Fin-
ance Minister, not only he but also all
his successors, to see toit that only those
provisions which relate to the raising of
taxation should be included in the Bill.
The procedure should be followed and
no other provisions should be given
attention to unless they are absolutely
consequential™,
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I am reading the “then Speaker’s ruliog.
This is precisely the language I am using
namely, that *‘Consequential” means
‘absolutely conscquential®, or ‘such that if
you did not have them the provisions
Imposing the tax would be ineffective in
part or whole'. That is the meaning of

obsolutely consequential. The then Speaker
said:—

““The procedure should be followed
and no other provisions should be given
attention to unless they are absolutely
consequential. I we have to
provide by way of an amendment
to the Income-tax Act o- by way of an
amendment to a substantial Act,"—

in the present case the Welth-tax Act, the

Gifts Tax Act, the Companies” Profit
Surtax Act—

““Government must come forward
with an independent measure separately,
and the House will have ample opport-
unity to consider jr,*

This indeed is the fundamental reasons,
namely, that the House must have an
_ample opportunity to discuss these changes
in the substantive laws,

Sir I have been raising this point over
aljd over again; and last year the then
Finance Minister and Deputy  Prime
Minister was good enough 1o exclude
as much as he could from the Finance Bill
and bring forward all the substantive
amending provisions in the Taxation Laws
(Amendment) Bill, The Taxation Laws
(Amendment) Bill. 1969, isin fact concer-
ned with a large ber of amend tto
direct taxes Acts—the Income--tax Act,
the Wealth--tax Act, the Gifts Tax Act and
so on. The then Finance Minister took
out all  these, which wuntil there were
ordinarily and surreptitious'y being put
into Finance Bills; and he put them all
in the Taxation Laws (Amcndment) Bill
because of this particularly sound princi-
ple that the Speaker had enurciated so that
the House may have ample opportunity
to consider these f provisions. That Bill is
now before a  Select Commitiee and
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I happen to have the honour of being a
member of that Select Committee.

The points1 wish to raise, therefore,
are, firstly, that these provisions are
extraneous to the Finance Bill—quite
apart from whether opportunity is given
or mnot to Members to consider

* these provisions ought not to be there.

Secondly, thereis already a Taxation Laws
(Amendment) Bill before a Select Commi-
ttee and there is no reason why these

provisions that are sought to be put through
here via the Finance Bill should be put in,

There are similar provisions of far

reaching import in the Taxation Laws

(Amendment) Bill which we have been
discussing, n#mely, to block evasion of
taxes, to simplify procedures and various
things exactly of the kind about which

attempts are being made to ligislate here.

I am not saying that these various amend-

ments ought not to be made what I am say-

ingis that they ought to be made in a similar
manner as the previous Finance Minister
made, namely, by bringing forward a
Taxation Laws (Amendment) Bill, referring

it to the Select Committee werethe thing
is discussed backwards and  forwards,

where the public have an opportunity of
making representation, where the Members

(who are charged by this House with being

on the Select Committee 10 examine the

thing properly) have an opportunity

dispassionately, quietly and not in a hurry

to gointo the clause--by--clause considera-

tion of it in the light of its impact, its

need, what the public says about it and

what the department itself has to say in

justification of those provisions and so on.

Thatis the second reason, therefore, why

I object to this. The House will not have,

by having this debate for three days, an

opportunity to examine those provisions

in a manner in which those provisions

ought to be examined.

Then, there is one more point, You
know sir, that the power of the other
House in relation to Money Bills is limited,
whereas the powers of the other House in
relation to non--Money Bills are pari passu,
equal to those of this House. By shoving
in these substantive amendments to other
La‘u.in the Finance Bills 1 submit to you
that the Government are deliberately
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depriving not merely Members of this
House from an opportunity to d'scuss and
examine them thoroughly, to discuss them
with the public at large or the public to
discuss them with Member of this House
in the Select Committee, but they are also
derivins the other House of an opportu-
nity to have the same power in relation to
these matters as they would have had if
these change were moved by way of an
Amendment Bill in the ordinary way like
the Taxation Laws (Amendment) Bill now
before a Select Committee.

My final point is this. Youmay say
““All right : What should we do ? What
is the remedy 7. There it is the Finance
Bill. You cannot throw the whole Finance
Bill out. Of course, you do have the
power, for, when the question is raised,
you have to satisfy it asa Money Bill. If
you are not satisfied, you can say, **T will
not certify it as a Money Bill.” Sir, Twill
not ask you to take such an extreme step.
I think the affairs of the country must be
allowed to run, however bad the way in
which the Bill may have been drafted.

The only other way, and the only sensi-
ble way of curing this Bill of the defectis
that those clauses to which [ referred
should be withdrawn from this Bill. They
should be introduced separately by way of
a Taxation Laws Amendment Bill which
should then be referred to the samz Select
Committee which, fortunately, is now consi-
dering a similar Bill. The heavens will not
fall. This Select Committee has been given
an extensions of time to report by the
first week or the second week of the next
session, It could very well consider these
provisions also. It could very well invite
comments on these provisions. [ see no
reason why the Government are shirking
an examinat on of these provision thorou-
ghly by a Select Commit tee, by a discu-
ssion with the public and by a discussion
among ourselves quielity, dispas sionately,
instead of the thing becoming a party
matter.

For all these reasons, I ubmit, in the
first place, that this Bill, asitis, you can-
not cortifly as a money Bill. Secondely if
they would amend it in "he way Ihave
suggested, they should withdraw the provi-
sions to which I have taken exceptions
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which constitute substantive permanent
amendments of the Taxation Law and
bringing a Bill this session, tomorrow or
on Monday, to amend the Taxation Law in
the manner in which I have suggerted and
refer that also to the same Select Commi-
ttec on the Taxation Laws Amendment
Bill. If they do that, then the purpose
would be served and this Finance Bill
would be saved.

SHRI SRINIBAS MISRA (Cuttack) :
Mr. Deputy--Speaker, Sir, the point of
order that I shall raise will not be of the
type raised by the hon. Member, Shri
Dandeker.

SHRI D.N. PATODIA (Jalore) : In
that case , you, Sir, dispose of the first on
and then taken up that.

MR. DEPUTY-SPEAKER : Let me
hear him.
SHRI SRINIBAS MISRA : After

hearing the hon. Member, Shri Dandeker,
somechow, I am unable to agree with the
dangerous proposition that he made that
this Finance Bill is not a Money Bill. If
itis not a Money Bill, the Government
could very well introduss itin thes other
House. Itis a Money Bill But what he
objects to, perhaps, if I have understood
him aright, is the inclusion of some
extraneous mattersin the Money Bill.

Sir, article 110 of the Constitution says
that a Bill inczrtain circumstances will be
a Money Bill. There is no provision
either in our Rules or in the Constitution
as to what will be contained in the Bill.
The Bills come as they are and the Speaker
simply has to judge whether it isa Money
Bill or not by applying the provisions laid
down in article 110 of the Constitution,

I may only point out to the hon,
Member, through you Sir, that in article
110, the words used are ‘‘any matter incide-
ntal” and not the words like **ancillary or
onsequential™. Article 110 (a) says :

the imposition, abolition, remission,
alteration or regulation of any tax;"”



227 Matter

[ Shri Srinibas Misra )

It is a definition of certain matters or
certain terms. Without such definitions,
the taxes cannot be regulated. If defini-
tion of certain terms and of certain powers
of officials are needed for regulation the

taxes, I do not think it will come outside -

the purview of article 110,

Now, coming to my points which are
very simple or very near to our Rules,
I would request you to kindly turn to
Rule 70.

“A iBill involving propsals for the
delegation of legislative power shall
further be accompanied by a memoran-
dum explaining such proposals and
drawing attention to their scope and
stating also whether they are of normal
or exceptional character, ™

Here one by one I will take exception to
certain clauses of this Bill to show that
whatever is intended to be normal delega-
tion of legislative power to the Union
Government is really exceptional, arbitrary
and something very serious, giving power
to the Union Government to nibble the
Constitution itself. Clause 3 wants to
include agriculiural land within capital
assel.  Agricultural land is agricultural
land as used in common parlance. Now
power is being given to the Government
to notify certain urban areas and 8 kilome-
tres from the boundary of those urban
areas will be included in urban land.
This is a power being given to the Govern-
ment to notify certain towns. At the same
time 8 kilometres from that town will all
becpme urban land and will be included in
capital asset, It is not only delegation of
Power but it is double delegation of power
one is power given to the Government to
declare certain areas as urban areas and
then to declare 8 kilometres from that
area will be urban area and this will be
excluded from agricultural land and then
it will become liable 1o tax. Thisis delega-
tion., unguided power to the Government
to say with agricultural or rural area will
become urban areas. This is excessive
delegation,

What does the memorandum of delega-
tion say. It says it is very easy to say so—
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“As it has been made clear that only
areas within a specified distance can be
notified and as the guidelines on the
basis of which the power to notify may
be exercised have been spelt outs the
delegation of legislative power is of a
normal character.™

“The delegation is of a normal character.’
Taxation of agricultural land is in List II,
Itis purely within the States’ sphere. Of
course, you can tax. Parliament can san-
ction taxes in respect of agricultural land
under certain circumstances. But you are
giving this power to Union Government
to enter State field and that is unguided
and you say thisis normal. That is my
objection No. 1.

Regarding the other
23 which is to this effect :

clause, ciause

**to such income credited or paid in
respect of deposits under any scheme
framed by the Central Government and
notified by it in this behalfin the Official
Gazette, ™

We do not know, this House does not
know what scheme the Government will
frame. For a future scheme to be framed
by the Government provision is being
made. Not only we are giving power to
the Government but we are giving power to
the Government to frame certain schemes
in future and taxation will be guided

accordingly and that such delegation is
normal.

Then the worst is Clause 29 which says :
that power is delegated for imposing special
duties of customs. This power is delegated,
but you will find in the memorandum
regarding delegated legislation there is no
mention of clause 29, which should be
there. It must be under the Rules. They
must point out that clause 29 delegates
power to the Union Government and that is
not pointed out, Thereis no mention of
Clause 29 in the memorandum for delega-
ted legislation, This is also excessive
delegation and not normal. You will find
that in case of goods chargeable with a
duty of customs which is specified in the
First Schedule to the Tariff Act, or in that
Schedule as amended by this Act or
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a subsequent Central Act, if any, or in that
schedule read with any notification of the
Central Government. Under the Tariff Act
the Government has the power to change
the Tariff and lay it subsequently before the
Parliament. Now, Sir, if they change
subsequently. even then, in addition to that
subsequent change, certain special dutics
of the customs will be levied. Is it really
delegation of one power 7 We have already
delegated power. Power has already been
delegated and you can increase the tariff.
Again we are delegating power that you
can impose special customs duty on special
tariff over the tariffl sanctioned under this
Bill and in addition to this tariff that will
be levied under Government notification.
Itis treble or four—fold delegation. In
future, over and above this, you are also
delegation power to levy additional tax
on that. And, they say, this is normal.
Sir, and abnormal situation is being
created by these laws and whenever objec-
tion is raised they say : All right, the
courts will decide. I say, the Courts are
deciding. Because of such hasty legislation
courts are deciding against us and now
and then we are being accused of being
very hasty in legislation, hasty in our
drafts.

I will now come to Clause 30. This is
about regulatory duties of customs. It
saYs :

““With a view to regulating or bring-
ing greater ecomomy inimports, there
shall be levied and collected, with effect
from such date, and at such rate, as my
be specified in this behalf by the Central
Government by notification in the Official
Gazette, on all or any of the goods
mentioned in the Firsc Schedule to the
Tariff Act, orin that Schedule as amended
by this Act or a subsequent Central Act,
if any, a regulatory duty of customs
not exceeding (a) 25 percent of the
rate.. etc,”

Now, Sir, what is being done under this
clause is this. Some levy is fixed® Under
the law there is some percentage that is
levied. That power is being given under
this clause. You can levy a regulatory
tax on the tax as it is, as will be amended
by this Act» and then again, on subse-
quent amendments also. What ever is
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yours is yours. Whatever you are thin-
king of as levies in future will also be
yours. You levy taxes and regulate taxes
accordingly. 1 have no objection to be
levying of taxes. It can be levied. But the
manner is something which is very
Objectionable.

Clause 34 is the came thing again, regula-
tory duties regarding customs and the
same objection as to Clause 30, applies
here too,

Then Sir, we some to the declaration
given at the boitom. It says :

““It is hereby declared that it is expedi-
ent in the public interest that the
provisions of clauses 28, 29, 31, 32, 33
and 35 of this Bill shall have immediate
effect under the Provisional Collection
of Taxes Act, 1931."

The Provisional Collection of Taxes Act
1931 says that there will be ‘‘declaration
in the public interest that any provision
of the Bill relating to such imposition or
increase shall have immediate effect under
this Act.™

Sir, we remember under what circumsta-
nces the Finance Bill was introduced in the
middle of the night. And here, Clause
29 which comes into effect immediately on
the introduction of the Bill delegates
power to the Government, unbridled
delegation of power on the future action of
Government. That has come into force
from that midnight, on the expiry of
that day. Under this Bill, on the expiry
of that very day, it was to be increased.
There were some objections before the
expiry taxes were levied.

But this declaration along with Clause
29 under which taxes can be levied immedi-
ately and the power that has been dele-
gated, I think, is too big.

SHRI S.S. KOTHARI (Mandsaur) :
I was going to say that Shri Dandekar’s
suggestion would gladden the hearts of the
hon. Members of Rajya Sabha

My objection to this Bill is this, I
would draw the attention of Finance
Minister or whoever deals with this to
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page 72 of the Finance Bill. In Clause
26 it has been stated that :

«In a case where the tax-payer is @
partner in a firm ora member of
an association of persons or a
shareholder in 2 closely held
company owning urban  assets,
the proportionate value of such
urban assets will be taken into
account in computing the value
of urban assets falling within the
scope of the additional wealth-
tax in the hands of the individual
or Hindu undivided family,”

According to lay, limited companies and
individuals are distinct legal entities.

MR. DEPUTY-SPEAKER : What is
your point ?

SHRI S. S. KOTHARI : My point is
that this clause is unconstitutional and
cannot be considered,

MR. DEPUTY-SPEAKER : This you
can say when we take up the Bill for
consideration. MNow you are going into
the merits of the Bill.

SHRI S. S. KOTHARI : Sir let me
develop my point at least. 1 say that the
limited company and the individual area
distinct legal entities, How can you
provide that where shares are heldin a
limited company owning urban assets,
the proportionate value of such urban
assets will be taken as the individuals
holdings and immoveable property tax
be levied on such shares ?

MR. DEPUTY-SPEAKER : Ido not
see that itis quite relevant here,

SHRIS. S. KOTHARI : 1 say that it
is relevant. Of course I beg to differ
from your goodself on this point, My

second point isthis. Kinds see List II
of the Seventh Schedule to the consti-
tution. This provides that a tax on agricul-
tural income shall be levied by the States,
On page 64of the Finance Bill, 1970,
it has been stated that:

MAY 1, 1970

Under Rule 317 232

«“Clause 11 seeks to amend section 47
of the Income-tax Act relating to

the charge of tax on capital
gains, This amendment is pro-
posed in the context of the

amendment of the definition of
“Capital asset”,

Ifany capital gain arises on trsanfer of
agricultural land, then it shall be taxable
to income-tax.

MR, DEPUTY SPEAKER : Will you
kindly conclude ?
SHRIS. S. KOTHARI : 1 wanted to

say that this will also be unconstitutional.

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : My learned friend Shri
Dandekar has quoted the wrong article of
of the Constitution. So far as Finance
Bills are concerned, they are covered by
Article 117 of the Constitution. What is
a Finance Bill is dealt with in Article 119
of the Constitution,

MR. DEPUTY-SPEAKER : Thc hon.
Members were making suggestions wher-
eas you are giving replies to them.

SHRI VIKRAM CHAND MAHAJAN :
Kindly give me a minute, Article 119
saysi—

“‘Parliament may, for the Purpose of
the timely completion of financial
business, regulate by law the pro-
cedure of, and the conduct of
business in, each House of parlia-
ment in relationto any financial
matter or to any Bill for the
appropriation of moneys”

Kindly also see the Rules of the House.

Rule 219 of the Rules of Procedure says
as follows:—

“In this rule ‘*‘Finance Bill" means
the Bill ordinarily  introd-
uced in each year to give effect
to the financial proposals of the
Government of India for the next
followipg financial year includes
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a Bill to giveeffect to supplemen-

tary flnancial proposals for any
period,™

Sub-rule (5) says:—

“On amotion that the Finance Bill
be taken into consideration, a
member may  discuss  matters
relating to general administration,
local gricvances.”

What I am saying is that in the Finance
Bill the taxes haveto be regulated. and
the authorities who are appointed to regu-
late the entire sysem of taxation, the Gift
Tax Act, the Wealth Tax Act, everyth-
ing, has to be included. The Constitut-
ion says so and the House has also made
rules and members have been given the
right to discuss matters relating to general
administration. Therefore, the Bill is in
order.

SHRI LOBO PRABHU : (Udipi) On
a point of order.

SHRI SHANTILAL SHAH rose—

MR. DEPUTY-SPEAKER : have all-
owed Shri Dandeker to raise this under
rule 377 because he has certain objections
Shri Misra also had  certain objections.
We should not convert this into another
debate. We should expect replies from
Government to the objections raised by
these hon. members. But if every member
gets up and puts across his point of view,
instead of our being able to hear Govern-
ment's reply to the points raised, we will
be having a debate,

SHRIMATI SUCHETA KRIPALANI :
(Gonda) Thisis the main Opposition. We
have to be heard.

MR. DEPUTY-SPEAKER : There
should be a limit some where. I allowed
two or three members.

Moreover, under the rules they should
have written to me. We have some points
of order. We haveto do something about
them. Under the guise of points of
order, everything is being raised and the
Chair has tolisten to these points which
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are very often not points of order, but
to which we have all the same to listen.

SHRI PILOO MODY : I would request
you lo hear Shri Shantilal Shah,

MR. DEPUTY-SPEAKER : If I listen
to Shri Shah, I will have to listen to many
others for the same reason,

SHRI PILOO MODY : For every ten
times you listen to others, I suggest you
listen once to Shri Shah.

SHRI RANGA  ( Srikakulam )
Let me make this representation. Ifona
point of order any member representing
any party here wishes to offer his obser-
vations the Speaker comes to his own final
order, it is quite relevant and the Spea-
ker should allow him to do so. You
cannot go on delivering a speech and say
I am going to allow only one or two
members and afterwards I make my own
order’. You have got to be enlightened
by us. Then you cometo your decision,
whether wise or unwise, which we have
gol to accept.

MR. DEPUTY-SPEAKER : True. 1
am not making any speech. I am only
trying te regulate the business of the
House. If I allow too many members, it
becomes a debate. Anyway, Shri Lobo
Prabhu.

SHRI LOBO PRABHU : I am raising
two broad constitutional points: The first,
is in respect of tax on agricultural land.
My hon. friend, Shri Kothari, has raised
this. This subject is within the States’ sph-
ere of taxation. Although last year, the
Finance Bill included agriculiural land for
wealth 1ax purposes, that mistake has been
called 1o the attention of Government by
various State Governments. I would like
mistake not to be repeated in respect of
agricul tural income-tax.

Further, how can you distinguish bet-
ween two types of agricultural land does
agricultural land change its character
bacause it goes imto the urban
area ? Therefore, it is not _wilhiri the juri-
sdiction of the Centre.

The second uniformity arises when the
total of wealth and income-tax exceeds the
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income. That meansitisa levy on pro- mmg‘w“mt | 975

perty. You have no right to levy a taxon
property, infringing the Constitution. You
are going against article 19. Your Bill, to
this extent, is therefore unconstitu-
tional.
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SHRI SHANTILAL SHAH (Bombay
North-West) ; Shri Dandekar has presnted
a point under rule 377 which says that it
need not be a point of order, but what he
mentioned with reference to  the Rapya
Sabha does amount to a point of order,
and I propose to state how.

This Bill contains cretain provisions,
because of which, by no stretch of the
imagination, can it be said to be a Money
Bill. A Money Bills been difiend in article
110. It refers to the imposition, abolition,
remission, alleration or regulation of any
tax, Has the appointment of a Commissio-
ner anything to do with any of these
items?

SHRI SRINIBAS MISRA (Cuttack) :
Regulation,

SHRI SHANTILAL SHAH : The Co-
mmissioner does not regulate, the Jlaw
regulates. Please do not be soclever,

Take another case. There are provisions
here which seek to prevent accumulation
of income by charitable trusts. Is it con-
tended that this falls within this definition?
In the Memorandum explaining the Pro-
visions in the Finance Bill, at page 9 it
is said :

“*These tax concessions have facilita-
ted accumulation of tax-exempt [funds
with charitable and religious trusts and
such funds are often used for acquiring
control over industry and business™

Again, according to the same paragraph,
with a view to checking these abuses, i.e..
with a view to checking the so-called abuse
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of investing charitable funds to get con-

trol  over industry and business,
this amendment is being introduced.
Has ‘'that anvthing to do with

the money bill? if charitable funds are to
be controlled it should be provided by a
Public Trust Regulation Act, as is done
in Gujarat, Maharashtra and T believe, in
Madras and U. P. also. Isit the function
of a taxation measure to  say:
we find charitable trust funds are being
invested in a manner which we do not like;
therefore we shall deal withitin a taxa-
tion measure and regulate the investment
of trust funds. Ts it to be regulated by
the Finance Bill or by the other provisions
of law which deal with investment of
trust funds ? Suppose the provision says:
The trust fund must be invested ina
particular way, Does it amount to imposi-
tion, abolition, remission, alteration or
regulation of any tax 7 Tt has been stated
in so many words that it is intended to
check investment in industrial and business
houses. Ts that the purpose of a money
Bill? Certainly not. Look at the conse-
quence, If it is a money Bill it cannot be
introduced in the Rajya Sabha and when
it goes to the Rajya Sabha it can make
only recommendations and not amend it.
Suppose Rajya Sabha amends the defini-
tion of ‘commissioner’ isit an amend-
ment dealing with a money Bill or is it
outside 2 money Bill and which should
not go into taxation law? If they make
an amendment, how shall this House deal
withit ? If that amendment comes back to
this House, if we agree. all right. If we
do not agree, there will have to bea
joint sitting. If it isa money Bill, they
cannot amend it ; they can only make a

recommendation. If it comes here
and if we do mnot accept the
recommendation, the recommendation

goes. If it isa non-money Bill the Rajya
Sabha has a right to amend it and we have
to consider and in case we differ there has
to bea joint sitting. The result would be
this. In tryingto put into a money Bill
items which are not strictly relevantto a
money Bill, we are taking away the rights
of the Rajya Sabha to amend it and have
further discussion between the two
Houses. If itis not a money Bill somebody
in the Rajya Sabha could move an amend-
ment and not a recommendation. I do not
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know what the presiding officer of Rajya
Sabha would do. If an amendment is
passed, what then ? I do not think all
these consequences have been seriously
considered. What Mr. Morarji Desai
said last time was this and Mr. Dandeker
mentioned it. He had given an
undertaking that in the Finance Bill in
future such provisions would not be
included and only taxation proposals would
be there, Now that these things have
been done, how they propose to tackle it
is for them to say.

BENI SHANKER SHARMA
(Banka): While supporting my hon. fri-
end Mr. Dandeker, Ihave got to draw
your attention to the practical side of the
thing.

SHRI

We have already besn discussing the
Taxation Amendment Bill. Certain provi-
sions in this Bill are analogous to the
provisions which we are discussing there.
I draw your attention to clause 3 of the
Finance Bill where agricultural land has
been defined.

MR. DEPUTY-SPEAKER : That has
been mentioned by another Member.

SHRI BENI SHANKER SHARMA :
In the Taxation Laws Amendment Bill
also there is a provision relating to agri-
cultural land. It isin the fitness of things
that these clauses are considered together
and not mark in isolation, There is a defini-
tion here; thre is another definition in that
Bill. What sort of a legislation we will
be producing ? The result of all this will
be thata child will be born which will
be neither an animal nor a human b=ing.
Snbstan'tiw: changes in the Income-tax
Act should be taken out of this Bill ard
they should beintroduced in the House by
way of amendments which should be consi-
dered in the Select Committee which is
discussing it.

I would like to draw your attention to
the fact that the Government stands com-
mitted toa sort of procedure and not to
use the Finance Bill asa medium for
making substantive changes in the law,
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THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Mr. Deputy-Speaker, Sir, |
listened with great interest and attention to
the ppints raiszd by Mr Dandeker and sup-
ported in a very short statement made by
Mr. Shah.

SHRI PI.OO MODY :
Shaniilal,

Not  Bernard

SHRI GOVINDA MENON : The House
was not having the benefit of the woll-rea-
soned speeches of Mr. Dandeker during the
last few days in this budget session; I
always like to hear his spesches and our
friendship lasted for szveral years when he
was in active service.

Now, T am very glad that he read out
from the procesdings of the Lok Sabha in
1956, Probably for want of time, he did
not read the whole ruling given by the hon.
Speaker, and what has been omitted by him
I would read, This is how the hon. Spea-
ker on that occasion concluded his state-
ment :

“‘Discretion will be cxercised by the
hon. Finance Minister or his Ministry in
bringing them separately unless they are
s0 interconnected with the other prowvi-
sions of the Bill that the finances for any
particular year depend upon those provi-
sions, In such a case, they can be added
here. ™

And the next sentence is the most
Lant onc.

impor-

“‘Ttis not so much a question of lega-
lity as a question of proprigty,”

So, the Speaker on that occasion wanted
to draw th2 aitention of the then Finance
Minister to the question of propriety

In order to consider whether there is any
provision in the Financz Bill before us, it
would be advisable to look into past prece-
dents after 1956 which we had in this House.
Mr. Dandeker knows the difficulty about
all the past practices in - this House and
therefore he very cleverly added this was
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going on for the last so many years. At
least to correct it on the present occasion,
he wanted to raise this.

SHRI BENI SHANKER SHARMA : It
was a wrong practice all along.

SHRI GOVINDA MENON : It has been
conceded that it has been the legislative
practice in this House.

SHRI PILOO MODY :
a discount,

Propriety is at

SHRI GOVINDA MENON : It has been
conceded that it has been the legislative
practice in this House that in the Finance
Bill there may be provisions which are con-
nected, consistent and intended to enable
the Finance Minister and the Government
to cullect the taxes for the coming year.
He referred to that matter.

With respect to the other objections
here I do not think T am called upon to
answer mow. Both from Shri Shantilal
Shah's and Shri Dandeker's speeches, we
understood that the most objectionable
thing was thz proposal to tax discretionary
trusts. That is one of the most welcome
measures in the budget proposals of the
Prime Minister, and I have been able to
understand that it was welcomed very
widely in the country., ..

SHRI PILOO MODY : Cheap pro-
paganda.

SHRI GOVINDA MENON : which
would affect a few big people who, thro-
ugh the device of discretionary public tru-
sls have been keeping back large incomes
from the clutches of the income-tax
machinery. I want to put this question. If it
is the desire of the Prime Minister and
Finance Minister to see that this kind of
tax evasion should be avoided, naturally
certain things have to be stated in the
Finance Bill itself. Thatis all what has
been done, Some reference Wwas made to
agricultural income and about the consti-
tutionality of the agricultural weaith tax,
I do not know how it arises here. How many
times shall we speak about it?
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SHRIPILOO MODY : Do you want
the Finance Bill to be struck down?

SHRI GOVINDA MENON : Last year
al the request of the House, the Attorney
Gencral himself came here and  addressed
the House regarding the legality of tax on
agricultural wealth. Strangely enough,
agricultural income is defined in article 366
of the Constitution by saying thatit will
have the same meaning as in the Indian
Income-tax Act. The Income-tax Act, the-
refore, has to refer to agricultural income
on certain matters,

I would draw the attention of the House
to some of the previous budgets in this
respect, about which Mr. Dandeker has
entered a caveat. This has happened be-
fore, but he wants to see that from  today
onwards there should be a new practice.
All pravisions for simplification, rationali-
sations taxincentives, checking tax eva-
sion and avoidance, facility for collection
etc. are co ted with and incidental 10
the provisions of the Finance Bill, [ will
Jjustread out certain provisions which were
there in the Finance Bills in previous
years, There were provisions for simplifi-
cation and rationalisation of income-tax
Act, merger of income-tax and super tax,
elimination of calculation of rebate reliefs
at he average rates by granting straight
deductions in computing taxable income,
rounding of incomes of banks, rationalisa-
tion of provisions relating to taxation of
companies including definition of compa-
nies in which the public are substantially
interested, diversification of development
rebate, grant of export market develop-
ment allowance, grant of agriculiural deve-
lopment allowance, extension of tax holi-
day, development allowance for tea indus-
try, amortisation of capital expenditure
on acyuisition of patent  rights and copy
rights, tax incentives for scientific research,
tax concessions for the hotel industry cater-
ing lo tourists, stepping up of the scale of
penalties for defaults under the Income-tax
Actand Wealth Tax Act, prescription of
minimum imprisonment on prosecution
for tax evasion, tightening the provision
for levy of interest and also prosecution for
failure to deduct tax at source and pay it
to the Central Government, provisions for
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distribution and allocation of work in the
income-tax department on the functional
basis, modifications of the provisions rela.
ting to advance tax payment under the
income-lax Act—these are some of the
provisions in the previous Finance Bills
which I could collect during the one hour
I had to look into the matter. The House
will remember that provisions regarding
compulsory deposits, annuity deposits, etc.
were introduced in the Finance Bill. Last
year, the Deputy Prime Minister and Fina-
nce Minister in his statement before the
House, introduced the tax on agricultural
wealth. Thatis how the Attorney General
had to come hereand defend it. If Mr,
Dandeker's point is accepted, the Finance
Bill will onlv contain modification of the
schedules to the Income-tax Act, the Gift
Tax Act and Wealth Tax Act.

SHRI M. R. MASANI (Rajkot) : Thatis
what it should be.

SHRI GOVINDA MENON : When you
get a chance, try to do it. But today we
have been following a parliamentary

practice. ...
SHRI M. R. MASANI : Tt is a
mal practice.

SHRI GOVINDA MENON : ......a
parliamentary practice under which the
Finance Bill used to contain certain con-
nected matters that have been referred to
in the ruling just now mentioned. It is a
matter of propriety. Ttis true that thereis
a Taxation Amendment Bill now being
considered by the Select Committee. Noth-
ing which is being considered there is be-
ing included here. Here we have got
only provisions with respect to collection
of income-tax, wealth tax, gift tax etc, for
the coming year. It is not a permanent
amendment to any of the statutes in our
country. It is an amendment made for this

year.

For“example, take the provision regard-
ing the gifttax. There was an exemption
up to Rs. 10,000 from the levy of gift tax,
The Prime Minister in her budget propo-
sals has reduced it to Rs. 5,000,

SHRI N. DANDEKER : I do not object
10 it.
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SHRI GOVINDA MENON: That is a
permanent measure if it is not amended
next time. So, this distinciion betwecn per-
manent measures of taxation and provisions
to be contained in the Finance Bill is not
a rigid distinction, For the purpose of
collecting taxes, the revenue estimated for
this year, it is the duty of the Finance
Minister to provide as many provisions as
may be required to enable the government
to collect the taxes. Andif I say that this
has become the parctice in this Parliament
for the last many years, it is not necessary
to say that was a malpractice, that was not
a good practice, that it was a wrong prac-
tice. There is no country in the world where
the budget and Finmance Bills are intro-
duced in Parliament where the Finance
Minister will simply change the schedules,
will simply amend the rates. All thatis
required to enable the government to col-
lect the amont of revenue assessed in the
budget speech will have to come there in
the Finance Bill.

SHRI M. R. MASANI : Then abolish
the Income-tax Act. What nonsense !

SHRI GOVINDA MENON : The mot-
ion standing in the name of the Prime
Minister is for the consideration of the
Bill and the general principles can be dis-
cussed during the consideration stage. If 1
want to show that none of the 39 clauses
in this Bill will come under the category
referred to by Shri Dandeker we would
have to postpone consideration of all
these things for several hours. The clauses
will have to be read one by one and the
question has to be considered whether it is
intended to collect tax for this year or
intended to change the stalutes in existence
in the country. It would be open for Mem-
bers discuss the general principles of the
Bill and, later on, the clause by clause
consideration will also come. If there is
any provision which then can be demonst-
rated to be not in theinterests of tax coll-
cction but intended for amending perma-
nently the statute law of the country, it can
be considered then, not now.

Then, the objection raised is particularly
with reference to tax on discretionary pub-
lic trusts, which is a political objection.

MAY 1, 1970

Under Rule 377 244

SHRI N, DANDEKER : Sir, this is
gross misrepresentation, I have gquoted
several clauses. I did not refer only to the
discretionary trusts. I may say for the
information of the Law Minister that 1
agree with some of the amendments pro-
posed to the discretionary trusts. So, it is
not a question of my objecting to only one
provision. I am  deliberately being
misquoted.

SHRI GOVINDA MENON : That is
one proposal which is affecting large num-
bers of capitalists in the country. In these
circumstances, your distinguished prede-
cessor in 1956 having stated that this is not
a matter of law but of propriety—1I read
out that passage—

SHRI RANGA : Is it propriety now?

SHRI GOVINDA MENON : What has
been done during the last several years in
this House is proper. If suddenly on the
Ist May, 1970, Shri, Dandeker and a few
friends of his stand up and say, ‘‘Let
us change the practice from today", I do
not think, you will be inclined to accept
that. Isubmit that there is absolutely no
substance in the objections raised if you
look into the provisions of Finance Bills
during the last several years.

SHRI N. DANDEKER : May 1 briefly
reply?

MR. DEPUTY-SPEAKER :
please,

No reply,

SHRI SRINIBAS MISRA : Though 1
donot feel called upon to answer the
points made in answer to the points that
1 raised, you are bound to decide and give
aruling on those points.

SHRI N. DANDEKER : | beg of you
to give me an opportunity to reply briefly
because the Law Minister has deliberately
misled the House as to what 1 have
said.

MR. DEPUTY-SPEAKER : We have
to conduct the proceedings according to
certain procedure. This is not a debate.
Itisnot as if you have moved a motion,
there is a debate, the Minister replies and
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you have a right to reply. It is under rule
377 that you have made your submission.

SHRIN. DANDEKER : [ am not clai -

ming a right; T am  asking for your
indulgence.
MR. DEPUTY-SPEAKER : That is a

dangerous thing because that indulgence
may be overindulged.

SHRI N. DANDEKER : I scck
protection.

your

SHRI S. S. KOTHARI : Is the Mini-
ster to reply only to the Swatantra Mem-
ber’s objection?

MR. DEPUTY-SPEAKER : I cannot
compel the Minister as to what to reply
and what not to reply...... (Interruption)

SHRI S. S. KOTHARI : The Minister
must meet our points. Why does he ans-
wer only the Swatantra Member’s points?
He feels that they are harmless......
(Interruption)

SHRIMATI SUCHETA KRIPALANI :
You are showing disrespect to the
House.

MR. DEPUTY-SPEAKER : Please do
ot get worked up.

SHRIMATI SUCHETA KRIPALANI :
There is absolutely reason to be worked

up.

SHRI PILOO MODY : It is normally
the custom that the Speaker should show
greater indulgence to soft-spoken Members
.. ..(Interruption)

MR. DEPUTY-SPEAKER : Then you
are the first casualty.

SHRI PILOO MODY : I am not one
of them and I do not need your indulge-
nce. But soft-spoken Members who want
to pursue the point constitutionally have
been attacked by the Minister most un-
sportingly and you must give them an
opportunity to correct the Minister on all
the false assumptions that he has made,
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This is not charity 1 am asking you for;
it is humanity that I am asking you for,
that you allow Shri Dandeker a couple of
minutes in order to answer the Minister
just because the poor fellow cannot
shout.

MR. DEPUTY-SPEAKER : You have
done it for Shri Dandeker more than he
needs do it.

SHRI N, DANDEKER : He has made
completely false....(Interruption)

MR. DEPUTY-SPEAKER : You have
objected to that. It is on the record.

SHR1 N. DANDEKER : He has said
that T have contested only the propricty of
it. T do submit that it is not a point of
propriety merely that I have raised but I
have raised a very important legal issuc.
Tomorrow there will be a fight between
this House and the other House.

MR. DEPUTY-SPEAKER : All this is
on the record.

SHRI N. DANDEKER : Inorder that
Members may have an opportunity of hear-
ing me in answer to all those points....
(Interruption)

MR. DEPUTY-SPEAKER : You have
made your points; I have allowed you and
heard you from beginning to end. 1 do
not think anybody interrupted....
(Interruption)

SHRI PILOO MODY : Why do you not
allow him to reply?

SHRIMATI SUCHETA KRIPALANI :
May T have acategorical reply about one
point? Did Mr. Morarji Desai last year
make a commitment or give an assurance
on the floor of the House or not? Say,
yes or no. We want a categorical reply
to that. (Interrupfion)

MR. SPEAKER : Order, please.
SHRI N. DANDEKER : Will you not

allow me an opportunity to put the records
straight? (Interruptions)
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MR. DEPUTY-SPEAKER : I have to
conduct the House according 10 the proce-
dures laid down. I would request you to
kindly cooperate with me. (Inferruptions)
Order. please.

SHRI SHEO NARAIN : If thisisthe
way, the whole Opposition will walk out.
(Imterruptions)

MR. DEPUTY-SPEAKER : Mr.
Dandeker, you are the spokesman of your
party on the Bill. Kindly utilise that
opportunity also.

SHRI N. DANDEKER : This stageis
the most impertant. 1 must put the things
straight. . .. (lmerruptions)

SHRI YOGENDRA SHARMA (Begu-
sarai) : On a point of order, Sir.

MR.DEPUTY-SPEAKER : Thereis no
order now. What point of order?

SHRI YOGENDRA SHARMA : Thatis
what I am going to submit. Ts it a bila-
teral discussion between Mr. Dandeker
and the Law Minister? Both of them have
submitted their views. We have heard
them. Either you decide or let the House
decide.

SHRI SHEO NARAIN : You go there.
You are giving us a lecture?

SHRI RANGA :Itis for the Chair to
decide, not the House. (fnferruptions)

SHRI YOGENDRA SHARMA : This is
not the way to deal with the Finance
Bill.

SHRI PILOO MODY : Itis nota
Finance Bill.

MR. DEPUTY-SPEAKER : Now. il 1
have followed Mr. Dandeker correctly, the
crux of his submission was that certain
provisions that are sought to be put into the
Finance Bill would effect fundamental
structural changes of certain Acts. He
also mentions that proposals for changes
are in the Taxation Law Bill that is before
a Select Committee. The Government
thinks that these are not fundamental
structural changes and that they are inci-
dental. 1 leave it to the wisdom of the
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Housc. The hon, Members will bear this
in mind when they make their obscrvations
on the Bill and also at the time When they
exercise their right to vote.

SHRI SHEO NARAIN : We expect a
ruling from you....(Interruptions)

MR. DEPUTY-SPEAKER : About Shri
Srinibas Misra's point that the Bill exceeds
the scope of delegated legislation,, 1 think,
that is also a matter for consideration
of the House.

SHRI SRINIBAS MISRA : Sir, kindly
see clause 29. It must find a place in the
Memorandum of Delegated Legislation
that the power is dJelegated, That is a
simple question of rules, That does not
find a place there.

MR.DEPUTY-SPEAKER : On that
limited issue, | would ask the Minister
whether clause 29 involves any dclegated
legislation and whether it is mentioned in
the Memorandum of Delegated Legis-
lation.

SHRI N. DANDEKER : What about a
ruling on my case? 1 argued the case in
order that you may give a ruling on
that.

SHRI GOVINDA MENON : No deleg-
tion of power is there,

MR. DEPUTY-SPEAKER: The Govern-
ment says that there is no  delegation of
power.

SHRI SRINIBAS MISRA : Are we all
blind? Kindly look at it,

MR. DEPUTY-SPEAKER : It is a
matter of argument whether it involves
delegation or not. (/nterruptions) T would
ask you to prove it to the House,

AN HON. MEMBER : You have to
decide it.
MR. DEPUTY-SPEAKER : 1 would

leave it to the House to prove that this
involves delegated legislation.

SHRI PILOO MODY : You have to
decide. You cannot delegate your powers
like that.
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MR. DEPUTY-SPEAKER : The Point
raised by Mr, Shantilal Shah relates (o
interpretation of the Constitution. Tt is
not for the Chair to pronounce on the
constitutionality or unconstitutionality of
the Bill.

15.26 hrs.
FINANCE BILL, 1970

THE PRIME MINISTER, MINISTER
OF FiNANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
Sir. 1 move *

«“That the Bill to give effect to the fina-
ncial proposals of the Central Govern-
ment, for the financial year 1970-71, be
taken into consideration.™

I had outlined the main features of the
proposals contained in the Bill inmy Bud-
get speech. The details of the specific provi-
sions in the Bill have also been set forth
in the Explanatory Memorandum circula-
ted to hon. Members, along with the
‘Budget papers. Hence, itis hardly nece-
ssary 1o go over the ground again. On the
present occasion, I should like merely 1o
explain the principal changes that are pro-
posed to be introduced in the provisions
of the Bill. o deciding on these changes,
the valuable suggestions made by hon
Members and others. during the past eight
weeks have been taken into account,

The central objective of the Budget pro-
posals has been widely appreciated both
in this House and outside. There is little
reason, therefore, to disturb the general
structure of the fiscal proposals in the Bill.
The Bill gives concrete shape to the task of
reconciling the need for augmented reven-
ues for developmental purposes. with that
of using the fiscal device for furthering dis-
tributive justice, Through these amendme-
nts, 1 propose to suggest a few changes
which would make the fiscal proposals in
certain instances more rational, and, in
certain other cases, more purposive to
achieve the stated goals.

I shall start with direct taxes. The recle-
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vant proposals in the Bill, while aiming to
reduce the more extreme forms of income
inequalities and to plug loopholes in the
law leading 1o tax avoidance, also take
care to provide greater incentives to savings
and i is. The Bill ma provision
to exempt from tax income upto Rs. 3000
ina year, derived from investments in
certain specified categories of finanical
assels: investments in such assets up 10
Rs. 1.5 lakhs are also being exempted
from wealth tax. It is now proposed to in-
clude into those categories of investments
also the deposits with State Financial
Corporations and other approved long-lerm
financial institutions, thisis being done o
enable these equally worthy institutions
also toattract deposits from members of
the public for nation-building purposes,

The tax on the interest payable by banks
to their constituents is at present deducti-
ble at spurce. In the context of the Gove-
rnment’s policy to extend significantly the
coverage of banking to rural areas, it would
be justifiable to alter this arrangment
on administrative grounds. [ propose to
amend the relevant provision in the income
tax Act so as to exempt, from deduction of
tax at source. the interest earned from
deposits with banking companies, including
co-operative banks.

In regard to charnitable and religious
trusts, the Bill makes certain changes in the
existing law so as to check abuses which
have come to light, and reduce the scope
for the use of these trust funds to acquire
control of industry and business ingwhich
author and his relatives are interested.
These provisions inthe Bill have been
widely acclaimed, and there is no reason to
make any major changes in the proposals.
At the same time, while replying to the
general discussion on the Budget, I did
indicate that we would try to remove any
genuine difficulties, which may be faced by
the affected parties in complying with
some of the conditions introduced in the
Bill. Underthe Bill, the facility enjcyed
carlier by acharitable or religious trust
to accumulate 25 per cent of ils current
income has been withdrawn. However, as
Honourable Members are aware, thereis
already a provision in the existing law

Moved with recommendation of the President,
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where by such a‘trust can accumulate its
current income without attracting tax lia-
bility for a‘maximum period of 10 years,
for purposes authorised under the terms of
the trust, provided the funds so accumula-
ted are invested in Government securities.
It has been brought to my notice, that the
requirement to invest the accumulated
income exclusively in Government secufi-
ties, is unduly restrictive, in that the
funds so invested. would not be readily
available to the trust in times of Enatural
calamities Tlike floods iand carthquakes;
this restriction may also involve risk of
loss when the investments are needed to
bs dispaszd of bzfore maturity. Tn order
to remove this unintended hardship, I now
propose to amend the relevant provision
in the Bill soasto allow the investment of
accumulated income also in the form of
deposits with the post office saving banks,
with banking companies including co-ope-
rative banks, as well as with approved
long-term financial institutions such as
State Financial Corporations.

Under the Bill, a charitable or religious
trust is liable to forfeit the exemption from
tax on its income, il the income or prope-
rty of the trust is used to provide direct or
indirect benefit to the author of the trust
or his relatives. The Bill sets forth exam-
ples of transactions which would be regar-
ded as providing indirect benefits. A trust
or institution which engaged in any of
these transactions at any time during the
previous year relevant to fhe assessment
year 1971-72, would forfeit the exemption
from tax on its income for that year. As
the previous year relevant to the assess-
ment year 1971-72 could, at the option of
the trust, be the financial year 1970-71 or
the calendar year 1970 or the year end-
ing on Diwali in O:tober, 1970 or even
the year ending on 30th June 1970, trusts
which may already have engaged in these
prohibited transactions before the announ-
cement of the Budgst proposals Jon Febru-
ary 28, 1970, would normally forfeit
exemption from tax on their current in-
come. Such a result would be unintended
in the case of religious trusts as also in the
case of Jthe charitable trusts established
before April 1, 1962, since the proposals
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in the Budget could not have hecn antici-
pated. I therefore propose to provide that
in the case of such trusts, any use of the
trust income or income oOr property o
provide direct or indirect benefits to the
author, founder or any of his relatives is
relation to any period upto 31st May, 1970
would not entail forfeiture of the exemp-
tion from tax on their current income.

Another circumstance specified in the
Bill, which would lead to a complete forfe-
iture of the exemption from tax, is the
investment of the trust funds, in any con-
cern in which the author or founder of the
trust or any of his rclatives hasa substa-
ntial interest, and the amount of the invest-
ment exceeds 5 per cent of the capital of
that concern. In order to comply with the
provision, a fairly large number of trusts
and institutions would have to change
their pattern of investments in order [that
they do not forfeit the exemption from
tax on their current income. It has been
represented that, unless a cerlain minimum
time is allowed for the rearrangment of
investments, there would be danger of
widespread capital loss. since _any [sudden
rush for the sale of such shares in the mar-
ket, could have a depressing effect on
share prices. In order to remove any bona
Side difficulties, which trust may face in
complying with this provision, 1 propose
1o allow them time upto 31st December,
1970, to alter suitablly their portfolio of
investment,

A related minor change is also proposed
to be introduced. As I have just explained
a charitable trusi, under the proposals in
the Bill, is liable to forfeit completely,
the exemption from3tax on its income if
its funds are invested in any concern in
which the author, founder or any of his
relatives has a substantial interest. However
where the amount of investment does not
exceed 5 per cent of the capital of that
concern, such a trust would lose its exem-
ption, only in respect of the income deri-
ved from that investment. But persons
making donations to such an institution.
are liable to forfiet the tax relief which
they would otherwise be entitled to obtain
in respect of their donations. It is propo-
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sed to introduce a specific provision, that
persons making donations to a trust will
continue to be eligible for tax relief, so
long as the quantum of investment in
any of the prohibited concerns does not
exceed 5 per cent of the capital of such
concerns.

Under the Bill, capital gains arising
from the transfer of agricultural land
situated within the limits of any municipality
or Cantonment Board, which has a popul-
ation of not less than 10,000 persons, will
hereafier, be subjected to income tax.
However, there will be instances, where
agricultural lands in such municipal or
other urban arcas are held for bona fide
agricultural proposes, often as the main
source of livelihood. Where the holder of
such land sells it, but acquires some other
land elsewhere, in  order to Zcontinue his
agricultural occuption, it would be justifia-
ble to exempt from tax, the capital gain
arising to him, out of such a transaction; an
amendment is being introduced to this end.

Under the provisions of the Bill, discre-
tionary trust - often created in order to
evade or avoid taxation-are to be taxed at
a flat rate of 65 per cent on their incomes
and 1.5 per cent on their wealth, or at the
rates, applicable to individuals, whichever
is higher, However, I had said in my Bud-
get speach that steps would: be taken to
exempt certain categories of existing disc-
reationary trusts from taxation, at these
flat rates, The provisions will [not apply to
trusts, created by employers for the bene-
fit of their employees, such as provident
funds, superannuation] funds, gratuity
funds, pension funds, etc; the necessary
amendments are being moved,

I now refer to an amendment to the
Wealth Tax. Until_now, a farm house was
exempt from the Wealth Tax, irrespective
of the value of the house. Under a propo-
sal in the Bill. such exemption would
henceforth be limited to Rs. 1 lakh. For
persons having extensive agricultural hol-
dings: however, there may be farm houses
situated in the midst of such_holdings, the
value of which may even exceed Rs. 1 lakh
such persons may also own a’ residential
house apart form the farm house. As the
maintenance of a farm house is essential 1o
direct agricultural operations. I propose to
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restore the stafus quo ante, and exempt
altogether such a house from the liability
under the Wealth Tax, irrespective of value.

We now come to the proposals in the
Bill regarding indirect taxation. "May I
stress again what I have said in my budge
speech and in my reply to the general
discussion on the Budget? 1n the present
circumstances, we can scarcely ignore the
role, which indirect taxes can play in broa-
dening and strengthening the fiscal system.
The major aim of fiscal proposals, with
respect to indirect levies, is to augment our
export effect, discourage the consumption
of certain items, and protect the interests
of the poorer sections of the community.
I'do not believe that the package of propo-
sals will distrub the general price stability
either. Representations have, however,
been made about the likely effects of some
individual proposals. These have received
our most careful consideration, and we
propose to introduce a number of modi-
fications. particularly to remove any har-
dships with the manufactures in the small
scale sector may encounter.

A number of representations have been
received from the decentralised sector of
the art silk industry, expressing concern
over the [difficulties, which they think
might arisc with the declaration of values
for purposes of assessment. It has also
been urged that the price limit of Rs.2,50
per sq. metre, upto which the rate of duty
would be 3 per cent "advalorem does not
ensure that the common man’s fabrics are
taxed at a level, not exceeding the specific
rates effective before the budget proposals.
It is now proposed to fix tariff values, for
the assessment of most varieties of art silk
fabrics, which would simplily the process
of assessment. At the same time, the slab
up to which the effective rate of duty is
to be 3 per cent, is proposed to be raised
from Rs. 2.50 to Rs, 3.00 per sq. metre.
1t is also proposed to give a reduction of
§ per cent in the duty chargeable on fabri-
cs, pr ‘by ..'_.Jr 4 tp oW
when the grey cloth brought to such pro-
cessing houses, is dilivered to the ower,
after processing, in_an uncut condition,

Honourable Members will recall, that
I had proposed the levy of 20 per enct
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duty on television sets with great reluc-
tance. At the present stage of our econo-
my, only the relatively better-off can offord
a television set, but rtelevision hasan
educative value in our conditions and as
the TV manufacturing industry is in its
infancy, 1feel that the balance of advan-
tage lies in levying a some what lower duty
than was originally proposed; 1 therefore
propose to reduce the excise duty on this
item from 20 per cent to 10 per cent ad
valorem. To provide a further stimulus to
the indigenous Industry, certain other
ancillary measures, such as reviewing the
facilties provided wnder the existing
Baggage Rules, and other regulations.,
which enable television sets to be brought
into the country in large numbers, without
the payment of duty, are being considered.

The abolition of export duty on tea has
generally been welcomed. The increase in
the zonal excise duties has, however,
brought forth a large number of represen-
tations from tea producers, especially
those among the weaker sectors, who stand
to benefit less from the export duty redu-
ction, but whose excise duty liability has
gone up, b of the predominance of
internal sales over their export sales. There
does not seem to be any justifiable case
for an over-all reduction of excise duties.
However, some changes are necessary in
the incidence of duty, on those gardens,
which are small or the quality of whose
tea is inferior, and fetches low prices. In
proposing modifications in the levy, I have
kept in view the special problems of the
small tea gardens in the Nilgiri district,
and also in the Assam and Darjeeling
areas. ITpropose tolimit the excise duty
incidence 1o 70 paise ger kg. in respect
of tea cleared in the rest of the financial
year 1970-71 which is sold at a price not
exceeding Rs. 5 per kg. The details of
procedure 1o give effect to this concession,
are being worked out, and will be notified
seperately. In addition, the 10% reduction
inexcise duty available to cooperative
factories is being extended to ‘bought-leal”
factories.

I now turn to a few of the excises pro-
posed on commodities, where a sizeable

MAY |, 1970

Finance Bill, 1970 56

production in the small-scale sector. It is
my intention to make these provisions, the
least onerous for the small manufactures,
I, therefore, propose to exempt wholly from
excise duty, the production of metal conta-
iners, safes and strong hoxes by units which
do"not use power. 1 also propose 1o exem-
pt from excise duty. units which manufac-
ture safes and strong boxes up to a value
of Rs. 50,000, provided, that the total
annual output of such a unit does notjexc-
eed Rs. 2 lakhs in value. This exemption
will also extend to the manufactures of
biscuits. In the case of metal containers,
the exemption limitis being fixed at a still
higher level of Rs. 1lakh, since the value
of such containers would include the com-
ponent of duty paid on tin plate used as
raw material.

1 should not like the cause of education
to suffer, hence mathematical boxes, geom-
etry boxes and colouring  boxes used for
Students and chidern, irrespective of whe-
ther those are manufactured in the organi-
sed of small-scale sector, will also wholly
be exempted, from excise duty.

It is necessary to clarify, and, in some
instances, marginally alter, the fiscal pro-
posals in respect of pasteurised, butter,
refrigerating and air-conditioning applian-
ces, and plastics. Pasteurised butter. which
is used in the same factory, either for
making ghee or for re-constituting into
milk, will not be charged to duty. Apart
from the conession extended to compone-
nts, intended for the setting up of air con-
ditioning plants in  hospitals, room-and
package-type air-conditioners, also, if they
are installed in hospitalss will get the bene-
fit of exemption from the increases propo-
sed in the Budget. Cold storage plants alr-
eady enjoy a concessional rate of duty,
this concessionis being extended to fish-
freezing plants. In the case of plastics,
certain anomalies resultinpg from  the pro-
posed levy only P.V.C. sheets arc being
rectified.

I should like to clarify thatit was not
our intention to bring sago, vermicelli and
arrowroot, within the purview of the excise
levy on ‘prepared and preserved foods’.
Similarly, the levy on acrated waters is con-
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fined only to products, which are manu-
factured with the aid of power, and are
marketed with aregistered brand name or
trade mark.

As Honourable Members are aware, in
order to stimulate the handloom sector of
the cotton textile industry, we have already
made effective an exemption from excised
duty, of hank yarn of counts less than 40
N,F. and reduced considerably the duty
on hank yarn of higher counts, [ now
propose to ¢xtend the provision of total
exemplion to hank yarn in plain straight
reels for counts other than 51 N. F.

Lastly I come to the representations made
by certain sections of the book trade rega-
rding the adjustments proposed in the
postal tariffs, pariicularly regarding V.P.P.
fees. As the proposed increase in fees on
items oOf lesser value is rather steep. I
proposc that the V.P.P. charges be retai-
ned at 10 paisc for al! packets up to Rs. 10
in value.

The changes proposed in direct taxes
arc not expected to have any significant
impact on revenue. The adjustment in
excise duties would imply a reduction in
revenue to the extent of Rs. 1.80 crores
of which, about one-half would be because
of the changes related totea. The effect of
the change in the V.P.P. rates would be
approximately Rs. B lakhs.

Mr. Deputy-Spzaker, may I conclude by
saying that we have made an effort to re-
move the genuine difficulties, which might
have arisen because of some of the measu-
res proposed for direct and indirect taxa-
tion, Inso doing, we have accepted a mar-
ginal sacrifice of resources. 1 know that
this will not satisfy all honourable Mem-
bers. However , we cannot escape from the
stern obligation to mobilise resources for
our development. Such a mobilisation
imposes burdens on all sections of our
people and calls for secrifices. But we have
sincerely endeavoured to ensure that the
burdens do not fall heavily on those who

are least able to bear them.
Sir, I more,

MR. DEPUTY-SPEAKER : Motion
moved :
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“That the Bill to give effect to the
Finance proporals of the Cantral Govern-
ment for the Finance year 1970-71, by
taken into Consideration.”

Fifteen hours have been allotted for  this
Bill. If the House agrees, ten hours may
be given for general discussion, four hours
for the Clauses and one hour for the third
reading.

SHRI RANGA (Srikakulam) : One hour
for the third reading will not be sufficient,
The Speaker has got the discretion to
increase the time by one hour. Kindly
make it two hours for the third reading.

it e e e ( faedt ww)  Iqreas
wgreg, Ffaw % faq Wk €2 g
9 gW 10 oF = 9 femwe
grr 13w fae o fraema
¥ faee: &2 @17 wifgg-wleow &

®: g2 W AAA |

MR. DEPUTY-SPEAKER: Your points,
I think, will be kept under consideration.
Let us proceed.

SHRI SHANTILAL SHAH (Bombay-
North-West) : [ propose to offer a few
comments on the Finance Bill, and not to
go overall the points. I, therefore, do not
propose to deal with matters relating to
tea and coffee, sugar and petrol, which I
am sure will be dealt with by my collea-
gues on this side.

While the cost of living index in Febr-
vary last year was 205 with 1949 as the
base, in February this year it has gone up
to 215. That means there has been a rise
of ten points. I think this will continue.

As far as petrol is concerned, it is
known that the cost of crude has gone
down from 1.38 cents per barrel to 1.28
cents per barrel. In the Bill there is an
increase in excise duty on kerosene, furnace
oil and motor spirit. As a result of the
fall in the price of crude, there will be
also a fall in the cost of kerosene, motor
spirit, furnace oil etc. I hope that the
Government will not appropriate the
difference to themselves, 1 am saying
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this because on the last occasion, when a
previous committee had recommended that
the prices be reduced and they werein fact
reduced, the Government did not pass on
the benefit to the consumer, but appro-
priated it to themselves. [ have a fear
that this time also the Government will do
the same thing. 1 hope they will take note
of what 1 have said.

As regards the Budget, the Prime
Minister mentioned that it had been widely
welcomed and appreciated, Tt was not
because of the fiscal measures, it wasa
psychological trick.

Originally, before the Budget came, for
about a month and a little more, there
was a hue and cry all over the country of
‘tiger, tiger’ that something wvery drastic
was coming, something which they call ed
socialism, about which all the Young
‘Turkeys have been cackling. Nothing
s0 drastic  has come. What has
been done would also have been done by
Mr. Morarji Desai a year or two later,
Nothing new, nothing radical. The sense
of relief is not because of the budget pro-
posals but because of a psychological atmo-
sphere bzfore and after.

I come to my next point. The minimum
taxable limit has been raised to 5,000, I is
a half-hearted steps. Mr. Bhoothalingam
has recommended that this limit should be
raised to Rs. 7,500. He had pointed out
that the cost of collection of tax at the
lower level was almost equal to the amou-
nt of collections and there was no benefit
to the Treasury. I do not know whether Mr.
Bhoothalingam was,an expert in; taxation;
I am not. Inany case the reliel given by
one hand is taken away by the other hand,
by the rise in prices. It is not too late even
now to consider whether the limit should
not be brought up 1o Rs. 7,500 which
might mean some real relief.

The Centre has no right to levy tax on
agricultural income but just because there
is no tax on agricultural income and reso-
urces are needed, they have done this. The
Prime Minister is the head of a political
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organisation. The Chief Ministers of vari-
ous States and some other friends also do
not want any agricultural income tax. Will
the Prime Minister take a political deci-
sion that agricultural income tax ought to
be levied as the Planning Commission has
recommended ? This is a political conside-
ration. Income-tax on agriculture has not
been levied, not because it does not dese-
rve to be levied but because it will affect
the votes. About votes on agricultural
income-tax [ believe there are as many
votes on this side. But here is a source of
revenue where only a political decision can
help us.

My next point is the proposa! to consi-
der levy of tax on the consolidated income
of husband and wife. 1 am surprised the
Prime Minister should have entertained
that thought. Itis only recently that the
Indian womanhood is coming into its own.
It is getting some economic freedom. The
proposal is to lump together the income
of husband and wife for the purpose of
taxation. | know some cases, they are
real, where husbands are drawing fat sala-
ries and with a view to escape taxation, a
part is paid as salary to the wife. That is
tax avaidance and not tax evasion though
it is as bad as tax evasion, Il there area
few dozen cases in the country like that,
isit right 1o say that every working
woman should be taxed? Husband and
wife together earn pay Rs. 500/— cach one
getting Rs, 250/ ; today neither of them
will pay tax but if they are to be
lumped together their income will be taxa-
ble . ..(Interruptions) The Prime Minister
wanted an opinion and I am experessing
an opinion. I only wish that the Prime
Minister had not cven asked for an opin-
ion and she would banish the thought
which would hamper the economic
freedom of women in this country.
What will happen? There are o large
number of middle-class families. They are
married and have children. The women
are seeking jobs not because they do not
like their families and do not want to look
after their children. Economic necessaties
of the present day compel them to seek a
job. If we say that they will be taxed, it
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will be very wrong, Ifitisintended to deal
with these few persons who are avoiding
tax by dividing the income in a legal
manner between wife and husband, there
is a legal way of doing it and it
could bz done. .. ..(Interruptions)

MNow, the present method is that as soon
as the Government finds that there area
few persons who are defaulting or who had
done something wrong or improper, they
extend the rule to cover all these innocent
persons also. The rule of taxation should
not be that because some persons misuse
the law, therefore, one most pumish the
whole innocent class. The rule should be
either, if at all you cannot help it, allow the
few to benefit but not hurt those innocent
people. If possible, so manage your affairs
by law that those who are offending the law
are caught and those who are innocent are
not caught. As far as [ understand, even
the All-India Women's Conference has
protested against consideration of thnis
proposal and 1 hope that the Prime Minister
having expressed that she wishes to consider
it,at the end of this discussion would be
able to say that this idea will no more be
considered.

In connection with the charitable trusts, up
to now the charitable trusts could accum-
ulate their income up to 25 per cemt over
10 years, ind then tney can use it for the
purpose of trusts. The Prime Minister has
indicated a certain relief and that partly
meets the point which ] wanted to mention,
The proposal in the Bill was that the whole
income must be spent within three months
after the accounting year. Now that may
be possible; but in case of a charitable trust
which is intended for relief from famine,
flood or earthquake, how are you to spend
within three months 7 You cannot bring
afamine ora flood oran earthquake in
order to spend that money.  (Inferruption)
She has made a concession; I have not been
able io catch the full concession. I do not
know whether it will meet the real difficulty,

The other point is if the settler gets any
benefit. then the whole of the income will
be taxed. My suggestion is that in that case
the settler may be taxed and up to the point
to which the trust benefits the trust may be
taxed, but to say that the whole of the

- income will be fully taxed seems to be
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unreasonable. I actually know of a case of
a person in Bombay who has settled ina
bungalow belonging him at a hill station
for this benefit of his staff. Itis an educa-
tional institution.  Supposnig goe: and stays
in that place and pays this same charges
which other members of his staff are to pay
and the Income-tax Commissioner after two
years comes and says, **No, no, You are not
paying a fair rent; the fair rent was this,”
what happens. So, even if he pays, what all
the other member of the staff of that institu-
tion have to pay, the Commissioner would
still say thatis not a fair amount that you
have paid and we will tax you fully. The
purpose of these proposals as mentioned
here isto prevent control of industry and
business by investment of accumulated
amounts made by charitable trusts. It is
a good, laudable object, but as was men-
tioned while taking a preliminary objection
itis the purpose or is it the object of the
Finance Act to regulate investment of public
trusts ? And if the investments have to be
regulated, the better way would be to have
a separate legislation as there is in Bombay-
now in Maharashira and Gujarat—as there
is a public trust in Madras and as, I believe
there is one in Ultar Pradesh. Not only
investments, but there are many other
things in connection with the administration
of public trusts which require to be looked
into,

Some years ago, there wasa Commitiee
under the chairmanship of the late Sir C.P.
Ramaswami Aiyar and that Committee had,
made reommendations for a Public Trusts
Administration Act, T believe the matter is
now nearly five years old. Ifit is the desire
of the Central Government that public
trusts should be properly administered, that
the funds of public trusts should be properly
invested and not utilised in the manner
which they wish to prevent, then the correct
way is to bring legislation for control of the
trus's amd their administration. To use the
Finance Act for an ulterior purpose is
misuse of legislation. I therefore submit
that the<e clauses may be so drfied that
trusts which are doing good, genuine, chari-
table work are not hampered. If trust are
to be well-administered, then a proper
legislation should be brought in,

16 hrs.

That brings me to a particularly intere-
sting amendment, that is, amendment No.
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$67 which has been broughtin by about 50
Members of the House. The amendment
briefly says thatif the total tax payable as
income-tax and wealth-tax exceeds 100 per
cent of the income then the amount in
excess of the 100 per cent should not be
recovered and there will be a limit of 100
per cent between the two. In a
socialist pattern of life, there is noth-
ing objectionable in it. In that case, if it
is more than 100 percent, he would have
paid something from his own assels or
capital, Even as it is, when you take 100
per cent, he and his family will have to
be maintained out of his capital. But
what is very interesting and intriguing is
that 1 find that 14 members of the ruling
party are in support of this amendment.
Among them is Lhe Secretary of the
Party.

MR. DEPUTY-SPEAKER : He may
continue his speech on Monday. Now,
private members’ business.

16.01 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SiXTy-SECOND REPORT

* SHRI TRIDIB KUMAR CHAUDHURY
(Berhampore) : The questionis :

“‘That this House do agree with the
Sixty-second Report of the Committee on
Private Members' Bills and Resolutions
presented to the House on the 29th
April 1970,

MR. DEPUTY-SPEAKER : The question
is:

““That this House do agree with the
Sixty-second Report of the Committee

on Private Members® Bills and Resolu--

tions presented to the House on the

29th April, 1970."

The motion was adopted.
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RESOLUTION RE: RIGHT TO
PROPERTY-Contd.

MR. DEPUTY-SPEAKER ; The House
will now resume consideration of the.reso-
lution moved by Shri Ramamurti on Right
to Property. Shri Madhu Limaye is to
continue his speech, but heis absent.
Mr. Randhir Singh.
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¢ difee fr fam & g 29 a1 W
UHE i SUET WA TG g 4r OF 74T
g & oig g% ¥ faw @igd gl
AT wiv IoFT FG T AT E AL, T
¥ fau su® wugr Agraa , ¥z & faq
HATH AGY 2 AN IAE EiA7 & fAQ 997
&1 wmaw S&ET far @1 ®B A AfEA
da g ifs g Wy wawicw £
At TEdr AGT HAA ®ET | Ag dAF
i wigre & K ywadr g wIAAE 1A
Afa ff ¥ IITERIATIF AT F IO
G FEW AGT 4 | IF a9 F F gF
F g 1w A AT FEA AT
TAGIE UHNATE THE F1 AAAATES
FAT §, wEAT @t v Afew s
g a1 ¥ 9% gwH g | AfHT W A
UF gL ¥ Ay widw ar § 345 fawrs g

W TT FT ag wAA A1 H
wgar §, <@ o awAr g fE oA sEw
fag @1 7 s arg T A ad
fF &4 gom | FFTW WERE, ¥W ¥

Wi W@l A e 22 &1 g agl #
oF wr:r%am uF U5g THIT

& ¥g4, tigwm g 5 femin w0
ot A 7 oore @) gWIt Ag w v,
FEA I ATE & G2 Zia & | o A
TE WA FgSAAT 74 g7 qM @@
wignr zaw fawoa ..

wafa wgfwa . e miE wa
HIT GAT A @ K|

ot e fag | qw i mT ET
g | #rouw mifefss wxfaa w0 qar
ar fsar gfenr ar s fag ssra’
2t ®7 ¥ fwa 337 safeaea o
A wE &1, R F oo T oev
FAMGEATET FA AR 4 AT 40 A
fram arz wq 71 a1 envfaw 5 faar
t & =y fom faem w0 wafaw
EIEC IO GO T AL (M B Tr
FfT T WA FF AT FAT 40
Fiiz fFar & 5991 90 F7 wid Fafa=-
qUET FUT ¢ GEH F0E Gid{ w4 F WA
40 FUT wEfadi §1 @W F10 ITE
w4 7 1 ag fe7 wa dgAs Far &

WgT aF difan F qia 8, "
Fdw &t w w1 § ag wAfaq
#@ifar & FT¢ wIwHEH UITH T AT
SEf a1 wE A 1 afws fydr w1
T AIEHL faqT AAErT F w4 ArAzT-
Tz uivdez f&h smo &% fedr € dgAa
1 Fa1§ T 67 § | TdT grog § @
F< Fr Fek gF TR f fedr wrae
Foaadt wwd ¥ S s AT HY @
IAFT AT H A |

SHRI RANGA (Srikakulam): Mr. Chair-
man, 1am sorry, | am unable to agree with

my hon, friend, Shri Ramamurti, and his
Resolution.
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SHRI P. RAMAMURTI (Madurai) :
You agreed with me some 40 years back.

SHRI RANGA : We had the privilege
of working with each other in the kisan
movement years ago and he was good
cnough to translate my specches to the
kisans of Tamilnadu but even at that time
he should remember, if his memory does
not betray him or has not clouded his judg-
ment because since then he has become a
favourite leader of the Communist party,
that I had stood for the peasants’ landhold-
ing. I have stood for peasant proprictor-
ship. That has been the article of my
faith. Peasant proprietorship means proper-
ty over land. As to how much he is to
have, you have got the ceilings legislation,
Up to that he is allowed to have at present.
The present Government is asking the
State Governments Lo reduce it, The Mad-
ras Government has already tried to
halveit.

SHRI ANBAZHAGAN (Tiruchengode):
We have already halved it.

SHRI RANGA : They have halved it.
There i1s no limit  where they will stop,
either the Madras _Government or any
other government. It depends upon the
tender mercies of the Communist [riends
if and when they come into power as to
where they will stop. They may possibly
abolish the whole thing as they have done
in China and Russiz, But,at ths same,
time have they not learnt their lessons in
China and Russia? They nationalised
cows, chicken, pigs sheep, goats, buffalo-
es-cven the  huts. hutments and jhon-
pries, il there are any, jhonpries at all
in the Soviet Union because it is not possi-
ble in cold weather to livein jhonpries.
They a'l these thingin pursuance of their
theories.

What has been their experience? They
found that production would not go up,
in spite of all that, in spite of their pro-
grammes, their exiles, their camps and what
you call, State-suthorised murders on a
large -scale and genocide. Therefore, they
were obliged to make concessions again.
They allowed the peasants to own a buff-
alo, acow a sheep, and then pigs and
fowls— is it a property or not ?—and
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then have half an acre, an acre, 1§ acres
and then 21 acres and now they are going
to have a family holding, than is supposing
there are four working members in a
family, itis4x2]. upto 10 acres. They
are allowing that have done it because,
according to the human nature asitis,
human-beings constituted as they are
even in Russia. after 50 years of their
indoctrination, the people do not the incen-
tive. theinducement, the sense of security
to strength and stamina that arise out of
the ownership of some property and speci-
ally the agricultural property.

As my hon. friend, Shri Randhir Singh,
has already told us,today, in our country, a
majority of our peoplein some land hold-
ing. My hon. frined, Shri Ramamurti, was
saying the wrong thing other day-his facts
have misled him or its information has
misled him. More than 50 per cent of our
total population have some property. They
are land-holders; they are the kisans and
there are self-empl oyed kisans also. Ano-
ther 15 per cent_are tenants. These tenants
also have some property rights in the hold-
ings that they hold, that they cannot be
evicted for a particular period, that the
rent cannot be enhanced over a particular
limit and during a particular period and
if that land were to be so!d, the first prio-
rity is given to them. All these are prop-
erty righls.

Apart from tham, there are Lhandl oom
weavers and all these people. About § cro-
res of them are all over India. They have
properly rights over their implements. It
is very essential for their means of liveli-
hood and their employment.

Why go far? Only sometime ago, there
was so much agitation by jhugi-jhonpri
people in Delhi. In Hyderabad, we have
gol an all-India hutment dwellers, associ-
ation, They come and occupy Government
land by the road-side and privatc land
also which is not occupled. which is not
built, and then they cannot be evicted.
The oweners are oblised to pay Rs, 200
to Rs. 500 in order to peresude them to
lecave. The Government is not able to send
them away from their own lands. As bet-
ween these agricultural workers and pro-
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perty less workers and the hutment dwel-
lers, let one man™ try to encroach upon
their small house-sites, may be 100 sq.
yards or so, let one try to incroach upon
him even by an inch, there will be blood-
shed, They will fight among themselves. Do
they have the sense of property or not ?
They have got it from that moment on-
wards, From that moment onwards, the
sense of property springs into existence not
only in the minds of the people but also
in the daily life of the people.

Whatis the fun of my hon. friend say-
ing that it is only a minority of people who
have got property and that a great majo-
rity of people are propertyless? Yes, there
are smaller people, bigger people and so
on. Just now, my hon. friend. Shri Shan-
tilal Shah was te'ling us that there are
very rich people who are so rich that they
are obliged to pay more than hundred per
cent of their total annual income and, there
fore, he was pleading for some concessions
for them so that they need not have to
pay something from out of their accumulat-
ed property also towards taxes in any
particular year.

There are limitations set by your progres-
sive taxation. There is the super-tax, then
there is the death duty, the estate duty, the
expenditure tax, and all sorts of taxes
imposed on them, You have got so many
of taxes, In this way, you remove as much
of their property as you possible can consi-
stent with public gopod and take away as
much of their annual income as you pos-
sibly can consistent with national good.

Apart from this, such measures to try
to apply this terrible axe on the idea of
property is sell and then say that it should
not bz a fundamental right at all are not
just, are not fair and are not progressive
even from the Soviet point of view and
are not consistent with the Soviet practice
and Soviet expzrience.

TrE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI GOVINDA MENON):
What about China ?
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SHRI RANGA : My hon. friend may
think of China, I am not yet able to go
to China.

SHRI P. RAMAMURTI: I am not
bothered about Soviet Union and China. I
have brought a resolution for this country.

SHRI RANGA : In all the democratic
countries, the fundamental right to proper-
ty has not been abolished. Only in the
Soviet Union it has bzen abolished. There
also it is coming back again.

So far as China is concerned, [ do not
know what is happening there. I do not
want my country to go the way of China
in the manner in which the Chinaoriented
Communists in this country are behaving
towards Gandhism and Gandhian literature
and Gandhian institutions. T need not say
anything more.

There is also another point. Possibly
my hon. friend woul d argue that he is not
opposed to property as such, but he does
not want it to be a fundamental right. He
says it should be a fundamental right for
this reason. All the other fundamental
rights or most of them cannot be exercised
at all by these people who do not have
any property what soever, What is more?
What is the general stand that the friends
of Communist Party and other trade-union-
istsin this country have taken? They get
bonus. They get provident fund and vari-
ous other privileges. Tney are asking so
many privileges for our industrial glabour
and whenever the employers are obliged
to retrench, they want lay-off allowances.
They do not want any retrenchment at
all, Do not all these partake an aspect of
property  right?  Uelry are they
asking for these things? Because . they
want stability. They want security. They
do not want any worker to  be dismissed
at any time at the whims of the employer,
There must be some security. They do not
want employers’ houses made available to
the workers lest the worker should be at
the mercy of the employer. There should
be independent housing facilities for the
industrial workers. Why? Because there
must be security. 1 am only giving you
instance. I need not go into all details.
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In regard to agricultural labour also,
my friend who comes from Tanjore knows
better. There he has been asking and 1
have been asking that house sites should
be placed entirely at the disposal of the
worker at the cost of the State whereas,
on the other hand, till recently these house
sites were the property of Mirasdars and
landlords. (Interruptionsy Even supposing
it is there, we want agricultural workers
should have their own houses. What is the
use of my hon. friend saying that Rajaji
is against it? Thereis no useto go on
#alking in the face of factsand truth. It
was Rajaji who got temancy legislation
passed for the protection of Tanjore tena-
nts. My hon, friend may not have any res-
pect for truth outside because itis a kind
of trait with them. (/nrerruptions). Let us
not be incorrect towards truth so far as
this Houseis concerned. (Interruptions). T
am not attacking anybody. We want house
sites for our industrial as well as agricul-
tura! labour. 1 want, in fact, the State it-
selfl to undertake house construction and
make them available to our agricultural
workers, For how long? For the past 50
years [ have been declaiming the pheno-
menon of homeless people in our towns
lying down by the side of pavements.Even
they consider it a property. on these thin-
gs he wants another person to go and try
there. As a matter of fact house sites sho-
uld be provided mot only for all industrial
workers but also for workers, artisans
and agricultural workers. I do not know
the reason why this property should not
be guaranteed to them as a matter of fun-
damental right. What happens in the Uni-
ted States? What happens in all democra-
tic countries? Thereis no-one democratic
country where an effort has been made by
the majority of the people and their Parli-
ament to deny this fundmental right for
these people. In  those countries
where fundamental rights have
come to be enshrined in  their
Constitution, fundamental right to prope-
rty has been accepted and has also been
enshrined in the constitution. Now, here
even in our own country there is a his-
tory, for this concept. Only yesterday Mr.
Palkhivala who is quite an expert in
regard to some of these things reminded
us of what happened.
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SHRI INDRAJIT GUPTA (Alipore) !
Which countries have got fundamental
right to property?

SHRI RANGA : America, France.
SHRI INDRAJIT GUPTA : Is it
enough?

SHRI RANGA : America, France,
Japan, Isit not enough? In our own
country, Sir in the last dacade or last
century. Lokamanya Tilak wanted this
thing to be a fundamental right. Later on,
Sirs the All-India All Party Conference
headed by Sir Tej Bahadur Sapru wanted
it. Afterwards Motilal Nehru's draft con-
stitution wanted it. At the Round Table
Conference it was suggested and then
later on the Karachic onference accepted it.
Th: Karachi Congress in 1930 accepted it
apart from the Round Table Conference.
Who was the person who proposed it
here? He was no other than Dr. Ambed-
kar who proposed it in this House. Does
Ambedkar come from a millionare. He
came from a section of people who are
poorer than the section of people from
which T hail, Sir. both of us worked for
the people; he worked more for workers;
1 work more for peasants; and both of
us supported this Fundamen tal Rights to
be enshirbed in our Constitution in

that Chapter.

Therefore, Sir, if we really want our
workers, our peasants, our artisans and
other people to enjoy all the other Funda-
mental Rights, without being at the ten-
der mercies of the employers, of the big
landholderss of the capitalists,of the other
various kinds of exploiters, anywhere in
the country and of the Government and
their authorities and the bureaucracy and
so on like that, then. it must be our gen-
uine, our sacred duty to try to help more
people to get into the ownership. or at
least part ownership, some claim over
ownership of some property. Now it does
not matter what kind of  property it is.
Take a sanyasi, In this country we have
hippies, not yet naked hippies. But we
have sanyasis. They havea kaupecnam
and kamandalam. Even that kaupcenam
or kamandalam is a property. Are you
going to deny them all these and thon say:’
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in my large heartedness because T have to
be the dictator of this country, I am going
to allow you that, taking upon yoursell
the right to deny it? I charge any demo-
crat to come and say that he can continue
to be a democrat while reserving to him-
self the right to deny the right to one's
property to any section of people, to any
individual, to any toiler anywhere. 1 am all
in favour of the fundamental right for
property and I am very much opposed to
the’Resolution suggested by my hon. friend,
And Tam glad about  one  small mercy,
Sir. At long last, after having created
such a lot of confusion about her wonder-
ful ption of radicali and progre-
ssive attitude and march towards plenty
for everybody our Prime Minister has some
wisdom to come to reassure her people
first of all in her party, that her party
Ppeople are not opposed to property and she
wanted to reassure the whole country also,
least the country might get a wrong
impression about her ultimate aims as
Prime Minister. What her own personal
ultimate aims are God and she alone may
know. But, Mrs. Indira Gandhi as Prime
Minister, wanted to reassure her country,
her party that the Government are mot
in favour of abolishing or tampering with
the Fundamental Right to property and
I welcome this declaration from her.
But I sincerely hope she will not get some
dream or some awakening or inspiration to
say, *'I said that under some mis—apprehe~
nsion. but now I have changed my view
because my conscience is going in another
way". Thope her conscience will remain
with herand that conscience will be that
of the conscience of the many crores and
crores of people in this country, who are
non-exploiters, who are self-employed
people, who are genuine producers of
wealth in our country and who are small
tillers who would love and would like to
have property as of fundamental right in
our country.

"SHRI R.D. BHANDARE (Bombay
Central): Mr. Chairman, Sir, it is not
necessary for me to give the assurance to
Professor Ranga that our party will mot
go in for the abolition of private property.
This’ has been made quite clear by the

MAY 1, 1970

to property (Res.) 276

Prime Minister to the party. If you are
ignorant, the world is not ignorant,

The Resolution, if analysed, has these
four propositions. This is a very clear and
wery ingenious resolution, The first proposi-
tion is the right to private property as the
means of production, has become oppre-
ssive. Those who have nothing may also
side with that proposition. I am not
imputing any motive but I am merely
dealing with the results of the proposition
as laid down in the Resolution. The ucanld
proposition, is right to property because it
is a justiciable fundamenial right—it speaks
of Supreme Court; the third proposition,
is that because of these two propositions.
the right 1o property has become an
obstacle to real democracy; the fourth
proposition is that it has become a serious
obstacle in the country’s social, economic
and political advancement. These are the
four propositions which have bees
incorporated in the Constitution.

What is thc advice given by the Mover
of the Resolution ? His advice is to amend
the Constitution. I need not mention that
all the propositions which have been on
the tips of the hand of many of the so-
called radicals in this country are for
amending the Constitution and abolishing
the right to property. I am simply trying
to draw the attention of this House—Shri
Ramamurthi thinks of persuasion of the
Directive  Principles enshrined in the
Coastitution, more especially Art.39,
sub—clause (b) and ic)—that Shri
Ramamurthi speaks of curtailment of the
means of production so that the means of
production is not utilised either for amass-
ing money or exploiting others. These
Directive Principles are already enshrined
in the Constitution.

SHRI YOGENDRA SHARMA : Will
you make it justiciable 7

SHRI R.D. BHANDARE : I will be
happy if you come forward with that
proposition that the Directive Principles of
the State Policy should be made justicia-
ble. Those who suffer from ecomomicills
and those who are down-—trodden and
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uuder privileged, shall have a remedy under
Article 32 to go to the Supreme Court so
that we can establish the right. But, you
have no guts and you will aever go to the
villages to make the Directive Principles
as justiciable. You move it and I am
prepared to support it.

We have the Fundamental Rights enshri-
ned in the Constitution. Iknow that the
fundamental rights are at times misused by
the richer classes for becoming richer and
making the poor class poorer. I am quite
aware of the fact. Iam here dealing with
the concept of the fundamental right as
contained in the Constitution,

Mr, Chairman, it has become a fashion
with the modern countries to incorporate
the Chapter on Fundamental Rights in the
Constitution. Ever since Thomas Payne
wrote or ever since 1791 Constitution was
farme by the French National Assembly,
it has become a fashion to put in the fun-
damental rights in the Constitution,
But it is not enmough. So far as the
founding fathers of our Constitution were
concerned, this did not weigh with them.
I shall deal with this question later.

After the philosophy of Thomas Payne
and the French Revolution, what happe-
ned? In western countries, they could
establish a society based on the principle
of liberty, but at the cost of equality. The
result was that a few individuals, a few
families, became richer, gotall the means
of production in their hands and the vast
masses became poor.

After this Revolution, there was the
Russian Revolution in 1917, What was
the result of it? The great leader, Lenin,
gave the slogan: let there be equality.
They made this the basis of their Govern-
ment. Result: when Stalin came to
power, they established a social system
based on the principle of equality but at
the cost of liberty.

These are the historical aspects we have
got to take into account. What was the
result of the freedom movement, mention
of which was made by Prof. Ranga?
Because of the freedom movement and
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because of the framing of our Constitu-
tion, we have sought to bring about a
reconciliation between liberty and equality.
In fact, the directive principles of state
policy area unique feature, a contribution
made to consiitutionalism or the constitu-
tional history of the world, just as the
federal principle is the contribution made
by the American constitution and parlia-
mentary democracy is the contribution
made by the British people.

‘We accepted both the directive princie
ples and fundamental rights. To those
members of the Opposition who are time
and again, day in and day out, crying
hoarse against private property and would
like to abolish it and would like to
amend the Constitution for the purpose, I
would like to say that I am for curbing
private property so that it may not be
utilised to exploit the poor and the down-
trodden. We are for a ceiling on pro-
perty. Of course, what the concept of
property should be and to what extent
there should be a ceiling are matters of
detail to be worked out. Let us not raise
very radical slogans like ‘abolish private
property” or ‘abolish all means of private
property” because they have been using
the means of private property to exploit

others.  Therefore, put a curb a ceiling,
Itis no use of talking always about

abolishing private property and changing
the Constitution because we the Indian
people have given unto ourselves a Cons-
titution in which both fundamental rights
and directive principles ure enshrined.

SHRI YOGENDRA SHARMA ( Begu-
sarai ) : The latter are not justiciable.

SHRI R. D. BHANDARE : Again he
is begging the question.

We are for it, the party to which I
belong is for it. Both asan individual
and as the member of a party, with
whatever capacity and strength I have,
Iwill use it for the purpose of sanc-
tifying those Fundamental Rights and
Directive Principles in the Constitution.
so that the Directive Principles could be
utilised for the benefit for the down-
trodden and the under-privileged.
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I hope the Mover of the Resolution will
not press it because it is infructuous, be-
cause curtailment of private property and
the means of production is provided for
in the Constitution itself. Therefore, pass-
ing the Resolution will not serve any use-

* ful purpose,
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SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Mr. Chairman, Sir, it is
not surprising that on a simple Resolution
like this, where actually an idea has been
thrown after experience that if we really
want an egalitarian society in this country
through the process of law the right to
property has to be defined properly, the
bogey of expropriation has been raised.
This bogey has been raised, 1 think, every
time in every age in any acquisitive society
whenever you talk of abolition or control
of property right. People went to the ridi-
culous lenght of arguing that even perso-
nal belongings likea pencil, books, hut-
ments—all these—will be expropriated
once the right to property is removed
from the Fundamental Rights Chapter of
the Constitution. I do not want to go into
those questions because 1 do not think that
this is the desire of the Mover himsell
that he secks to abolish private property
altogether. What the Resolution says is
that property as a means of production,
where there is opportunity for exploita-
tion, should be the property of the comm-
unity and should be utilised for the pur-
pose of betterment of society. The right
1o individual property must also be com-
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patible with the rights of the seat of the
society.

There iscontroversy goingon all over
the country today. Why has it arisen?
It is not because of radicalism or pro-
gressivism but because people are afraid,
I know, of anychange; people want to
maintain the status quo; they are afraid
immediately of any suggestion for any
change in the present Constitution. I
want to know whether even in the present
Constitution it is accepted that property
is sacrosanct and can never be touched.
Itis not so. The present Constitution
provides that we can acquire or take
away private property, the only condition
being that it must be for a public pur-
pose and through the process of law.
We believe in the rule of law. We want
that a change in society must be brought
about within the framework ofthe rule
of law in a democratic manner. There-
fore property is not sacrosanci; it is
not something which is a natural right.

I think, when the Constitution-makers
provided this as a fundamental right,
they were guided more by the Constitut-
ions of other countries and the situa-
tion prevailing in our country at that
time.

SHRI P. RAMAMURTI : It is a
replica of section 386 of the Government
of India Act, 1935, word for word.

SHRI SURENDRANATH DWIVEDY:
Naturally, the socioceconomic aspect was
completely forgotten. When it has been
stated in the Directive Principles of
State Policy that there should not be
any concentration of wealth, when it
has been said enough means of livelihood
should be provided to every citizen,
how is that compatible with the provision
in the Fundamental Rights that property
right is such that it cannot be touched?

Wecame across the situation when the
land ceiling abolition Bills were passed
in different  States. There, because the
High Courts and the Supreme Court came
into the picture, by theirjudgments they
were an obstacle inthe way of land
reforms. Therefore, this Parliament itself
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amended the Constitution providing that
dequacy of 1sation so far as agri-
cultural land property isconcerned, can-
not be questioned in a court of law. That
was the immediate problem before us and,
therefore, that was done. That does not
necessarily mean that so far as bank
nationalisation and other things are
concerned where much more money will
be required to pay compensation, it will
be given at the market rate. That is
incompatible.

Mow, whether the property right should
be removed from the Constitution or not,
the fact remains that by taking this plea of
fundamental rights, the Supreme Court
has led itself to a,position which I would
say is ridiculous. The Golaknath case has
been cited here. What has been stated there?
Even the majority judgment of omne takes
away the right of the Parliament to amend
the fundamental rights. We can amend
the fundamental rights according to our
own constitutional provisions. To amend
the Constitution, to pass a Constitution
Amendment—it is not an ordinary law—
the procedure that we adopt is that at
least two-thirds of majority of the House
must vote in favour of it and then only a
Constitution amendment can be brought
into being. But this can be nullified by
the Supreme Court by a majority of even
one.

Then, take this bank nationalisation
case. They do not question the competence
of the Parliament to enact such laws, But
again they go into the gquestion of com-
pensation in such a manner as to nullify
the whole thing. The people talk of
Gandhiji. Let me quote Gandhiji.
According to Gandhiji, **Property which
is built on exploitation is nothing but
stealing.” He said that a man who does
not earn his own livelihood, who exploits
others, and if he acquires property, that
property is nothing but stealing. He
characterised them as thieves. About
compensation, this is what Gandhiji has
said:

“If compensation has to be given, we
have to rob Peter to pay Paul.”
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Theny you are talking about the Sup-
reme Courtand judiciary. May 1 quote
what the present Chief Justice of the
Supreme Court, Shri Hidayatullah, has
said about it? He says:

.4+0ur Constitution accepted the the-
ory that the right of property is a
fundamental right. In my opinion, it
was an error to place it in that category
of Fundamental (Rights. It is the
weakest."

This is the opinion of the present Chief
Justice of the Supreme Court. 1 do not
know how people are arguing that it we
take any steps to remove this property
right from the Fundamental Rights, ,then
democracy will be finished and that to*a
litarianism will come into being. These
are all bogeys of have’s who in course of
ages,» because of the supremacy, because
of the power, because of the influence in
society, as a whole, have taken powers for
themselves and the Constitution has also
something to do with it. Therefore
what 1 proposc to say is (his.
Some people who have argued against it
also said that there is a change in the
situation and we must go with the change
in the situation. About the concept of
property they do not accept. But they
are chaoged and in the change in the
society that we contemplate we differ. We
differ from that point of view. So, the ques-
tion is: whether you want to build up
a society in which persons holding property
would have an absolute right. We have no
absolute right of freedom of speech. It is
restricted. There is absolute right so far
as property is concerned and the FParlia-
ment would never touch it and have no
right to change it. This is something which
can never be accepted.

Lastly, I want to say one thing. People
say that we must have a referendum
before we decide this and also a constit-
uent assembly. I want to ask them one
thing. We say the constitution is sover-
eign. T do not know how the constituent
assembly can be different fiom the present
Parliament. Parliament represents the
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people. We are elected on adult franc-
hise. What more would the constituent
assembly be able to do? This is only to
sidetrack the whole issue. This is only to
confuse the people as if people do not
want itand as if people want that those
who hold property, the richer sections of
the country. must continue to exploit the
larger sections of the community. I do
not think people accept this. This is a
wrong slogan. Therefore, [ would
suggest: let the Government at this stage
make their position very clear. 1f they
are true to their faith of socialism. will
they bring forward a Bill here and now?
Will they accept the proposal as it has
been moved by Mr. Ramamurti about
this matter? They have to make their
position clear as to how they view the pro-
perty and the relationship it will havein
the society and whether the Constitution
should not be amended so as to make it
easier for the country to go ahead towards
its goal of socialism.

SHRI VASUDEVAN NAIR (Peermade):
I also feel thatan effort is made by many
people including some of our colleagues
to raise a bogey as it was put by my
hon. friend, Shri Surendranath Dwivedy,
and they want to frighten the people by
saying that everything will be taken
away and in that process they also would
like to raise the bogey of communizm
and thus they would like to cloud the
issues and in this debate they would like
to throw mud in the eyes of the people sc
that issues cannot be discussed in their
proper perspective. [ should like to make
it clear that itis not at all a question of
expropriation of the little that the millions
in thiscountry have. Of course, itis a
question of definitely curbing and control-
ling the wealth of the few, There is
absolutely no doubt about it and we can
understand the perturbed feelings of the
representatives of reation in this country
when this issue is being debated over and
over again, As days pass by, inspite of
the efforts of the representatives of reac-
tions of big money, of landed interests and
landlords and all that, I am sure that the
debate will go on and a decision will be
taken. I have no doubt in my mind that
if there is a referendum in this country,
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the overwhelming majority of the people
in India to-day will say that this funda-
mental right to property will have to
g0o. I have no doubt in my mind about that.
But that does not mean that we should
right now go for a referendum. 1am not
suggesting that. Now, in this House, I
don’t know what is going to be the reply
of the Minister. 1 have my doubts about
it because the ruling party has been
pressurised. The rulliug party is under
very heavy pressure and according to me,
they have already succumbed 1o this
pressure. That is why time and again
they have taken pains right from the Prime
Minister to explain that they are not
going to do any such thing. Now, once
upon a time, we were told that they
would be supporting Mr. Nath Pai’s Bill,
So, we want to know what has happened
to that. Is it already burried? Is it

already given a go-by? What are they
going to do about it? Siry even in spite
of that, in spite of the wobblings of the
Government, I should liketo tell them.
the representatives of the rulling party,
that if they are going to be pressurised
and if they get succumbed to the pressure,
then, they are going to sit across the
current against the wishes of the people.
Sir, in the name of preserving the property
of the people,—they speak also in the
name of the people,—they really want to
preserve the riches of a few monopoly
houses, a few landlords, who have amas-
sed all this wealth by exploiting the people.
They speak too much about the Constitu-
tion, But, Sirs I am afraid, those who
speak too much about the Constitution do
not have that much of respect about the
Constitution. If they had that much of
respect about the constitution, then, they
ought to have taken a little more care to
read Chapter IV also. According to me,
there is a built-in contradiction between
Chapter III and Chapter 1V. Unfortuna-
tely may be, it is an error, asitis put by
the Chief Justice of the Supreme Court.
The fathers of the Constituiion also can
commit an error. There is nothing wrong
in pointing out that error. It may be
only possible for us to point out that
error, to correct that error, after 20 years,
that there is this apparent built-in contra-

diction when they put this right to pro-



299 Righi

[ Shri Vasudevan Nair |

perty as a fundamental right in Chapter
1II, then they put in a serious obstacle in
the way of implementing the Directive
Principles of State Policy. Now, Sir, in
the Directive Principles of State Policy,
you have got for example, Article 39 (b)
which says:

“That the ownership and control of
the material resources of the community
are so distributed as best to subserve the
common goad, ™

You have got Article 39 (c) also which
says :

+That the operation of the economic
system does not result in the concentra-
t'on of wealth and means of production
to the common detriment. ™
These are all very clear statements. There
cannot be any ambiguity about it,

And, Sir, i these are the Directive
Principles of State Policy for this nation,
how can we compromise with the right to
property, being a Fundamental Right?

Almost day in and day oul, we are
going against the judgmenis of the court.
For ecxample, the land reform measures
are beiag challenged in the Court of Law.
Kerala's Land Reform Act which is one of
the most radical pieces ol legislation is
being challenged _both in the High Court
and in the Supreme Court. And it is
hanging in the balance. I do not know
what is going to happen to that. All the
landlords are now looking forward to the
judges of the Supreme Court. Itis a fact
which cannot be denied that 99.9%,
perhaps 99.99 per cent ol the sitting jud-
ges of the high courts and the Supreme
Court to-day come from the upper-classes
of society, Tney are recruited from the
upper-classes of society. Il cannot be
denied. It isa fact that the Civil Ser-
vices are composed of such people most
of whom have their own interest in
lands, They are the best landlords, And
most of them have shares in big compa-
nies. Judges should be elected. Accor-
ding to us, in our country having a real
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democracy, judges should be elected.
Perhaps we have yet to progress for some
more years inreach that kind of stage
when judges are to be elected by the
people. We stand for that kind of system.
But, whatis the use of talking about that?
Our Ministers are wasting their time.
Rather their headache is how to pay more
for these judges and they are not worried
about anything ¢lse. Again and again we
are called for consultations by Shri
Chavan to discuss about added amenities
facilitics-pensions-family pensions, salaries
and all that for these judges. They say
that we are not getting the talent. The
people who get Rs. 20,000. 30,000, 50,000

or even a lakh of rupees per month at
the barare not coming 10 serve on the
Benches.

MNow this is the talk of the day. Has
this Government or Parliament or our
country got a real policy for overhauling
the entire judicial system to suit the
changing times? The guestion is whether
we arc really grasping the change in the
minds of the people. Unless we are able
Lo appreciate that change or move with
that change and in accordance with the
changing times, changing thé Constitution
cannot be a hindrance to that change.
Fundamental Right to property cannot
stand in the way of that change, If it
stands, the Constitution will go; the people
will come forward. The fundamental right
to property will go whether you try to
preserve it or not and however much
Professor Ranga shouts from here or
others may try to defend it even by
raising a bogey of expropriation, Thisisa
bogus bogey and there is nothing like
that. Nobody is saying that., This is
pure and simple distortion and nothing
else. By such propaganda, people cannot
be misled, Here the question is that the
vast millions of the people of this country
to-day want a fundamental right to live.
shat is the fundamental right that they
want to assert today. As against that
fundamental right to llive if a few
want the fundamental right to pro-
perty, they cannot stand with them.
This is the real question that every one of
us will have to face. The Government
and the ruling party which to-day happens

10 be here. if they like to shirk the respon-
sibility and if they are going to be pres-
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urised and if they succumb to presure,
then they should realise that they alsoin
this current will be thrown aside. The
movement will go forward,

SHRIT BEDABRATA BARUA (Kaliabor):
Mr.Chairman, not only has the fundamen-
tal right to property been the issue but tak-
ing shelter under it, a whole range of legis-
lation and legislative conventions have
grown up which are strictly against the
commom man's right'toown even a
livelihood. Our entire system of legisla-
tion today is such as would deprive the
common man of the minimum property
rights, the right to employment, the right
to a reasonable standard of living and the
right to education.

When that revolutionary movement took
place in France, they said liberty, equality,
and fraternity were the three piilais of
which that revolution was slaged. At
that time also it was alwayvs realiscd that
when the masses were brought into a
revolutionary situation, it was equality
that was the foremost consideration for
them. They wanted liberty to create
equality, The base of inequality was the
allowance givem to the creation of
property.

In the twenty and odd vears of our
freedom, we have allowed one freedom
to grow, to proliferate the right to
property. When this right is made
justiciable, we sec that we have in effeet
made it a big joke. Because usticiability,
as a Supreme Court Judge participating
ina discussion a month ago said, is, afier
all a very formal concept so far as
property is concerned. He said there is
considerable force in the argument that
in India justice is sold, not dispensed nor
distributed. No man whose 1wo-bigha
zamin is taken away by Government can
engage a lawyer on Rs.10,000 per day and
fight it out in the court. It is not possi-
ble for him. In spite of the fundamental
right to propecty granted to the p2ople,
it is not that the common man has
benefited from it. The common man
will not be affecied. So long as w= have
got a democratic syslem, no government
would be foolish enough to take away a
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poor man's property. This has always

been used to confuse the issue.

What has happened in the post-indepen-
dence erais that, taking advantage of this
fundamental right, our social set-up has
gone wild, gone haywire, straight in the
direction of property, in helping property
to grow. Any big business house can be
taken as an example of how they have
proiiferated or grown not only under the
shelter of this fundamental right, but also
under the corrupt social system. With the
help of thousands of top-ciass pevple who
can be purchased, who jump from govern-
ment offices to their private business
offices, there has becn created a set-up
which is generally a terrible movement
against all the properties and rights of the
common people.

It isin this situation that we need to
find out how much our Constitution has
become a supporter of the capitalist sys-
tem as such, because it is very relevant
to us in this context, because those people
who belive in socialism would like to
change that set-up. In the twentieth
century, there is no longer the concept of
capitalist democracy; it is only social,
economiz and political democracy that
prevail. Political democracy has no
meaning if a man has a right but has
no obligation. To a person who honestly
represents the people, economic democracy
isa must. If he cannot under the Cons-
titution, realise economic democracy, if
the road-blocks are so strong, so terrible
that he cannot under any circumstances
remove them his way, il hecannot carry
through social changes, such a Constitu-
tion will have no meaning for him,

We have autonomous States. We have
various parties coming L0 power i various
States. Should we kecp these roadblocks
and allow Indian democracy to explode?
We have a democratic system under which
we say we want democracy, not despotism.
I can understand the contradiction of
allowing a few people to have big private
property and become millionaires. But
that cannot be the base of liberty. That
was a long exploded idea. Whether itis
Marxism or socialism or democragy,
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rights must be based on various concepts
including the small man's property.

But our legislation is fantastic. We
have made property so much of a religion
and as aluwyer I know that for having
stolen a small article, a man was kept six
months in jail without trial. If a trader or
businessman  raises prices and makes
crores of rupees, we cannot even arrest
him. If heis convicted, his property still
remains. The whole concept is absolutely
anti-social. We will have to introduce a
series of amendments to the Constitution
to make it very clear that all people in
India can participate in this system beca-
use democracy is fundamental to us, not
the exploitation or the privileges of a few,
that we will not allow the system to be
exploited under the weight of injustice.
If dictatorship comes, letit come, but let
it not come because of our shortcomings.
No system has been able to maintain it-
sell by only maintaining the very crude
interests of a few people who get all the
advantages. In Formosa today there is
wealth - tax, but there is the system of
self-assessment and the Government reser-
ves the right to purchase the property at
the value declared by the assessee. For
instance, if a person having property worth
Rs. 30 lakhs declares that his property is
worth only Rs, 2 lakhs, the Government
will have the right to purchase that
property at Rs, 2 lakhs.

Arthur Koestler, who at one time was
against Stalin says that despotism is just
the functioning of the total absence of
discipline in society. If you can discipline
your society and everybody obeys the law,
then property will not go. If those who
have big property do not obey the law,
force will have to b: applied. We may
not like it, we may oppose it, but it will
come on us like an avalanche. Nobody
can check it,

SHRI BADRUDDUJA (Murshidabad):
I had no mind to take part in the debate
this after-noon, I have however grown
wiser for the observations from hon.
Memberson both sides of the House,
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But the subject is so complex, it has got
such a long history behind it, that it is not
possible to do justice to it in all its bearings
and implications within a brief span of
time.

It pains me very much to oppose this
Resolution moved by my hon. friend Shri
Ramamurti. I do not understand why
there should be a demand to erode the
fundamental rights incorporated in the
Constitution. Shri Ramamurty has, Tam
afraid, gone a little beyond the mark. He
has questioned the wisdom and sagacity
of the Judges of the Supreme Court. 1do
not hold any brief for them. The Supreme
Court Judges also may have shortcomings
and limitations. They may not be abso-
lutely above reproach and I don't say that
they will never commit mistakes. But it
is neither necessary nor wise to denigrate
the Judges of the Supreme Court, and to
emphasise that by making some observa-
tions in the Golaknath case or any other
case, they have violated the spirit and the
letter of the Constitution. The framers of
the Constitution provided that there should
be some sort of a federal structure for the
Country in which the executive, the
judiciary and the legislature shall function
side by side without in any way encroaching
upon the privileges and rights of onan
other. There must be a harmonious func-
tioning of the administration. Democracy
contemplates that.

The framers of the Constitution had in
their wisdom, in their sagacity, in their
clear vision of the future laid down these
provisions in the Constitution. They were
people with experience of decades they
laid down certain provisions in the Consti-
tution contemplating that the Judiciary,
the Executive and the Legislature must
function in conformity with the provisions
of the Constitution laid down therein. But
my friend in his excessive enthusiasm has
shot beyond in work. Why should there be
any property right, he says, when millions
of people in the country have no property ?
Isit an argument? Then again he emphe-
sised that the framers of the Constitution,
the Constituent Assembly particularly was
pot a representative body in the sense that
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we are a representative of Parliament to
day. Both the arguments are so fallacious,
unfounded and baseless that they carry
their own refutation. Firstof all simply
because millions of people have no
property, it does not necessarily and
logically follow that those who have
property should be deprived of the same.
Simply because we 500 milli on people and
odd Members in Parliament represent 550
million people outside. can we say that
millions of people in the country who have
become more conscious, more responsible,
more rescourceful and more intelligent and
can understand their need and requirements
much better, and demand that they should
be represented by 5000 members? Can we
in that case say that the Parliament should
be dissolved and we should all be thrown
out? Is this any argument? 1If you take
away the Fundamental Rights what will be
the position ? Sir, I have no illusions about
the democratic functioning of the Govern-
ment. 1 have had very bitter experiences.
After the riots in 1950 properties belonging
to the citizens of a State were want only
grabbed by people coming from outside but
the Government came to the rescue of
those people ; they legalised illegal possessions
and authorised unauthorised occupations.
This is how the minorities have no quarter,
no shelter, no recognition, no appreciation,
no encouragement and no facilitiesin any
sphere of life during these years. Yet,
Democracy with all its limitations and
shortcomings, nepotism and favourism,
with all the dirt and filth, corruption and
bribery that obtain in administration, hasa
saving grace; it never wanted to erode the
fundamental rights which are nothing but
a means for the developmenmt of human
personality. Why should it be snatched
away? He went further and said that those
who framed the Constitution were not
representatives of people-men like Rajendra
Prasad, Rajaji, men like Jawaharlal Nehru,
that prince among men. Political babes and
suckling of yesterday, men like Ramamurti--
did they brave the storms, face the dangers,
create conditions which made it impossible
for the British to function? They are not
representative of the people, but we who
are petty-foggers and pigmies want to have
the pretensions lo question their wisdom
and sagacity and the services and sacrifics
of those who made positive contributions
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to the political life of this country. We
want to over ride the decision of those
people simply because we have a Parliament
at our disposal, [know the majority of
people in the countryside, B0 million
Mussalmans and 150 million Scheduled
Caste brothern, and by far the largest
majority of the majority community in
India will throw out this attempt to scuttle
the fundamental rights provided in the
Constitution, Let them have a referendum.
They dare not face the public. They will
be thrown out if there is any attempt to do
so. I do not believe, as I said the other
day, in your philosophy of life. We have
had enough of bitter experience. When [
criticised the democratic functioning of the
Administration, | wanted to emphasise that
T got very bitter experience about your
implementation of the fundamental rights in
West Bengal. The United Front was also
a democratic Government, composed of
constituent units representing various
shades of opinion, various schools of
thought in the State. But what was the
lot of people even when fundamental rights
were not snatched away or eroded? What
was the lot of poor agriculturists owing
lands ranging from 5 to 6 bighas., What
did they do when unscrupulous mobs,
unruly mobs, corrupt and corruptible mobs
under the protecting wings of some cons-
tituent units in the administration, robbed,
lootted and plundered their standing crops.
By organised dacoities and robberiesin
broad daylight; they snached the lands on
the false plea of unearthing benami proper-
ties and surplus lands, That was the state
of things when fundamental rights are
enshrined in our Constitution.

MR, CHAIRMAN: Please conclude.

SHRI BADRUDDUJA: If fundamental
rights would be taken away, what will be
the position? Sir, a ferocious lion warns
iwo weary travellers across the way against
the danger ahead by its roar, a poisonous
cobra reminds him of the danger by its
hisses, but more ferocious than the lion,
more ravenous than the wolf, more
poisonous than the cobra, these unruly
mobs stole unawares on unsuspecting
people, looted their properties, robbed’
them, terrorised them and threw them
overboard. Naturally, therefore, we are
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afraid; we have already had enough of
bitter experiences. We have had it not only
in West Bengal, but in Kerala and in other
parts of the country, We refuse to subs-
cribe to their philosophy; we do not believe
in the philosophy which does away with
all the classes and conditions of people.

MR. CHAIRMAN: Please conclude.
SHRI BADRUDDUJA: Two minutes.

MR. CHAIRMAN : No
two minutes. Please finish.

question of

SHRI BADRUDDUIJA: 1 am only con-
cluding. T know it is a subject which calls for
sufficient time. So I conclude, in one minute.
As I said earlier, instead of trying to snaich
away the fundamental right to property,
would it not be better, would it not be
wiser, would it not be more expedient to
reconcile the divergent claims, the conflic-
ting interests of the various classes and
communities, various conditions of the
people, and bring about a sort of a
rational just,fair and equitable adjustment
of the different kind of rights to property?
Our Constitution has laid down definitely
that there shall be no concentration of
wealth in a few hands,

I would, therefore, appeal to my friend
Shri Ramamurti, to withdrew his resolu-
tion. They have already gone a little too
fast. Let them not move still faster. They
have a theory, but by far the largest
majority of the people in this country do
not subscribe to their policy of regimenta-
tion, that philosophy that denies political,
social, cultural and moral freedom, freedom
from all lends of domination. We are
against dictatorship in any shape or form,
dictatorship of an individual, dictatorship
of a group, dictatorship of an unsympa-
thetic majority and dictatorship of the
proletariat in the world. We want to live
our own lives, to grow, to develop, expand
spiritually, morally. socially, politically,
nationally and internationally in all spheres
of life,all domains of thought in lhewc:rld.

st fora wx @7 (WgEY) s W
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Al qa"Y |

_ XE® §lg §q ugl ag woaw
g ardi & fa a1 dfqam awa1 fgo )
A gy Gan AE 8, afeT & ¥ gy
Far wigat § & A dfewm fmfo
FTH A AT qG A0 FE § A Tg AW
& o wmor 2w &y ofefeqfy 44 & e
gz @faad 1 & WA A W H v
dfaary a1 & @q wrf a1 F1¢ qfvam
g T T EeaT & ) e Tz ww
st g fF aar @fawm a1 wifge arfs
ag sfaq @ &r T 7w wfEem A
5 " |

o ¥ ®a w1g gits FE & o
f§xgr wrgar g 5 g FE ¥ G
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#r oy ot § = w1 afer gfm wE
*r fraw T A9 wE FL, GO FEF
AT FT UG ¢ 1% I 4G BT gHiy
frar & at fomr o< arer TAfad arfest
ToAfor F9 W WE E ¥ UF FET
eAfaF Sfadl #1 ST w8,
Far gdfi g giin ®& ¥ orror &7 AT
FTA A0 A7 deqy fRamw ®0 syt &V
&S UFRMA G0q € a1 AaTE0 a0 el
fr 1 fox fawim & e e &
I fred 3w &1 famre @O 7
Fwmarg fo @ & A & 9%
eIl gadr A8 @A wifge @ fedr &
T FT &% | O FT A F A06GY
Fx foafrsw & w5 swfs =
w% fom & wmwr 7 g7 7 wvafw g0 @
& wifgg ) o g ifemr st snfgm
¥ gegren geqE Far g | FaoAfw §
70 sfers st wfw & =1 gu & 1 Afew
AT T W o gAw g i @ Ay
2.6 TRATE | A UF urFeATTEE AV
ateAr 340% T g R 3oufaea
ffferMus BRILEFAF €1 35
o @ & o TR A9 FRAT T &
§ fagvgnargmg 5 w9
SHI @Y gU A FT UG Fg qEA (H A
ST AT S Ta aver e wr W
F@TE? Ag AT AqH  qwAl & g
7 qH AT T FC Iq I Far § W
AA IW W AT AWEAT T FATATA
F@E | AN IATE a@ § fafxm s
7 & 6 ag oFEmE A @R | AT
3w # Wi Ffw el §1 & qrIay &
e wfowa & o g W1 f& anaw
X AT FEATGH T AT AT HE
Fy dtfog, s & difem 77 difse
wf arét v fiforg afew faegw - @t
Wit A W Ag A AWA drAr
W@
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g1 9T ATHRAT AT A F oA w5
T FE | & qer g 5 sy oeme & w6
TA & ! A et a A v
AM@E T WH WM FT wwHa AT
afe 1 oF 87 w19 & a i &
THIWT F AT IH HAET T A TH AE
#\ aifeat § 7 qEwc s fe @ aTeRe
sToet AE @A I AT a7 s 24 fa
TAAT FAT GAAT TR E 7 A @ 9%
wagfafafoe #37 § @ 76 I
v & fre wfse wit fee sww o
AT AT 4 AT A ST T AW
A e FTCFT | AN T AT TART F
F & afda o 757 & f smwa S
AEN WTEST | TH ATH A0 THIA FAW OF
0 9T T8 A A ACAE  ow W w
I | FT AT 2W B TH GFE
sfafraa feafa & & ot st &
A LA TR AT TRr HHEAT IS W FaiE
F 0 gwer fv qar Ag T TW]|A A
g A @ | Al & Fg A g fE
ST AMA FaF WA fegz Fifsw,
FAEST gAEAr wa Gar #if |

dur fr 7 el v fr a7 s
wrtfa® Ixgva & S &1 o\ X # ot
g% afrga & Tt e § ag AEi
¥ forg adt wedr T wrawe & wEfew @
vq 78 affa w1 aaAfa s sfa & Ga
# o AR § 1w v W@ g
a4 g3 T AT, T AGT A v
ST §a geATe wE WAy fowa |
FT 1T oATw G@T T F avwm Hidr §1
wafore & 3o sgw & @@ ¥ | fremt
¥ qrey i1 4TEY ATET S § IATT AR
atroe & Ay o Afa o mowd ¥
ITET @ qGET AfAQ AT FART g
g & Ffe AR A @ S
dte guauTed e ag W AT ag wHW
A ST T T qOT FEAT § A
T AE FE
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THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI GOVINDA MENON)
Mr.  Chirman, Sir, Government's the
attitude of the Governmel towards property
is contained in Part IV of the Constitution
ir{ which the Dire-tive Principles are
Biven, more particularly in article 39 (b),
I Will read that out:—

) “‘The State shall, particularly direct
its policy towards securi ng—

that the ownership and control of
the material resources of the comm-
unity are so distributed as  best to
subserve the common good;™,

This has been there in the Directive Prin-
ciples of state policy in the constitution
and that is the policy of Govern-
ment; that to say, the constitution had
provided that property should be
regulated so that there would be no con-
cenlration in the hand'sa of few.

Regarding Part IV containing Directive
Principles, many lawyers, jurists and,
with due respect to the Judges of the coun-
try, Judges also have had a wrong impres-
sion because in Article 37 it is stated :—

“*The provision contained in this Part
shall not be enforceable by any
court™,

Because of that, usually it is said that it
is not justiciable. The meening of this is
not that the principles given in Part [V of
the Constitution have to be neglected or
forg: ; ther ing is that b cer-
tain Directive Principles are given here,
it will not be open to a citizen to approach
the courts for writ against the Government,
That is all it means. For example, it is
stated in one of the articles regarding ele-
mentary education that education shall be
given to all people below 14, The meaning
of the statement that the provisions contai-
ned herein are not enforceable is that it is
not open to me, you or a third man to go to
the Supreme Court or the High Court and
ask for a writ of mandamus against a State
Government to enforce this provision,
These articles in Part IV of the Constitution
are often forgotten. They are ignored almost
as if they are there for no purpose. So, it
is the desire, the goal and the policy of the
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Government that there should be no
concentration of property and that there
should be no monopolies,

Even since 1950 when the Constitution
was promulgated, there have been attempts
by the Government of India and other State
Governments in the country to have land
reforms legislations. What is the meaning
of these land reforms legislations? What is
the meaning of the idea that landlordism
shall be abolished? It means that the
peasants, the tenants and the cultivators
shall be given property and that property
should be taken from those who have excess
of it, All the State Governments have been
request to have land reforms legislations,
The meaning of land reforms is that the
cultivator should have property and not
that the cultivator should not have
property. Mr. Ranga spoke about peasants®
rights. The idea which the Government
will place before society and before
Parliament is that there should be people
with property but not with too muzh of
property. Thatis theidea, The Govern-
ment sticks to that principle.

Then, coming to part III of the Consti-
tution, the Fundamental Rights Chapter,
that article 31 gives right to property, the
right to property in the Constitution is
given not by article 31 but by article 19 (1)
(f). If you have to give a namz to article
31, that is an article which provides for the
right to compensation, net for the right to
property. Article 31 was amended several
times by Parliament in order to secure the
conditionsin which the poorer people will
have property and that will be taken away
from the richer people. When the courts
declared some of those legislations to be
ultra vires, then we had come for an
amendment of that article. Article 31 has
been amended, I think, four times. [ may
read out a few lines from article 31 which
is one of the longest articles where it is
said that for the property which is below
the ceiling fixed by legisiation, when that
is acquired, the market value should be
given,

That is a very significant provision in
article 31 which has often been noted. So,
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the Government’s policy is that there
should be a legislation by Parliament and
State Legislature according to occasion by
which ceilings will be fixed regarding the
holdings by individual citizens and families.
It has become a current phrase for
discussion in the country that there should
be a ceiling on urban property, that there
should be a ceiling on incomes and that
there should be a ceiling on agricultural
property. All these ideas show that there
should be regulation rather than abolition.
If it is abolition that was wanted, then
articles 31 and 19 (1) (f) should go. The
Government therefcre, stands for these
position that there should be regulation of
property in the hands of the people,
whether it bz industrial property or agri-
cultural property. All kinds of property.
But not that property should be abolished
altogether. Even in industry please recollect
what the policy of the Government is.
The Government has reserved by its
Industrial Policy Resolution that certain
important industries should be in the public
sector and the right to industry fields are
given Lo the private sector. So this is what
is known as mixed economy often repeated
by Prime Minister Jawaharlal Nehru.

In Art. 31 we have staled that when
property is acquired, definitely property
which is in excess of the ceiling relating to
land and other property, it is for the Parlia-
ment or for the legislature concerned to fix
the compensation payable. And that shall
not be justiciable. But there are certain
decisions of the Supreme Court where they
have ignored, according to me. this
provision that compensation provided by
law shall not be justiciable. There has been
a good deal of misunderstanding about the
Bill which was introduced in Parli: ment by
Mr. NMath Pai and which, on behalf of the
Government, I support. Government still
stick to that view. But then Mr. Nath Pai’s
Bill is caricatured by some people by saying
that it is an eroszion of fundamental rights.
Mr. Nath Pai's Bill scels to amend Art.
368 so that Parliament will have the power
to amend the Constitution and not to erode
fundamental rights. Thatis not the
idea. There are 2 Supreme Court’s
decisions. They are also Supreme Court
Junges who said that under Art. 368 Part



317  Right

I1I of the Constitution can be amended. It
isin 1967 that the Supreme Court reversed
those decisions. 1 think we must have a
system of society is in India under which
there would not be any concentration of
wealth or monopolies, but there should be
a right to property for which a ceiling has
to be fixed. That being the policy of the
Government, 1 welcome Mr. Ramamurti’s
Bill because I get an opportunity to restate
that policy.

There is some loose talk, noton Mr.
Ramamurti’s resolution but in the country
and also in Parliament that a new Consti-
tuent Assembly should be called in order to
lay down certain thinks. T wonder whether
those who advocate this have understood
by what is meant by a Constituent Assembly.
Constituent Assembly is an organization
of a revolution in order to lay down a new
Constitution and new sets of laws for the
country. Between the period 1947 and 1950
there was a revolutionary situation in India
and the Indian Constituent Assembly which
was Constitued by the Cabinet Missiun’s
statement, functioned in a certain manner.
As soon as it assembled, it shook away the
shackles under which it was called and said
that it was a sovereign constituent
assembly. You cannot have constituent
assemblies everyday. We say, Parliament
Members say, Parliament says that Parlia-
ment has got the constituent power and so
long as Parliament has got this constituent
power, Parliament is able to amend the
various provisions of the Constitution
including the provisions contained in Art.
3. That is all we stand for. ] am extremely
thankful to my hon. friend, Shri P. Rama-
murti in that by his Resolution he gave me
an opportunity to put forward what the
policy of the Government in this matter is.
We cannot accept the Resolution as
brought in by Shri P. Ramamurti and I
hope he will withdraw it. Thankyou.

SHRI P. RAMAMURTI (Madurai): Mi.
Chairman, Sir, I find that in the opposi-
tion that came to my resolution, those who
opposed that, could not argue on the basis

of the wording of the resolution. The-
refore, they had to twist. I wonder
whether my hon, friena Mr. Ranga had

read my resolution at all before he spoke.
Probably that is his sense of responsibi-
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lity as a senior member of this Parliament,

He said, [ am asking that the jhopdies
and others’ dwellings must be
taken away. [cannot understand it. My

resolution specifically speaks of the funda-
mental right with regard to not the ordi-
nary property, but with regard to the
property ‘in the means of production’
I wonder whether he understands what is
meant by the means of production and
what is other than means of production.
My dwelling is not means of production.
It is my private property for use.
Therefore, Sir, they want to conjure up
among the ordinary people in our country
that what we today are demanding is that
the ordinary people should bz deprived of
even their ordinary livelihood forgetting the
fact that they are today being deprived of
their ordinary right to live in this wor[d
by these very people whose cause these
people like Ranga have been advocating
all these years.

Therefore, Sir, my resolution was a very
simple resolution. Somebody here, I think
Mr. Bhandare, had praised the Constitu-
tion as a wery wonderful constitution, a
unigque constitution which has incor-
porated Chapter [V as directive principles
of State policy. I say, itisa unique con-
stitution, in that it is a fraud on the
common people of this country. Because,
a constitution, if it has got any validity,
must be one in which the people must
have the right to get it enforced. The Law
Minister said as for as IV Chapter is
concernea the man cannot go to the court
fora writ application, that is what it
means, it means that the State can do
something the State can go against the
Dircttive Principles of State Policy, of
that Chapter, Chapter [V and the people
in the country have got no remedy what- .
soever. As far as they are concerned, the
Constitution is a dead letter as f[ai as
Chapter IV is concerned.

Therefore, | say. Sir, why did yvou not
revise it ? | sav, the people who made
the Constitution were not fools; they were
people who were intelligent extremely inte-
lligent,—men like Sir Alladi Krishanswami
Ayer» Rajagopalan — they made that
Chapter IV and Directive Principles deli-
berately, in order to plays a fraud on
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the people that what they are doing this
country is something good. Otherwise
Sir. I can not understand how we can put
those direcetive principles and than say
You cannot go to the court, on these
things Government can do anything.

This question of Fundamental Right is
again and again being raised. T want to ask
What is the fundmental right ?Is it the
fundamzntal right of every child being born
in this country to live 7 If it is his
fundamental right, to live how can he
live if he does not get work ? Have you
made that right to work, a fundamental
right in the constitution ?

You have not made that right to work
a fundamental right. On the other hand,
by making this right to private property
a means of production as a fundamental
right, you have make it possible for the
owners of these means of production,
deny the right to work for the ordinary
citizen in the State. Therefore, what
has been made a fundamental right is not a
right to live, but has right to die. The right
to die isa fundamental right. To die is the
fundamental right of the constitution.

This is the funiim:ntal thing. And
this is what is happening. We find the
people are bzing thrown out of employ-
ment. If Birla do=s not want to run the
factory, Icannot go there. If I go and
fight, you will say that there is law and
order situation. That is how the whole
question has come up bafore us. When
people talk in terms of democracy and all
that, whaat is ths democracy they talk about?
All that I ask is that this question of pro-
perty right must bs d:.ided by the society
form time to time by the appropriate
organs of that socie.y--bz it by Parliament
or whatever may by the appropriate organ
of society thatit may choose to take.
Let it decide asto whal should be the
form of property and what should be the
extent of property ? That is all I have
asked in that Resolution would those
people who oppose that talk in the name
of democracy ? They talk of democracy.
butsthey do not believe in democracy. I
say it is for the society to decide through
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their elected organs as to what property
will be good to that society at a
particular period. It may be thatin a
particulars period, there may be a terrific
social a dvance, Take for example agri-
culture. Big technologcial advance may
make it necessary to have agriculture on
a vast scale-mechanised agriculture. Scie-
nce isadvanceing to such an exent that
il may be necessary. Then you can have
only collective property so that it may be
enjoyed by the people together.

Therefore, all that I have stated
there is this. And this guestion has got to
bz decided by the the people of the coun-
try and not that the fundamental right has
to be putin the Constitution for all times
to come. Itis not something which is
there eternally. Shri Golak Nath's case
has made it an eternal thing. We cannot
change that. That is the position now.
I would only say that I can understand
the opposition of my friend Shri Ranga or
for that matter the opposition of my
friends from the Jan Sangh. Also I can
understand the opposition of Shri Shasir-
i, But, my hon. friend, the Law
Minister, just comes here and gives &
paraphrase of the Fourth Chapter of the
Constitution and says that this is the
policy of the Government. And the whole
world knows what that policy is. The
proof of the pudding is in the eating.
What is the policy that has been pursued
for the last twenty years ? In spite of the
fact that in the Directive Principles Chap-
ter, we have been told that we should
prevent concentration of wealth. the
wealth has been concertrated in this coun-
try during the last twenty-two years of the
rule of this particular party. Is it or it
not a fact? And yet, say that this is our
policy. What is the fun of going on talking
of this policy which does not and cannot
convince anyone ? This kind of declaraticn
of policy again and again will not fool
anybody. My friends, Shri Vasudevan
Nair, for example, said that this ruling
party is under terrific pressure and they
are succumbing to such pressure. He said
something like that. Itisnot a question
of pressur. It s their fundamental
tenet. In spite of all these years exper- .
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ience, if the CPI does not learn the truth,
itis their funeral. The people will more
and more awaken to this truth, The people
of this country will learn that this Con-
stitution  was ceriainly not made for
bringing in socialism in the country.
To-day you profess socialism. When vou
talk of socialism may I know what is
your conception of socialism ? There is
one Member of the Working Committee
of the Ruling Congress—a Chief Minister
of a State Shri Brahmananda Reddy—who
came to Madras last year and addressed
a mecting of the workers of the Congress

Party. He said ‘*we have set socialism as
our goal, I do not know what this social-
ism is. What the Congress men talk of

socialism is just like those five blind men
who were asked to say what an elephant is.
We are just in the same way. That is the
kind of socialism we have.” Even to-day
you are talking of this kind of socialism but
you are not able to take a direct stand on
this question to remove this fundamental
right to property in the means of production
in spite of what the Supreme Court has held.
You are not able 1o take that stand be-
cause you are wedded to that philosophy.

Lastly, 1 would only say this. The Law
Minister stated that the Supreme Court
has gone beyond the Constitution—if I
understood him aright; he said ‘This is
the constitutional position and, to my
mind, the Supreme Court has not acted
correctly according to the Constitution in
those judgments’. I say if the Supreme
Court violates the constitution, why do you
not have the guts to come before Parliament
arraign them and tell them that they are
the subvertors of the Constitution of this
country ? Why do you not do that ? You
do not do that becausc Government itsell
is wedded to this fundamental philosophy.
That is why despite all declarations of
these years, things go merrily as before.

All that I would say finally is this. I have
initiated this discussion. Maybe. it may
be voted down. But this is the live quest-
ion bzfore the people of this country. It
is ultimately the people of this country
will decide this question, and no Supreme
Court, no party, will be able to stand be-
fore the avalanche of a people because
these ideas are ever conquering, We
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are living today in the year of not only
of the Gandhi Centenary but also of the
lenin Centenary, and we know that it is
Leninism that is conquering the world,
One-third of the world has been conque-
red and whatever may be the opposition,
whatever may be the opposition of friends
like Shri Ranga and others—they might talk
of chaos; we do not create chaos; chaos has
been created by the policies pursued by this
Government—this philosophy is going to
win.  We know life will prevail; death will
not prevail. Tam fighting for the life of
the common people. Life is going to
prevail over death because other people are
inflicting death on the common people.

I therefore press my Resolution and do
not propose to withdraw it.

MR. CHAIRMAN : There are two
amendments standing in the name of Shri
5. C. Jha and Shri D:orao Patil. I shall
now put them to vote.

Amendments Nos. | und 2 were
put and negarived.
MR. CHAIRMAN : The question is :
“This Houseis of opinion that the
right to private property in the
means of production is inconsist-
ent with the evolution of a real
democratic society and having re-
gard —to the fact that the existence
of the Right to Property among the
justiciable Fundamental Rights in
our Constitution has become a
serious obstacle to the country's
social, economic and political ad-
vance, recommends that the Gove-
rnment should take steps to amend
the Constitution accordingly”.

The resolution was negatived,

18.28 brs.

RESGLUTION RE : ECONOMIC AND
SOCIAL PROBLEMS OF
WEST BENGAL

SHRI INDRAJIT GUPTA (Alipore) :
1 beg to move :

“*This House is of opinion that, in
the administration of West Bengal
under President’s rule, Govern=
ment should give top priority to
solution of urgent economic and



323 Libellous attach

[ Shri Indrajit Gupta ]
social problems such as land

reform, unemployment, refugee
rehabilitations, development of
Calcutta.™

The last word ‘‘ef cefera’ isnot in the
printed copy; it has to beadded at the
end of the Resolution.

I have a specific purpose in moving
this Resolution at this time. The reason
is that roughly one and a half months
have elapased since President’s rule was
promulgated in West Bengal and the expe-
rience of these one and a half months
shows that despite certain assurances
which have given by the Central Ministers,
the administration in West Bengal at
present seems to be concerned with almost
everything except those problems which
I have indicated in my Resolution. In
fact, we are very much concerned to find
that a great deal of time has been wasted
simply inthe appointment of advisers,
then in some differences which arose among
the nominated advisers themselves.
Recently the Governor himself has been
indulging in certain activities.

MR. CHAIRMAN : He may continue
the next day. We shall take up the half
an hour discussion now.

18.30 hrs,
HALF-AN-HOUR DISCUSSION

LiBELLOUS ATTACK ON INDIA IN A
NORTH VIETNAM PUBLICATION

SHRI N. K. SOMANI (Nagaur) : Iam
very grateful for this opportunity for the
half-an hour discussion on a subject which
I thiok is of extreme importance to our
country. Normally, ifit was an isolated
case of sacrilage against our country, if
only a solitary instance had occurred in
any quarter of the world, this parliament
would not have bothered to devoteits time
and attention to this, but Tam afraid that
due to the policies of the Government
which holds an extremely partisan and
sometimes a very servile attitude in such
matters, we se¢ a8 scurrilous propaganda
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directed against our country which would
make one wonder whether our Govrnment
is at all interested in defending the sovere-
ignty, integrity and independence of his
country.

‘This matter fortunately was brought to
the attention of the Government» as usual,
by the newspapers and the opposition
parties, particularly by my own party
and two leading weeklies, March of rthe
Nation and Current,

[SHRI VASUDEVAN NAIR in the Chair.)

These matters were brought to the atten-
tion of the Gover t in D ber,
1969 and January, 1970. and when ihis
was brought up again in the beginning
of the Budget Session, the same evasssive
answers wers given, I wouid like to bring
itto your notice that whether it is the
scurrilous, damaging and obnoxious propa-
ganda made by Radio Moscow and Radio
Peace add progress, or whether it isa
question of offensive literature coming
from North Vietnam or the Arab count-
ries, this Government certainly cannot
gather courage to take up the matter with
those Gowvernment, orit triesto deal with
itin such a way that it creates no impre-
ssion to all on the minds of the people
who are responsible for the mischief.

You will remember that a few days ago
it was brought to the attention of the
Government that the so-called friendly
Government of Syria had publish a map
which shows large chunks of Indian terri-
tory as parts of the Indian region, and
there again the Government tried to side-
track the issue.

Iam not trying to pinpoint or focus
attention on only North Vietnam, but Iam
secking to raise the entire matter of the
Governments handling of and approach
to the question of wronmg maps being
published or political parties and indivi-
dual personalities and the internal funct-
ioning of this country being attacked. In
all these, we have seen nothing but dismal
failure as far as this Governments action
is concerned.
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The other day the Government
saia that they did not know the source
of this publication entitled U. S. Imperi-
lists’ Propaganda about Criminal Activity of
Vietnam must not be believed, although
the title itself says that it has been published
by the Foreign Information Publishing
House, Hanoi,in 1967. The Government
of North Vietnam natuarally enough said
that they bad no knowledge or authentic
proof as far as the source of publication
and distribution of this obnoxious pamp-
hlet was concerned. Although the title has
aggressive language only against the U. §.
imperialists, inside, for instance from
pages 26 to 30 obnoxious and offensive
language has been used against our country
which I propose to quote presently. Itis
certainly shameful that we do nothing
about it.

When the matter was raised, two hon.
Members, Shri Vajpayee and Shri Rama-
murti demanded that the matter should be
handed over to CBI to find out the source
of the publication, how this booklet came
into India at all, whether it has been publi-
shed in India. The Government came out
with a very innocuous reply. They said, as
if the Government of North Vietnam or
its spokesman was speaking, that the
booklet did not bear any serial number,
that all publications printed and distri-
buted by the Government agencies of
North Vietnam bore a serial number. I
should like to show to you how this is
completely untrue because there are a
number of North Viet-Nam publications. All
official docoments, volume, which you
can see bearing no serial number at all
and therefore this attempt at misleading the
house does not hold any water. I shall
quote brief passages from this publica-
tion where it is said that this Government
is supposed to be “‘reactionary self-seeking,
Cogress clique”. On Kashmir it says,
«Kashmir population has long been oppre-
gsed by reactionary Indian occupying
forces”. It also says that they have to
conduct their final liberation struggle
+¢against their foreign Indian overlords".
As far as our sensitive areas in the North-
east are concerned, the publication says
«In Naga-Mizo areas, Assam, Manipur,
etc. patriotic clements have taken up arms
to wipe out the lackeys of the Delhi ruling
clique”—that is you, Mr. Minister—
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*¢..ambush the reactionary troops, strike
vigorous blows for freedom." Then again,
giving details about hostile Nagas that un-
derment training in some parts of North
Viet-Nam, it says: Naga leaders during
their recot fraternal discussions in Hanoi
have expressed their grateful thanks for
the technical advice that has been received
in their fight against reactionary Indian
Government.” Another piece *‘whenver
peasants and villagers are oppressed, whe-
ther it is in South Viet-nam or in Indian
occupied Kashmir or Kerala or the jungles
of Assam or forests of Malaysia, there
the great Asian revolution will take hold.”
Whatever philosophy lies behind such
publications, the Government itsell is
involved in this publication which is most
irresponsible and abnoxious and something
more needs to be done than saying that
the Government of India have no know-
ledge just because the North Viet-names
Government have said no; and so no fur-
ther action needs to be taken. This is
something that must be considered by
this House. My colleague Mr. Koushik as
carly as February 27,1970 in a
letter addressed to the External Affairs
Minister had protested against this
reply and has said that not only 15 tle
original publication coming from North
Yiet-Nam but exact duplicate or identical
copy basbeen circulation in India and
that copy at least finds the pame of the
printer and publisher: National Book Ag-
ency Private Ltd. and for his information
it is located at 12 Bankim Chatterjee Street,
Calcutta-12 and the price is 25 paise. I
they cannot lay their hands on that parti-
cular document and confront the Govern-
ment of North Vietnam, here is a similar
publication printed and published in India

and sold openly since 1967 and it
contains word for word everything
that is said in this document,

What action have you taken against this
particular book company which is distri-
buting it 7 Have we gone to the extent of
saying that whatever type of obnoxious
literature or propaganda is printed or
reprinted and distributed in this country
the Government are not at all concerned
about it. This National Book Ageney is an
extension of the combative arm of the CPM,
Have you taken action against it under
the Companies Act or any other Act?In
matters of this kind, whether it is a
question of tax returns of Madam Aruna
Asafl Ali or whetherit is a question of
books of this kind where all this “gotal’
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and “gol-mal” are found and brought to the
notice of this House or whether it is the
vulgar propaganda undertaken by the so
called peoples Publishing House orit isa
question of the Soviet Union which proc-
eeds to build a cultural centre in one part
of Kerala as though it is thin own terri-
tory without our advice or consent or it
is propaganda undertaken by Radio
Moscow or Arab countries, there is

absolutely no protest from this Govern-
ment.

It takes an extremely insipid and supine
posture and gives an impression to the
world that a mere flling of a protest note or
calling for the Soviet Charge d' affaires
without telling us as to how those govern-
ments have reacted, without telling the
people of India as to what extent the
Government has succeeded in disabusing
those Government of the liberties that
they are taking with our life and tradition.
I think the time has come when we will
have to entirely change this aspect of the
functioning of the Ministry of External
Affairs,

It is a very important matter since this
government from Hanoi—North Vietnam—
has been totally, consistently, against our
countiry and its policies whether it was the
case when we asked for support in our
confrontation with China or whether in the
case when we were having our war with
Pakistan, Not only in their government
broadcasts and newspapers was this done.
Again, I donot want to hear an answer
that most of these institutions are autono-
mous institutions in MNorth Vietnam,
because this has been repeated ad nauseam
in this House. In the case of the Sino—
Indian border conflict, this is what North
Vietnam has to say :

“The Government support the correct
stand of the People’s Republic of China
and eagerly hope that the Sino—Indian
border question will be solved through
negotiations between the two countries.”

This is a reflection of your friendly
country, North Vietnam; this has been your
relationship during that particularly critical
period of the Chinese confrontation.
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Again, in 1965, it says—it is froman
official paper of theirs—the Government
says :

“An attack on Pakistan by Indian
troops in fact is closely connected with
the United States’ scheme of bringing
pressure to bear upon Pakistan and is
completely incompatible with the Indian
people’s interests, ™

There is a whole chronology of events
shows that North Vietnam has been totally
hostile always against India and her poli-
cies, and supported always our enemies
whenever we has been in trouble’or other-
wise. If this is the attitude of servility that
you have shown and you want to bend
yourself backwards time after time. then
I suppose you deserves as far as the
Government is concerned, this kind of
treatment. Why should this entrie treat-
ment be shown against India, and why
should the Indian nation and the people
be subjected to this kind of thing ?

This whole episode was featured in
great detail in the Hindusran Times in its
issue for 23rd January, 1970, contributed
by ils special correspondent, Mr. Prithvi
Chakravarty. Therefore, I would like to
say that as far as the Government is concer-
ned, it canoot claim that they do not have
enough or sufficient knowledge about the
whole episode. That is the background of
Hanoi's campaign against India right from
1962 and earlier, and when all these tirades
have been indulged in by the so—called
friendly countries, I would like to ask the
Government as to why we take such an
attitude by which it gives an impression to
the people and Parliament that we have
absolutely no guts, that we do not and can-
not defend the integrity and the good name
of our country and it lies in the mouth of
those countries to say what they will and
to take away large chunks of properties
whenever, they please ? In matters like
this, there absolutely a policy of laissez
faire in this country, where anybody can
print anything howsoever obnoxious the
character of that publication is. They can
call names of this Government, and whet-
her it is our army in Kashmiror in the
north—east, and what we receive from this
Government is that the Government of
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North Vietnam have said that it has noth-
ing to do with this particular publication.

Therefore, in the interests not only of
maintaining the democracy and integrity
in this country, whether it is Radio
Moscow or propaganda from North
Vietnamese, we would like to take a firm
and critical stand by this Government,
through its Ministry of External Affairs,
to say that these things will not be tolera-
ted any more and any onslaught on these
particular properties or in these aspects of
our sovereigaty, if there are any more
encroachments, they would not only be
considered as unfriendly acts.

Finally, to conclude, Iwould reiterate
my demand that if you have not cared,
in spite of the last four months’ disclosure
in this particular matier, to hand over this
entireep isode to the CBI. if you do not
have full facts yet in your possession, in
that case, what have you been doing for
the last four months since we have been
exercised about this matter 7 T would like
to ask whether you will change your
attitudes and your postures and give the
image to the outside world that you would
call a spade a spade whenever necessary.

SHRI R, K. AMIN (Dhandhuka) : Sir,
my friend has already indicated the impor-
tance of finding out the origin of the
pamphlet. If one reads the pamphlet, it
is clear that it must have been printed
either in India or in North Vietnam. It
devotes 30 pages to condenming USA and
10 pages to condenming India. If it has
been printed in India, it must be by some-
body who is sympathetic towards the
cause of North Vietnam. [s it not possible
for our Government to find out from the
nature of the print, the nature of the
paper, etc., whether it has been printed in
India ? If it is not in India, it must have
come from North Vietnam. Do the
Government have that machinery to find
out how it has come into this country
from North Viet Nam ? These two gques-
tions the minister should answer.
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The minister has given the reply as to
what the Consul General of Hanoi here
has said. But have we enquired from our
Consul General at Hanoi what is the truth
about it 7 Has he made any enquiry there
in North Vietnam about the antecedents of
this pamphlet ? Otherwise, unless this
information 1s given to the House, I will
remain under the impression that, when my
country is surrounded by enemies like
Pakistan and China, China having the
nuclear bomb and now the space ship and
other things, my defence is already weaked.
At that uume, if [ am teld that my Govern-
ment is unable to find out even the paper
from which it is printed, I will think our
defence is so weak. Even the copy of the
pamphlet, the Government has to borrow
from the Swatantra member. Even when
the Consul General of Hanoi first denies
the existence of the pamphlet and laier on
accepts il, no enquiry is being made. If
even the House is not taken into confide-
nce, | will have to think that my defence
is s0 weak and will | be in a position to
defend my country from the onslaught of
the enemies surrounding us ? Therefore,
it is very necessary to create confidence in
the mind of the people and also take the
House into confidence, to find out all these
facts and place them before the House,
Will you tell us what is the report of the
ConsulGeneral ? Why could you not find
asingle copy and you had to borrow it
from the Swalantra member 7 Will you
tell us from the print and the nature of
the paper whether it was printed in India
or in North Vietnam ? What are you
going to do in order to each hold of the
culprit and take action or that 7 All these
questions must be answered.

st o wa (T0) : awwfa S, &
HATY KIATAT @1g i ggar= v 3 F
IEA THEATT F GIT & AHA @ |
YT & g & 7g F4T | Mg
g & F% amm s, wadiE &1 g9 faiw
FW@ & 3@ ag wrew W@ groa
qtq gz smw A g, ar s
faaaw § &7 ag fwata Wi & faams
ot adr &, W+ fgge & ST W
T & aar oA ¥ fawwm @ €
T8 &7 79 % faar g o= F |



331 Libellous artach

[ & T

o wg 9g & fe wmow@w @ o,
ST AW TEATATS AT WY TW HEIL
g7 7g § fF s fagaam o femmm
Fd@w ¥ gaw fomed s Fw o=
T ¥ fEar ¢ wdife g SowER ¥
Hegaea i gu a7 7 fowse w9
FwATHNT 3% femaam 8 & fF &w
AT A aTE & Wi Y 7 4 v e T
are o wiw wifey, ¥few s 7
wrE Wi Ag w1 | wwfay 7@ ¥ fr A
FI FAOFT A€, TAE WIF G
TEET & | NTHRT ST AW § 99 F @
&5 T WAL WA HeAT FT I ATAN
T AT § A1 W g g AT § AT
Z ¥ HTCH FFATT F HAT GFFT FAATE
®q & wrewt ifed @ ar dyg @@ 96
ezt 3 wfey 7o g 8, 92 T ST O
g wwar | ¥ g fF gw 9w audm
sfafafa w21 & &= a7 7, Wl
fagwr AT #Frow mE ¥ FE A 2
FARAS T FT, 4 IHL T I A W
A F1 FAEH FL | AC AT 9T @H
T qATE T A7 A-Srfanie Y a7
ZEAGT FU, TH TG AT 2 T

wafay &agm wgar § fe ¥ &
¥t A7 W WA ¥ w17 g & AR
Fr§ AT qEarTy Y A W X g
¥e & 5 soeTe Wi & aeat & o
grg §, I fawmear St 30

# agm wgar § 6 wrwafow s
H gue qGATH FT FAGT HAIBI ATHT-
Wit & fawre aga weE wW oA W
¢ oy "ugiE § afew ww w1 wawa
garafa o, g 4 & fF gu @mi &1
AT W FT YA FT AR FA
aadifaat & are ¥ 36 a@ F1 qrer=ar
FL | TH ®T FIE AL190 AEI HC 0T |
miae ¥ oW g4 98 & 7 '@
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F frg& st w@AT #, fow far owaew
Hag s ok, " AT E 7

gt i o ¥ o feafad § g
TEAT § W FAfa Agled A9 A
fEfF aw ax w9 g W A
% qer fF &9 ¥ @ g sw &7 agt
F T@H F1§ a9 g, a1 FgrATF
®F G & ®E A4y AE g AR
qig que Adw ¥ S g9 grar g, 99
¥ faq agr «t g 91 w6 fader
TR Az gy fr owamn Efe s
HHq 91 T FIE 7T 7 grer g
ear aERFTE | g A g §
afFa drm ove wraw A w1 E &P
Ug A% FFC FEIL AT AT g 9w
9T *T AEAT & | gHfAY F wger
At g o fE o o ogwo & oaw
9% 4 ®ATH FoMAT §, WL TW aAG@
FT SRET oF 3 FT IMI LT F gEEE)
F1 7 fame | fred I wEHi ¥ @Ry
Fo Al fFar 81 AW ag A § fw
AT T T, Tg T AT 20 AT F7
T W, 4T wAT Agrew g 20 et
¥ =T AR A WA qAA g H
g 9 ¥ quaTE 7 W1 a1 g &
HOHTT & W&AT §, I9 & 419 @diiwaad
FC & qg TaT MGt fF gy qeT wgr
FATaT §, TE AT WA T, WTCAAS o
goargArga § 7§ ag wg W@ g
fF @i ag w1 12, afwF I Te, F9-
FT F7 91 § F g & o §, few oy
HET TS T FEIE, a1 & ¥9 I€aETe
@ FFET X GAAOg F awe g
amfest 1 A wiRr § IEEt 0 FE@w
qMEET & AR T A@ AT Wit watEr
& I@a g qgwar § | wmfag &
s wrga g fe fred W wfedt #
'@ A w0 fdar @ wrcafs a8 fFar
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gaew @@ ¥ @ew g ¥ g A€
FHE =M B fF s A Iw A7 A

g1

st fom wew v (wuaedy ) Awfa
oY, gagagy @ § ag g A@
f frare caier ¥ gn wE =TT =IfEC
# faardt &1 am gh fa=rd & 3
wrfgd | fa=wr<t 1 S@E &w wwH A
fama #t zar F3&, ag v FvST AT
Tt & s fram wmEer & oww &
waifa® gt & wwaTt §§ ug S
|t gfe smal § w1 feam ar
IFTIH FT &7 F & A0 AT HT FH
st femmwdzy & ? ww #Y 38
frraratiem gFit & s gdm, a®
T d4 A TE  FT GHAT @ @A
& AT T FT EE AT TG GO | TS
[T FEEEA g A fFg st 9%
IFTOT AT FARAT &, TZ FHF! qATAT
wrg 7
. TmusEmm g fF 19425 gmEa
i, g% @l FTasal @, 9 e &
F=y 704 & fAg s 7 owefr o &
ATY 9T AZA H 9F BUAC | T ALE T
FH AT W ATAEHT OFW A1 AT
T ST F AW, I F TE@Eal 9 ¥
I GEAT G| gw & =T 4 fwogw
97 Tt St FTATH ¥ HT g I HEA
B ¥ o @t Al @ a€r oA
FE & IO TR 4 5 ug 1€ w1 EH
a1 ) gl d ag s s ¢ e gfera
Fgar @ ! ag ST W TR AT T BT
WA FLATE, §0 A0 FT 9T T GCHIL
F Faman @ ? ag S A9 Sgaans v
fr=@f grm, efeear &1 o Fd0 grar
i Gmr ar A & f5 gz ofsqdea &
utfo To Wl ¥ X HRIGFT arwTaa-
afEi & fFar g1 arfs fergeam & o1
wrag digaa & & sa i fegew
# guedl I F qIG §, I T AFH A4
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AT ATHIT X TW A @AEw w1 g 7 afz
graa & § a1 39 w4 AGEr
fogar 87 ofe gedw A A ar
=i TE g ?

e garer AT @g § fF fmaam 7
wro o o Ty § AR TETTAWAA
F2 0 e & fgegar § W e dera
Wit gal wew ¥ | A & ug A qgar
g aft =3z #r goE, fr Ard dmaas &
qTHTC Fedr ¢ e ag gmT s A g
a7 I HEd! & ATHA F4T WA A TH THTAT
#1 7@ A F & e e @@l ¥ A
ST gAT faretd AT & HIT 2@ Y
AT AL FA § 7 A1 T I A 0 ;A
TH YETAT FT TET & AT WAL @I & Al
IT+r Far wfafear &7

o7 I W aradr gAw ag g fE
gy F qAET T giAT & A
gufs: araogaEr agi 9T € Y €,
T B, a9 Ad §, wwaitsar #
N FTAE § Ars9 A ¥ ag
gafae g & e sa 41 w7 7 mfoww
ArwaTA T Argawrw | afE aTET-
arfedi #i 22 g drgaam ¥ A7 ofmar
Fgat i A A W oawg w1 A
¥ wra 7 & oK gart W I foat wow
7 g, safac saramr Y wafar A wr 2 fe
drqaata w1 B1% a1 A gfirar & gal A7
g vt ? ag "L T AT Farw

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINH):Mr.Chair=
man, Sir, I have listened to the speech of
the hon. Member, Shri Somani, and to the
questions which have been asked by other
hon. Members and I still fail to under-
stand why the hon. Member thought it
necessary to raise this discussion. speci-
ally on a subject which was very thoro-
ughly dealt with on the 25th February
last when this matter was taken up in the
form of a starred question, No. 6l.In
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the main reply to that starred question,
andin the replice to the supplementaries
which were raised by hon. Members
afterwards the position of the Government
of India was made very clear. The matter
regarding this particular pamphlet was also
made very clear. 1 do not understand
what further clarification or elucidation
is necessary from our side. However,
since the Members have considered this
question to be rather important and have
raised many issues, it is my bounden
duty to try and givea brief expose of the
Government's position on this matter.

The central issue is this pamphlet which
is alleged to have been published from
Hanoi. When we came to know of this
matter from the press report round about
the 7th or 8th January, we made inquiries
locally as well as through our Consul
General in Hanoi to find out whether such
a pamphlet or publication had been issued
by anybody in Aanci. To our inquiries
through our Consul General in Hanoi we
were told by the Hanoi Government that
they had no hand in it; no official or any
kind of agency had published it from
Hanoi, We also made inquiries in Calcutta
and other places in India to find out if
there was some agency in this country
which was printing or distributing it in this
country, Ourinquiries reveal that this was
not done in this country; nor could we
get hold of any copy of this particular
pamphlet. It is rather significant because
if this pamphlet had been published by
some agency either in this country, or
abroad and brought into this country,
surely more copies would be available in
this country. But despite all our eflorts
we could not find even one and we got a
copy subsequently only through the cour-
tesy of the Swatantra Party office. 1 would
very much like to ask my hon. friend,
Shri Somani, to tell us about the source
through which he got the pamphlet
himself.

SHRI N.K. SOMANI : You do mnot
deserve that.

SHRI SURENDRA PAL SINGH : My
main point is that we were disturbed when
we read this publication and the report in
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the pressand we tried our very best to
find out from where this pamphlet came,
whether it can from Hanoi or from any
source in India. [ assure you sir, that
despite all our efforts we have not succee=
ded in finding out the place whether it was
printed and distributed.

SHRI N.K. SOMANI : Let the CBI
go into it.

SHRI SURENDRA PAL SINGH :
Proper inquiries were made and are being
made even now. We are concerned about
this kind of publication and would like to
prevent its circulation if possible, I would
like to assure the House that inquiries will
continue and we will find out the source.
We will not let any external or internal
agency come in the way of our relations
with DRVN. Our relations with Hanoi
are very friendly and we will see that they
are not disturbed by anybody.

SHRI R.K. AMIN : What is the rep-
ort of our Consul General in Hanoi ?

SHRI SURENDRA PAL SINGH:
I have said that we inquired through our
Consul General also. He took up this
matter with the DRVN Government and
made inquiries on his own. He could not
trace the source of this pamphlet. They
have a foreign languages publishing agency
or something like that in Hanoi. Our
Consul General also made inquiries from
this publishing agency. They denied having
any connection what it whatsoever. The
Hanoi Government itsell said the same
thing. We inquired from their Consul
General in Delhi and he also said the same
thing. When thereis a controversy bet-
ween what appears in the press and what
is stated by the Government of a friendly
country, we have to accept the explana-
tion of friendly government.

SHRI PILOO MODY (Godhra) : I do
not know whether the Ministers when he
made the statement that our relations with
the North Vietnamese people are very
friendly, is aware of what the official line
of the North Vietnamese Government is
vis—a—vis our Kashmir problem.
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Is he aware of the fact as o what has
been printed in newspapers in North
Vietnam about the right of self—determina-
tion that the Kashmir is enjoy and should

be given and is he aware of the fact that .

the policy that was enunciated several years

19, brs.

MR. CHAIRMAN : All these questions
had been raised already by your friend,
Shri Somani .

SHRI SURENDRA PALSINGH: In
the past also, the Government have given
replies to all these questions.

Sir. I was dealing with the gquestion of
nquiry. Theinquiry has been made and
still being made to find out who printed
pamphlet and how it came to be
ated.

| SHRI RABI RAY (Puri) : When will
‘you camplete the inguiry ?
SHRI N.K. SOMANI : [ have given

you the exact name and address.

SHRI SURENDRA PAL SINGH : We
tried to find out from that place also, in
Calcutta, but we failed to get any copy
from the publishers. They also said that
they had not prioted it nor did they have
even a single copy with them. This is the
main point that was raised by the hon.
Member.

Then, some other matters were also
raised by the hon. Member about Radio
Moscow and Radio Peace and Progress.
It was said by the hon. Member that all
kinds of critical references are made against
India by other countries on the radio and
that we never protest against il and that
our policy is supine and weak—kneed.
These are really matters which do not arise
out of this particular discussion. But all
the same. | might 1ell the honourable
House that il is not so. We are not
supine in our policy mnor are we weak-
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koeed nor we are under any pressure of
anybody. India follows her own indepen-
dent policy. ... (Interruption) Whenever
any critical or adverse references arc made
in regard to our policy, those matters are
taken up with the Governments concerned
and things are clari fied.

About the Radio Moscow, we have made
the point very clear. It is true that Radio
Peace and Progress has made certain criti-
cal references to political parties as well as
to some personalities. We have brought
it 1o the notice of the Russian authorities
ihat this kind of thing is likely to create
misunderstanding between their country
and our selves that it is not proper for
them to do that and that it will not help
in strengthening our relations. We have
asked them 1w approach the particular
organisation and ask them to desist from
doing this. They have said that it is an
autonomous. organisation.. ..

SHRI PILOO MODY : It continues,
It also happens in the case of Radio
Moscow.

SHRI SURENDRA PAL SINGH :
This point about Radio Moscow was raised
a'few days back and 1 said on that occasion
also that whatever they have said about
political parties, it is something to which
we cannot really take objection. There is
only one thing which objectionable and that
is their reference to the Supreme Court
judgment. That is something which the
hon. Minister has already clarified that

we do take objection to that....
(Interruptions)
SHRI N.K. SOMANI : Has the Soviet

Charge— d'affaires apologised or told you
that no further reference to our judiciary
or lo our internal system will take place 7

MR. CHATRMAN : This is not the
subjoct under discussion, (Interruption)

SHRI R.K. AMIN : Does he accepl the
importance of finding out the origin of the
pamphlet and, if so, what action does he
propose to take ? Would he ask the C.B.I.
o make an inquiry ?
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SHRI SURENDRA PAL SINGH :
The C. B. I. has already made certain
enquiries into the matier. Iam sure,
further enquiries will be made by them
as to who printed the pamphlet and how
it came to be circulated and all that, We
are ourselves very anxious about it.

MR, CHAIRMAN : The House stands
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adjourned to meet again on Monday at
11 A.M.

19.05 hrs.
The Lok Sabha then adjourned  till Eleven

of the Clock on Monday, May 4, 1910
Vaisakha 14, 1892 (Saka)



